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[MR. SPEAKER k) the Chai î

ANNOUNCEMENT BY SPEAKER

R». Submissions on msttsrs of urgsnt 
Public Importancs

[Engtish]

MR. SPEAKER; Hon. Membors will 
recall that on 24th AprH, 1990, lhad informed 
the House thaiin aooordance with ths wisliM 
of Leaders of various parties and groups in 
the House, seven members wodid t>e al
lowed to raise wHh the permission of the 
Chair matters of urgent public importance 
after the Question itour provided notices 
were receivodby 10.30 hrs. Yesterday, I had 
another meeting with the Leaders of various 
parties and groups in Lol< Sabha. It was 
agreed that the time for tabling notices for 
making brief submissions on mattarsof urgent 
public importance after the Question Hour 
might be fixed at 10.00 hours instead of 
10.30 hours.

This wiH give me adequate time for 
considering the matters sought to be raised 
by hon. Mambers.

i1j02 hr*.

ORAL ANSWERS TO  QUESTIONS

[English]

Container Transhipment Terminal at 
fikkia&iti1

*203. PROF. K.V. THOMAS: Will th* 
Minister of SURFACE TRANSPORT ba 
pleased to state:

(a) whetherthe Dutch Cons«4tant8 have 
submdtad their report on the intarnational 
container transhipment terminal at Vailar- 
padam. Cochin;

Oj) if so, the recomnwndations thereof:
and

<c) the decision taken by Government 
thereon?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNHO^ISHNAN); (a) 
The Dutch Consultants M/is Frederic R Har> 
ris have completed only Phase-t of the 
Feasibility Stiriy. Phase-ll of the Study is 
expected to be submitted later this year

(b) and (c). Do not arise.

PROF. K.V. THOMAS: Sir. contalneri- 
saiion of cargo has made a key change inthe 
handling and shipment of cargo. Cotombo 
and Cochin started handling containers in 
1973. Now, Cotombo handles five takh TUs 
of containers whidh is equivalent to the 
containers handed by the entire indtenpoils. 
This is the tantastic growth of Cotonte>. R 
can also be seen that 80 per cent of the traffte
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handled by Colombo is either to India or from 
hdia. This shows the need tor a modern port 
which can handle transhipment terminals. 
My request is that Cochin being the nearest 
to the international shipping route, it should 
have a modem transhipment terminal. *0n 
the basis of the recommendations made by 
M/s Federic R Harris, which has done a 
feasibility study with the help of Dutch tech
nical assistance and which has given '6s 
Phase-i Study Report, it is found that Cochin 
is commerciaSy viaMa. So, taking into con
sideration all tfws* factots, wi« you taka 
action to h»m a modem transhipmentterrm- 
nat at Cochin?

SHRI K.P. UNNiKRtSHNAN: Sir, the 
points mentioned by the hon. Memt>er are 
vraK taken. The changes in the international 
transport system, accompanied t>y contain- 
erization in the internatbnai sea trade, have 
resulted in what is known as toad centres 
around certain vital ports. To achieve maxi
mum economies inherent in the container 
concept uuoif, it is very important that we 
should also fail in line and develop our own 
ports to meet this requirement. We have 
examples, apart from Cotombo which the 
hon. Member has mentioned, of Hongkong 
and Singapore, which have devek)ped and 
captured most of the transhipment business 
of the region and as a resjH have become 
one of the largest ports todey. It was around 
1934 or so that the Cochin Pol themselven 
felt the need far transformation of this port 
into a container terminal and approached 
the Government of India. Ministry of trans
port, for buikling this port as a container 
terminal and trarishipment centre The 
Government of India also found t  attractive 
and viable concept. The Cochin port falls 
ak>ng the principal trade routes of t ^  reg«n 
and principal shipping lines use this route. 
Therefore, we thought we couk) also extract 
much of the business that is presently handled 
at Colombo. That is why we accepted the 
basic parameter of this concept and ap
pointed Messrs Federic R Han’is as our 
consultants. As i have mentioned, at this 
stage, they have only submitted Phase I of 
the r ^ r t  and now we expect their fioal

report very soon on the basis of whtoh we 
shall take further decision.

PROF. K.V. THOMAS: It has also been 
observed that the present abotage regula
tions that exist m our country prevent the 
transhipment from Indian ports ^  foreign 
vessels. This particular regulation was en
acted to help the Indian Customs. But as the 
time has changed and transhipment has 
become a necessity for modernizatbn of the 
cargo tnndling, I would i«|uestthe Goverrt- 
ment to relax this s^wtage regulatbn for 
Indian ports, which can be devetoped as 
transhipment tenninais. At present, this 
regulatbn only he^s Coiornbo because this 
regulation d o ^ not restrict fhe transhipment 
at Colombo. Wn the Government look into 
this and see that this regulation is ade
quately changed as that our Indian ports 
whidi can handle the tran shipment are 
he^d?

SHRI K.P. UNNtKFUSHNAN; There ai« 
a number of related Issues and the exemp
tion from the sabotage regulation is one of 
tne issues. Already a Study Group of the 
Ministry is tooking into this and a report is 
awaited any time and we shall take action 
based on that report.

PROF. SAVITHRILAKSHMANAN. Sir. 
how many containers have twen handled by 
the Indian pons during the last five years and 
what steps have been taken to facilitate 
container handling in our ports?

SHRI K.P. UNNIKRiSHNAN: Cochin 
port at the moment handles about 7.11 mil- 
Ikxi tonnes of containertrafflc; it has gone up 
to about 40,000 TUCs. But A wilt have to go 
up in a much bigger way if the scenario which 
has been subjected to the study by the 
feasibility report has to be met. and if it is 
deveksp^ as a container terminal.

SHRi K. MURALEEDHARAN: Mr. 
Speaker, Sir. I would like to know from the 
Minister whbh of the ports are having the 
facility of Iransh^ent.

SHRi K.P. UNNIKRISHNAN; Sir, the
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1ranshipm«nt fadOtlM aralhsro but as hon. 
Prof. Thomas referred to, there are certain 
restrictions in ports because of abot^e. So. 
there are certain'restrictions, but this is en* 
tireiy a different concept. What we are trying 
to do at Vaiiarpadam is malting it entirety a 
container terminal. It is totally a new con- 
titiner terminal where containers will betran- 
shipped to not only different parts of India but 
different parts of the worid.

[Transla^n]

Worid Bank Loan to Maharashtra for 
Construction of Roads

*204. SHRIBALASAHEBVIKHEPATIL: 
Win the h«inister of SURFACE TRANSPORT 
be pleased to state:

(a) the total World Bank ban assistance 
proposed to be given to Maharashtra Gov
ernment for road development this year;

(b) the details of proposals sent by 
Maharashtra Government and the time by 
which these proposals are likely to be cleared; 
and

(c) the expenditure involved therein? 

[English]

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(c). A statement is laid on the Table of the 
House.

crores which has been projected to the World 
Bank for assfartarwa. The loan negotiations 
with the World Bank have not taken place.

SHRi BALASAHEB VIKHE PATIL; Mr. 
Speaker, Sir. at the outset, i would like to 
submit that on the one hand, the question put 
by me was bit modified and on the other hand 
the reply is not complete. Therefore, I would 
like to put some sufi^ementaries. As the 
hon. Minister has stated in his reply that in 
Maharashtra, there is only one proposal 
relating to National Highways, namely 4- 
laning Highway at an estimated cost of Rs. 
1800 crore. In addition to it, there are some 
other proposals regarding construction of 
State High Ways also, i wouM like to know 
the number of proposals of State High ways 
accepted by the Centre and the number of 
proposals still under cons’deration of the 
Government. I would also like to know the 
number of proposals returned to the State 
Government on the ground of non-availabil
ity of funds as also the total funds made 
available to Maharashtra Government dur
ing the last year and current year by the 
Central Government and the World Bank? 
So far as i know it takes a long time in 
obtaining approval of the World Bank and a 
proposal is approved and technical sanction 
is granted first by the Government of India, 
then only it is fonwarded to the World Bank for 
assistance, in view of inadequate of roads in 
Maharashtra, there was a potposal to in
volved some industries and other agencies 
in consructbn of new roads and mainte
nance thereof.

STATEMENT

(a) Forthedevetopment of Stsde roads 
in Maharashtra under Workl Bank Loan 
Assistance, an expenditure of Rs. 18 crore is 
expected during the cun̂ ent financial year 
against which an amount of Rs. 9.00 crore 
wouM be reimbursable by the Worki Bank.

(b) and (c). In Maharashtra, there is 
only one proposal relating to National High
ways. namely 4’ianing of Bassein Creek- 
Manor Sectton (total length 58 kms) on NH* 
No. 8 at an estimated cost of Rs. 84.00

I would like to know as to how many how 
responded to this proposal to Maharashtra 
Government, the number and namesthereof 
and the roads and bridges for which they 
have shown interest? I would also Iflte to 
know the number of proposals approved by 
the Centre and the estimated cost involved 
in each case.

[English]

SHRI K.P. UNNIKRISHNANtSir, Iwould 
like to make a dear distinction because 
...(lnt0nufaion^...
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[Translathr^

SHRI MULLAPALLI RAMACHAN- 
DRAN: Hon. Minister is requested to speal( 
in Engfish so that alt of us may understand. 
(Intomjptkms)

[EngllsHi

SHR! K. MURALEEDHARAN: Don’t try 
to impose Hindi.

MR. SPEAKER: He is free to reply in 
English. There is interpretation going on.

SHRI K.P. UNNIKRISHNAN: Sir,on the 
one hand we have National Highways in
cluding Express Highway projects which may 
or may not be financed by the international 
agencies Ike to World 6anl( or ADB. On the 
other hand we have State Road Sector for 
which States prepare projects and approach 
us to be included in the World Bank or ADB 
assistance programme. The question here 
relates to that I presume, and Maharashtra 
Government had approached us with four
teen projects last year for indusbn in the 
rehabilitation and improvement programmes. 
And another seventeen projects for black 
toping of M.D.Rs. Althtogether, it comes to 
thiityone projects. Out of this, as I have said, 
the Worid Bank has already accepted eight 
projects. I woukl Hce to give the details of 
these pnSjects: Wada-Bhiwandi Road, 
Palghar-Wada Road, Pune-Ahmednagar* 
AurangsA)ad Road, Aurangabad-Jalna Road, 
Akokt-Hingoli Road, Nagpur-Umred Kanpa 
Road and Malegaon-Kopergaon Road. I am 

.«ura the hon. Memt>er would Ise satisfied.

[TranslatiorU

SHRI BALASAHEB VIKHE PATIL: I 
would like to know the amount earmarked for 
it. Due to heavy rainfati this year and the last 
year, the roads in Maharashtra have been

bwily damaged and a number of road aod- 
dents have also taken place. Normaify, one 
can readi Bombay from Nasik by road in 
three hours, however, due to damagecaused 
by rains to the Highway, it is taking ten to 
twelve hours and for 15 days this National 
Highway, remained ctosed. Similarly, the 
distance between Pune and Bombay can be 
covered in three hours but due to bad condt* 
tk>n d  the road ft takes eight to ten hours. In 
view of extensive damage of roads, a project 
was approved by the World Bank. I wouU 
like to know the amount to be given by the 
Government of India for this project. I wouM 
also like to know whether the Government of 
India win give additional funds to the Mahar
ashtra Government in view of extensive 
damage of roads. I also wanted to know 
whether any agencies under the Govern
ment of India took any interest in those 
projects?

[Engliab]

SHRI K.P. UNNIKRISHNAN; I share 
hon. Members' concern for some of tfte 
roads that he has mentwned. But tfte Mahar
ashtra Government shouW purfonward spe
cific projects in this regard. Recently, when I 
happen to pass through Bombay, a numtwr 
of people, indudktg some representathws of 
the Maharashtra Government, wanted 
something to be done for Bombay-Pune 
road. But, unfortunately, they have not put- 
forward any specifki project proposals re
garding either of these roads. Therefore, 
unless, they purfonward ^>ecifk: proposals 
for these projects, it is difficult for us to 
process this work, i.e., internatonal assis
tance, on our own.

As far as the projects that I have men 
tioned which have been accepted are con
cerned, I have the Hst of approved cost which 
would be financad. If you want to have the 
same, I can road them out.

SI. No. Name of tha Projact Lar^h fm Kma.) Apfmvodcost 
(Rs. in tokhs)

1. Wada-Bhiwandi Road 22.70 277.00

2. Paoghar-Wada Road 47.01 591.00
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SLNo. Natmt^thaPmfeet L«ngth (in Kms.) Afipiovwd cost 
ffia.ktUfh8)

3. Pune-Ahmednagar Road 113.60 1204.52

4. Ahmednagar*Aurangabad Road 90.00 120&52

5. Aurangid)ad-Jalna Road 121.80 1738.00

6. Akola-HlngoR Road 91.00 1069.00

7. Nagpur*Umf»d K a r^  Road 70.00 1020.00

8. Matogaon*Kopergaon Road 96.00 947.00

As far as those projacts are ooneamed, 
I undarstand, the tanders hava been invited 
and very soon the tenders will be finalised.

[Tnnalathn]

AN HON. MEMBER; i also beg your 
attention.

MR. SPEAKER; t take care of all of you 
but this question is related to Maharashtra. It 
does not niean that you have no concern for 
Maharashtra. Shri Kapse.

[EngHsHi

PROF. RAM GANESH KAPSE: The 
hon. Minister has Just now mentioned that 
something needs to be done as far as the 
rains are eonoemed and therefore, there is a 
problem in Bombay>Pun« road. But. one 
problem about Maharasltfra Is that there is 
«A>soluteiyno<)uaIity control. E x o ^in  Delhi. 
Tamil Nadu and Gujarat, there is no quality 
control whatsoever, as regards h^w ays 
also. So, vA9 you please suggest to the 
Maharashtra«Govamm«nttob* very atten-
tlvB about qua% contral at the time of iMjIkl-
92( Sr aSit)l

SHRI K.P. UNNIKRISHNAN: i shall 
eeitalnly'look into this, and tatce It up with the 
Govemmarttcrf Maharashtra, {bt^fwpthns)

[Transfatioril

SHRI RAM NAIK: Mr. Speaker, Sir, the 
proposed 58 kms tong National Highway, 
namely 4 laning of Bassein Creek Manor 
Section passes through my parliamentary 
constituency le. Bombay ttorth. Among all 
the Highways in tfie country, this is the 
busiest Highway as a large numl>er of ve> 
hides and heavy vehicles pass through its 
road, due to which vehicles are driven at a 
speed not more then IS k.m.p. What steps 
are l>eing taken by the Government to en
sure free fk>w of traffic on this section when 
was the estimate of Rs. 84crores In respect 
of construction of 4-laning road worked out?

[EngttsHi

When are you going to approach the 
WorU Bank, and what is the reason for not 
approaching WorW Bank in the last so many 
days?

SHRI K.P. UNNIKRISHNAN: As i have 
explained already, as far as we are con'> 
oemed, we only take up, on our own, the 
Express Highways or natktfial highways for 
assistance. AaforWorM Bankor ADBassis- 
tanoa for the Stata sactor roads, they have 
themselves to formulate the plans and ap
proach tJs: and i have ghwn you the list As 
king as they do not include H, we are h e ^ 
less.., (MiTup&orHt)
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SHRi RAM NAIK: What about (b) and
(c) in your reply? What I had asked you is 
about what has l»en included in the amount 
of Rs. 84 crores menttoned in (b) and (c) of 
your reply. Please see it. ft has been said 
there that Rs. 84 crores have been pro
jected. It is for the Bassein Creek-Manor 
section, lam asking you about that.

SHRIK.P. UNNIKRISHNAN:Aboutthis. 
negotisdions will be taken up. it has been 
done at the cun-ent rates.

{Tiansfatfofli

SHRIHARIBHAUSHAfflCARMAHALE: 
Mr. Spsadwr, Sir, through you. I wouM ffite to 
say tfat Aidhra-Bombay is one of the Impor
tant Highways of the country. Kandemvari 
bridge across the river Godavari in Naslkis 
in diiapkiated oorxiition. t would Oke to know 
whedier any prt îosal to undertake repairs 
of tills i>rkjge has been received t>y you or 
not? Secondly, there is a demand of con- 
structen of two or three bridges on this 
highway. What s t ^  are being taken to futffl 
this demand? Jhirdly......

MR. SPEAKER: Let him reply the first 
questk>n, theresAer you put further ques
tions. Take your seat

SHRI HARIBHAU SHANKAR MAHALE; 
Mr. Speaker, Sir, it is the part of the same 
question, the grant which is made .available 
by the World Bank, is given for whteh type of 
highways and what is its procedure?

[Ttanslaiion]

SHRI K.P. UNNIKRiSHNAN: I have 
already explained more than once that as far 
as national highway is concerned, if there is 
any specifk; problem, we will take it up, with 
or without assistance of World Bank; but as 
far as approaching for assistance is con
cerned, I have already explained that the 
State mustformulate the plans forward them 
to us; Md then we shall take It up with the 
World Bank or the AOB, as the case may 
be.

[Translation]

SHRI M.S. PAL: Mr. Speaker, Sir. 
through you, I woukf like to say that alongwith 
Maharashtra, in Uttar Pradesh......

MR. SPEAKER: Palji. it is a very specific 
quea'ion. What do you want?

MR. M.S. PAL: Mr. Speaker, Sir, all the 
Nttfional Highways passing through Uttar 
Pradesh are in very bad shape because 
there is no one to look after them. Sir, they 
are not known by the name of Natnnal 
Highways, but are called Natksnal Nash- 
mar^. W you go through the record of the 
road acci^nts you wiU find that maximum 
number of road accidents involving motor 
cars and other vehcles have taken by the 
Central Government to improve the condi
tion with the assistance of the World Bank?

MR. SPEAKER; This questton does not 
fail within the ambit of the main question.

OR VENKATESHKABOErMr. ̂ a k e r. 
Sir, earlier, also, I had given nottee of a 
questbn in regard to the Natbnal Highways 
in Maharashtra, 2900 kitometre k>ng Na- 
fional Highway Is there in Maharashtra, but 
only a 40 kilometre stretch falls in Marath- 
wada. In spite of its being a backward area, 
no National Highway has been constructed 
there. The constructkm of only one National 
Highway is proposed to be taken up as 
stated by the hon. Minister in his reply. 
Banana is extensively produced in nty con
stituency Nanded and it is selling at Rs. 3 per 
dozen there... (Intenvptions) ... tJfy ques
tion is whether the hon. Minister will direct 
the Chief Minister of Maharashtra in this 
regard so as to facilitate the progress of the 
people of that backward area?

[English]

SHRIK.P. UNNIKRISHNAN:'nii8 ques
tton relates to WbrW Bank assistance. We 
are not discussing the Ndttonal Highways. I 
share the concern of the hon Memberforthe 
backward areas, particulariy- Marathwada. 
We shall oertainV raise tills questkm at tiw
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£^iopri8t« time. I had already answered a 
questbn iike tMs earlier in this House saying 
that it was under our consideratbn.

[Transkftton]

SHRfPYABl^UL KHANDELWAL: IWr. 
Speatter. Sfr, I would litce to toKiw area*wise 
detailî  of the projects on which Ihe funds 
sanctioned by the World Eank for National 
i^ighwi^ have t>een spent indicating tire 
amount spent for eso^ project?

SHRliCP. UfimilKRISHNAN: Weil, there 
am a number of p ro ^ s  Mftaitinglo diBeittitf 
types of road ptegrammet bcth Highways 
as as State mads; and It dWers iiotn 
Statelo State. Unless igata^ieciticflotice. 
i woidd not tike to gobayand tttis question. 
(Irtl0mptk>ns)

[TranshObrii

fiM). SPEAKER: Please take your seat.

lEngfeh]

SHRI NIRMAL KANT! OHATTEFUEE: 
For construction of roads, do we need for
eign raw-materials. foreign technology or 
foreign machinery? tf we do not, why is it that 
for such kind of activities we should go in for 
World Bank loan in order to add to our 
problem of d ^  relief?

SHRI K.P. UNNIKRiSHNAN; The hen. 
Memt>er has express<»d his opinton. To some 
extent, I share it. But due to constraint of 
resources, we have hardly any other option 
than to approach some international agency.

[TransliOhn]

AgrleuRura UnlvarsRy Status to Collage 
of Agriculture Rewa (Madhya Pradesh)

*205. SHRIYAMUI^PRASADSHAS* 
TRI: Win the Minister of AGRKMJLTURE be 
pleased to state:

(a) whether Government propose to 
convert the CoUege of Agriculture, Rewa 
(Madhya Pradesh) into a national level Agri
culture University: and

(b) if so, wrfien and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATK5N IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Sir, no such proposal is under considera
tion of Govwnment of India.

0») The State of Madhya Pradesh al- 
«eady has two State Agricultural Universities 
wHh 13 conetituent colleges, wtiidi produce 
sufficient mar^wer to n »«t the require- 
mertftrf the area.

SHRI YAMUNA PRASAD ^ A S T R I: 
Mr. Speaker, Sir, 1 am very much disap
pointed by the ref^ of the hon. Mmistef. Sir, 
Madhya Pradesh is a vast State. So far as 
area is concerned it is the biggest State in the 
cowtty and U has different regbns having 
different geo-physical oonditbns. The two 
agricultural universities in the State are to- 
cated at Jabalpur and Raipur. The Vindhya 
regwn comprises erstwhile princely States. 
In 1956, it was merg^ in Madhya Pradesh. 
An agricultural college in Rewa district is 
there since 1954. At that time, there was no 
agriculturai college in Jabalpur or Raipur. 
This agricultural college is the oMest in Rewa. 
The geophysical conditionsof this region are 
totally different from other regions. Total 
irrigated area is only 21 per cent in Madhya 
Pradesh, whereas the average total irrigated 
an»a in the country is 31 per cent. Inigated 
area In the VMhya region is only 3 per cent 
Thegeophysical conditbns of this regbn are 
totafly different. A uni>«rsity is set up for 
conducting reseatch... {kAenuptions) ...

MR. SPEAKER: Besbes this, you can 
askanothersupplementary questbn. Please 
put your questbn straightaway.

SHRI YAMUNA PRASAD SHASTRI: I 
wouM fike to know Mrtwther in view of the
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g«o-physical comfitbns of th« Vindhya re- 
gbn. th« Govcrranent propose to set up an 
agricullural university for providing the f adi- 
ity of research so as to develop dry-forming 
the area? it is the poTicy of the Government 
to encourage development of dry-farming. 
The land of Vindhya ragton is very dry. 
Therefore, setting up an agriculture univer
sity in Jai>alpur or Raipur win nothelpinthe 
research for development of that area, t 
would Hl(e to know whether in view of the 
special conditions and needs of the Vindhya 
region, the Government feeis it necessary to 
set up an agricuiturai university at Rewa?

SHRI NtTlSH KUtWlAFi: Mr. Speaker. 
Sir, so far as the questbn ol setting up of an 
agriculture university is concerned, the State 
Government will decMe the matter. It is not 
for the Centre to set up an agricuttural uni
varsity. There are already two agricuiturai 
Universitie* in Madhya Pradesh. The State 
Gove’mment conducts a numtier of pro
grammes regarding research and educatkm 
there. Agricultural graduates and post-gradu
ates are required there to conduct those 
programmes. Both the universities are fully 
equ îped to produce these agriculturalgradu- 
ates and post-graduates. Therefore, we do 
not have any prt^sai at present m this 
regard. H the hon. Memtter thinks that an 
agricuttural university shouM be set up at 
Rewa, the state Government wUI decide in 
this regard. A university can lie set up there 
by brmging forward a l^islatwn in the legis
lative Assembly and the Legisisrtive Council

SHRI YAMUNA PRASAD SHASTRI; 
Mr. Speyer, Sir, it is tnie that the State 
Govemment should send a proposal, but the 
Centre can also open a university at the 
Central level. The Pantnagar University in 
Uttar Pradesh is run by the State as well as 
bytheCentre. ThepreviousGovernmentdid 
not open a university at Rewa due to political 
considerations. Producing graduates and 
post-graduates is not the only work of a 
university. The main task of a university is to 
conduct research. I woukf like to give the 
example of pulses and oilseeds in this re
gard. The Govemment wants that the pro- 
ductton of pulses in the country shouM be

increased. But actually, there is decrease in 
the production and it is causir^ concam to 
the Government. But no reseai^ has been 
done in this regard. In many places, there is 
large production of pulses, particularly arhar. 
in Rewa and in other districts of Vindhya 
regton,theraisiargeproductk>nofarher. But 
more research is needed in this regard, so 
that the requirement of the country oouW be 
met wAh. (htomjpthn^

MR. SPEAKER: Yourquesttonhasbean 
replied to. Please take your seat.

(tntempthns)

SHRI YAMUNA PRASAD SHASTRI: I 
shall be brief. I want to know whether in view 
of ail these things, the Government feels It 
necessary to carry out research in this field? 
in my opinnn, Rewa is the most suitable 
place tocany out research regarding oilseeds 
and pulses. In view of this, will the govern
ment set up an agricultural university at 
Rewa?

SHRI NITISH KUMAR: Mr. Speaker, 
Sir. Shrl Shastri has saU that the Centre sets 
up universities on tts own and ha quoted the 
example of Pantnagar University in this 
regard. Pantnagar University is run by tfie 
Uttar Pradesh Govemment. I.C.A.R. andthe 
Govemment of India provMe grants to all the 
a^icultural universities. Aconsolidated g rant 
of rupees 50 lakhs is ghren to the State 
having one Agriculture University. In case a 
state has two agriculture universities, the 
rate of grant in such case is rupees 35 lakhs 
for each university but where the numt>er of 
such universities is morethantwo. a luntpsum 
amount of grant is given to the State at the 
rate of rupees 30 lakhs for each university. 
Beskles this, separate grants or funds are 
made available to the Research Colleges.
So far as, the opening of such universities by 
the Central Govemmerrt is,ooncemed, it is 
seriously considering to open one Agricul
ture Unhrersity ensuring all he^ forthe same 
at its own leval, in the North-Eastern states 
as in these stittes there is no univsisily of 
that sort whereas 4tere is a total of 26 such 
universities in the entira country and 17 of
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them ara in ifiRartnot SIMM, it l« juM po8> 
^bi* tiwt a BiH to tiwt «lfact may ba intro’ 
duoed by th* Gov*mm«nt durfrxj th« Wintef 
Sassionof Pariiamant ItbstWurKiarGonsld- 
eratiQn of tha Qovammgnt, but no ftial dad- 
sbfl has baan takan at yal in this regard. 
About f^wa, I hava alraacfy slalad that it is 
not naadad thara as in Macfliya Pradash 
tiiara ara airaady two Agricultura Unlvarsi* 
lias. But if tha State Gkivafnmant so dasiias, 
ft (nay ̂ )en one more unlveisify. However, 
the pro^ion of gram for the same can be 
considarad by the Govanmant.

SHFU SATYNARAYAN JATIYA: Sir, 
everybody Is fully awareof the importance of 
agriculture. The Government should review 
the situation with a view to conduct agricui* 
turai research and impart knowledge of 
agriculture in the Agriculture Universities of 
Madhya Pr«lesh which are given grant t>y 
the Central Government wthout any consid* 
eratnn of the work targets fixed by them. 
However it shoukl t>e seen whether the grants 
are being utilised to achieve the targets of 
work appropriately or not? In such a large 
province is Madhya Pradesh, there are only 
two AgricultureUniversities... {Intwrvptions) 
This state is capable of taking more advan
tages of the agricullurA research if a proper 
and special attention is paid in this direction. 
Secondly, I wouM like to say that the re
search is undertaken.... (fnterrufAions)

MR. SPEAKER: i request the hon. 
Members to msntain order so that they may 
be heard.

SHRI SATYNARAYAN JATIYA; There 
should ba an effective system of making use 
of the researeh made by the Agriculture 
University in the agricultural field. To make 
use of that sdentiffe research in the fiekls, 
the Gvoemment. {htitmptions) would like 
to Imowftom the Hon'ble Ministerthe system 
being devised by the Government to make 
use of tlw research being made in the uni
versity laboratories In ^e  fields?

SHRI NITISH KUMAR: Though, it is not 
related to the issue of the Umversity. Yet I 
would Ilka to taS him thsA the veiy purpose of

tiwaxtansJonpragrammea and wiouBothar 
programmes sudi as the L i^  to land pro- 
gramma. Agricultura Sdenoe centra’s pro
gramme and odwr programmes Bka that, is 
to m ^  use of that research in the fields,

SHRI SUKHENDRA SINGH: Mr. 
Speaker. Sir, I also oome from the sante 
area. Shastr̂ i has rightly sakl that this entire 
rsgton of Bundeikhand, Baghal Khand eto. is 
a backward area and the people of this 
regkin are solely dependant on agriculture. 
TodiV whan the Government is coming for
ward to promote agriculture. I wouki like to 
request the hon. Minister to seriously con- 
skier about the ^ n in g  of an Agricultural 
University at Rewa. As far as the pennission 
of the State Government is conoemed. it 
wouki be given by them but first the Central 
Government shouki sanctkm it at its level.

SHRI NITISH KUMAR: At present it is 
not needed there, but in care, the hon. 
member thinks it something very necessary, 
he may take up th» nnatter with the Madhya 
Pradesh Government.

[English]

PROF. N.G. RANGA: Sir, the hon. 
Minister’s reply is not satisfactory. Let him try 
and find some money from the Finance 
Ministry and start the University in Rewa. 
Madhya Pradesh is one of the biggest States 
but it is the least developed State. Rewa 
deserves a University.

[Translation]

SHRI NITISH KUMAR: It needs no reply. 

[En^ish]

de(skiakiio9S2 Sr nNhia LSoek b1&kS:C
ee)

207. PROF. PREM KUMAR OHUMAL: 
Win the Minister of EXTERNAL AFFAIRS ba 
pleased to state:

(a) whether aH «te a rr^ e e s  erf the 
Akbar Hotel takan o«w l^  hte ministry to
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May, 1986, have since been regularised;

(b) if not, the reasons therefor;

(c) whether Government are consider
ing to grant benefits to the family members of 
these employees as are apf îcable to other 
Government employees in case of destfh in 
service; and

(d) if so, the details thereof?

THE IWIIMISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARIKISHORE SINGH); (a) to (d). A state
ment is laid on the table of the House.

STATEMENT

(a) No, Sir.

(b) These employees wee discharged 
by ITDC after paying full temiinal benefits to 
them. They were then immediately given 
employment by this Ministry. At present, the 
classification of their employment is tempo- 
rary’ but steps are under way to regularise 
at. The question of the creation of necessary 
permanent posts is under active considera
tion of the Government of India.

(c) and (D). This matter is directly 
connected with (a) and (b) above. Once their 
employment is regularised normal benefits 
will automatically accrue to their families.

[Transtefen]

PROF. PREM KUMAR DHUMAL: Sir 
the hon. Minister has stated in the part ‘B’ of 
his reply that the steps are underway to 
regularise the services of the temporary 
employees. Sir, through you, I would like to 
know from the hon. Minister alsoutthe details 
of the steps taken to regularise the services 
of these emptoyees. Further, I would like to 
know whether some d  the emptoyees have 
been made regular as a result of these steps 
or the steps being taken are merely aformal- 
Hy.

SHRI HARI KISHORE SJNGH: Sir. a

large number of workers were working in 
Akbar Hotel when it was taken over by the 
Ministry of External Affairs in 1986. Some of 
them were re-appointed by the LT.D.C. and 
many of them have been given compensa
tion also. Now there are only t26 persons 
among them for whom a request was made 
to the I.T.D.C. and the Ministry of Civil Avia
tion, for their permanent absori^ion. But it 
could not be possible. So now this issue has 
been ref en̂ ed to the Committee of the secre
taries. We hope that they will also be regular
ised veiy soon with restorspective effect and 
once they are regularised they will get alt the 
normal benefits.

PROF. PREM KUMAR DHUMAL: Mr. 
Speaker. Sir, the hon. Minister has given an 
evasive reply, so I wouM like to have his clear 
answer to my question regarding the total 
number of emptoyees working in the Akbar 
Hotel at the time of its taking over and the 
number of persons among them who have 
been regularised and the number of those 
who could not be absorbed anywhere’

SHRI HARI KISHORE SINGH: Sir, the 
questk>n of their non-atosorptk>n on does not 
arise because 414 persons out of the total of 
551 emptoyees have been given fresh ap
pointment by the I.T.O.C. Now 137 workers 
remains out of them, after sorting out some 
of them, now 126 persons have been left 
with the Ministry of External Affairs. Amount 
them, three persons who were in the tempo
rary emptoyment have died and the services 
of all the remaining ones will be regularised 
very soon. Aftertheir regularisatton. they will 
get all the normal benefits. All these normal 
benefits will automatically accrue to their 
family in case ol their death.

SHRI JANARDAN YADAV: Sir, through 
you. I woukf IS(e to know from the hon. 
Minister as to how many emptoyees of the 
aforesaM hotel died while in servtoe and the 
number of such families whose one of the 
dependants was given employmem?

SHRI HARi KISHORE S1N6H: Sir. I 
have already statad that out of the 126 
persons, three persons have died. As soon
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as tfw Report d  thf CommittM of the Sac* 
rataries is subnrittsd. Hw aH ofltsre they wrill 
abo get an the benefits such as ttte Family 
Pension.

[E n g m

trenchment benefits. We wiii give aH the 
benefits to the employees from the date on 
which their services were taken over by the 
Ministry of External Affairs under the law.

Terrttortes Plan to Paralyse Vitlage 
Defence Organisation in Punjab

SHRIBASUDEB ACHARtA: The regu- 
larisation of erstwhile employees of Aitbar 
Hotel has been delayed. There is a decision 
to hand over this building to ITDC. When will 
this building be returned to ITDC. what will 
happen to these employees, are fresh ap
pointments. being given to those erstwhile 
employees, what about their pay-scales and 
the continuity of their past services and will 
the past services of the employees who have 
been retired or are retiring, be tai<en into 
consideration for their retirement benefits'̂

SHRI HARi KISHORE SINGH: Sir, a 
letter has come from the Ministry of Tourism 
for handing overthe Akbar Hotel to them. We 
are consklering the matter, and as soon as 
suitable allemative accommodatk>n is avail
able, we will hand over the hotel premises 
back to the ITDC. As to the problem of giving 
retirement benefits for past service, we will 
give all the benefits to the 126— odd employ
ees from the date of their joining the Ministry 
of External Affairs.

SHRI BASUDEB ACHARIA: Why?

SHRI HARi KISHORE SINGH: Because 
they might have given all the benefits of 
retirement to the tune of Rs. 36 lakhs.

SHRI BASUDEB ACHARIA: Retrench
ment or retirement benefits? There is a dif
ference between retirement and retrench
ment

SHRI HARI KISHORE SINGH: Re

*208. SHRIYADVENDRADATT: 
SHRI KALP NATH RAI:

Win the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government are aware of 
the reports about ten’itories plan to paralyse 
village defence organisation set up by the 
Punjab administration; and

(b) if so, the action taken by Govern
ment in the matter?

[Translalhn]

THE m in is te r o f  STATE IN THE 
MINISTRY OF KK>ME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Terrorists, of 
late, have resorted to attacks on security 
officials and members of Village Defence 
Committees in the border districts.

(b) The State Government is fully alive 
to the situatbn and appropriate «:tton is 
being taken to thwart the designs of terrorists 
and to instil confidence among the villagers.

[English]

SHRI YADVENDRA DATT: I wouW Hke 
to know the number of attad(s made on the 
village defence committee pec^e in the 
Punjab where you have started the defence 
committees.

[Transta&m]

SHRI SUBCX>H KANT SAHAY: Such
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incidents have taken place at 73 places.

[English)

SHRI YADVENDRA DAIT: Have you
armed these committees properly for de-
fence purposes and may I ask what sort of
weapons have been given to them? Further,
how are you going to maintain the morale of
this committee when there had been attacks
regularly by the terrorists with modern weap-
ons.

[ Translation]

SHRI SUBODH KANT SAHAY: In so for
as the attention of arming is concerned, this
step has been taken to best their morale.
Alongwith this, 5 to 7 S.P. Os, each one
comprising of 15-20 persons, also have beM
trained.

SHRI YADVENDRA DAIT: What type
of weapons have been given to them?

SHRI SLlBODH KANT SAHA Y: These
weapons include D.D.B.L., S.B.B.L. Rifle,
stengun, S.LR., 12 bore gun etc. About 643
villages have been covered under this
scheme. Particularly the most sensitive areas
have been included in it and 3494 weapons
have been provided to the individuals.

[English]

PROF. N.G. RANGA: What about Tarn
Taran?

SHRI JUBODH KANT SAHAY: Tarn
Taran is also included.

[ Translation]

As many as 3494 weapons have been
given to individuals. This has boosted up
their morale to great extent. There have also
been incidents in which the villagers chal-
lenged the terrorists, nabbed them and

handed them over to the police. So much so
that even the village women made the terror-
ists unconscious by pelting stones on them.
As such, we have chalked out District Action
Plans to boost up their morale. Steps have
been taken to involve village people in these
action plans.

[English]

SHRIMATI SUKHBUNS KAUR: Sir, it is
very unfortunate that whenever the Home
Ministry to answer questions, the Home
Minister is never here. Last time, when the
Question Hour was over ... (Interruptions) ...

[ Translation]

MR. SPEAKER: He is also the Minister
of Home Affairs. There is no difficulty in it.
You may ask a concrete question, you will
get the reply ...

(Interruptions)

MR.SPEfI.KER: Hon. Members Please
do not indulge in talks among yourselves.

[English]

SHRIMATI SUKHBUNS KAUR: Sir, the
Minister has said that they have taken cer-
tain steps to raise the morals of the SPOs. I
would like to know from him whether he is
aware of the fact that at least one hundred
SPOs have resigned and gone home, and
also whether he will consider arming them
with AK-47 rifles or with superiorweapons as
compared to what he has just mentioned.

[ Translation]

SHRI SlJBODH KANT SAHA Y: Mr.
Speaker, Sir, I have no such information that
100 persons have resigned and gone home.
People work in various services at different
places and they may resign their jobs on one
ground or the other. But one thing is certain

~
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that various stapa takan by the Oovammant 
have wadwnad tha morale of the terrorists. 
I feel proud to sa/ that it has boosted the 
m o r^  ot not only the villagers but also that 
of the police. They are challenging the terror
ists. As such, there is no such thing.

Secondly, it is the policy of the Govern
ment to combat the terrorists by people’s 
power and not by AK-47 rifles. We are solv- 
ing the Punjab problem on these lines.

[English]

SHRI SONTOSH MOHAN DEV: Sir. I 
fully agree with the Minister. It is a right step 
in the right direction and these arms have 
helped the people in their self-protection. 
But the Minister nas given a mixture of arms—  
SBBL, DBBL and SLR. I do agree that giving 
AK-47 rifles is not possible, but out of nine 
thousand and odd villages, they have iden
tified only 636. May I know how fast they are 
going to introduce the same assistance in 
other areas of Punjab so that the self-de- 
fence of the people and the involvsment oi 
tne peopie of counter the terronsts can be 
further strengthened?

[Trans/at/on]

SHRI SUBODH KANT SAHAY: Mr. 
Speaker, Sir, as I have stated there are 42 
sensitive police stations in Punjab which 
have t>een selected for this purpose. The 
number of villages so far selected by us is 
643. 75 more villages are to be included in 
this list. All these vitlagss come under these 
42 police stations. They are being supplied 
the sophisticated weapons of their choice. 
Weapons are being supplied in conformity 
with the requirement of different areas. As I 
have said, we have drawn district action 
plans so as to ensure people’s involvement 
in the operation. Under the above action 
plan, the district authorities are convening 
tha meetings of Sarpanches who are the 
elected representatives of people at the

Panchayat level and at tha district level. 
These meetings are being convened by tha 
District Magistrates. These meatings are 
also organised at the vHlage level. People 
have been participating in a veiy large numtiar 
in these meMinga. It has instilled confidence 
amount them. People are coming on the 
platform openly and spesdcing against tha 
Government as well as the terrorists. People 
are commending this action of the Govern
ment. It has accelerated the pace of devel
opment and people's involvement in the 
process and made the police administration 
fully effective and increased developmental 
activities of the district administration. In 
every district, aid to the extent of Rs. 10 lakhs 
each are being sanctioned to each Pan
chayat for devetopment works and ensure 
people's participation in the process, in this 
way, what I feel is that it will boost up their 
morale.

SHRI KIRPAL SINGH: Sir. the hon. 
Minister of Home Affairs has presented a 
picture of moral boosting that terrorists should 
be chailenged by taking the people into 
confWence. On the other hand, when the 
Sarpanches, Ward Members and members 
of the Village Defence Committee meet the 
police officers and plead forthe release of an 
innocent person who has been arrested t>y 
the police. the poik̂ e officers misbehave wHh 
them, in these circumstances how can you 
win the confidence of the people and receive 
strong support for them. Will the hon. Minis
ter of Home Affairs issue suitable instruc
tions to the police so that they would listen to 
the arguments being made by Sarpanches 
and release the innocent people on their 
guarantee.

SHRI SUBODH KANT SAHAY: Mr 
Speaker, Sir. I fully agree with Shn Kirpal 
Singh s views that when Sarpanches come 
to police stations, due ahention should be 
paid to their requests and they shouk) be 
assureotriattneir complaints are being k>okad
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into. Police should take action on their 
complaints.

This is my view and this is what I want to
say.

SHRI PRAKASH KOKO 
BRAHMBHATT: Sir, how many items the 
hon. Minister of state for Home Affairs has 
gone to Punjab to boost the morale of the 
people in Punjab and how many more times 
he proposes to go there.

SHRI SUBODH KANT SAHAY; Mr. 
Speaker, Sir, I would like to assure my hon. 
friend that when I go there I shall take him 
with me.

SHRIMATI SUBHASHINI ALI: Mr. 
Speaker. Sir, just now the hon. Minister 
narrated an incident tell us as to how some 
women in a village nabbed the terrorists and 
be at them up. I wouki like to request in this 
connection that interviews of such women 
should come on the televison so that morale 
of more and more people all overthe country 
could be boosted up. Please let me know if 
there is any such scheme with the Govern
ment? Secondly. I woukI like to submit that 
there have been incklents in whk:h women 
were severely tortured by terrorists. I feel 
that such incklents should be brought to the 
notk:e of more and more people through the 
media. With this we can aeate and impres- 
sk>n in the minds of the people about the 
outrageous activities of the terrorists.

SHRI SUBODH KANT SAHAY: Mr. 
Speaker, Sir, as it has been suggested by 
the hon. lady Member, steps will be taken to 
prepare out T. V. programmes on the line of 
the suggestions given by her with a view to 
appreciate and honour the people who have 
been braving the terrorists in Punjab.

SHRI BHAJAN LAL: Mr. Speaker. Sir. 
the points made by the hon. Minister in reply 
to the questnn are not absolutely con'ect.

Punjab is the neighbouring state of Haryana. 
We know tww bad is the sttuatbn in the 
areas. During the last 87 months, a s ize s^ 
number of officers and men of the police 
have been killed. Not only the poltee person
nel but also a large number of B.S.F. and 
Army personnel have been killed there. 
Everyday, at least 20 to 25 people are being 
killed there. Will the hon. Minister be pleased 
to state as to how many pol»e and many 
personnel have been killed during the last 8 
months and the number of those killed dur
ing the preceding of 8 months and what is the 
difference between these two figures.

SHRI SUBODH KANT SAHAY: Mr. 
Speaker. Sir. there is nothing like this. One 
thing I must say that during the past few days 
terrorist attacks on poHoe and para-military 
forces have increased. During January. 1990, 
126 persons and 23 polk» personnel were 
killed by the terrorists. The number of terror
ists killed during January is 53. In February, 
95 persons and 21 police personnel were 
killed by the ten-orists. The number of terror
ists killed during this month is 77. In March 
this year, 178 persons and 26 polk:e person
nel were killed. The toll of terrorists during 
this month was 120. In April, 70 persons and 
20 police personnel were killed. The number 
of terrorists killed in that month is 202. In 
May, 195 persons and 13 police personnel 
were killed by the terrorists. 216 terrorists 
were killed during this month. In June, 173 
persons and 23 police personnel were killed 
by the terrorists. 183 terrorists were killed 
during this month.

SHRI BHAJAN LAL: How many people 
were killed during the con^esponding months 
in the year last year?

[English]

Odw yAbnubdg Bse)oN32 LSsa 9)
over.
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grated from Kashmir vaHey to Jammu and 
other places inthecountiy inthewsdtedthe 
contmued violence In Kashmir; -

RraatVigyan

*206 OR. BENGALI SMGH; WW the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether the Committee set up by 
Government to go into the causes ol fire 
which broke out in Vigyan Bhavan, has since 
submitted its report;

(b) if so, the findings of the Committee 
and the details of suggestkms made by it to 
check the recurrence of such incklents; and

(c) the steps being taken by Govern
ment in this regard?

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): (a) 
to (c). The Committee set up by Delhi Ad
ministration submitted its report on 2S.7.1990 
and its recommendattons are under exami- 
natk>n by the Delhi Administral»n in consul- 
tatnn with various agencies like the Munk:i- 
pal Corporation of Delhi, Delhi Development 
Authority, etc.

The Delhi Administratk>n has remanded 
the matter to the Committee for further ex
amination in order to arrive at a definite 
conclusion regarding the cause of the fire.

[EngKsh]

O9(aio9S2 Sr /e2oaik cSTea21e2o 
b1&kS:ee) raS1 ui)m19a

*209. SHRIAJOYMUKHOPADHYAY: 
WiH the Minister of HOME AFFAIRS be 
pleased to state:

(a) the total number of Stale and Cen
tral Government emptoyees who have mi*

(b) whether Government have been 
paying salaries and aUowances to those 
emptoyees;

(c) whether they are being given new 
postings iri Jammu region till normalcy is 
restored in Kashmir valley;

(d) whether arrangements have been 
mside for proper accommodatton of the 
migrant employees in Jammu; and

(e) the arrangements made for the 
admissnn of the children of the migrant 
emptoyees in schools and colleges?

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): (a) 
to (e). The Govemment of Jammu & Ka
shmir has advised that over 12,000 Govern
ment emptoyees have been registered as 
migrants at Jammu. The number of regis
tered migrant Government emptoyees re
ported by Delhi Administratton is over 2,000 
The Central and Jammu & Kashmir Govern
ments have issued instructtons for payment 
of leave salary in favour of eligible migrant 
emptoyees.

2. With a view to encouraging the 
Central Govemment emptoyees to report for 
duty in the valley, it has been deckled to give 
incentive in the form of payment of transfer 
grant and house rent aHowance to be pakl to 
them shouW they dedde to keep their fami
lies elsewhere. Such emptoyees are pro
vided accommodation in secure places by 
the State Government at the duty station.

3. However, many migrant Central 
Government emptoyees are still reluctant to 
return to the valley. Instructtons have been 
issued to temporarily adjust the elsewhere
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against the available vacancies in the re-
spective establishments.

4. Arrangements for providing accom-
modation to some of the migrants, including
Government employees, have been made in
Jammu and Delhi. Admission of the children
of migrants, including government employ-
ees, were taken up on priority in consultation
with the Ministry of Human Resources De-
velopment, Ministry of Health, Ministry of
Agriculture, Government of Jammu & Ka-
shmir and other State Governments. Ar-
rangements have been finalised for admit-
ting students of Engineering, Medical, Agri-
culture and other colleges and schools.

[ Translation]

Surplus Land in States

"210. SHRI C. D. GAMIT:
SHRI J. CHOKKA RAO:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the area of land declared surplus
under land Ceiling Act in each State;

(b) the extent of land acquired and
allotted to the poor by Government there-
from; and

(c) the time by which the remaining land
is likely to be acquired and drastic steps
being considered by Government in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):
(a) and (b). A Statement is enclosed.

(c) No time limit can be set for taking
P~S6QSS;Of) of rernaminq land which has
been declared surplus as much of it is under
litigation and/or covered by stay orders of
various courts. States have however been
advised to take steps for expeditious dis-
posal of these cases pending in various
courts.
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Convarsion of Tetophone Exchanges in 
SahebganJ District of Biliar

*211. SHRiSIMONIMARANDI; Willthe 
Minister of COMIViUNICATiONS be pleased 
to state:

(a) the names of telepfione exchanges 
in Sahebganj district of Bihar in which nfiod- 
em electronic system has t»en introduced;

(b) whether Government propose to 
convert all telephone exchanges into elec
tronic exchanges in Sahebganj district; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No exchange 
of Sahebganj District has been converted 
into Electronic Exchange so far. However an 
Electronic Exchange is planned for introduc
tion within a month's time at Sahebganj.

(b) Yes, Sir.

(c) As per policy of the Department of 
Telecommunications all the electromechani
cal and manual exchanges haye been 
planned for conversion into electronic ex
changes progressively during 8th and 9th 
Plan period.

D.A.P. Fertiliser Factory in Rajasthan

*212. SHRI GIRDHARILAL BHAR- 
GAVA: Willthe Minister of AGRICULTURE 
be pleased to state;

(a) whether there is shortage of D.A.P. 
Fertilizer in the country and this shortage is 
being met by its import;

(b) whether maximum rock phosphate 
in the country is extracted from Rajasthan; 
and

(c) whether Government propose to set 
up a D.A.P. Factory to utilise this rock phos
phate m Rajasthan and if so, the details 
thereof and if not the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA);
(a) Phosphatic fertilizers are imported to 
bridge the gap between assessed require
ment and indigenous production.

(b) Yes Sir,

(c) Government have asked Pyrites 
Phosphates and Chemicals (PPCL) for the 
preparation of detailed project report which 
would inter alia include exploitation of pyrites 
of Saladipura (Rajasthanjifor manufacturing 
supphuric acid, setting up of a SSP Plant 
using the sulphuric acid and Rajasthan Rock 
Phosphates and setting up of a DAP Plant 
based on pyrites of Saladipura and rock 
phosphate concentrate from Rajasthan State 
Mines and Minerals Limited and sulfuric acid 
to be available from the Zinc Smelter project 
unr'er implementation by Hindustan Zinc 
Limited in Rajasthan.

Involvement of Delhi Police Personnel 
in Crimes Against Women

•213 PROF. SHAILENDRA NATH 
SHRIVASTAVA; Will the Minister of HOME 
AFFAIRS be pleased to state;

(a) the number of constables and offi
cers of Delhi Police against whom rape case s 
have fc>een filed during the period from Janu
ary, 1990 to June, 1990; and

(b) the total number of constables and 
officers of Delhi Police penalised in the said 
cases and the number out of them against 
whom cases are pending in the courts?
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THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMED SAYEED): (a) 
During this period such cases have been 
instituted against five Constables of Delhi 
Police.

(b) All the five accused are facing trial. 
Four Constables have been dismissed from 
service, and the fifth is under suspension.

[English]

QSaa: yeaT97e 8eoIee2 Oi29miak(mioW 
yimeh(i2U '2 89mia

*214. SHRI YUVRAJ; Will the Minister 
of SURFACE TRANSPORT be pleased to 
state:

(a) whetherthe Ferry Service in Ganga 
river t>etween Maniharighat-Sahebganj, 
which was being earlier operated by the 
State Government, is to be operated by 
Government of India;

(b) if so. the time by which this service 
will commence; and

(c) if not, the reasons therefor’

THE MIN iSTER OF SURFACE TRANS
PORT (SHRI K. P. UNNIKRISHNAN); (a) 
No. Sir.

(b) Docs not arise.

(c) There is a large numiaer of points in 
the river systems of our country which re
quire lerry sen/ices. Due to constraints of 
Resources and as a matter of Policy, the 
Central Government or any of its organisa
tion have notoperated such services, except 
in a limited way. The need for proper serv
ices in the sector named by the Hon-member 
is however appreciated and it would betal<en 
up with the State Government of Bihar.

BiT)ke&9.I2o Sr L9(m 6oSkt92( fiaoeooS)
Bry/Ok

*215. SHRI HARISH RAWAT; Will ome 
Minister of AGRICULTURE he &kei)et oS
state:

(a) whether high yielding varieties of 
seed have been developed by the Plant 
Nagar University of dryland farming in the 
high altitude areas of Uttar Pradesh during 
the last five years;

(b) if so, the quantity of these seeds 
released to the farmers; and

(c) the details of work undertaken by 
this University for the development of agri
culture in high altitude areas of the State?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) During 1989-90, a total of 885 quin
tals of breeder. Foundation, Certified seeds 
of high yieUing varieties adapted for high 
altitude areas of Uttar Pradesh, were pro
duced by the University for releasing to the 
farmers and seed producing agencies.

(c) The University has established four 
research units in the hill zone. These are Hill 
Campus at Ranichauri (Tehrl), Research 
Stations at Majhera (Nainital) and Kirna 
(Pithoragarh) and Implement Research and 
Testing Statk>n, Pauri (Garhwai). Research 
work in agreculture, forestry, horticulture, 
agricultural economics, agncultural engineer
ing, soil-water management, animal sci
ences, medicinal and aromatic plants, mush
room cultivatbn, cokl waterfisheries, apicui- 
ture, ecology, plant protection, agro-meteor
ology, tissue culture and nucleus seed pro
duction has been undertaken.
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Regular training is imparted to the farm
ers, farm women and officials of develop
mental agencies, through the Krishi Vigyan 
Kendra at Ranichauri. Demonstrations at 
farmers' fields are also conducted through 
the Krishi Vigyan Kendra.

ASk97e b27Ss2oea) I9om .eaaSa9)o) 92 
As25ih

•216. SHRIMATl BIMAL KAUR 
KMALSA: Will the Minster of HOME AF
FAIRS be pleased to state:

(a) the number of poUoe encounters 
wfthlerrorists in Punjab during the last three 
iwars.

4b) the number of casualties of the 
driSans andihe pofice in these encounters;

nel lost their lives in these encounters.

(c) Magisterial inquiries were held into 
77 incidents. In 57 cases finding has been 
given. Encounters were held to t>e genuine 
in 53 cases.

to (f). Yes, Sir. tn four cases, foHoiiv- 
up action has tseen initiated by the State 
Government on the basis of findings of the 
inqu«y.

[T/anslafjo/4

AaSts7o9S2 /S)o Sr ci) 8i)et Q)aokr94ea 
Aki2o)

*217. SHRIJANARDANTIWARI:Wi« 
the Minister of AGRICULTURE be pleased 
to state:

fl>e rtumber of cases where tfte 
magisterial enquiry was held and the out- 
cometlMraof;

(d) wtMtiter there have lieen some 
complaints of false poBoe enoountefs;

(e) if so. whether any enquiry has been 
made in this regard; and

' (f) if so. the findings thereof?

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): (a) 
According to reports recehred, there were 
1453 encounters during the period.

(b) 57 civilians and 162 security person

(a) the particuiars gas-based fertil- 
izerplantsinthecountryasonSOJune, 1990 
indicating locations thereof and production 
capacity of each such plant;

(b) whether production cost of gas- 
based plants is less as compared to other 
plants; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) Locations and production capacities of 
gas-based fertilizer plants.

Si. No. Name of the Compare lx)cation of Plant Annual Production 
Capadty in terms of 
NITROGEN OOO'MT

1 2 3 4

1. National Fertilizers Ltd. Vijaypur 334.00
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Sl.*h. Natm of ths Company Location of Plant Annual Production 
Capacity in terms of 
NITROGEN OOOIUIT

1 2 3 4

2. dirkk99k2:iBme197Pk8E
Qe9o2i1)pOw

.aS1hi: —  f 152.00

3. — <ia — .mi9 683.00

4. L92ts)oi2 Qeao9k94ea 
/SFJIirS2 potw

Oi1as& — U 45.130

S. x  tS x Ri1as& — « 152i>0

6. — tS — Ri1as& — in 177,00

7. '2t9i2 Qia1ea) Qeoo9m4ea 
/SS&w potw

uioSk 182.00

8. — do — Aonia 334.00

9. Krishak Bharati Cooperative Ltd. Hazira 668.00

10. Gu|arat State Fartillzer Co. Baroda 130.00

11. Indo Gulf Fertilizers & 
Chemtoals Corp.

Jagdishpur 334.00

TOTAL 3191.00

(b) and (c). The cost of production of 
f»rtilizer is d«pend«nt on inv«stm«nt, which 
in turn is dspendent on the type of feedstock, 
capacity and vintage of the plant, as also the 
price of feed-stock. Since plants based on 
vartous feed-stocks with kientk̂ al capacity 
and vintage do not exist, and since the cost 
of various feed-stocks at different places 
also vary wklely. no oomparlskm of cost of 
productton of fertilizer plants with different 
feed-stocks Is possible. However, as per an 
analysis made by the Project and Devetop- 
ment India Limited, the investment cost 
contributing to the fixed operating cost in

case of a gas-based fertilizer plant of an 
identical capacity wouM be lower by about 
9% as compared to a Naphtha4>ased plant, 
about 30— oSIea as compared to a fuel BLW 
based plant, and about 40% tower as com
pared to a coahbased plant.

v&tio92( Sr p1 t de7Sat)

*21 S. SHRIKANKAR MUNJARE: Will 
the minister of AGRICULTURE be pleased 
to state:

(a) whether emphasis was lakJ on
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updating the land records in orderto achieve 
land reforms and agricultural deveiopment 
in the First Five Year Plan;

(b) If so. the reasons for not making any 
significant progress in this regard since the 
First Five Year Plan till now;

(c) whether priority is to be given to this 
work in the Eighth Five Year Plan; and

(d) if so, the steps proposed to be taken 
for updating the land records?

As States have been demanding sub
stantial finandal assistance for this work 
from the Central Government and even the 
Ninth Rnance Commisston has not aHo- 
cated any resources for this work, the Plan- 
nhng Commission has been requested to 
continue the above Centrally Sponsored 
Scheme wfth much larger aHocattons in the 
Eighth Plan. A comprehensive scheme for 
taking up computerisaton of land records in 
the country in a phased manner has also 
t>een proposed to the Planning Commission 
for inclusion in the Eighth Plan.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA);
(a) The First Five Year Plan had recognised 
the paramount importance of updating of 
land records particularly in view of changes 
being effected through land reforms legisla
tions.

A National Commission on Re-vitalisa- 
tion of Land Revenue Administration is being 
set up shortly with wide ranging terms of 
reference to recommend, among otherthings. 
measures for improvement in the existing 
system of preparatbn. maintenance and 
updating of land records.

\EngBsh]

(b) Land being a State subject, the 
responsibility for updating land records lies 
with the State Governments. However. States 
have attributed lack of sufficient progress in 
this work due to constraint of resources.

(c) The Eighth Five Year Plan is not yet 
rSady. But the approach paper to the Eighth 
Five Year Plan recognises the importance of 
this work.

de7ki1io9S2 Sr v)ia pi2t

*219. SHRIMATI SUBHASHINI ALI; 
Will the Minister of AGRICULTURE be 
pleased to state;

(a) whether there are large areas of 
usar land in Uttar Pradesh and other States 
and if so, the details thereof, State-wise;

(d) A Centrally Sponsored Scheme on 
Strengthening of Revenue Machinery and 
Updating of Land Records was included in 
the Seventh Plan to assist the States finan
cially in this work in a modest way. Under the 
Scheme, Rs. 13.95 crore were released to 
the States for strengthening of Infrastructure 
relating to land records work and inductnn of 
high technotogy.

Pik}t Projectson computerisation of land 
records were also taken up in 14 States 
during the Seventh Plan.

(b) whether a Seminar on Usar Recla
mation was organised recently at Faizabad, 
Uttar Pradesh and if so, the details of the 
outcome and foltow-up action taken thereon;

(c) whether similar seminars/discus- 
stons were held in the past on this subject by 
the Indian Council of AgrkniKural Research/ 
Agricultural Universities. Central Soil Salin
ity Research Institute, Kamal, ete.; and

(d) if so. the details thereof, follow-up
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action taksn and achiavaments mada so 
far?

THE MINISTER OF STATE IN THE 
0EPART14ENT OF AGRICULTURE AND 
(XW5PERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NfTISH KUMAR):
(a) to (d). Tha araa undar usar land (both 
sallna and alkali soils) is astimatad to be over 
7 Million hectares in the country. State-wise 
distribution of usar land is as given t>ek>w:

State Ana in M ha

1 2

Uttar Pradesh 1.295

Gujarat 1.214

West Bengal 0.850

Rajasthan 0.728

Punjab 0.688

Haryana 0,526

Maharashtra 0.534

Orissa 0.404

Karnataka 0.404

Madhya Pradesh 0.224

Andhra Pradesh 0.042

Other States 0.101

Total 7.010

Uttar Pradesh has the largest share of 
usar lands.

A seminar on Usar Reclamation was 
held at N D University of Agriculture & Tech
nology Falzabad in 1989. The objective of

the Seminar was to compile the existing 
information and formulate future research 
action plans for rachunaiion of saline and 
watarloggad soils in Eastern U. P. Based on 
tha recommandatkms of tha seminar, re
search priorities for Usar Reclamalion dur
ing Vlllth Plan have been formulated.

In the past Indian Council of Agricul
tural Research, State Agricultural Universi
ties and Central soil Salinity Research Insti
tute have organized several Seminaus on 
different aspects of salinity reclamation tech
niques.

Some of the impo*tant seminars heki
are;

(i) International Symposium of Prin
ciples and Practbes for Recla- 
maton & Management of Salt 
Affected Lands (18-21 Feb., 
1980)

(ii) national Symposium of Drainage 
of Watertogged and Salt Affected 
Lands (11-14 Feb.. 1986)

(iii) Intemattenal Symposium of Af
forestation of Sait Affected Soiiss 
(16-20 Feb.. 1987)

(iv) Natnnal Symposium of Manage
ment of Irrigation Systems (24- 
27 Feb.. 1988)

During these Seminars, a critical review 
of the accomplished work was made and 
gaps in knowledge were identified forfornu- 
lation of future research priorities. The tech
nologygenerated has been effectively made 
use of by the concerned state and Central 
agencies. It is estimated that about 400,000 
ha of salt affected area has been reclaimed 
and converted into productive lands in 
Punjab, Haryana and Uttar Pradesh during 
the last decade.



51 Writtw Answ0rs AUOUST23,1d90
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A r « u  of Ba9))iD ooStm:i Aait )M 1 t  
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*220. SHFn NAKUL NAYAK: WHI th« 
Ministerof COiWIMUNICATIONS be pleased 
to state: ’

(a) whether the telecommunication 
facffities provided in thetribai areas of Orissa, 
Madhya Pradesh and Bihar are adequate;

(b) if not, the reasons therefor.

(c) whether Government have any plan 
to expand telecommunication facilities in the 
tribal areas of these States in the Eighth 
Plan; and

(d) if so, the details thereof?

THE fc4INISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Keeping in 
view the percentage of tribal populatbn and 
availability demand, the provision of tele- 
communieattonfacflittes inthe tribal areas of

rnrnmiAimma 52 

and Bihar areOrissa. Madhya Pradaah 
adequate.

(b) Does noA vise.

(c) and (d). For an accelerated develop
ment of tfftMd areas of the country spadal 
priority has iMan accorded in the fbrmulalion 
of draft 8th Plan proposal to im{Hove signifi- 
camly the telecom access and retobiiay in 
these areas. The salient objectives of the 8th 
Plan proposals for the trft>al areas are:

(i) Provision of telephone connec
tions practically on demand from 
all exchanges in tribal areas

fii) Automatisation of all exchanges
tn tribal areas.

(iii) Provisionofaput>licteiephonein
each Gram Panchayat in tribal 
areas.

Broad telecom laciHties proposed to be 
provided in tribal areas of Orissa, Madhya 
Pradesh and BSiar during the 8th five Year 
Plan are as under-

SLNo. ItMTI Orissa Pradesh Bihar

1 2 3 4 S

1. Net I.oeal Switching Capadly Nos. 21150 52000 19100

2. Direct Exchange Lines 14800 41700 18500

3. Talagraph Offices 337 700 50

4. Lx>ng distance Publie Taiaphonaa ” One in Each Gram Panchayat

-.ai2)U9ik9Sa9k

Outooma of lmio>M( Saervtary U vat 
Taka

*221. PROF.RASASMGHRAWAT: 
SHRI SAMARENDRA 

KUNOU:
Win the Minister of BCTERNAL AF- 

FARS be pleased to state tha outcome of

oo9i )e7aioi9: keTek oike) mekt hioIiir* '2t9i  
i2t AiN9)oi2 ae7e2ro: 92 ReI qekOl

.Lb OH9y.bd BQ y.n.b O .Lb  
O9Roy.d6BQ b<.bdRnp nQQn'dy^yLd9  
Lnd'u'yLBdby'RVL*g 1 &saiIiO9e Sr 
9o9i/S2r9tS2Si8srk9r92( AitS1i &ai&Si9or 
aiiti9: 91r9iS2KH99:9i-D «GGYwoo9iQSa3

OVylVCwWv Oi Iflvwi « P  r~MiiiiPw<t ¥m¥9
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oit oOB rSs9to Sr ti7I)N1) ot1et io  
OO92(orO &ae)e2o oe2)9S2) 92 Ssa aekio9S2W 
jk9/& e2t 'q eeaa: oo9e hoioe2t 9r9tS(s) rSaW 
sTe2k .me (ftseussbos mekt )S rea miTe 
mek&et oS ModeritMid eeem Somea) &ea7e&C
o9S2) heo9ea i2t oS 2iaaSI tSI2 t9rreae27e) 
S2 )eTeaik Sr ome /S2r9te27e 8sLt92( 1ei)W  
Iee )s((e)oet 93: 91r9iw n om9at aSs2t Sr  
oikN) '))7men99etrSaoioe ye&oe1k5eaw «GGYw

r72&ke2r3e2oiokS2 S~ Bw Aw A. Aw '2 vooia 
Aaite)m

0KKKw €Ld'Ow yw Anpg Wit ttw Minister 
Sr ncd'/vp.vdb o*e &kei)et oS )oikeg

^i* ome 2i1e) Sr 93kS7N) 92 Ri92mik 
t9)oa9M Im97m miTe hee2 ae7S11e2tet h: 
vooia Aaite)m cSTea21e2o rSa '1&ke1e2oC
92( ome qaSs(mo AaS2e naei) AaS(ai11e[

^h* ome i7o9S2 oiNe2 o3: v2N1 cSTea2C
1e2o )S ria 92 om9) ae(iat[ i2t

^7* ome o91e h: Im97m ome AaS(ai11e 9) 
k9Nek: oS o3e 91&ke1e2oet 92 ome)e iaei)l

.Lb O'R'y.bd BQ y.n.b 'R .Lb  
qbAnd.ObR. BQ dvdnp qbfbpBAC
ObR. 'R .Lb O'R'y.d6 BQ ncd'/vpC
.vdb ^yLd' vAbRBdn Rn.L fbdOn*g
^i* .me cSTea21e2o Sr vooia Aaite)m 92 9o) 
1e1Sai2ts1 )soO29ooet oS ome RioN32ik 
/S119ooee S2 qaSs(mo AaS2e naei) AaSC
(ai11e i2t qe)eao qeTeN9&1e2o AaSC
(ai11e i) ae7S11e2tet '2ts)N)2 Sr ome  
rSkkSI92( )9J hoS7N) 92 t9)oa97o Ri929oik rSa 
'27ks)9S2 s2tea qAnA[

di1(iam

BNmik7i2ti

BhimTal

uhoihi(m

M*i2t^7*w L9e Rik9S2a9 /S119ooee S2 
'>AnA i2t qYA 92 9o) a)&Sao )sh2ooet oS ome 
VSTe11e2o mi) ae7S11e2tet omio ome)e  
&aS(ai11e) )mSoO he oai2)reaaet oS yoioe)  
i2t )s9oihk: 1ea(et I9om ome yoioe Aki2)w 'o 
m),D omeaerSaeD 1ite 2S aeSS11e2t)o9S2 
S2 ome &aS&S)ik) rSa 7STeai(e Sr ittkoS2ik 
iaei) s2tea ome)e &ai(ai121 ae7e9Tet  
raS1 yoioe cSTea21e2o)w

.me v29S2 cSTea21e2o mi) 2So :eooiNe2 
i tet)oS2 S2 ome ae7S11e2teo22) Sr om9)  
/S119ooeew

[English]

9aa9(ioet pi2t 92 uia2ioiNi

K>;«w yLd'UnRndqLnRnABBUnd6g  
Win ome O929)oea Sr ncd'/vp.vdb he 
&kei)et oS )oioe[

^i* ome oSoik i7aei(e Sr 9aa9(ioet ki2t 92 
uia2ioiNi[ i2t

^h* ome 1ei)sae) oiNe2 oS ha1( 1Sae 
ki2t s2tea 9aa9(io9S2l

.Lb O'R'y.bd BQ y.n.b 'R .Lb  
qbAnd.ObR. BQ ncd'/vp.vdb nRq  
/BBAbdn.'BR 'R .Lb O'R'y.d6 BQ  
ncd'/vp.vdb ^yLd9 R'.'yL uvOnd*g
^i* .me 2eo 9aa9(ioet iaei '2 uia2ioiNiD i)  
&ea ome kioe)o ki2t s)e )oio9)oN)rSa «G€?W€€D 
Ii) «€w€> kiNm me7oiae)w

^h* yeTeaik 1i5SaD 1etr791 i2t 192Sa 
'aa9(io9S2 )7me1e) iae he92( s2teaoiNe2 oS 
'27aerr9e ome 9aa9(ioet iaei 92 ome yoioew .me 
rSooSIM e o M  miTe hee2 oiNe2 oS i77ekeaC
ioe ome teTekS&1e2o Sr aoa92Sa '29(iooS2 N* ome 
yoioeg

8eoikVmio

qmit
^9* nkSSik9S2 Sr 927aei)et &9Oe 

)e7oSa Ssoke: tsa92( «GGY»«[
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(ii) Stepping up of institutionai in
vestment;

(iii) Priority accorded to complete 
ongoing minor irrigation 
Seheoies:

(iv) Rehabilitation of existing minor 
irrigation taniw;

(v) Exploring the possibilities of 
seelting foreign assistance for 
minor irrigation projects.

Producing of Marriaga Csrtificata by 
Married Wortwn for Paaaports

riage in required when a woman applicant 
requests fbr change of name after marriage 
in her passport. When the applicant is un
able to produce a manriage certificate, the 
passport, authority accepts an affidavit.

(b) ^Marriage Certificate is asked as a 
proof for supporting her request to change 
her name/surname after maaiage.

(c) The requirement of documentaiy 
proof for a change of name is equally valid for 
men applicants. However, they are not re
quired to produce marriage certificate as

.iy do not normally change their name as a 
consequence of marriage.

2352. SHRI SHANTILAL PU- 
RUSHOTTAM  DAS 
PATEL:

SHRI BALVANT MANVAR:

Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(d) As in ‘C*

(e) Marriage certificate is required oniy 
in case of change of name/surname conse
quent upon marriage.

[Translation]

(a) whether H is fact that married 
women applicants of Passports are required 
to produce their marriage certificates, as per 
the new directives:

(b) if so, the reasons therefor;

Allotment of NOMC Shopa to Small 
Tradera

2354. SHRI SURYA NARAYAN 
YADAV: Will the Minister of HOME AF
FAIRS be pleased to state:

(c) whethersimilardirectives have been 
issued for married men applicants of pass
ports also;

(d) if not, the reasons for this discrimi
nation; and

(a) whether New Delhi Municipal Cor
poration had invited applications for the al
lotment of shops from small traders selling 
their goods on pavements;

(b) if so, the criteria fixed therefor;

(e) how a marriage certificate helps in 
considisring the merits for issuance of Pass
ports?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARIKISHORE SINGH): (a) No. Sir. There 
is no new directive. As per existing instruc
tions, a marriage certificate/proof of mar

(c) when, these shops are likely to be 
allotted and the locations thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (d). On a 
petition filed by hawkers/ftquatters, the
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Supreme Court of India delivered a Judge
ment on 30.8.989 interalia directing New 
Delhi k̂ uhiclpal Committee to frame apolicy. 
New Delhi Munidpal Committee have, ac- 
cx>rdingly, framed a policy which has been 
placed tMfore the Supreme Court of India.

A Committee has been constituted under 
the orders of the Supreme Court to examine 
the claims of the hawkers/squatters and, in 
the meanwhile, New Delhi Munic^al Com
mittee has been restrained from making any 
aitotment.

[English]

nkkS7io9S2 oS ueaiki r93a dsaik qa92N92( 
Hioea dsai9 qeTekS&1e2o AaS5e7o)

2355. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether Union Government have 
made any allocation to Kerala for rural drink
ing water projects and rural devetepment 
projects for 1990-91; and

(b) the number of villages proposed to

be covered during 1990-91 ?

BHADRA 1.1912, (S>UM) VWttan Answers 56

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) Government of India has made an alk>- 
catton of Rs. 10.76 7aSae) to the State of 
Kerala under Accelerated Rural Water Sup
ply Programme for the year 1990- 91 in 
addition to Rs. 0.89 crore for Mini Mission 
Project Area in Palghat district. Under 
Jawahar Rozgar Yojana. an alkwation of Rs. 
63.9619crores has been made during 1990- 
91. As regards 92oe(aioet Rural qeTekS&C
ment Programme, the aliocatton for 1990-91 
is Rs. 1871.12 lakhs of which the Central 
share is Rs. 935.56 lakhs. For strengthening 
of training infrastructure under Training of 
RuralYouthforSelf-Empk>yment(TRYSEM) 
the total altecatten is Rs. 39.88 lakhs of 
whk;h Central share is Rs. 19.94 lakhs.

(b) The target for coverage of problem 
villages with safe drinking water facilities 
under Accelerated Rural Water Supply Pro
gramme, Mini Misston and Minimum Needs 
Programme in the State of Kerala during
1990-91 is as under-

No Source Category Partial category Other than Total nuntber of
villages (partial to full problem of villages

coverage) villages villages

1 151 2 154

AS)o Brr97e) B&e2et 92 Oimiai)moai

2356. SHRI BABANRAO DHAKNE: 
Wilt the Minister of COMMUNICATIONS be 
pleased to state the number of new post 
offices opened in each djstrk  ̂of Maharash
tra during the last three years?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MiSHRA):During the pertod 
1.4.87 to 3.3.1990, 213 new post offices

were opened in Maharashtra. District-wise 
details are being collected and will be laki on 
the Tat>le of the House.

Rio9S2ik yeet) /Sa&Saio9S2

2357. SHRI SANAT KUMAR MANDAL. 
Will the Minister of AGRICULTURE be 
pleased to state;

(a) whetherthe National Seeds Corpo
ration has become finandaily unviid}le;
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(b) if so, the reasons therefor, and

(c) the measures taken or proposed to 
make this undertaking a Viable unit’?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) The Corporation has acumulative loss of 
Rs. 11.66 cfores as on 31st March, 1969.

(b) The Corporation has been suffering 
bsses in its operations during the last few 
years, because of the foltowiitg reasons:

(i) Increase in input prices and pro
curement prices paid to the seed 
growers without corresponding 
increase in the price of seeds.

(ii) Increase in fixed overhead ex
panses on account of general 
price rise & payment of DA and 
interim relief to empk>yees of the 
Corporation.

(iti) heavy interest burden.

(iv) Under-utilisation of infrastnictu- 
ral facilities created under Na
tional Seeds Project Phase-1 and
II due to cut-back in production.

(v) Loss on account of accumulated 
carry-over stocks; and

(vi) Excess staff.

(c) A Consultant has been appointed 
under National Seeds Project Phase-ill to 
study the working of the Nathmal Seed

/Sa&Saioh2w

91&aSTI9O2o Sr Ai)O2(ea ym9&&92( 
yeaT9e0 h9 n2ti1i2 i2t R9SShia i2t  

piN)mitIee& ')ki2t)

2358. SHRIMANORANJANBHAKATA: 
Will the MinislerofSURFACETRANSPORT 
be pleased to state:

(a) whether there Is any proposal to 
improve the existing Andaman and Nioobar 
Islands and Lakshadvraep Islands passen
ger shipping service connecting various Is
lands; and

(b) if so, the details thereof?

THEMINISTEROFSURFACETRANS- 
PORT ( SHRI K. P. UNNIKRISHNAN): (a) 
Yes. Sir.

(b) The Details are indicated in the 
statement given bek)w.

z y.n.bObR.

Andaman S Nioobar Inter-Island Ship
ping Sen/ices:

Various islands in Andaman & Nicobar 
islands are provkied with regular inter-ls- 
landshipptng sen/ice by existing five exclu
sive inter-lsland vessels which are operated 
by A & N Administraton and mannnedAech- 
neally managed by Shipping Corporatk>n of 
India Ltd. To improve the inter-lsland Ship
ping Services. A & N Administration have 
placed orders for the following passenger 
vessels for operatton on the inter-bland 
routes:-

Type of Vessel Number
Ordered

Shipyard on which ordered B^m ted date 9f
delivery

1 2 3 4

300 Passenger Vessel 1 Goa Shipyard. Goa. April, 1991



61 Wrfttui Afttmre BHAORA1.1912, (SAKA) Wlr^t»n Answers 62

Typ0ofV98st^ Numb0r
Ord9nd

Shpyanionyriwchoni9rad Expected date of
delk/ety

1 2 3 4

400 Passenger Vessel 1 Hooghly Docking, Calcutta. December;
1991

100 Passengers-t-Vehicles Ferry 4 Shaltmar, 2 -End, 1990

Calcutta. 2 - Beginning, 
1991

50 Passenger Landing Ferry 1 Hooghly Docking, Calcutta. March. 1991

Lakehadtwep Inter-Island Shipping 
Sarvices:

To tmprov® Inter-Island passenger serv
ices in Lakshadweep, orders for two inter- 
island passenger boats, each o1 capacity 
100 passengers, were placed In May, 1989. 
These fast speed passenger boats are being 
built in Netherlands and are expected to be 
delivered at Cochin around end-October, 
1990.

'1&ke1e2oio9S2 Sr RdbA

2359. SHRI HARISH PAL: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) The targets fixed and aohieved in 
respect of National Rural Emptoyment Pro

gramme in Uttar Pradesh and Madhya 
Pradesh during 1988-89;

(b) whether there has been a fall in 
achieving the targets; and

(c) if so, the steps taken by Government 
in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) The progress under National Rural 
Employment Programme was monitored in 
terms of mandays of empk>yment generated 
during a financial year. The targets'of em
ployment generation fixed for Uttar Pradesh 
•nd Madhya Pradesh during 1988-89 and 
achievement thereof are given below;-

State Employment generation targets 
(lakh mandays)

Fixed Achieved

1 2 3

Uttar Pradesh 580.00 812.95

Madhya Pradesh 361.10 392.36



(b) No, Sir.

(c) The question does not arise.
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Electronic Telephone Exchanges 
Opened in Rajasthan

2360. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) thenumberof ElectronicTelephone 
Exchanges set up in Rajasthan in last three 
years,

(b) the location thereof;

(c) whether Government have a pro
posal to open some new Public Call offices/ 
ElectronicTelephone Exchanges in Rajast
han during the current financial year;

(d) if so, the number of Public Call

Written Answers 64

offices/Elsctronic Telephone Exchanges 
proposed to be set up in Rajasthan in the 
current financial year; and

(e) the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). 35 
local ElectronicTelephone Exchanges have 
been opened in the last three years in Ra
jasthan at locations indicated in the state
ment given below.

(c) to (e). Yes, Sir. During the current 
financial year it has l̂ een plano'>d to com
mission over 180 local Electronic Telephone 
exchanges and to open 830 Public Tele
phones in rural areas and 200 Public Tele
phones in Urban areas. The location of Local 
telephone exchanges and Public Telephone? 
will be demand based.

STATEMENT

Location of Electronic Telephone Exchanges Opened During the Last Three Years in
Rajasthan

Year Location of Electronic Exchange Opened

1987-88 1. Tonk

2. Jhunjhunu

3. Sirohi

4. Jhalawar

5. Swaimadhopur Railway Station

6. Swaimadhopur City

7. Jalore

8. Jaisalmer

9. Shivdaspura
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Year Locathff of Electronic Exchange Opened

1988-89

1989-90

10. Banethi

11. Bhadwa

12. Hingonia

1. Bundi

2. Barmer

3. Baitu

4. Umrain

5. Hamirpur

6. Gandala

7. Shahdofi

8. Bhindusi

1. Jodhpur

2. Jaipur Sanganerigate

3. Jaipur Bajajnagar

4. Jaipur M. 1. Road

5. Makrana

6. Nagaur

7. Sindhri

8. Samdhari

9. Pachpadra

10. Dhandoori

11. Bahadurpur

12. Siriyasar

13. Chandoii

14. VkJhgaon

15. Chhan
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Hkt)2k2( Sr Rio9S2ik L9(mIi: Reia  
Hiki:ia /mo7N AS)o

2361. SHRI A. VUAYARAGHAVAN: 
Will the Minister of SURFACE TRANS
PORT be pleased to state:

(a) whether Government of Kerala has 
submitted any new proposal for widening of 
National Highway near Walayar Check post 
in the Inter-State border of Kerala and Tamil 
Nadu; and

(b) if so, the details thereof and the 
action thereon?

THE MINISTER OF SURFACE TRANS
PORT (SHRI K. P. UNNIKRISHNAN): (a) 
and (b). No, Sir. Proposal for providing 
laybyes etc. on either side of the National 
Highway near Walayar Check Post is, how
ever, under preparation of the State PWD.

nooi7N S2 .e2i2o) '2 qekm9

2362. SHRIMATI GEETA MUKHER- 
JEE: Will the Ministerof HOME AFFAIRS be 
pleased to state:

(a) whetherGovernment are aware that 
recently many incidents of murder and at
tack on tenants by landlords have been 
taken place in Delhi;

(b) whether in such cases no prompt 
action is taken on FIR k>dged by the ag
grieved persons; and

(c) if so, the steps being taken against 
the police officers for not taking prompt ac
tion where FIR is k>dged by tenants?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) During the 
period from 1.1.90 to 15.8.90, 2 cases of 
murder and 3 cases of murderous attack on

tenants by landbrds have been reported in 
Delhi.

(b) Prompt and legal acton is taken by 
the Police as and when any such complaint/ 
information Is received.

(c) Does not arise.

de&i:2Mo Sr pSi2 h: Aiait9& ASao

2363. SHRI LOKANATH CH- 
OUDHURY: Will the Minister of SURFACE 
TRANSPORT be pleased to state;

(a) the total amount of ban taken by the 
Parad'ip Port from different sources till date; 
and

(b) how the port authorities propose to 
repay the toan?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K. P. UNNIKRISHNAN): (a) 
Paradip Port Trust has taken a loan of Rs. 
210.10crores from different sources till date.

(b) Paradip Port is expected to ps  ̂toan 
and interest from the profits earned by the 
Port.

Paradip Port Trust has paM its loan 
liabilities upto the year 1983-84 and partly for 
the year 1984-85. Further, Paradip Port has 
requested for grant of moratorium on repay
ment of loan and waiver of interest and penal 
interest.

ys&&k: Sr /S7S2so yeetk92()

2364. SHRI T. BASHEER: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) whether the demand for high-yiekl- 
ing coconut seedlings is on the increase in 
Kerala;
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(b) if so. wh«th«rth0 Coconut Oavebp* 
mant Board has formulatad any schama to 
supply adaquata saadllngs to tha naady 
growars at cheaper rates; and

(c) if so, tha details tharaof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes Sir.

(b)and(c). The Coconut Oevelopinent 
Board implemertts programme for produc
tion and distribution of T  x 0 and D x T  hybrid 
coconut seedlings through Department of 
Agriculture, Government of Kerala, by pro
viding 50% financial assistance. Under this 
programme, the number of T  x 0 hybrid 
coconut seedlings produced and distributed 
m Kerala by the State Government during 
the last three years is given below:-

Yoar No. of Seedlings

1987-86 45.000

1988-89 42,000

1989-90 50.000

In addition, the State Governmertt pro
duced and supplied one lakh T  x D and D x 
T  coconut hybrid seedlings per annum under 
State Sector Programmes, during this pe
riod.

/S2)oas7o9S2 Sr 8s9kt92( rSa Oitmshi2' 
AS)oik q9T9)9S2

Banipatta and Loukaha Post Offices and 
steff quarters have since baan oomplatad;

(b) if so. the details thereabout;

(c) whether the entire land of tha 
Loidiaha Post Offica has bean brought under 
its actual physical possession;

(d) if so. the details thereabout; and

(a) if not, the reasons therefor; and time 
limit for the same?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS <SHRI 
JANESHWAR MISHRA): (a) The is a pro
posal for the vertical extension of Madhu- 
bani Head Post Office building for accom
modating Madhubani Divisional Office. 
Benipatti Post Office Building and staff qua’- 
ters were completed and taî en over on 
2.12.87. There is no departmental building 
constructed for Laul<aha Post Office.

(b) As given in part (a) above.

(c) and (d). Yes. Sir. Plot of land for the 
post office at Laukaha is under the actual 
physical possession of this Department.

(e) Question does not arise.

AS)oik /mia(e) S2 ye2t92( Sr Ashkk7i0  
okS2i nhaSit

2366. SHRI J. P. AGARWAL: Will the 
Ministerof COMMUNICATK^NS be pleased 
to state:

2365. SHRIBHOGENDRAJHA: Will 
the Minister of COMMUNICATK>NS be 
pleased to state:

(a) whether construction of the build
ings for the Madhut>ani Postal Diviston

(a) the efforts t>eing made by Govern
ment to spread knowledge of our tradittons, 
culture and religbn abroad;

(b) whether some reputed publishers
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bring out hundreds of publications, including 
Gita, Ramayana etc. with a view to spread 
our culture, religbn etc.;

(c) whether a large umber of these 
publications are asked for by foreigners and 
Indian residing abroad;

(d) if so, whether Government propose 
to exempt from postal charges or levy mini
mum charges on sending such Rterature 
abroad; and

(e) if not, the reasons tfwrcrfor?

[Translatior^

Ai:1e2o oS cSTea299O2o Sr Oitm:i  
Aaite)m rSa qe&kS:2I2o Sr y&e79ik 

na19et .9SaSe 8iooik9S2)

2367. SHRIS.C.VARIWIA: 
SHRiRAGHAVJI:

WiU the Minister of H0A4E AFFAIRS be 
pleased to state:

(a) whether battalions of Special Armed 
Force ol Madhya Pradesh are deployed to 
other States from time to time;

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATiONS (SHRI 
JANESHWAR MISHRA): (a) Government is 
aware of the need for projection abroad of 
India’s culture, traditions, arts etc. and has a 
wen developed programme of pubfidty ac- 
tivHies in this regard. Indian Mission abroad 
are constantly engaged in spreading and 
deepening awareness about India’s heri
tage through a variety of means such as 
distribution of txx>ks and magazines, publi
cation of journals, holding of exhibitions, 
audio-visual shows and speaking engage
ments.

(b) Publishers in India bring out books 
on a wide spectrum of subjects including 
culture and religion.

(c) There is a good demand abroad for 
Indian publicatbns relating to culture and 
religion both by foreigners and Indians reski
ing abroad.

(d) and (e). Since even at the existing 
rates forvarnus categories of Book Post, the 
Department of Posts is unable to meet the 
full cost of provkling such services and is 
incurring substantial bss, it is to possible to 
exempt such publicatbns from postal 
charges, or levy minimum charges for them.

p ) ifso. whetheritis1tie(espons2>Kly 
of the States where tt)e forces have been 
deployed to bear the expenditure thereon;

(c) wtiether expenses IrKXirred on the 
said baitaSons sent to Assam, Jammu and 
Kashmir. Lakshdweep and Tripura have not 
been pakJ by those States;

(d) if so, the amount yel to be pakl by 
those States, separately, and the reasons 
for delay in payment; and

(e) the reactbn of Unnn Govemment 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes. Sir.

(b) to (e). The cost of deployment of 
forces for Law and Order duties in other 
States/union Tenritories I9 required to be re> 
imbursed by the borrowing Governments/ 
Administratbn. However, in the case of sudi 
depk>yment in Tripura and Jammu and 
Kashmir, the reimbursement was tobe made 
by the Central Government in respect of 
deptoyment made till 31.3.90.

As per the daiim of the Government of
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Madhya Pradash, the amount due for such 
deployments is as under;-

From Assam Rs. 23.99,91,379.40

way of these bodies in introducing Franlting 
Machines for their day-to-day mailing to 
ensure quicker despatch and obviate against 
any misapprapriatbn of stamps?

From Lakshdvveep Rs. 4,12.99,667.00

From J & K

from Tripura

R& 3,33,25,800.00 

Rs. 4,82,04,934.00

A provisional payment of Rs. 1.5 crores 
tias been made t>y the Central Government 
to the Government of Madhya Pradesh in 
March, 1990 on account of deployment of 
MPSAF Bn in Tripura. Settlement of balance 
amount is pending for completion of formaH- 
ties. In respect of deployment in Jammu & 
Kashmir, no claims have been received from 
Government of Madhya Pradesh by the 
Central Govemntent.

The Government of Assam have not 
cleared their dues to the Madhya Pradesh 
Government because of difficutt ways and 
means position. Lakshadweep Administra
tion has been asked to expedite dearance of 
amount due to Madhya Pradesh.

[EngU^

'2oaSts7o9S2 Sr Qai2N92( Oi7m92e '2 
qekm9 Os2979&ik /Sa&Saio9S2

2368. SHRI SHANTARAM
POTOUKHE: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether it is a fact that whHe the 
Delhi Munic4>al Corporatton and its other 
Wings like the Water Supply Undertaking 
and the New Delhi Mun«ipai Committee are 
spending several lakhs of rupees on post
age stamps annually, these bodies have not 
as yet switched over to the Franking system; 
and

(b) if so, the difficulties which lie in the

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWARMISHRA):(a) and(b). There 
is no diffksulty on the part of Department of 
Postsfor albwnig MCD, NOMC.to usefrank- 
ing machines. Rather the Department has 
requested all the Ministries for advising the 
Govt. Off»es attached to them to use Frank
ing Machines which will not only be econom i- 
cai to them because a rebate of 3% is al
lowed but also accelerate tl>e transmiebn 
of Postal artides.

.eke&mS2e Qi7rr9okie oS h9ts)oakik naiie 
Sr Oiki2&o9aw q9)oa97' 8h92t

2369. SHRI MADHAVRAO SCmOIA: 
Win the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether need for providing tele
phone and teleoommunicatk>n facilities to 
the industrial areas of Malanpur, District 
Bhind, has been pressed through public 
representatives and written representations:

(b) if so, the details of the proposals 
mooted; and

(c) the Government's reactiori thereto 
and whether any survey has been made in 
the matter, if so, with what results?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b)and(c). (i) The existing 128-P C. DOT 
electronic telephone ex- 

/^ange in Malanpur Indus
trial area is planned to be 
replaced by 512-PILT elec
tronic exchange during
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1991-92 to msetthe increas
ing demand.

(ii) Notionat Telex is planned 
for installation during 1990- 
91.

(iti) Optical Fibre Cable is 
planned to be provided dur
ing 8th plan lor introduction 
of STD facility.

Ae2)9S2 oS I9tSI0 92 As25ih

2370. SHRIKIRPAL SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the nunnber of cases in which pen
sions are being given in Punjab to widows of 
victims of terrorists as on 1-1-90; and

(b) the numberof eligible widows whose 
cases are pending with Government 
alongwith relevant details?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY); (a) and (b). Ac
cording to available information, 1128 wid
ows, orphans, destitutes and 100% physi
cally disabled persons are being given pen
sion, known as ‘subsistence allowanoe’, in 
Punjab. The information about number of 
eligible widows whose cases are pending 
with Government is being collected and will 
be laid on the Table of the House.

p9)o Sr 8e2er979ia9e) v2tea pi2t 
derSa1)

2371. SHRI PALAI K. M. MATHEW; 
Will the Minister of AGRICULTURE be 
pleased to state the States which have sent 
the lists of actual beneficiaries to whom land 
has been albtted as a result of land reform 
measures?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA): 
The Central Government only monitors the 
progress of distrtoution of surplus ceiling 
land under the 20-point Programme. In this 
Context. States furnish information on the 
area of surplus ceiling land acquired, how 
much of it has t)een distributed and the 
number of beneficiaries to whom this land 
has been allotted. No list of actual benefici
aries is sought from States. The question 
therefore of States sending any such list 
does not arise.

AaST9)9S2 Sr ASoihke Hioea oS Tkkk)(e) 
Sr He)o 8e2(ik

237Z SHRI PALAS BARMAN: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) the number of villages in West 
Bengal proposed to be provided with potable 
water under the Accelerated Rural Water 
Supply Programme during the years 1990- 
91 and 1991-92; and

(b) the total amount earmarked for this 
Scheme during these two years?

THE MINISTEROF STATE IN THE DE
PARTMENT OF RURAL DEVELOPMENT 
IN THE MINISTRY OF AGRICULTURE 
(SHRI UPENDRA NATH VERMA); (a) In 
West Bengal, 2946 partially covered cate
gory villages are proposed to be provided 
with potable drinking water under Acceler
ated Rural Water Supply Programme artd 
Minimum Needs Programme during the year 
1990-91. The number of villages to be cov
ered in 1991 -92 will be decided at the com
mencement of the financial year.

(b) Under the Centrally Sponsored 
Accelerated Rural Water Supply Programme 
(ARWSP), an amount of Rs. 16.48 crores
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has bMn allocttod to th« State Govemnwrrt 
of Wast Bangal for the currant financial yaar 
1990-91. Tha State Govamment has alio* 
catad Rs. 19.00ciDras undar Minimum Naads 
Programma for 1990-91. Tha allocation 
undar ARWSP wW t>« finaOsad at the com
mencement of the financial year, 1991 -92.

y92N92( Sr qait)ea Oiooi2emia:

2373. SHRI P. A. ANTONY: WiH tha 
Minister of SURFACE TRANSPORT l>e 
pleased to state:

(a) whether Government have taken 
any steps to salvage the dredger Mattanch- 
ery which sank near the Cochin Port;

(b) whether any judicial inquiiy has 
been ordered into the causes of her sinking, 
and

(c) if so, when the report of the inquiry 
is likely to be submitted?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P.UNNIKRISHNAN); The 
deosion to award the contract for salvage of 
the dredger Mattanchery falls within the 
competence of the Cochin Port Trust. The 
Port Trust has already invited tenders and 
the contract will be awarded after examining 
the merits of the tenders received.

(b) Yes, Sir. A formal judtoial investiga
tion under Part XII of the Merchant Shipping 
Act, 1958 has since been ordered by the 
Central Govt. U/s 361 of the Act.

^i* ImeomeacST)11e2omiIeriee9Tet  
ome &aS5e7o ae&Sao) ae(iat92( dsaik Hioea 
ys&&k: AaS(ai11e) raS1 vooia Aaite)m  
cSTea21e2o[

(b) H so, the details thereof; and

(c) tha time by which the projects are 
likely to be cleared?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) No, Sir.

(b)and(c). Do not arise.

/S2)oas7ooS2 Sr 8a9t(e BTea 
fi2)itmiai '2 uSai&so qkeoakSk Sr 

Ba9))i

2375. SHRI GIRIDHAR GOMANGO: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether Government have released 
entire funds to Orissa Government for con
struction of the bridge on river Vansadhara in 
Koraput District under the scheme 'Inter- 
State Roads of Economic Importance";

(b) if so. the progress made so far; and

(c) whether State Government has also 
released its share of funds for the bridge?

(c) Since it is a judicial enquiry, it is not 
possible to indicate by when the report of the 
enquiry wouki be submitted.

dsaik Hioea ys&&k: AaS5e7o) raS1 vooia 
Aaite)m

2374. SHRI C. M. NEGI: Will the 
Minister of AGRICULTURE be pleased to 
state:

THEMINISTEROFSURFACETRANS- 
PORT (SHRI K. P. UNNIKRISHNAN): (a) 
the entire Central Government share of Rs. 
108 lakhs has already been released.

(b) The physical progress achieved is 
50%.

(c) The State Government has released 
so far Rs. 371.04 lakhs.
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Hi9o92( p9)o rSa .eke&k9S2e 7S22e7o9S2) 
'2 .mi25iTsaD .i19k Rits

2376. SHRI S. SINGARAVADIVEL: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whetherthereisabng waiting listfor 
telephone connections in Thanjavur town. 
Tamil Nadu;

(b) if so, the details category-wise;

(c) the steps taken to dear the waiting 
list; and

(a) whether Government have sent an 
official delegation to Saudi Arabia on the 
occasion of the Haj this year;

(b) if so, the composition of the delega
tion. its object and purpose, main activities 
and achievements;

(c) the total expenditure incurred on 
their air passage, local transport, accommo
dation, and entertainment etc.;

(d) whctfher some members were ac
companied by members of their families; 
and

(d) when the ivaiting list is expected to 
be cleared?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): The waitir^ list in 
Thar^avurtown as on 31.7.90 is 1270.

The category-wise waiting list is as
under:

OYT SPECIAL 20

OYT GENERAL 30

NON-OVT SPECIAL 143

NON-OYT GENERAL 1077

(c) apd (d). The present waiting list is 
likely to be cleared with the expansbn of 
Thanjavur exchange (MAX-1) from 3000- 
4000 lines programmed for 1990-91. 800 
waiting list is likely to be cleared before 
March, 1991. The remaining waiting Kst is 
likely to be cleared with the next expansk>n 
from 4000-5000 lines during 91-92.

f9)9o Sr qeke(iooS2 oS yist9 naih9i

2377. SHRI A. K. A. ABDUL SAMAO: 
Win the Minister of EXTERNAL AFFAIRS be 
pleased to stats:

(e) if so, the particulars thereof and 
expendrture, rf any, incurred by Government 
on them?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
HARIKISHORE SINGH): (a) Yes, Sir.

(b) Thecompositionofthedelegationis 
as In the Statement given tMlow. The dele
gatton. which was sent for creating goodwill 
between the two countries, called On vartous 
Saudi dignitaries during its stay in Saudi 
Arabia and carried out its mission.

(c) Details of expenditure is as follows;

(i) air passage : Rs. 2,00,752.00

(ii) kxal transport : Rs. 6,20,479.00

(iii) accommodatton: Rs. 20,87,957.00

(iv) entertainment Nil

Total Rs. 28,89,188.68

(d) Yes, Sir.
(e) No expenditure was Incurred by the 

Government on family members who ac
companied the delegation. Details of family 
members who accompanied the delegation 
is as follows:
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Nam» of tho dalegatton menOwr Relationsh^ offamHy members with the 
delegation member

1. Shri Yunus Salsem. 
Leader

Son

2. Shn Rashaed Masood Wife, Daughter and
Deputy Leader Daughter-in>law

3. Shri Khateelur Rehman Wife

4. Miss. Alia Brother

5. Shri Habibur Rehman Wife

6 Shrt Aslam Khan Wife

7. Shn T. K Hamza Wife

8. Shn Sadiq Pasha Wife

STATEMENT

Haj Goodwill Delegation for 1990

1. ^hn Mohd. Yonus Salaem 
Governor of Bihar

Leader

2. Shri Rasheed Massod 
Minister of State for Health and 
FamHy Welfare

Deputy Leader

3. Shri Mohd. Taslimuddin, M. P. Member

4. Shri Mohd. Khatelar Rehman, M. P. Member

5. Miss Alia, M.P. Member

6. Shri Hab8>ur Rehman 
Minister, Government of Assam 
and Chairman of Assam State 
Haj Committee.

Member

7. Shri Sadiq Pasha 
Minister of Law 
Government of Tamil Nadu.

Member

8. Shri T. K. Hamza
Minister, Govemment of Kerala

Member



9. Shri Mohd. Aslam Khan

10. Shri Abdul Gani Namtsdiati 
Ex MLA, Jammu & Kashmir

11. Shri Fatal-ul-Bari. Ex-MLA, U.P.

12. Shri Nur-Ud-Din Kataria

13. Dr.Mohd.AliZaidi

14. Shri Mohammad Zafar Hamaad Jur^

15. Shri Hamid Aii Rao, OSD (HaD. MEA
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Oe1hea

Oe1hea

Member

Member

Member

Member

Member-Secretary

'27ks)9S2 Sr Usoe s2tea /aS& '2)sai2Se 
y7me1e

2378. SHRI SATYAGOPAL MISRA; 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether it is proposed to include jute 
under the Crop Insurance Scheme; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NfTISH KUMAR);
(a) No, Sir.

(b) Question does not arise.

qe1i2t) Sr nao9)o) 92 As25ih

2379. SHRI LOKANATH 
CHOUDHURY: Will the Minister of HOME 
AFFAIRS be pleased to slate:

(a) whether a group of artists of Punjab 
took out a procession on 30 July, 1990 to 
focus public attention towards their demands 
and grievances and handed over a memo
randum to the Punjab Government;

(b) if so, the demands of the artists;

(c) the steps taiten thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). 
Government have no specific infonnftation 
about the demands of the artists included in 
the memorandum said to have been submit
ted to the Governmeot of Punjab.

(c) Does not arise.

q9)7S22e7o9S2 Sr .e1&Saia: .eke&mS2e 
/S22e7o9S2 '2 uNrI)k 8miIi2 .eke0  

&mS2e bJ7mi2(e

2330. SHRI DALPAT SINGH
PARASTE: Will the Minister of
COMMUNK2ATIONS be pleased to state:

(a) whether some temporary telephone 
connections were disconnected in Delhi, 
particularly in Kidwai Bhawan Exchange, 
despite payment of an dues within time;

(b) whether he has received any com
plaint in this regard;

(c) if so, the details thereof; and

(d) the action taken against the olfKials 
responsible for it?
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THE MINISTER OF STATE O F THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR M1SHRA): (a) to (d). Th « 
information it b»ing collactod and win be laid 
on the TidJle of the House.

QSsa3pi2k2S Sr RiokS2ir L9(mIi: RSw € 
'2 cs5iaio

2381. SHRI ARJUNBHAI PATEL: Will 
the Mmister of SURFACE TRANSPORT t »  
pleased to state;

^i* whether four-lanmg of the stretch 
from km. 357/0to 381 /6 of National Highway 
No. 8 in Valsad Dtstnct of Gujarat which was 
included in Annual Plan of 1990*91 was 
subsequently dropped;

(d) If so, the reasons therefor; and

(c) whether Government propose to 
reconsider the proposal in view of high density 
of traffic on this stretch?

THE MINISTEROFSURFACE TRANS
PORT (SHRI K. P. UNNIKRISHNAN); (a) 
and (b). The Annua) Plan 1990-91 does not 
include 4-laning of the stretch from km. 357/ 
0 to 381/6 of the Natbnai Highway No. 8 in 
Valsad District of Gujarat. Therefore, the 
question of dropping the proposal does not 
arise.

(c) This will depend on the size of the 
6th Plan after it is finalised & inter-se-priority 
of this work.

n)e9)oi27e oS y1ikk i2t Oia(92ik  
Qia1ea)

2382. SHRIBALVANTMANVAR:WiO 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether Government have discon
tinued to provkie 50 per cent Central Share 
from 1st April, 1990 to States under the

)7me1e 0ni)9)oi2Se oS y1ik i2t Oi(92ik  
Qia1ea) rSa 927aei)92( n(9r7J9Osai &9Sts7W 
o9S2’[

(b) if so, the reasons therefor;

(c) whether Government propose to 
review the dedsk>n and restore the scheme 
for programmes Nke minor irrigatk>n, new 
weHs and community in’igatnn works; and

(d) if not. the reasons thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) to (d). The Centrally Sponsored Scheme 
of Assistance to Small and Marginal Farm
ers for Increasing Agricultural Production 
was launched m 1983-84 and was imple
mented upto the end of 7th Five Year Plan 
covering a perkxi of seven years. Hence 
Government has transfened this s ch ^e  to 
Stale sector for implementation from 1st 
April, 1990.

However, a Centrally Sponsored 
Scheme of Assistance to Small and Mar
ginal Farmers for construction of Shaltow 
Tubswells/Dugwelis has been continued and 
is being implemented in selected distncts/ 
btocks in the States MentHied for Special 
Foodgrains Production Programme (SFPP).

'2rkkoaiorS2 raS1 AiN9)oi2 i2t 8i2(kiC
te)m

2383. SHRI KARIA MUNDA: Vyillthe 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of infiltrators from Paki
stan and Bangladesh who have taken shel
ter in India, especially in West Bengal, Gujarat 
and Rajasthan; and

(b) how such persons are klentified?
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). There 
is infiltration of Bangladesh nationals into 
India. Since they enter sun^ptit iously escap
ing detection by the anti-infiltration Forces 
and go underground, it is not possible to 
determine how many people have come to 
India from Bangladesh. However, there are 
no reports of any major infiltration from 
Pakistan.

Re-Allocation of DTC Buses

2384. SHRI P. M. SAYEED: Will the 
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any criteria for 
aliotftng DTC buses in Delhi on different 
routes; and

(b) if so, the details therefor?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN); (A) 
AND (B). YES. SIR. THE NUMber of buses 
on a particular route are allotted, taking into 
consideration the frequency determined on 
the basis of the traffic load and running time 
assessed consequent upon survey con
ducted. Subsequently, the number of buses 
are increased or decreased according to the 
volume of traffic, patronising the partnular 
route and the resources available at the 
disposal of the Corporatnn.

Petition From UN Human Rights 
Commission

(b) if so, the details thereof and action 
taken by Government thereon;

(c) whether the international agency 
has been Infomned of the actbn taken on the 
petiton; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARI KISHORE SINGH): (a) to (d). The 
United Nations Centre for Human Rights 
referred certain cases of alleged violations 
of human rights to the Government of India 
last year. Immediate action was taken to 
have the allegations investigated by the 
concerned authorities in the Government of 
India. Based on their findings, responses 
were communcated to the Centre for Hu
man Rights.

Norms for Development of Officials on 
Haj Duty

2386. SHRI SARJU PRASAD SAROJ: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether there are any norms pre
scribed for selectk>n of officials Gazetted 
'non-Gazetted', for Haj duty and if so, the 
details thereof;

(b) whether these norms were strictly 
foltowed in making selectfon for Haj Duty- 
1990; and

(c) tf not, the reasons for vk>lating the 
selection norms?

2385. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether the United Nation  ̂Human 
Rights Commissk)n had forwarded any peti- 
tk>n to the Government last year;

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARI KISHORE SINGH): (a) to (c). There 
are no specifk: norms for selection of off idals 
for Haj duty. However, keeping in view the 
nature of work and weather condKions in 
Saudi Arabia, Government generally select
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offieWt vvho are below 45 years of age, 
erwgelie and able to twoilc for long hours.

b9&S9oooQas9o) i2t fe(ooihke)

2387. SHRI P. R. KUMARAMANGA- 
LAM ; Wm the Minister of AGRICULTURE 

be pleased to state;

(a) whether a special drive was laurKhed 
this year to increase production and export 
of apples and other fruits and vegetables;

(b) the per capita availabitity of fiuits 
and vegetables. State-wise;

(c) whether Government are aware that 
high incidence of pesticides in fruits and 
vegetables is likely to stand n the way of 
exports; and

(d) H so, the steps taken to combat pest 
attack on apples and other fruits?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Various steps such as production and 
distribution of quality planting material, lay
ing out of demonstrations on improved agro- 
technkjues, financial assistance to farmers, 
supply of inputs at subskiised cost, etc. have 
been taken to increase productton of apples 
and otherfruits and vegetables. A number of 
measures have also been taken to boostex- 
port of fresh fruits and vegetables such as 
freely altowing their exports, grant of cash 
compensatory support to exporters at the 
rate of 22% for export by air and 10% for 
export by sea, import replenishment at the 
rate of 10% etc.

(b) Per capita availability of fruits and 
vegetables state-wise has not been worked 
out.

(c)and(d). The plant protectton meas

ures recommended for different fruit and 
vegetables do.rat buHd up pestickles resi
dues beyond MRL (maximum permissible 
reskiuele levels) values and thus are safe for 
human consumption after certain waiting 
period prescrlt)ed for each chemical and 
crop.

[Translation]

Aa9Tioe voe Sr Brr97e /ia nroea Brr97e 
LSsa)

2388. SHRI KALPNATHSONKAR:Will 
the Minister of COMMUNICATIONS be 
pleased to state;

(a) whether even after the announce
ment of economy in expenditure the officers/ 
dnvers of subordinate Departments of his 
Ministry still take staff cars to their resi
dences for private use;

(b) if so, the reasons therefor; and

(c) the restrictions proposed to be 
imposed by Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWARMISHRA);(a) to(c). Drivers/ 
offksers betow the rank of Secretary to the 
Government of India are not allowed to make 
use of staff cars for private purposes. Offi
cers of the rank of Secretary to the Govern
ment of India, however, are permitted to 
avail of the facility of private use as per the 
instructions of Government of India, on 
payment of prescribed amount and up to a 
specified distance.

[English]

yiki) .iJ /Skke7o9S2 raS1 fem97ke) 
ySkt '2 qekm9

2389. SHRI MADAN LAL KHURANA: 
Will the Minister of HOME AFFAIRS be 
pleased to state;
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(a)th« numbwrof vshidas (cars, bus«s 
and trucks) sold In Ddlhi during the last three 
yeffs. vehtde-wiae and the amount of sales 
tax coOedad by Delhi Administration;

(b) the number of vehides (cars, buses 
and trucks) registered in Delhi which were 
brought into the territory from oulsUe during 
the last three yeats;

(c) whether due to less sales tax out
side Delhi, people are bringing vehicles 
purchased from outside areas into Delhi;

(d) if so. whether there 's any proposal 
to bring uniformiiy in the rates of sales tax on 
these vehicles so as to check loss of revenue 
to Delhi Administration;

(e) if not, the reasons therefor; and

(f) the steps proposed to be taken to 
check the smuggling of vehides into Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (f). The 
informatnn is being collected and win be laki 
on the Table of the House.

qe7kiaio9S2 Sr n))eo) Sr v2oS2 O929)C
oea)

2390. DR. A. K. PATEL:
SHRI SHANKERSINH 

VAGHELA:

WiHtheMinisterof HOME AFFAIRS 
pleased to state;

movable and Immovable property beforethe 
commencement of general elections abp;

(d) whether there is any proposal to 
publish the informatnn about assets of Un
ton Ministersforthe information of the puMb; 
and

^e* 9r 2Sow ome aei)S2) omeaerSal

THE MWfSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (e). There 
is a Code of Condud for Ministers. Under 
this Code, a person before taking office as a 
Union Minister has to disclose to the Prime 
Ministerdatatts ofthe assets and liabiiiliesof 
himself and members of this family. After 
taking office, and so tong as he remains in 
offica, the Unton Minister has to fumish 
annually by the 3lst March to the Prime 
Wfinister a dedaralton regarding his assets 
and Gabililtes. It has not been the pradice to 
disclose their details.

Invitation of Appeals from Indhrkluais 
l»y Amneety International

2391. SHRI PYARELAL
KHANDELWAL WiH tKI» Minister of EX
TERNAL AFFAIRS be pleased to state:

(a) whether Government’s attention 
has been drawn to the amnesty Interna
tional’s invitation for appeals from indivWu- 
ais across the world to protest to Govern
ment of India against ‘possft>le extra-judicial 
executkMis* in the trouble tom Jammu & 
Kashmir;

(a) whether the Ii4inisters of the Unk>n 
Cabinet are required to disctose thetr assets 
to the Prime Minister;

(b) if so. the periodcity thereof;

(c) whether Government propose to 
provMe for such dedaratnn both fegarding

(b) if so. tiie response so far received in 
this regard: and

(c) the Qovemmertt's n»action thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
HARI KISHORE SNGH): (a) to (c). The
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t^)pMl said to hava baan mada by tha 
Amnasly intamationai has not lad to any 
signKioant numbar ot MMduais writing to 
tha QovammarH. Tha Govammant’a poUey 
Is not to respond to such oommunications 
which contain aflagtfiona unaupportad by 
factual avidanoa.

lT/ans/0fioril

QaiitS1 Q'(moia Ai2ikS2 oS H9tSI0 Sr
rrupuoiii ri|pfiivi9

2392. SHRI SANTOSH KUMAR 
GANGWAR: WiB tha Ministar of HOME AF
FAIRS t>e pieasad to stata-

(a) whether Swatantrata Senani Sam- 
man Panalon is provided to tha widows of all 
tha freedom fighters of the country, and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Pension is 
provided to the widows of all freedom fight
ers who were In receipt of the Swatantrata 
Sainani Samman pension. Widows of fraa- 
dom fighters aligibla for the Samman Pen
sion, who might not have applied for pension 
in thair Watime, are also eligible to get tha 
pensbn, if they apply for it and fulfil the 
requiramants for (ai2o of &e2)9S2 by the 
Government of India.

(a) whether Govamment propose to 
bring fonward legislation to amend the Insec
ticides Act. 1968 in order to provide for 
regular registration of pesticides;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes. Sir. The proposed amendments 
may cover various aspects of the Insecti
cides Act including the registratbn of pesti
cides.

(b)and(c). Tha proposed amendments 
are under consideration of the Government.

qeTekS&1e2o Sr dSiti 92 .i19k Rits

2394. SHRI P. R.S. VENKATESAN: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether Union Government have 
received any proposals from Tamil Nadu 
Government for the development and linl<ing 
of the villages t>y roads; and

(b) the time by which these proposals 
are likely to be cleared and special grants 
sanctioned therefor'̂

(b) Does not arise.

[EngHsNi

n1e2t1e2o oS o2ieev79tei n7oD 1968

2393. SHRI RAM SAJIWAN:
SHRI SHANTARAM 

POTDUKHE:

Win the Minister of AGRICULTURE be 
pleased to stale:

THE MINISTER OF STATEIN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERI\^):
(a)and(b). There is no proposal from Tamil 
Nadu Government for the development and 
linking of the villages by roads which Is 
pending action in the Department. However, 
a proposal frem Government of Tamil Nadu 
for WorW Bank assisUnce foî . undertaking 
constmction of rural roads in 7 districts of the 
State was received in 1981. But It was
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decided not to put it tiefore the World Bani< 
for credit assistance because no special 
technology or equipments are involved in 
the construction of rural roads and the cost 
norms were also very high.

/aeio9S2 Sr ye&iaioe ASk97e QSa7e rSa 
/S11s2ik '279te2o)

2395. SHRIGOPINATHGAJAPATHI: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government propose to 
create separate police force to deal with 
communal incidents;

(b) whetherGovernment have sent any 
guidelines to the State Governments in that 
regard;

(c) if so, the steps taken by different 
States in the matter; and

(d) what other steps have been taken to 
curb communal riots in the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODHKANTSAHAY):(a) No, Sir.

[Translation]

cai2o v2tea '2t9ai nIi) 6S52i

2396. SHRI PYARELAL 
KHANDELWAL: Will the Minister of AGRI
CULTURE be pleased to state:

(a) the amount of grant sanctioned for 
constructing a house under Indira Awas 
Yojana:

(b) whether State Governments have 
represented to increase the said amount of 
grant; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) to(c). Due to escalation in the construc
tion cost and representations received from 
State Governments etc. the upper permis
sible limit of expenditure on a unit of lAY 
houses has been enhanced to Rs. 12,700 
and Rs. 14,500 in ordinary and difficult/hilly 
areas respectively during 1990-91 from the 
earlier existing norms of Rs. 10,200 & Rs.
12,000 in ordinary and difficult/hilly areas 
respectively.

[English]

(b) and (c). Do not arise. /sko9Tio9S2 Sr B9k)eet)

(d) Though the maintenance of taw and 
order is primarily the responsibility of the 
StateGovernments,theGovernmentof India 
have conveyed to the State Governments on 
23.4.90, reappraised guidelines for promot
ing communal harmony. These envisage, 
among other things, strengthening of intelli
gence machinery, immobilisation of anti
social elements, role of the Press, role of 
Police, setting of special courts, etc.

2397. SHRI RAJAMOHAN REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state;

(a) whether Government propose to 
popularise sowing of good and high yielding 
variety of oilseeds in non-traditional areas 
like Andhra Pradesh to tide over the rising 
edible oil prices; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) Action has bean taken to popularise 
good and high-yielding varieties of rape- 
seed-mustard in Andhra Pradesh, Karna
taka, Tamil Nadu and Maharashtra. Popu- 
iansatton of Soybean cultivation has been 
done in Maharashtra, Rajasthan, and Kar
nataka The potential for rabi summer culti 
vation of soybean has been demonstrated in 
parts of Andhra Pradesh, Karnataka and 
Maharashtra Preliminary trials have shown 
great potential in southern Madhya Pradesh 
and Chota Nagpur plateau of Bihar. Recent 
trials have shown great potential for sun
flower hybnds in Punjab.

( Translation]

Testing of QMS and Mother Dairy Milk

2398 SHRI S ATINDER PAL SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state-

(a) whetherthe samples of milk distrib
uted in Delhi under the Mother Dairy and 
Delhi Milk Scheme are got tested;

(b) whether these tests have revealed 
the presence of contents of pestksides in the 
milk being distributed in Delhi;

(c) the details of these tests reports and 
the names of the pesticides found present in 
the milk;

(d) the details of ill effects of these 
pesticides on human body and health; and

(e) the steps taken or proposed to be 
taken by Government to ensure supply of 
good quality milk in Delhi?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) to (d). The tests that are being 
conducted are in tenns of chemical and 
bacteriological quality. Delhi Milk Scheme 
(DMS) and Mother Dairy are not carrying out 
tests for detection of pesticides.

(e) The milk marketed by DMS and 
Mother Dairy are tested rigorously before 
supply and conform to the PFA Standards.

lEngiish]

Equitable Distribution of Water in Rural 
Areas

2399. SHRI ANBARASU ERA: Will the 
Minister of AGRICULTURE be pleased to 
state;

(a) whether there is any proposal to 
arrange even distribution of water in the 
tribal, hilly and remote village areas, where 
there is acute water scarcity; and

(b) if so, broad features thereof^

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) and (b). Yes. Sir. The guideline for 
Accelerated Rural Water Supply Programme 
provide for supply safe drinking water at 40 
liters per capita per day for human beings 
including problem village in the tribal, hilly 
and remote village areas. There is a pro
gramme of coverage of residual 8493 prob
lem villages which have spilled over to the 
8th Plan. Out of which, 5295 problem vil
lages will be covered in 1990-91 and the 
remaining in the second year of the 8th Plan. 
The schemes cl safe drinking water supply
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in such areas include piped water supply, 
gravity flow schemes, spring chambers, India 
Mark II handpumps, Rain Water han/esting 
structures etc.. Ground Water Sources are 
identified through a appropriate scientific 
methodological and scientific geophysical 
survey and use of satellite imageries to 
ensure. For even distribution of water stan
dard norm of 40 Ipcd has been attempted in 
all areas.

[Translation]

qa92N92( Hioea '2 f9kki(e) Sr Oitm:i  
Aaite)m

2400. SHRI»/IANKUFIAMSODHI;Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether Madhya Pradesh Govern
ment has submitted a proposal to the Union 
Government for a k>ng term policy for resolv
ing the problem of drinking water in villages; 
and

(a) wliether the rules regarding reser- 
vatk>n for Scheduled Castes and Scheduled 
Tribes in recruitment and promoton are being 
implemented by the New Delhi Munic^al 
Committee;

(b) if not, the reasons therefor;

(c) whether any representations have 
been received regarding non-implementa
tion of reservation rules by the N.D.M.C;

(d) if so, the steps taken or proposed to 
be taken in the matter; and

(e) the total backlog of reserved posts 
of Executive Engineers, Assistant Engineers 
and Junbr Engineers in the N.D.M.C. as on
30 June, 1990 and the steps taken to dear 
this backlog during the present special drive 
launched by the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANTSAHAY); (a) Yes, Sir.

(b) if so, the details thereof and action 
taken so far in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA);
(a) No, Sir.

(b) Questbn does not arise.

[English]

'1&ke1e2oio9S2 Sr de)eaTio9S2 dske) 
rSa y/|yo 92 RwqwOw/w

(b) Does not arise.

(c) A representation was received which 
was found to be without substance.

(d) A Roster for provMing reservation to 
Scheduled castes/Scheduled Tribes is being 
maintained in accordance with the instruc
tions contained in the Brochure for Sched
uled Castes/Scheduled Tribes.

(e) TwopostsofJunk>rEngineer(Elect.) 
in the promotton quota could not be filled up 
due to non-availability of ST candidates in 
the N.D.M.C.

2401. SHRI ANADI CHARAN DAS; 
SHRI ARVIND NETAM:

Will the Minister of HOME AFFAfRS be 
pleased to state;

deFs9ae1e2o Sr qa92N92( Hioea 92 
ySsomea2 yoioe) h: KYYY nwqw

2402. SHRI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR; VTill the 
Minister of AGRICULTURE be pleased to 
state;
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(a) whathw Govamment haiw made 
any «stim8ia of tha raquiiamant of drinking 
watar in Tamil Nadu, Kamataita and o«twr 
Soullwm States by 2000 A.D;

(b) if so. the steps taken to meet the 
estimated demand of water for drinking 
purposes;

(c) wlwther Government liave any 
proposal to draw and implement a tong term 
plan to tadde the problem of drinking water; 
and

(c) if so, the steps taken in the matter?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) The estimated demand for drinking water 
for rural population @40 liters per head per 
day shall be as under;—

Karnataka —  1478.736
Million Litre
day (MLD)

Kerala —  1158.192 MLD

Tamil Nadu —  1817.538 MLD

Andhra Pradesh —  2299.472 MLD

6753.938 MLD

(b) The drinking water demand for rural 
populatton will be met by tapping the ground 
water and whereverpossible by conjunctive 
use of ground and surface water using ap
propriate technotogy. Steps are also taken 
to replenish the existing ground water re
sources through various water han̂ esting 
structures such as pond, check dam, perco- 
latbn tank, bandharagully plugging, sub 
surface dam, contour bunding etc.

(c) and (d). Drinking water supply

)7me1e) rSa asaik iaei) iaerSa1skikM i2t  
91&ke1e2oet rSa i N32( oea1 hi)o) rSa te)9(2  
&S&soioN1MaNJ9 rSa «; :eia) 92 7i)e Sr 
&9Ot Iioea )s&ra9: i2t rSa ;W? :eia) 92 7i)e  
Sr '2t9i Oi9N '' mi2t&s1& rSa mi2t&s1&  
hi)et )7me1e)w

yS9k baS)9S2 '2 He)o 8e2(ik

2403. SHRI R.N. RAKESH:
SHRI MANIKRAO HODLYA 

GAVIT:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether soil erosk>n is posing a 
serious threat to tea plantation in West 
Bengal, particutarly in Tera and Oooars areas 
situated in Nforth Bengal;

(b) if so, the details thereof;

(c) the total toss incurred by tea planta- 
tk>n industry due to soil erosk>n and the 
estimated area affected;

(d) whether Government propose to 
take any concrete measures to protect tea 
plantatton areas from soil erosk>n;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE' IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Government has no report from State 
Government of West Bengal about soil era- 
sk>n posing a serious threat to tea plantation 
in Tera and Dooars areas of North Bengal.

(b) to (f). Does not arise.

dio9S2 /iat oS AiN '2r9koaioSa)

2404. SHRI LK. ADVANI: WiM*We 
Minister of HOME AFFAIRS be pleased to 
state:
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(a) whether Government have staitsd 
the work of issuing of identity cardsto people 
living in the border areas of Rajaslhan;

(b) if so, the progress of woifc in 1his 
regard till December, 1989 and during Janu
ary-June, 1990,district^ise;

(c) whether there have been ri 
omio AiN9)oi29 92r9koaioSa) o9iTi Shoi92et la- 
tion cards, got entered Iheir names into 
voters list and have obtained identity cards 
also; and

(d) if so, the facts in this regard and 
antnn taken by Government in the matter?

THE MINISTER OF STATE W  i m  
MINISTRY OF HOME AFFAIRS (8HRI 
SUBODH KANT SAHAY); (a) Yes, Sir. A 
Pilot Scheme for issue of identity caKds has 
been taken up in the four border distriete of 
Jaisalmar, Gartganagar Barmer and Bkanar 
andBajasthan.

(b) As per availat>le informatton klenti^ 
caide have been issued as indicated bebw:

District As on 31.3.90 As on 30.6.90

1 2 3

Jaisalmar 32,536

Ganganagar 63,313 63,313

Barmer 1.01,589 1,27,448

Bikaner 11,112 11,120

Total 2,08550 2,34,417

(c}and(d). Such report is available with 
Government of India. However, a reference 
has bean made to the Govt, of Rajasthan 
and their reply is awaited.

[Translation]

Financial Assistance to Bihar for 
Drinking Water

2405. SHRI TEJ NARAYAN SINGH: 
Will the Mi.nister of AGRICULTURE be 
pleased to state:

(a) the amount of financial assistance 
sanctioned by Union Government to Bihar 
Government for providing drinking water in 
the village during the last two years;

(b) whether Government have received 
any complaints regarding drawbacks and 
irregularities in the aforesaid scheme;

fe) if soothe details thereof; and

(d) the action likely to be taken in this 
regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) An amount of Rs. 32.92 crores and Rs. 
26.63 crores was reieated to State Govern
ment of Bihar during 1988-89 and 1989-90 
rospectlvely.

Qf) and (c). Government of India did
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reoeiv* certain complaints regarding imtal- 
tatton of handpumps in Jahanabad areas of 
Bihar. The State ̂ vemment has informed 
that installation of handputrps at sites other 
than approved sties was reported from dis
tricts of Jahanbadand Bhojpur.

(d) A prelimnajy investigation has been 
condticted by an Offieerof the Department of 
Rural Developmant at the level of Joint 
Secretary. Action witl.be taken after receipt 
of the full report The State Government has 
reported that list of afl^andpvmps installed 
have been sought fro«'fieki officers and that 
supeivision and monitonng have been tight-

8s)or2( Sr ci2( b2()5&ior U2!u&Sao Sr  
c9ak) oS cskr /S8LhkO

Sapna Bhawan Bftatt going to Dubai on fake 
passport on 12.6.1990 ans Smt. Prema 
Narain Nair, whoarrtvBdlrom Dubai at Sahar 
faitemational Airport on 3.8.1990 on forged 
passport were intercepted by tmmigratbn 
Officer. Their interrogation revealed that they 
were going to Gulf lor prostitution.

(c) T«vo such instances haue been 
detected and cases nsgistered against the 
accused pensons.

(d) Thelinmigralionauthoritiesminutely 
check the passport, visa, sponsor and other 
documents etc. of the ladies going to Gulf 
countries. Those not h a i^  spedfk; profes
sion are interrogated before giving immigra
tion clearance. Prompt legal actbn is ^so 
taken in appropriate cases.

2406. SHRi HARI BHAU SHANKAR 
MAHALE: WiH the Minister of HOME AF
FAIRS be.pleased to state:

(a) whether Government havereoeived 
reports about the export of Indian girls to Gulf 
Countries on fake passports;

(b) whether any such gang has been 
busted recently:

(c) the number of such cases detected 
during the last six months; and

(d) the steps being taken by Govern
ment to check the emigration of Indian girls 
abroad onfakepassportsorby other means?

THE IWINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) According to 
report received from the Government of 
Maharashtra some times women of ques
tionable virtue have with a tourist visa visited 
Gulf countries on fake passports.

(b) No such geing was bested recently, 
but one Mohamed Yunus Tabassum wHh

lEngSs/fJ

.eke&mS2e Qi79k9o9e) 92 dsaik naei) Sr 
'Oimiai)moai

2407. SHRi SUDAM DATTATRYE 
OESHMUKH: Will the Minister of COMMU
NICATIONS be pleased to state:

(a) the number of mral telephone ex
changee installed in Maharashtra so far and 
how many are proposed to be installed dur
ing the Eighth Plan period;

(b) the number of villages in VMarbha 
region of Maharashtra with populatton above
S.OOO (1981 census ) which are without 
telephone exchanges so far; and

(c) the waiting listfortelephone connec
tion in th town/icKies of VWarbha regton at 
present and when it is expected to be cleared?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESiWARMISHRA):(a) There are1213 
rural telephone exchanges working in Ma
harashtra as on 31.3.90. At»ut 400 new
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•xchangos ar« propossd to be installed 
during the 8th Plan.

(b) Eight (8).

(c) The waiting list fortelephones in the 
towns/cities (as classified in 1981 Census} 
of Vidaibha region is about 29300 as on 
31.3.90. It has been planned to clear pro
gressively the present waiting fist by the end 
of the 8th Plan.

Requirement of PItosphoric Acid

tion of phosphoric acid in the oountiy and 
how it Is met;

(b) whetherUw Indian Fanners FertiflZ' 
ers Co-operative Limited has decided to 
purchase an existmg phosphoric acid plant 
in the United States; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL-

2408. SHRI SUDHIR GIRI: WiH the 
Minister of AGRICULTURE be pleased to 
state:

(a) the total requirement and produc-

TURE (SHRI UPENORA NATH VEFIMA): 
(a) The total requirement of phosphor ic acid 
of the fertilizer iiiaustry based on installed 
capacity and indigenous production during 
the last three years, were as under—

(in VOO MTs)

Year Total requirement indigenous production

1 2 3

1987-88 1788 307

1988-89 1935 329

1989-90 1935 344

The gap is met, as far as possible, up a fertilizer plant at Vedaranyam; and
through imports. (b) il so, the details thereof?

(b) No, Sir. THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP

(c) Does not arise. MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):

Setting up of Fertilizer Plan at Vedaran- (a) No, Sir.
yam (b) Does not arise.

2409. SHRI 8. RAJA RAVI VARMA: Output of IFFCO
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether Government propose to set

2410. SHRI BHABANI SHANKAR 
HOTA: Will the Minister of AGRICULTURE 
be pleased to state:
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(a) th* output d  IFFCO during 1968-89 
as compared to th« previous year;

(b) the total income and expenditure of 
IFFCO indieatmg the cost of imported inputs 
either purchased directly or supplied by other 
agencies based on imported items during 
1988-89;

(c) whether there is any proposal with 
IFFCO to start production of organic ma
nures on a large scale; and

(d) if so, the details thereof and if not the 
reasons therefor?

(a) the amount spent so far on s ^ n g  
up of the proposed coal based fertinzer plant 
in Kbiba in Madhya Pradesh;

(b) the land acquired for 0te above 
fertilizer plant and at what cost;

(c) the names of countries from where 
machines and other equipments were im
ported for this plant and since when these 
are lying at the site, their present condition 
and the present estimated cost ttiereof;

THE I^INISTER OF S TA Tl IN THE 
DEPARTMENT OF RURAL DEVELOP- 
MEIfT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDFIA NATH VERMA):
(a) IFFCO produced 23.36 lakh tonnes of 
fertiliser material during 1988-89 as com
pared to 15 77 lakh tonnes in 1987-88.

(d) the number of employeesArfftcers 
working for the above plant and the annual 
amount being spent on these emptoyees 
and since when; and

(e) the time by which the above plant is 
scheduled to be completed?

(b) Due to change in the accounting 
yearfrom July-June to April-March, accounts 
were prepared for the period July 1987 to 
March 1989. During this 21 months period, 
the total income of IFFCO was Rs. 1374.13 
cores and total expenditure Rs. 1353.53 
crores, out of which IFFCO spent Rs. 375.50 
crores towards cost of imported inputs (Rs. 
323.33 crores on phosphoric acki Rs. 17.02 
croers on ammonia and fte. 35.15 crores on 
potash).

(c) and (d). There is no such proposal, 
for the present, because IFFCO is primarily 
manufacturer and marketeer of chemical 
fertilisers.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) The total expenditure incurred on coal- 
based Korba Fertilizer Plant is Rs. 19.89 
crores as on 31.3.1990.

(b) 1137 acres of land was acquired by 
the Fertilizer Corpoation of India (FCI) for 
factory and township. Most of the land was 
given free of cost by the State Government. 
Cost of land including devetopment cost is 
Rs. 16.77 lakhs as on 31.3.1990.

[Translation]

Coal Based Fertilizer Plant In Korba 
Madhya Pradesh

2411. SHRI RESHAM U L  JANGDE: 
Will the Minister of AGRICULTURE be 
pleased to state;

(c) Some of the machinery and equip
ments for Korba plant were imported from 
Czechosbvakia; out of this, some are being 
used in other plants of FCI and some ftave 
been lying at site since 1972. The machinery 
and equipment stored at site and t>eing util
ised for running other plants of FCI are in
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haaJthy condition. The present estimated 
cost of such items lying at site is Rs. 1190 
lakhs (book value) as on 31.3.1990.

(d) There are 76 emptoyees working 
presently at Korba, out of which 65 are 
workmen and 11 are offk^rs. The expendi
ture incunred on these employees during 
1989*90 was Rs. 45.12 lakhs and accumu
lated expenditure is Rs. 386.81 lakhs from 
1972 to 31.3.90.

(e) The Government has since decided 
to wind up Korba fertilizer plant.

[Translation]

National Telecom Policy

2413. DR. LAXMINARAYAN PAN- 
DEY;

SHRI KUSMA KRISHNA 
(wtURTHY:

SHRI PRAKASH KOKO 
BRAHMBHATT;

SHRI C.P. MUDALAGIRI- 
YAPPA:

SHRI ANBAI^SU ERA:
SHRI SUDHIR GIRI:

[EngHsh] WiHtheMinislerof COMMUNICATIONS 
be pleased lo state;

pS7ik .eke&mS2e /ikk Qi79k9o: '2 naei) 
/STeaet h: yshsahi2 di9kIi: y:)oe1  

92 Oimiai)moai

2412. SHRI RAM NAIK: Win the Minis
ter of COMMUNICATIONS be pleased to 
state:

(a) whether there is a demand to pro- 
vkle for kical call facility in the areas covered 
by the Suburban Railway System in Bom
bay; and

(b) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) However, the charging to calls is 
based on the distance between the tocal 
areas of calling and called exchange sys
tems. A number of telephone exchanges 
covered by Suburban Railway System ex
tending up to Virar on one skle and karjat on 
the other fall in different tocal areas. Hence 
it has not bee.n possible to accept the de
mand.

(a) whether Government have finalised 
the new telecom policy:

(b) if so. when it is likely to t)e an
nounced;

(c) the major changes incorporated in 
the new policy;

(d) to what extent the telecom facilities 
will improve with the introductbn of this 
polcy; and

(e) whether new telecom policy wouM 
generate ample empk>yment opportunities?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No Sir. The 
new telecom policy, whfch is under Govern
ment's conskleration, has not been final
ised.

(b) to (e). Does not arise in view of 
answer to (a) above.

qa'2u'2( Hioea AaShke1 '2 vooia  
Aaite)m

2414. SHRIRAJENDRAAGNIHOTRI; 
Will the Minister of AGRICULTURE be 
pleased to state:
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(a) whAthar Govemmont propose to 
formulate any special scheme to solve the 
problem of drinking water in the Jhansi and 
Lalitpur districts in Uttar Pradesh;

(b) if so, the details thereof;

(c) the t(^al amount likely to be allo
cated for this purpose during the current 
finandal year; and

(d) if not, the reasons therefor?

THE fWllNISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) No Sir. As on 1 4.90 all problem village 
in Jhansi and Lalitpur districts in Uttar Pradesh 
were covered wrth safe drinking water facili
ties.

(b) Does not arise.

(c) and (d). The distnctwise altocation of 
funds underthe State Sector Minimum Needs 
Programme and Centrally Sponsored Ac
celerated Rural Water Supply Programme is 
decided by the State Government and not by 
the Central Government.

[English]

Holiday Homes and Guest Houses

2415. PROF. YADUNATH PANDEY: 
Will the Minister of COMMUNICATIONS be 
pleased to state;

(a) the details of the holklay homes/ 
guest/rest houses etc under the control of 
his Ministry, wh»h ara made available to 
Government employees and their families at 
reasonable rates. State-wise;

(b) the procedure for allotment of these 
holiday homes^uest houses;

(c) the average rent charged in these 
holkiay homes/guest houses;

(d) the persons eligible for their allot
ment;

(e) whether it is proposed to construct 
new holiday homes/guest houses/rest 
houses; and

(f) If so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA):

Department of Posts

(a) There are 16 Holiday Homes and 
164 Inspection Quarters/Rooms situated in 
various Circles in the Department of Posts 
While the Holiday Homes, situated at hill 
Stations, places of tourist attracttons etc. are 
meant for the use of regular staff and their 
family on the holiday, Inspection Quarters 
located at all important stations in each Cirde 
are meant for use by staff on inspection and 
tours. Insepectnn Quarters are also avail
able to regular staff and their families while 
on leave. Retired officials can also use this 
facility. Inspection Quarters/Rooms can be 
used by offtoials of other CentraVState 
Government Departments also on recipro
cal basis. Holiday Homes are available to 
staff and families of other Central Ministries/ 
Departments after meeting the requirements 
of the staff of the Departments of Posts and 
Telecom.

(b) For reserving Holiday Homes the 
applicatk>n atong with crossed Indian Postal 
Order of Rs. 10/- is to be sent to the desig
nated officer of the concerned Circle. For 
booking the Inspection Quarters, a requisi
tion is to besentto the Administrative author
ity controlling the Inspecton Quarters.

(c) The rent charged is related to the
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basic pay of the official. In the case of Holi
day Homes for pay up to Rs. 1640/-, the rent 
is Rs. 2/- per day and for those drawing more 
than Rs. 1640/* the rent is Rs.<5/- par day. 
For Inspection Quarters for pay up to Fte. 
500(V* the sent Is Rs. 4A per day and for pay 
above Rs. 5000/- the rent is Rs. 6/- per day 
plus electricity charges.

(d) As given in (a) above.

(e) and (f). There are proposals for 
opening 17 more Holiday Homes in Gujarat. 
Himachal Pradesh, J & K, Karnataka, M.P., 
Orissa, Tamil Nadu, U.P., West Bengal an 
Union Tenitories of Delhi, Pondicherry and 
Andaman & Nicober.

Department of Telecommunications

(a) As far as the Department of Tele
communications is concerned there are 12 
existing holiday homes situated in various 
states, namely Himachal Pradesh. J&K, 
Karnataka, Kerala, M.P., Onssa, Rajasthan. 
U.P. and Tamil Nadu. The holiday homes 
situated at hill stations, tourists attractions 
etc. are meant for the use of regular staff and 
their families on holiday. Holiday homes are 
available to staff and families of Central 
Ministries/Departments after meeting the 
requirements of the staff of Departments of 
Posts and Telecommunications.

(b) For reserving holiday homos, the 
applicatton along with a aossed Indian Postal 
Order of Rs. 10'- is to be sent to the desig
nated officer of the concerned Circle.

(c) The rent charged for the holiday 
homes is Rs. 2/- per day for emptoyees 
drawing pay up to Rs. 1640/-per month and 
Rs. 5/- perdayfor officers drawing more than 
Rs. 1640/- per month. Electricity charges are 
in addition to the rent.

(d) As given in (a) above.

(e) and (f). There is a proposal of 
opening 20 more holMay homes in the States 
of Meghalaya, Bihar, Haryana, Gujarat, 
Himachal Pradesh, «)&K, Karnataka, Kerala, 
Maharashtra, Rajasthan, Tamil Nadu, Uttar 
Pradesh, West Bengal and Union Territories 
of Chandigarh and Delhi in a phased man
ner.

The information in regard to guest/rent 
houses is beir^ collected and wilt be laid on 
the Table of the House.

.S292( s& Sr /ik7sooi .eke&mS2e)

2416. SHRI AJIT PANJA: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether Government have taken 
any steps to tone up the Calcutta Tele
phones: and

(b) if so, the details thereof'̂

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir.

(b) A number of steps have been taken 
to improve the telephone services of Cal
cutta Telecom system and are as detailed in 
the statement given beiow.

y.n.bObR.

1. Replacement of electro-mechani
cal exchanges with elec^nic ex
changes.

2. Ducting of underground cables.

3. Replacement of oM underground 
cables.

4. Replacement of rotary dial type 
instruments by push button type 
instruments.
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5. R«piacem«nt of ovwtwad wires tqr 
drop wires.

6. Pfovisiof) of intw-exctiange jurw- 
tion on more raiiabie medias lii(a 
PCM and digital microwav*.

y.q Qi79k9o: '2 Aiki1&sa '2 ui2(ai  
Boeoakeo ^Lh2iemik Aaitiim*

2417. SHRI O.D. KHANORIA: WiH tha 
Ministarof COMMUNICATIONS be pleased 
testate:

(a) whethertliere is proposal to provide 
STD facility at Palampur in Kangra District 
(Himachal Pradesh); and

(b) H so, when this facHiiy is likely to be 
made available at Palampur (Himachal 
Pradesh)?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) Yes. Sir.

(b) During the 8th Plan period.

'2t9i2 RiokS2iki '2 Uik9i '2 cskr /Ss20  
oakei

2418. SHRI KODIKKUNNIL SURESH: 
WiNthe Minister of EXTERNAL AFFAIRS be 
pleased to state;

(a) the number of Indian nationals lan
guishing in Jails in Gulf countries;

(b) the number of persons from Kerala 
out 0̂  them; and

(c) the steps taken by Government for 
their release?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS(SHRI 
HARI KISHORE SINGH); (a) to (c). The 
information is being collected and wHt t>e laid

on the table of the House.

[Tnmfatiorii

yiko92( s&er nsoe1io9e.i9i&mrRO 
bJ7mi2(ii io RiTi&saD RistsahiaD  

yoimitii2tqS2tik:i

2419. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of COMMUNK2A- 
TIONS be pleased to state:

(a) whether work on co-axial line at 
Navapur, Nandurbar, Shahada and Don- 
daiya has been oomplatad;

(b) if so. the reaosns for not making this 
line operational;

(c) whether Government contemplate 
to set up automatk: telephone exchange in 
these towns;

(d) if so. the time by which it is I3(eiy to 
be set up and start functtoning; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) Yes. sir.

(b) Lines are already operational.

(c) Yes. Sir.

(d) Details are as folk>ws subject to 
availability of equipment:

1) Nandufbar is already at present 
Max.ll Exchange of 700 lines 
capacity having 658 working 
connectbns and 319 applicants 
on waiting list. However, NSD is 
proposed to be provided during
1990-91 and existing Max-ll 
exchange is planned to be re
placed by 1500 lines eleclronte
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exchange during 1991*92.

2) NavapurCBM manual exchange 
of 240 lines capacity having 235 
woiking connections and 66 
subscribers on waiting list is 
planned to be replaced by 512 
Port ILT exchange dunng 1991- 
92.

3) Shahada Existing CBM ex
change of480 lines capacity with 
453 working connections and 61 
applicants on waiting list is 
planned to be replaced t>y 2 units 
of 512P ILT exchange during
1991-92.

4) Dondahha Existing CBM Ex
change of 360 lines having 351 
working connectiorts, 97 subs on 
waiting list is planned to be re
placed by 512 Port ILT exchange 
during 1991-92.

(e) Does not arise.

Shipping Corporation of India have been 
pursuing with the Government of India the 
question of passing suitable legislation to 
ensure that Indian ships get 40 per cent of 
sea-borne bner export cargo as envisaged in 
the U.N. Code of Conduct for Liner Confer
ences ratified by the Government of India.

(b) A proposal to introduce suitable 
legislation to secure cargo support for Indian 
ships IS under consideratbn.

Linking of Domblvli to Bombay by 
Direct Dialling Phone Service

2421. SHRIh/IATI JAYAWANTI NAV- 
INCHANORA MEHTA; Will the Minister of 
COMMUNICATIONS be pleased to state-

(a) whether there is any proposal to link 
Dembivli to Bombay by direct dialling phone 
service.

(b) if so. the details thereof and when it 
IS proposed to be implemented;

lEngBsl)]

Reservation of Export Cargo

2420. PROF. RAM GANESH KAPSE; 
WiB the Minister of SURFACE TRANSPORT 
be pleased to state;

(a) whetherthe Indian shipping compa
nies, inbluding the Shipping Corporation of 
India are demanding passing of a legislation 
to ensure that the Indian ships get 40 per 
cent of sea-borne Liner export cargo, in 
accordance with the U.N. Code ratified by 
Govemment; and

(b) if so, the reactnn of Government 
thereto?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN); (a) 
India Shipping Contpanies including the

(c) how much amount will be required 
for such intercity arrangement; and

(d) the number of applications on the 
waiting list for telephones in Thane district’

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) Dombivli is 
already having direct dialling facinty with 
Bombay with Code '0251'.

(b) and (c). The questions do not arise 
in view of answer at (a) above.

(d) The informatton is being collected 
and will be laid on the table of the House.

Erwroachments on Delhl>Bahadurg8fh 
National Highway

2422. SHRI CHAND RAM: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:
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(a) whether any encroachment has 
been made on Delhi-Bahadurgarh Ntrtional 
Highway near Nagloi and Teekri-Kalan sec
tor;

(b) the width of the road from Panjabi 
bagh to Delhi border; and

(c) the steps taken to remove the en
croachments?

THE MINISTEROF SURFACE TRANS
PORT (SHRI K.P. UNNIKRISHNAN); (a) 
According to Delhi Administratton who are 
responsible torthe up keep of the road, there 
are encroachments in the Road land on 
national Highway lOnearNangloiandTeekir- 
Kalan Sector.

(b) The width of road from Punjabi Bagh 
(km. 12) to Delhi Border(km. 29.7) is as 
under;—
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(c) Matter has been take up by Delhi 
Administration with the Police Authorities.

[Translathrii

CrbiiM in the Country

2423. SHRi K.O. SULTANPURI: Will 
the Minister of HOME AFFAIRS be pleased 
to state the State*wise number of cases of 
theft, daooity, rape and kidnapping of women,

men and children in the country during the 
last six months?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY); A statement 
showing Statewise the number of cases of 
theft, daooity, rape and kidnapping of women, 
men and chiMren registered in tlie country 
during the 1st six months of the year 1990 is 
given betow.
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Terrorists Activities

2424. SHRI HUKUMDEO NARAYAN 
YADAV: Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the total number of civilians and 
Government empbyees killed due to terror
ist activities during the last three years, year- 
wise and Statd-wise; and

(b) the number of terrorists killed ar
rested and released so far. State-wise?

THE MINISTER OF STATE IN THE 
MINISTOY OF HOME AFFAIRS (SHRI 
SUBODH KANTSAHAY); (a) and (b). Inlor- 
matbn is being collected and will be laid on 
the Table of the House.

[English]

Consumption of Fertilizer in Punjab

2425. BABA SUCHA SINGH: Will the 
Minister of AGRICULTURE be pleased to 
state:

(g) whether Government propose to 
give interest free loans to farmers for pur
chase of fertilizer; and

(h) if so. the time by which a decision is 
liiwly to be taken in the matter?

THE MINISTER OF STATE IN THE 
DEPARTIUIENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NfTlSH KUMAR);
(a) The estimated consumption of fertilisers 
in Punjab during 1968-69 was as under;—

(Lakh tonnes)

N 7.96

P : 3.02

K. 0.19

Total 11.17

(b) to (h). The informatbn is being
collected and will be laki on the Table of the 
i^use.

(a) the annual consumptnn of different 
qualities of feri.iizer in Puniab;

Ib) the quantity and value of fertilizers 
supplied through co-operatives and through 
private agencies;

(c) the quantity and value supplied or. 
cash terms and on ban terms;

(d) the rate of interest charged from the 
farmers ordinarily and in case of default In re
payment;

(e) whether Government propose to 
albt fertilizers Agencies to Unemployed 
Educated Youth in the viUages for effbient 
distribution of fertilizers;

(f) if 80. the details in the regard;

Converston of Uluberls Telephone 
Exchange

2426. SHRI HANNAN MOLLAH; Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether Government are aware of 
the problem in the Uluberia Telephone Ex
change. in Howrah District;

(b) if so. the details thereof;

(c) the steps Government propose to 
take to improve the telephone system in 
Uluberia;

(d) whether Government propose to 
replace the RAX with an eiectronb Exchange 
at Uluberia; and
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(«) if so, when?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) No, Sir. Tha 
woikif^ of the exchange is generaty satis- 
factoriiy.

(b)and(c). Does not arise.

(d) Yes, Sir.

(e) During 1991-92.

Aia9~A€))s Bhk9(io9S2 Sr '2t9i2  
yk99& BI2ea)

2427. DR.SUDHIRRAY;WtHtheMin- 
isterof SURFACE TRANSPORTbepleased 
to state:

(a) whether under the Pari-passu obli- 
gatton, the Indian shipowners are to buy one 
ship from Indian yards for each ship they 
import;

(b) whether often these conditbns are 
waived to help the private shipping compa
nies, as they have to pay only 10 per cent of 
the cost o< the ship and the rest of the 90 per 
cent of the cost is given as soft loan assis
tance; and

(c) if so, the reasons of pursuing this 
policy of extreme softenes towards private 
ship owners at the cost of the Indian ship
yards?

THE MINISTER OFSURFACE TRANS
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Under the revised pari-passu guidelines 
issued the Government of India on 4th 
August, 1988:—

Tari-passu obligations in case of new 
aoqulstions will continue to be in Dead Weight 
Tonnage. The obligation will, however, be

not less than one vessel for every three 
vessels purchased abroad. Pari-passu obli
gations in respect of second hand acquisi
tion will continue to be in terms of value and 
to the extent of price paid for secondhand 
vessels.”

(b) and (c). Pari-passu conditions are 
waived if the Indian shipyards (Hindustan 
Shipyard Limited and Cochin Shipyard Lim
ited) are not in a position to accept the order 
with delivery of the vessels in 36 months.

'1&ke1)2oiooS2 Sr OiaNeo ro9oeaTe2o9S2 
y7me1e S2 B29S2) h: 89mia

2428. SHRI RAJ MANGAL MISHRA: 
Wilt the Minister of AGRICULTURE be 
pleased to state:

(a) wtiether Bihar Government has not 
implemented the Market intervention 
Scheme forOn'ons insplteof directivesgiven 
in this regards; and

(b) if so, whether Government propose 
to ensure implementation of the scheme in 
Bihar?

THE MIN’ >’^ R  OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) and (b). The Marl<et Intervention Scheme 
(MIS) is implemented by the Government of 
India in a State at the request of State 
Government wherein a targeted quantity 
mutually decided is purchased by the Cen
tral and the State des^nated agencies. The 
losses in the operation are shared by the 
State and Central Government on 50:50 
basis. No proposal for MIS in onion h«is been 
received from the Bihar Government. The 
Government of India would consider the 
proposal for MIS for onion in Bihar as and 
when request is received frdm the Bihar 
Government.
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[Translation]

8SS)o92( Sr QSae9(2 .aitP Sr '2t9i

2429. SHRIBRUBHUSHANTIWARI: 
Willthe Minister of EXTERNAL AFFAIRS be 
pleased to state;

(a) the details of special effc>rts made by 
Indian embassies abroad to boost foreign 
trade of India;

(b) whether any evaluation of these 
efforts has been made,

(c) if so, the details thereof;

(d) whether Government have received 
complaints about inadequate assistance 
being provided by India embassies to Indian 
traders; and

(e) so. the steps taken in this regard^

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARI KISHORE SINGH): (a) AH Heads of 
Indian Missions abroad are under instruc
tions to give priority to matters relating to 
promotion of India’s foreign trade. Many 
Indian Missions have Commercial Repre
sentatives to carry out this work. This in
cludes organisation of commercial delega- 
tk>ns, participation in trade (air is and collec
tion and disscTinatfon of commercial infor- 
matbn etc.

(b) and (c). The evaluatk>n of export 
promotion efforts are done on a continuing 
basis through meetings in the Missions and 
at Headquarters, reports and dispatches.

(d) and (e). By and large the perfonn- 
anoe of the Indian Missions has been appre
ciated by commercial organisatkm and par
ties of standing. In the rare cases of Govern
ment receiving specific complaints against a 
particular Mission, these are scrutinised in
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Headquarters and if so warranted special 
instructions are issued to redress the com
plaints.

[English]

ym9ro92( Sr Aq'p oS qekm9

2430. SHRI A.K. ROY; WHI the Minister 
of AGRICULTURE be pleased to state;

(a) whether there has been a protonged 
agitation of the design staff association of 
Projects and Devetopment ItKtia Ltd., at 
Sindir;

(b) if so, the details thereof;

(c) the steps taken to fulfil their de
mands;

(d) whether there is an apprehension of 
gradual beletiiing of POIL and ultimate l i l t 
ing of the section to Delhi in a buikiing now 
under constructbn; and

(e) it so, the steps taken to albw the 
apprehension?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA);
(a) and (b). The Design Staff Association of 
Projects & Development India Ltd., started a 
relay fast from 7th May, 1990. Their Charter 
of Demand was as follows:—

(i) The unwilling candidates should 
not be forced to move on tempo
rary transfer out of Sindri.

(ii) Stoppage of contracting job on 
detailed engineering.

p )  Equal distrlbutton of detailed 
engineering job between the 
three offk^s, subject to drafting
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and engineering strength.

(iv) withdrawal of temporary transfer 
letters already issued in Febru
ary. 1990.

(c) The Lalxnjr Minister, Government of 
Bihar discussed the matter with the (Manage
ment and Design Staff Association on 17th 
August. 1990 and the agiation was called off 
on 20.8.1990. At this meeting it was iner-alia 
indicating by the Management that unwiling 
workers would not be pressurised to go out 
of Sindri and in future all efforts would be 
made to undertake the project works from 
Sindri.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (RHRt 
SUBOf>H KANT SAHAY): (a) and (b). 297 
person were injured and 83 were killed In 62 
inddents of bomb exptoistons that had tieen 
reported during the period January to July 
1990. The amount of k>ss to property has not 
been determined.

(c) and (d). The State Government 
have take up investigatk>n of th cases. They 
have also taken appropriate measures to 
prevent the recun-ence of such incktents.

Waiting List lor Telephone Connections 
In K m ia

(d) and (e). There is no intentbn of 
shifting the Head Quarters of the Company 
from Sindri to any other place. However, the 
functtons of the Company being that of a 
consuhant/contractor. the wishes of the 
clients have to be given due conskJeration in 
the execution of the jobs.

8S1h 8ki)o) 92 As25ih

2431. SHRIKAMALCHAUDHRY:Will

2432. SHRI A. CHARt^S: Will the 
Minister of COMMUNICATIONS be pleased 
to state the total number of persons who are 
on the waiting list for telephone connect k>ns 
in Kerala as on 30 June. 1990 under the 
General, Special and OYT categories?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): The total number 
of persons who are on the Waiting list for 
telephone connections m Kerala as on 30

the Minister of HOME AFFAIRS be pleased June, 90 is as foRows:
to state:

General 137504
(a) the details of bomb blasts in buses.

trains and at ol’ places in Punjab durirtg Special 9248
January to July. 1990;

OYT 8026

(b) the numtier of person killed and Development of Army in Jammu and
injured in such blasts and the amount of toss Kashmir
to property:

(c) the number of cases soĥ ed and the 
number of persons arrested in this regard; 
and

(d) the steps taken to curb the incklence 
of bomb blasts and other ten’orist activities in 
Punjab?

2433. SHRI JAGPAL SINGH: WiH the 
Minister of HOME AFFAIRS be pleased to 
state;

(a) whether army was deptoyed in 
Jammu and Kashmir to meet the challenges 
posed by the militant groups to maintenance 
of law and orders; and
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(b) how far the law and order situation 
In the state has improved as a result of the 
stationing of the army?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Line of Con
trol in Jammu & Kashmiris under operational 
control of the Army. Depending upon the 
necessity, the services of the army is made 
availat>le for maintenance of law and order.

(b) With the coonlinated action of the 
State Police, the paramilitary forces and the 
army, the authority Of the State has become 
more visible.

v19o9k9)et Qs2t) v2tea 'dBA

2434. SHRI P. NARSA REDDY: Will 
the Minister of AGRKXJLTURE be pleased 
to state:

(a) whether Central assistance pro
vided to the States under the Integrated 
Rural Development Programme remains 
unutilised;

(b) if so, the names of the State which 
could not utilise the funds allocated for this 
programme during the last three years; and

(c) the steps taken to ensure that the 
funds aliocaled are fully utilised?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) and (b). integrated Rural Development 
Programme is a Centrally sponsored scheme 
and matching provision is provided by the 
Central Government. At the national level, 
the utilisation of funds under IRDP was 
118.6%, 111.7% and 102.4% of the alloca
tion duringtheyears 1987-88,1988-89,1989- 
90 respectively. According to the guidelines 
DRDAs can carry forward 25% of the alloca
tion for the next financial year for smooth 
implementation of the programme. Thepace 
of utilisation differs from State to Stale The 
names of the States/UTs which utilised less 
than 90% of the total allocation under IRDP 
tt given in the Statement given t)elow.

(c) The progress of the implementation 
of IRDP is monitored on monthly and quar
terly basis, the concerned states which are 
lagging behind in the implementation of the 
programme are cautioned to step up the 
implementation of the programme. Further, 
quarterly budgeting has also introduced for 
effective and regular implementation and 
utilisation of funds. For States/DRD As which 
do not achieve the quarterly budgeting tar
gets, a deduction in the allocation/releases 
is made at the time of release of second 
instalment.
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Q92i279ik k:h2i(i1i2o Sr O/B

2435. KUMARI UMA BHARAT1: Win 
the Ministar of HOME AFFAIRS be pleased 
to stats:

(a) whether the altentkm of Govern
ment has been drawn to the olMarvatlon of 
the comptroller and Aucfilor General In Its 
raport for the year ending 31 March. 1989 
(No. 4of 1990) regarding financial manage
ment of Municipal Corporation of Delhi;

(t>) whether monthly abstracts, annual 
accounts and annual appropriatbn accounts 
of the Corporations are in arrears; and .

(c) if so, the corrective steps taken or 
being taken in this regard^

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) Yes. sir.

(b)and(c). Monthly Accounts of Gen
eral Wing upto the month Oecemt>er. 1989 
have already been sent to Municipal Chief 
Auditor for audit purposes. However, It is in 
arrears forsix months. Necessary action has 
t>een taken regarding Annusrf Appropriatk>n 
Account for the year 1987-88 and 1988-89. 
Apprapriatbn Account for 1989-90 is under 
praparaAbn The Annual Accounts k>r the 
year 1988-89 have already t>een finalised 
andsentloAudiL

iMH^BOutfcrn Driwe in Delhi

2436. SHRI PRAKASH KOKO 
BRAHMBHAIT: WHI the Minister of SUR
FACE TRANSPORT be pleased to state:

(a) whether ^  OeKii Adminlstratbn 
has directed the private petrol pumps to 
conduol poHutkm checks motor veNdes 
from June. 1990 onward;

(b) whether it is provkied in the Motor 
VehKlesAct;

(c) whether the AdministratkMi has 
conducted a survey as to how many petroi 
pumps have been conducting such pdhitkm 
chedw;and

(d) V so, ttie details thereof?

THEMWISTEROFSURFACETRANS- 
PORT (SHRI KP. UNNIKRISHNAN): (a) 
Yes Sir, the Delhi Administraton has author
ised 21 petrol pumps to provMe facility for 
poihjtkm level measurement of private petrol 
driven vahides and issue Pollutton Control 
Check Ceitricate.

(b) The rules made under Uie Motor 
VehKles Act 1988 have prescrBied the pd- 
hJtk>n standards, and pnsvkled for the tests 
to be undergone by the vehkdes, to comply 
with the lakl-down standards. Authorization 
of petrol pumps to measure pollutkm levels 
of vehkdes is an administrative arrevigement 
tiy the State GovemmentAJ.T. Adminstra- 
tk>n for implementing the provistons.

(c) and (d). Yes Sir. The Directorate of 
Transport, Delhi Administratton have been 
conducting surveysof an the authorised petrol 
pumps from time to time and collecting Infor
mation ragaidkig the number of vehk:les 
(two wheelers and four wheelers) coming to 
availfa^lQrofpdlutbn checking, number of 
vehicles issued poUi4k>n control check cer
tificate, number of vehicles owners availing 
tuning facity ete. The sun^ey team also 
inspects the instruments used for measure
ment of poMtAkm levels and check their cal- 
beration and accuracy.

ITtansbttori

OonstmeUon of a NathMuri Higliway
Rom Amrllsar to Ahmedabad

2437. SHRI DAULAT RAM SARAN: 
WiHtheMinisterofSURFACETRANSPORT 
be pleased to state:
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(a) whether Governmont propose to 
construct a Nattonal Highway from Amritsar 
to Ahmedabad via Sri Ganganagar-Anoop* 
garh, Kolamat, Jaisalmer and Barmer;

(b) if so, when; and

(c) if not, the reasons therefor?

THEMINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRJSHNAN): (a) to
(c). Amritsar and Ahmedabad are already 
linked by National Highway Nos. 15 and 8A 
(viz. Amrhsar-Sri Ganganagar-Bikaner- 
Kolayat-Jaisalmer-Barmer-Radhanpur- 
Samkhiali by N.H. No. 15 and from Samkhi- 
all to Ahmedabad by N.H. No. 8A) There is 
no proposal or necessity to route the Na
tional Highway through Anoopgarh.

[English]

AS)oik yeaT97e) io Ri(&sa

2438. SHRIBANWARILALPUROHIT: 
Will the Minister of COf^UNICATIONS be 
pleased to state;

(a) whether there is wkie deterioration 
in Postal/Dak distribution services in Nagpur 
District;

(b) whether the Dak distribution num
ber have been reduced; and

(c) if so. the steps proposed to be taken 
to improve the Dak/Postal services at 
Nagpur?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Except a few 
complaints of routine nature, there has been 
no wide detertoratnn in Postal/DAK distribu
tion services in Nagpur District.

(b) The Dak distribution number have 
not been reduced.

(c) In view of the above. Questnn does 
not arise.

pS2( .ea1 .eke7S1 ASk97:

2439. SHRI D.M.PUTTE GOWDA: 
SHRI DriARMESH PRASAD

VARMA:

Wilithe Ministerof COMMUNICATIONS 
be pleased to state:

(a) whether the Associated Chambers 
of Commerce and Industry of India has 
suggested a long term telecom policy clearly 
demarcating the areas of responsibility be
tween the Government and the private sec
tor;

(b) if so, the reaction of Government 
thereto;

(c) whether Central Government pro
pose to examine the suggestions of the 
Associated Chambers of Commerce; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No such nug- 
gestons have been received formally.

(b) to (d). Does not arise in view of 
answer (a) above.

[Translation]

Os)oiat de)eia7m /e2oae io OSae2)  
q9)oa97o ^Oitm:i Aaite)m*

2440. SHRI DILEEP SINGH BHURIA: 
Will the Minister of AGRICULTURE be 
pleased to statte:

(a) whether there is a proposal to open 
a Mustard Research Centre in Morena Dis
trict of Madhya Pradesh;
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(b) if so, the placa where the centre is 
likely to be opened and the expenditure likely 
to be incurred thereon; and

(c) the time by which this research 
centre is likely to start functioning?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) No Sir.

(b) and (c). Does not arise.

Filling of ST Posts In DIG

2441. SHRI NANDLAL MEENA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state;

(a) the steps take to fill the posts re
served for Scheduled Tribes in the Delhi 
Transport Corporation after 1986;

(b) the time by which the vacant posts 
in Groups A. B, C and D are likely to be filled 
up in the Delhi Transport Corporation; and

(c) the details of nun^er of persons 
betonging to Scheduled Tribes appointed so 
far in the vacant posts reserved for them in 
Groups A, B. C and 0 in DTC during the last 
three years?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(c). For the purpose of recruitment to fill up 
various posts, the DTC has been placing the 
roquisitton on Employment Exchange to 
sponsor candidates for the posts reserved 
for scheduled tribes, in the event of non
availability of candidates from the employ
ment exchange, the posts are advertised in 
the leading newspapers. In case of no re
sponse or poor response, the advertise
ments are repeated, it has been the experi
ence that the scheduled tribe candidates are 
not easily available for appointments to the 
posts by DTC. The efforts are continuing to 
fill up the posts subject to availability of 
suitable candidates fulfilling the required 
prescribed qualifications for the posts in dif
ferent categories. During the last 3 years, 
DTC has been able to fill up only one post of 
Group ‘C; reserved for the S T. community. 
The details of vacancies and posts filled up 
during the year 1987,1988 and 1989 are as 
foltows:—

Year No. of vacandes Posts iiHed

1 2 3 4

Group 'A’ 1987 1 —

1988 1 —

1989 1 —

Group ‘B’ 1987 3 —

1988 3 —

1989 3 —

Group 'C 1987 29 —
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Year No. of vacancies Posts fSled

1 2 3 4

1988 211 1

1989 298 —

Group 'D' 1987 4 —

1988 11 —

• 1989 58 —

v2N92( Sr Liomai) I9om qekk99 h: y.q

2442. SHRIRAJVEERSiNGH: Will the 
■Minister of COMIMUNtCATIONS be pleased 
to state;

(a) whether Government propose to 
link Hathras in Aligarh district of Uttar Pradesh 
with Delhi by STD;

(b) if so, whether this facility will be 
provided during 1990-91; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) Yes. Sir.

(b) Yes, Sir.

(c) Does not arise.

[English]

Advertisement for “Dliarpa’' Edible oils 
byNDDB

2443. SHRI BABUBHAI MEGHJI 
SHAH: Will the Minister of AGRICULTURE 
l3e pleased to state:

(a) the amount spent by National Dairy 
Development Board on advertisement for 
Ohara brand edibleoils through newspapers 
periodicals, hoardings, film slides. Door 
Darshan and documentary films etc. during 
the last three years till June, 1990 month- 
wise;

(b) the details of jobs and amounts paid 
to various agencies to whom the work was 
assigned?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). Month wise details of advertise
ment expenditure for Dhara since inspection 
are give bebw:

(Rs. In lakh)

Month 1988 1989 1990

January 0.29 12.43
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Month 1988 1989 1990

February — 027 10.65

March — 6.25 10.28

April _ 10.25 9.70

May — 4.33 7.42

June — 9.18 6.70

July — 5.16 0.36

August — 1.02

September 4.48 5.18

October 3 38 12 75

November 2.21 14.32

December 5.02 12.17

Advertisoment of Dhara has been don© 
through their advertisement agent M/s Muora 
Communication Ltd, only.

Right to tnformation

2444 SHRI RAM SAGAR (Saidpur): 
Will the Minister of HOME AFFAIRS be 
pleased to state the details of the headway 
made, if any, in the matter of providing Right 
to Information and amending the Officiai 
Secrets Act and Central Civil Services 
(conduct) Rules for the purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): An Approach 
Paper prepared by an Inter-Mlnisterial Study 
Group on the proposed Right to Information 
and appropriate amendments to the offiaai 
Secrets Act has boon considered by the

Committee of Secretaries ATask Force has 
been set up to suggest firm proposals on the 
proposed Right to information and other 
related matters.

[Translation]

cSTea21e2o b1&kS:ee) u9kket '2 
ui)m19a

2445. SHRIJANARDAN YADAV: 
SHRI RAM DAS SINGH:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of security personnel 
and other Government employees killed in 
the Kashmir Valley during the last three 
months;
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(b) whether Government have taken 
adequate measures to ensure the safety to 
their employees; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). During 
the last three months 31 security personnel 
were killed in Jammu & Kashmir, Numt>erof 
the otherGovernment employees killed have 
not been intimated separately, however, 
according to available information, 369 per
sons were killed by militants upto 31.7.1990 
in Jammu and Kashmir.

2. The Government have taken 
various measures to ensure the 
safety of its employees which 
include beefing-up of the intelli
gence set-up, deployment of 
more security forces at sensftive 
places and providing escort to 
the buses empbyed to carry 
government employees.

[English]

/S2oaSk Sr ui:ai fia9eo: Sr Ae)o)

2446. SHRI LALIT VUAY SINGH: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether pest survillence service is 
being provkled by Central plant protection 
networks;

(b) whether 'Kayra variety of pests 
damage rabi crops, mainly gram in Tal areas 
of Bihar;

(c) whether Government propose to 
intesify measure of controlling this variety of 
pests; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes. Sir.

(b) to (d). Information is being collected 
and will be laid on the Table of the House.

ITranslation]

H9te292( Sr Ri(&saWdi9&sa ye7o9S2 Sr 
Rio9S2ik L9(mIi: RSw %

2447. OR. KHUSHAL PARASHRAM 
BOPCHE: Will the Minister of SURFACE 
TRANSPORT be pleased to state;

(a) whether there is any proposal to 
widen the Nagpur-Raipur sectton of National 
Highway No. 6 due to sharp increase in 
traffic between Nagpur and Deori dunng the 
last few years;

(b) H so, whether any scheme has been 
prepared in this regards; and

(c) if not, whether Government propose 
to make fresh proposal after conducting 
necessary survey?

THE MINISTEROFSURFACETFJANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(c). There is a prposal to widen the National 
Highway No. 8 to four lanes between Our[} 
and Raipur due to increase in traffic. A pro- 
viston for this has been made in the Annual 
Programme for 1990-91 and preliminary 
proposal is under preparation by the Madhya 
Pradesh P.W.D. However, there is no pro
posal to wklen the Nagpur-Deori section in 
Maharashtra, which is two lane wide and is 
considered adequate for presemt-day traffic.
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dekiJio9S2 92 RSa1) rSa B&e292( 
8ai27m AS)o Brrk7i) 92 .a99iik naiii

2448. SHRI K. PRADHANI; Will ths 
Minister of COMMUNICATIONS be pleased 
to slate;

(a) whether Government propose to 
give relaxation in norms for opening of new 
branch and Sub Post Offices in tribal areas;

(b) if so. the details thereof;

(c) the conditions laid down by the 
department to provide delivery agents to 
branch post offices: and

(d) the details of conditions?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Relaxation for 
tribal areas is already provided for in the 
existing norms for opening of sub and branch 
post offces.

(b) Branch post affhss:

cannot be performed by the branch post
master himself within the (prescribed duty 
period and If the anticipaled income of the 
branch post office as a percentage of Its cost 
Is likely to be up to the prescribed limit after 
taking into account the cost of the delivery 
agent and other establishrnent sanctkined 
for the office.

[Translation]

/S1&ki92o) de(iat92( .eke&mS2e)  
he92( Sso Sr Batea

2449. SHRI BALESHWAR YADAV: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) the average number of complaints in 
regard to telephones being out of order re
ceived daily in Delhi and Uttar Pradesh, 
separately;

(b) whether Government propose to 
make nay special arrangements to resolve 
these complaints; and

(c) if so, the details thereof and if not, 
the reasons therefor?

(i) The minimum population stipu
lated for opening of a post office 
in tribal areas is 1500 as against 
3000 in normal rural areas.

(ii) The minimum revenue pre
scribed for a post office in tribaal 
areas is 15% of cost as against 
33.1/3% in normal rural areas.

Sub Post Offices (Opened under Plan)

The permissible limit of toss is Rs. 4800/ 
- post office per annum in tribal areas and Rs. 
2400/- in normal rural areas.

(c) and (d). There are no condittons. A 
delivery agent is provkled if delivery work

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The average 
number of complains received daily in Delhi 
is 5336; in Uttar Pradesh the number of 
complaints received daily is 3309.

(b) and (c). Arrangements exist to at
tend to these complaints continuously.

qeTekS&1e2o Sr ua')m' v&iU 'Oi2t9) 92  
Oitm:i k3aite)m

2450. SHRlRAMESHWARPATiDAR: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether Madhya Pradesh Govern-
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merit had submned a proposd to Union 
Government for development of KristM Upaj 
Mandis in Beenganj (dislriet Guna). Oabra 
(District Gwalior) and Ugain to tfie Union 
Government during 1987-88;

(b) ifso.whenthepropaGatistaceiylobe 
cleared by Union Government and neces
sary funds released to the State Govern* 
ment;

(c) whether the Central Approval 
Committee of the Union Government had 
earlier sanctioned a grant of Rs. 4 lakhs for 
the development of Knshi Upaj Mandi and 
ltAahidpur(DistriclUjjain};

(d) whether this amount has since been 
release to the Stale Government; and

(e) ifnot,whenthisamountislikelytobe 
given?

THE MINISTER C3F STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) Yes. Sir.

(b) The proposals sent in 1987-88 could 
not be sanct'oned as the Government of 
India scheme wlas revised in April, 1988. The 
State Govemmet had to revise their propos
als. Adminitsrative approval for grant of 
Central Assistance of Rs.4.00 lakhs to the 
Beenaganj Market has since been accorded 
on 6th August. 1990 under the revised 
scheme. Theproposaiforcentralassistance 
to the Dabra market is under scrutiny. The 
proposal for Ujjain Market required reviston. 
and the revised proposal is still awaited from 
the S t ^  Government.

(c) Yes. Sir.

<d) and (e). The amount has since been 
released to the Stale Government

hwtallatlon of Electronic Telepfwiw 
cxcnsnQos tn snra uistnci

2451. SMRlSUKHENDflASINGH:Wi1l 
Hie Minister of COMMUNICATIONS be 
pleased to state:

(a) tfte number of districts in fkSadiya 
Pradesh where Electronk; Teleii^one Ex
changes have been instated and the num
ber of districts where these am likely to be 
installed;

(b) whether an Eleclronk: Exchange 
has been sanctkmed for Satna: if 30. the time 
by which it is likely to be operatkinal;

(c) whether iwlehar. Nagaud. Amar- 
patan and Ucheaye exchanges in Satna 
district woukl also be converted into elec
tronk; exchanges; and

(d) If so. by when, and the time by whk:h 
they are likaly to be opersdtonal?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATKDNS (SHRI 
JANESHWAR MISHRA); (a) Electronic 
Exchanges havetnen installed in 23 Distrk:! 
Head Quarters in Madhya Pradesh. The 
remaining 22 district head quarters are 
planned to be provkfed with electronic ex
changes progressively during 8th plan pe
riod.

(b) Yes, Sir. A 2000 lines electronic 
exchange is planned in 93-94.
(c) Yes Sir.

(d)Mehar-electronic exchange already 
oommisskMied. Amarpatan-eiecironic ex
change already commisskmed.

Uncheaye— March 91

Nagaud— March 92
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[EngBsti
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2452. SHRI H.C. SRIKANTAIAH; WBI 
the Minister of SURFACE TRANSPORT be 
pleased to state;

(a) the amount sanctionedforconstruc
tion of a bye-pass near Mulabagat on Banga- 
lore-Madras Highway;

(b) whether the worî  on the byepass 
has commenced; and

(c) if not, the reasons therefor?

THE MiNISTEROF SURFACE TRANS
PORT (SHRI K.P. UNNIKRISHNAN); (a) to
(c). An estimate for Rs. 28.25 lakhs for 
acquisitbn of land for this byepass received 
from the state PWO is under process for 
sanction. Construction of the byepass wHI be 
considered only after land has been ac
quired.

nt19))9S2 oS Amwqw 92 89SW/me19)oa: io 
'2t9i2 n(a97skosaik de)eia7m '2)o9osoi

2453. SHRIMATI 6ASAVARAJES- 
WARI: WiH the Minister of AGRICULTURE 
be pleased to state:

(a) whether the recent verdict by Cen
tral Administrative Tribunal in the mattler of 
admission to the Ph. D. programme in Bio
chemistry at the Indian Agricultural Research 
'istitute refiacts on wrongful admisisons;

(b) if so, whether any concrete formula 
»r potposals are bemg considered to check 
such type of malpractices in these universi
ties; and

(c) the other steps being conskiered td 
improve the educatonai standards in the 
universities?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Sir. The Tribunal has only advised lARI 
to suitaijly amend Post Graduate Calender/ 
information Bulletin relating to prescribed 
qualificatonsfor admissk>n to Bkt-chemistry 
discipline.

(b) in accordance with the (Srectiosn of 
the Tribunal, the qualificalns for admisston to 
M.Sc. and Ph. D. Programmes in diffferent 
disciplines including Bk>-chemistry havebeen 
revised so as to mak» thMn very specific.

(c) The Academic Council of the lARI 
whch is the supreme body for t^ing poKicy 
decisions with regard to post graduate edu
cation at this Institute reviews the admisskin 
poley for each academk: year and formu
lates admission procedure after detailed 
deliberattons in an effort to constantly im
prove the academk: standards of the insti
tute.

[Translation]

B&e292( Sr AS)o Brr97e 92 nkk cai1 
Ai27mi:io)

2454. SHRI HARIKEWAL PRASAD: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) the total number of new post offices 
opened in the first half of 1990 in the ocutnry; 
and

(b) the numtierofpostoffices proposed 
to be opened in the year 1990?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWARMISHRA):(a) 286 new post 
offices have bene opened during the paired 
1.1.90 to 30.6.90.
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(b) 807 new post offices have so far 
been sanctioned during the year. More may 
be considered after revised nonns are for
mulated.

[English]

deTi1&92( Sr Qia1 yoaioe(:

2455. SHRI Y.S RAJA SEKHAR 
REDDY; Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the Bengal National Cham
ber of Commerce and Industry (BNCCI) has 
called for revamping farm strategy while 
formulating agricultural policy;

(b) if so, the salient features of sugges
tions made by BNCCI; and

{c) Government’s reaction thereto?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) to (c). No propsal for revamping farm 
strategy while formulating agricultural policy 
has been received from the Bengal National 
Chamber of Commerce & Industry.

ASkkso9S2 /me7N Sr fem97ke) '2 qekm9

2456. SHRI HET RAM: Will the Minister 
of SURFACE TRANSPORT be pleased to 
state:

(a) whether strict pollution checks are 
being enforced on private vehicles in Delhi;

THE MINISTEROF SURFACE TRANS
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). Compliance to the prescribed pollu
tion standards is appplicable to all motor 
vehicles irrespective of ownership of the 
vehicle. In the Union Territory of Delhi, check
ing of vehcles as to whether the vehicle 
meets the laid-down standards, is carried 
out mainly by Directorate of Transport, Delhi 
Administration. The checking covers not only 
the private vehicles but also Government 
owned vehicles as well as vehicles of Public 
Sector Agencies.

(c) The regulations relating to pollution 
standards have come into force w.e f. 1st 
March. 1990. So far, consequent to the 
checking, the Directorate of Trnasport have 
challaned 585 Govt, vehicles out of which 
376 are DTC buses. 75 private vehicles, 
have also been challaned.

[Trans/afion]

yost: Sr qa92N92( Hioea AaShke1 h: 
y22ikk O9))9S2 AaS5e7o

2457. SHRI DEVENDRA PRASAD 
YADAV: Will the Minister of AGRICULTURE 
be pleased to state:

(a) the criteria adopted by water tech- 
nok>gy mission for selecting any distrk̂  as 
small Mission Project in order to conduct 
experimental studies for the study of drink
ing water problem;

(b) the disricts in Bihar proposed to be 
selected therefor; and

(b) whether pollution check of various 
kind of vehk:les is also aplicable to Govern
ment owned vehteles and other passenger 
vehicles in Delhi; and

(c) if so, the number of private, public 
passenger vehicles prosecuted during the 
current year?

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) The Min Mission Project districts were 
kientlfied alogiwth the State Governments.
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The project districts were primsrity identified 
on the basis of problems associated with 
supply of drlr«l(ing water The proisiems iden
tified were repeated drought, salinity, bade- 
rioiogical contaminain, source problem, high 
fluoride, chemical contamination, towering 
of gorund water etc.

(b) and (c). Five Mini Mission Project 
areas (districts) viz. Glridih, Singhbhum, 
Palamau, Rohtas and Sahibganj have al
ready been taken up under National Drink
ing Water Mission. At present there is no 
proposal to take up any new district.

[English]

Withdrawal of Super Powers from 
Indian Ocean

been extending the subsidy on certified seeds 
in rice-growing, maize-growing and bajra'̂  
growing districts in various States under 
SpecialFoodgrains Production Programme;

(b) if so, the details thereof and the 
portion of subsidy bome by the State Gov
ernments during the last two years;

(c) whether there has been susbstantial 
increase in the acreage under rice-culiiva- 
tton and production of rice;

(d) if so, the details thereof; and

(e) whether there has been increase in 
the export of rice, if so the extent thereof?

2458 SHRI C. SRINIVASAN; Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state*

(a) whether in view of the substantial 
reduction in troops by US and USSR in East 
Europaancountries Government have taken 
up with the Super Powers to withdraw/re
duce their presence from thare from the 
Indian Ocean; and

(b) if so, their response thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARIKISHORE SINGH); (a) No, Sir.

(b) Does not arise.

Subsidy on Certified Seeds under 
Spsciai foodgrains Production Pro

gramme

2459. SHRiK.S.RAO:WllltheMinister 
of AGRICULTURE be pleased to state:

(a) whether Unton Government have

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) Under Special Foodgrains Produc
tion Programme-Rice during 1988-89, the 
programme was implemented on 100% 
assistance to be shared equally between the 
Government of India and State Governments. 
From 1989-90, the pattern of assistance was 
modified to 75.25 between Government of 
India and concerned State Governments. 
Under SFPP Maize, assistance was pro
vided as subsidy Rs. 150/-'per quintal 
during 1988-89 and 1989-90. From 1990-91 
subsidy has been provided @  Rs. 400/- per 
quintal on the distributton of certified seed of 
Maize and Bajra and @  Fte. 500/- per quintal 
on certified seed of hybrid Maize and Bajra. 
Bajra has been included under SFPP Pro
gramme from the current year. The entire 
expenditure is borne by the Government of 
India.

(c) and (d). Increase in acreage and 
productton of rice has been as under;—
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Year Area (Million ha.) Production (Million tonnes)

1987-88 38.81 56.86

1988-89 41.86 70.67

The production during 1989-90 is ex
pected to be around 72.60 Million Tonnes.

(e) Export of rice has l»een as under—

Year Quantify exported (in qtls.)

1987-88 3,88,919

1988-89 3,85,440

1989-90 4,23,600

AaS9r79eokS2 Sr R9oaS(e2Ss) Qeao9k94ea) '2 
RQp

2460. DR. C. SILVERA: Wifi the Minis
ter of AGRICULTURE be pleased to state:

(a) whether National Fertilizers Limited 
has recoreded production of nitrogenous 
fertilizers in the oountry during 1989-90;

(b) if so, the details thereof;

(c) whether several units of N.F.L. have 
been conferred with special commendations;

(d) whether N.F.L have contributed a 
lot to control pollution in the country;

(e) if so, the details thereof;

(f) whether Government propose to 
taka some steps to ensure that the tempo of 
productbn of nitrogenous fertilizers remains 
high In coming years; and

(g) if 80, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) and (b). National Fetilizers Ltd. has 
achieved a record production of introgenous 
fetilizers in the year 1989-90 to the tune of

1012.4 thousand MT. The plant-wise pro
duction is given as under;

(000 MT ‘N’)

Nangal-I 62.1

Nangal-ll 131,6

Panipat 2199.7

Bhatirrda 724.0

Vijaipur 375.0

(c) Yes, Sir.

(d) and (e). All the 4 units of NFL have 
made adequate measures.'provisions to 
control the gaseous. îquid effluent discharges 
in accordance with the standards laid down 
by State/Central Governments.

(f) and (g). Yes. Sir. Monthly/quarterly 
review meetings regarding the working of 
various plants are being held and dose 
watch IS being kept by the Government so 
that the tempo of production of nitrogenous 
fetilizers remains high during the coming 
years.

'2t9i2 HhaNea) '2 Vs9r /Ss2oa9e)

2461. SHRI K. MURALEEDHARAN; 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state;

(a) the number of Indians working in 
Gulf countries who died during the last three 
years;

(b) the number of dependents of de- 
ceased who are yet to receive the compen
sation amount from the employers; and

(c) the reasons for the delay in getting 
the compensation?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
HARI KISHORE SINGH): (a) to (c). The 
informalnn is being collected and wiH be laid 
on the table of the House.
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89kiooa9t nSai)1)2o S2 dsaik Hioea 
ys&&k: i7mi1i

2462. SHni R AMESH CHENNrmALA: 
WtH tha Minister of AGRICULTURE be 
pleased to state:

(a) the numt>er of Bilateral agreements 
signed dunng the last six months for the rural 
water supply scheme in ttw country; and

(b) the details ti>ereo(?

THE MMISTER OF STATE IN -mE 
DEPM^TMENT OF RURAL DEVELOP
MENT IfM THE MINISTRY OF AGRICUL
TURE (SHRI UPENORA NATH VERMA): 
(a) and (b) tnformattort is being coHacted 
and will be laid on the table of the House.

de7as9o1e2o 92 /dAQ i2t 8yQ

2463.SHRI P C THOMAS; Will the 
Minister of HOME AFFAIRS be pleased to 
state

(a) the number of vacancies of con- 
stables/Jawans in CRPF and BSF as on 30 
June, 1990;

(b) the numt>er of vacancies reserved 
for Scheduled Castes/ Scheduled Tribes;

(c) the number of vacancies out of them 
likely to be filled up from sports person and 
women; and

(d) the steps talcen to fill up the vacan
cies?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). There 
were 6376 vacancies In the rank of Con
stables in BSF as on 30.6.90, out of which. 
2079 vacancies were resent for Sched
uled Castes and 510 vacancies vacancies

resented for Scheduled Tribes. There is no 
reservation for sports-persons. Thera were 
no vacancies in the rank of Conslalbies in 
CRPF as on 30.6.90.

(d) 3005 candidates have already been 
enlistad in BSF for appointment as Con- 
stabtesagainstthe vacancies shown above. 
Recruitment to the remaining vacancies is 
under progress.

{TianslatM

bke7oaS297 .9te&mS2e bJe99i2(e io 
AOhoOO99 92 Oimiai)moai

2464. SHRf ASHOK ANANDRAO 
OESHMUKH- Will the Minister of COMMU
NICATIONS be pleased to state:

(a) whether the electronic exchange 
facaity IS availabie in Part>hani in Maharash
tra; and

(b) if not. the time by whk:h this facility 
would t>e provided there'»

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No, Sir.

(b) There is no proposal to install elec
tronic exchange at parbhani.

[EngristH

ders(ee) QaS1 ymak pM2NiD AiN9)oi2 
i2t 8i2(kite)m

2465. SHRIG.S.BASAVARAJ:Willthe 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether a large number of refugees 
are pouring into India from Sri Lanka, Paki
stan and Bangladesh;

(b) if so, the total number of such refu
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gees at present in India;

(c)thedetails of the arrangements made 
for them; and the expenditure involved 
thereon; and

(d) the steps being considered to repa
triate these refugees?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANTSAHAY): (a) and (b). There 
has been a large scale influx of refugees 
from Sri Lanka to India after the start of 
military operations by the Government of Sri 
Lanka against the LTTE. The influx of tribal 
refugees from Bangladesh to Tripura started 
in April, 1986. During the year 1990 only 237 
such refugees arrived in India during the 
period January to March, 1990. There has 
been an increasing infk>w of foreigners be- 
tonging to the minority community from 
Pakistan in recent months.

The total number of refugees in India 
from Sri Lanka as on 16th August, 1990 was 
1,66,239 and the total number of Chakma 
refugees from Bangladesh in India as on 
4.8.1990 was 56,021.

refugees the confidence to rstum to their 
homes. As regards refugees from Sri Lanka, 
the Government are inconstant touch with 
the Sri Lanka Government but the return of 
these refugees will largely depend upon 
restoration of peace and normalcy in Sri 
Lanka.

Strength of Central Reserve Police 
Force

2466. SHRI N DENNIS:
SHRIJ CHOKKARAO:

Wit) the Minister of HOME AFFAIRS be 
pleased to state:

(a) the present strength of Central 
Reserve Police Force;

(b) whether the'’e is any proposal to 
increase the present strength; and

(c) if so. the details thereof >

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY); (a) CRPF at pres
ent have 93 Duty Bns. and 6 Aux. Bns.

(c) Such of the refugees who approached 
the Government for assistance have been 
hpused in various camps in India pending 
their return to their homes, and are being 
provided relief facilities like food, clothing, 
shelter, medical aid, etc. on humanitarian 
grounds. The Government have incurred an 
expenditure of Rs. 17.40 crores from July, 
1983 to July, 1990 for providing relief facili
ties and accommodation to the refugees 
from Sri Lanka. As regards Chakma refu
gees, relief assistance amounting to Rs. 
21.86 crores (approximately) has been re
leased to the State Government.

(d) The Government are constantly 
urging upon the Government of Bangladesh 
to take necessary steps wh»h will give the

(b) and (c). A proposal for sanctioning 
additk>nal Bas. of CRPF is under considera
tion.

ITranslation]

De-Prlvatisatlon of Routes Operated by 
Private Buses

2467. SHRI RAMESHWAR PRASAD: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether there is any proposal to de- 
prhfatise the routes operated by private bus 
operators in Delhi;

(b) if so, the details thereof; and
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(c) if rat. the reasons therefor?

THE JWINJSTEROF SURFACE TRANS
PORT (SHRI K.P. UNNIKRISHNAN); (a) 
and (c). There is no such proposal with the 
Govamment. In the passenger transport 
custom in Delhi, certain number of private 
buses have t>een supplementing the public 
transport services since 1964 and it is felt 
this has added to thte facilities available to 
the commuters. The available number of 
Buses with the DTC fall far short of require
ments, and as such the Private Sector has to 
play a complementary role.

(b) Does not arise.

[Engtish]

n))e2o oS n4)1ihit 92ts)oa9ik naei  
^.ea192io9S2 i2t de(skio9S2 Sr pei)e)*  
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(a) whetfwr Government are aware that 
the big powers called G-7 have decided to 
help India and Pakistan to resolve differ* 
ences on the Kashmir issue;

(b) whether any communication has 
been received from any quarter in this re
gard; and

(c) if so. Government's policy towards 
this problem?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARIKISHORE SINGH), (a) and (b). During 
a press briefing given by the US Secretary of 
State on the G-7 Summit, he is reported to 
have said that the Summit leaders were 
encouraged by recent moves towards dia
logue between India and Pakistan and had 
agreed to use all means to encourage and 
support this process.

2468. SHRI BN REDDY: Will the 
Minister of HOME AFFAIRS be pleased to 
state;

(a) whether the Azamabad Industrial 
Area (Termination and Regulation of Leases) 
Bill, 1989 passed by the Andhra Pradesh 
Legislative Assembly in September, 1989 
was sent to the Union Government for ob- 
taming the assent of the President; and

(b) if so, the reasons for the delay in 
obtaining the President’s assent?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes. Sir.

(b) The Bill is engaging the attention of 
the C^vernment of India.

Decision of G*7 to Help india and 
Paiiistan to Rasoive Kashmir Issue

2469. SHRI MANDHATA SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(c) Government is committed to the 
Simla Agreement under which all differences 
between India and Pakistan are to be re
solved peacefully through bilateral negotia
tions.

G.M. Tsiecom. Office in Gangtok

2470. SHRI NANDU THAPA: Will the 
Minister of COMMUNICATIONS be pleased 
to state;

(a) whether Government propose to 
open an office of the General Manager, 
Telecom, in Gangtok; and

(b) if so, when it is likely to start function
ing?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) Yes. Sir. The 
proposal is under examination.

(b) The Office is likely to start functon-
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ing within 3 months of the approval of the 
proposal.

'2ko9ik9S2 Sr ASk9o97ik AaS7e)) '2 U E u

2471. SHRI CHITTA BASU; Will the 
Minister of HOME AFFAIRS be pleased to 
state;

(a) whether political process in Jammu 
and Kashmir has since been initiated;

(b) if so, when and howl; and

(c) the success of the steps taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SHAHAY): (a) to (c). The 
Government is making all possble efforts to 
bring back in normalcy to Jammu & Ka
shmir. Stringent administrative measures are 
being taken to curb terrorism in the State. 
While government is willing to talk to people 
at every suitable opportunity there can be no 
negotiations with secessionist and anti-na
tionalist groups who challenge the Constitu
tion or the integrity and unity of India. For any 
meaningful dialogue to take place, terrorist 
and secesstonist forces have to be neutral
ised so that the people can breathe and 
speak freely and without fear of any reprisal 
from the terrorists.

dekei)e Sr '1&Ss2tet Ai))&Sao)

2472. DR. A.K. PATEL; Will the Minis
ter of EXTERNAL AFFAIRS be pleased to 
state;

(a) whether impended passports of some 
persons have been released by the Indian 
High Commission in U.K. since January, 
1990;

(b) If so, the names of such persons;
and

(c) the reasons therefor in each case?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARIKISHORE SINGH): (a) to (c). Informa- 
tk>n is being collected.

qeTeoS&1e2o Sr d)mea9e)

2473. SHRI S. KRISHNA KUMAR: Will 
the Minister of AGRICULTURE be pleased 
to state;

(a) whether Kerala Government has 
submitted any schemes for the development 
of fisheries as well as for the welfare of 
fishermen:

(b) if so, the details thereof: and

(c) the decision taken by Union Govern
ment thereon’

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) to (c). A number of Schemes/Proposals 
have been submitted by the Government of 
Kerala for the development of fisheries as 
well as for the welfare of fishermen. Some of 
the Important schemes/proposals are;—

(i) Integrated Fishery Devetopment 
Programme Stage-Ill for devetop
ment of 48 villages in Kerala cost
ing Rs. 43.59 crores. The Nattonal 
Cooperative Devetopmerrt Corpo- 
ralton has examined the proposal 
and sought further clarifications 
from the Government of Kerala.

(ii) Brackishwater Fish Farmers' De
velopment Agency (6FDA) at 
Quilon and Cannanore. The pro
posal has been approved under 
the Centrally Sponsored Schenra, 
Integrated BrackishwaterFish Farm
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Development at an estimated cost 
of Rs. 2.70 lakhs for each BFDA 
per annum for development of 50 
hectare Brackishwater area annu
ally for prawn farming.

(iii) Setting op of Fish Farmers’ Devel
opment Agency (FFAA) at Pathan- 
amthitta, Idukki and Waynad. These 
FFDA's have been sancttoned.

(iv) Enforcement of Marine Fishing 
Regulation Act/Rules. A Centrally 
Sponsored Scheme has been for
mulated for strengthening marine 
enforcement facilities of all Man- 
time States including Kerala.

(v) Project for Development of Brack
ishwater Prawn Hatchery in Kerala 
in the Private Sector at a cost of Rs 
59.6 lakh seeking Japanese assis
tance. The proposal was not ac
cepted by Japanese Authorities as 
It was not found technfeally sound.

dehioe S2 .eke&mS2e di2o oS yshC
)7a9hea

2474. SHRI V. KRISHNA RAO:
SHRI C.P. MUDALA GIRI- 

YAPPA;

Willthe Ministerof COMMUNICATIONS 
be pleased to state:

(a) whether Government are contem
plating to give rebate on rent to the sub
scriber if a telephone line remains faulty for 
seven days or more; and

(b) If so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). In- 
structtons have already been issued permit
ting retjate in rertal for telephone, telex

sen îces. leased lines and junction line of 
PABXs/PBXs when the services remain in
terrupted continuously lor seven days or 
more due to departmental reasons. The in- 
structk>ns came into effect w.e.f. 15.6.90.

'27aei)e 92 caSs2t de2o h: 8S1hi:  
ASao .as)o

2475. SHRI VAMANRAO MAHADIK: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state.

(a) whether Bombay Port Trust has 
increased the ground rents of its legal les
sees manifoM;

(b) if so, the details thereof and the 
reasons therefor,

(c) whether any representations have 
been received in this regard, and

(d) if so, the details thereof and the 
actbn taken thereon'̂

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN)- (a) 
Yes. Sir.

(b) The rents of the Bombay Port Trust 
estates were revised by the Port Trust Board 
with effect from 1.10.1982 on the basis of the 
land values assessed by Kirk>skar Consult
ants. The structure of rent is related to the 
value of the land which is divkled into 36 
Zones depending upon the land value For 
residential use, rent is calculated at occupa
tions at 15%.

(c) and (d). On the basis of certain 
representattons received from the Bombay 
Port Trust Land Users’ Actbn Committee, 
Bombay Port Trust reviewed the matter and 
made revised proposals on 11.1.1987 to the 
Land users’ Action Committee moderating 
the hike in the rentals on the condition that
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the revised proposals should be accepted in 
toto failing which the offer wHI stand with
drawn. The Land User’s Action Comniittee 
did not accept the offer. The offer was, 
therefore, withdrawn by the Bombay Port 
Trust on 27.1.1988. The Port Trust ha<J 
decided that the rents earlier revised in 1982 
will continue to apply.

[Translatiorii

Qi79k9o: oS bJoai qe&iao1e2oik b1&kS:0 
ee)

(b) whetherthese employees working in 
branch post offices in rural areas voluntarily 
continues to perform their duties in put>lic 
interest even after the fixed hours of their 
duty;

(c) if so. whether Government propose 
to extend facilrties to these employees at par 
with the other Government employees keep
ing in view the indispensable service ren
dered by these employees; and

(d) if not, the reasons therefor?

2476. SHRI R.L.P. VERMA: Will the 
Minister of COMMUNICATIONS be 
pleased to state:

(a) the steps taken l>y Government to 
secure the future of around three lakh extra- 
departmental employees of postal depart
ment serving in remote rural areas; and the 
progress made in this regard so far;

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA). (a) The foltowing 
steps have been taken by the Governm ent to 
improve the service conditions of EDAs:

(i) substantial enhancement in the 
albwances payable to them with 
effect form 1.1.86 as wouki be evi
dent from the foitowing table:
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(ii) Payment of following aiiowancQS 
to th« categories of EOAs:

Delivery and conveyance aHow* 
ance to EOBPMs where a|>pHcable 
— Rs. 50/- p.m.

Office Maintenance allowance to 
EDSPMs/EDBPMs-Rs. 25/- p.m.

I^xed stationery allowance to 
EDSPMs/EDBPMs— Rs. 3/* p.m.

Fixed stationery allowance to other 
categories of EDAs—  Re. 1/- p. m.

Cycle aibwance to ED Delivery 
Agents and ED Mail Carrier— -Rs. 
20/- p rn

(ill) payment of dearness allowance at 
the same rate and frequency at 
which It is granted to the depart
mental emptoyees At present the 
quantum of dearness is 38% of 
their basic allowance.

by the regular empl^aesof the Oipartfnent. 
However. C M ta in  proposals for bettermem 
of service conditions of EOAs are underthe 
consideration of the Government Hiese 
include grant of prorata wages, enhance
ment of ceiling of exgratia gratuity, insur
ance cover under the Group Savir^s Lbked 
Insurance Scheme of L.IC and payment of 
subsistence altowance during the put off 
duty period. As these proposals invohw fi- 
nandal implicatbns it will taken sometkne 
before a find decision is taken in the matter.

naa)2(i2I2o) Oite far deosa2 Sr 
'2tki9oe '2 p9hea9i

2477. SHRI KASHIRAM RANA; WHI 
the Minister of EXTERNAL AFFAIRS be 
pleased to state;

(a) whether Government have made 
any arrangements for the safe return of 
Indtems residing in Liberia to India;

(b) whether any request for provkiing 
assistance to these Indians has been re
ceived by the Government; and

(iv) payment of productivity linked 
Isonus on the basis of actual emolu
ments instead of “deemed’’nottonal 
wage.

(v) raising the limit of exgratia gratu^ 
from Rs. 1000/- to Rs. 3000/- and 
reducing the minimum service 
conditbn from 15 years to lOyears.

(b) No. Sir.

(c) and (d). EDAs perfonn only part-time 
job for the Department with fixed hours of 
work. They are also required to have other 
means of liveithood. Therefore, the part-time 
nature of their emptoyment precludes the 
Department from treatkig them as fult-time 
government servants and also rules out the 
questton of extending the benefits enjoyed

(c) if so, the steps being taken l>y Gov- 
emment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNALAFFAIRS(SHRt 
HARIKISHORE SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(c) Out of ̂ u t  7.000 Indians in L9>eria, 
6,500 had already left the country in small 
groups with ou* assRtance before the cur
rent phase of the conflict there. The Govern
ment have with the assistance of the GoV‘ 
ernmentofthe USAevaoiated373tndians 
between August 14 and 16,1990. These 
persons have been airlifted by US helieop- 
ters to Freetown where « team of M m  
oHicials h«/e received 1ft«n artd ar* maMng 
arrangements for their onward travel. An-
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oth*r group of ^ u t  50 persons we hr» th« 
prooecs of being •vacuat«d. A 1«w Indians 
have chos«n to fsmains UMria for parsonal 
reasons. A Siifppin  ̂ Coiporati(m of kidia 
vaasei MV Har Rai had also baan sta- 
tionad In Fraatown to assist in tha avaeu- 
afion arrangamants. Nearly 350 wara also 
evacuated by U.S. Govamment haHcopter 
raoar^,

[BngttHi

Raatoratlon of Moiiharl Divisional Post 
OHica

2 4 7 a  S H R I OHARMESH PRASAD 
VARMA: WtH the Minister of COMMUNICA
TIONS t)a piaasad to stata:

(a) whether the Divisiorurf Postal Office 
for East and West Champaran with head
quarter at Mot^wi has been disbanded three 
years ago and the jurisdiction of this offica 
has been attached to Chapra OMice Divi
sional Post in Bihar;

(b) if so, the reasons therefor; and

(c) whether Qovernment propose to 
restore the Motihtt’i Divisional Postal Office 
to avoid gread inconvaniencato the people of 
East and West Champaran districts?

THE MINISTER OP STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
7ANESHWAR MISHRA): (a) No. Sir.

Drm^ht AfiaetMl O M Ie tto f O rta H n

BHAORA1.19^2 (SM/G4) \mt0n Answm i90

0>) and (c). Ooas not arlsa.

247S. SHRt6AL00PALMtSHRA:WHI 
the Minister of AGRICULTURE be pleased 
to state:

(a) the names of tha drought affected 
btodkB of Orissa indudad in ttie Drought 
Prone Area Programme, distri^>wisa;

(b) whan these areas were included in 
DPAP;

(c) tha amount spent in these blocks 
under the programme till June, 1990; and

(d) the total land for which irrigation 
facility has been provided?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) The names of blocks, district-wise, In
cluded under DPAP in Orissa are contained 
in the statement given bebw.

03} Of the 39 bkx:ks covered under 
DPAP at present. 4 bkicis of PhuS>ani district 
all blocks of Kalahandi district were included 
under DPAP in 974-75. Suttsequantiy, in 
1982-83, DPAP was also extarKled to 8 
blk̂ ks of Baloangir district and 6 blodts of 
Sambatpur district.

(c) The amount spent under Drought 
Prane Areas Programme in Orissa since 
inception is Rs. 55.26 crores.

(d) An area of40,082hectares has been 
covered under various water resources 
development schemes underthisprogramme 
StiR tha and of Seventh Five Year Plan.
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pi2t /ikk92( n7o)

2480. PROF.GOPALRAOMAYEKAR: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) the names of the States which have 
passed Land Ceiling Acts;

(b) whether Union Government have 
pressed the remaining States to pass the 
Land Ceiling Acts; and

(c) If not, the Government's policy in this 
regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT li>l THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) to (c). The States of Andhra Pradesh. 
Assam, Bihar, Gujarat, Haryana, Himachal 
Pradesh, Jammu & Kashmir, Karnataka, 
Kerala. Madhya Pradesh. Maharashtra. 
Manipur. Orissa, Punjab, Rajasthan. Sikkim. 
Tamil Nadu, Tripura, Uttar Pradesh and West 
Bengal have enacted land ceiling laws. There 
is no ceiling law in Arunachal Pradesh, 
Meghalaya. Mizoram and Nagaland where 
communicai ownership predominates and a 
proper land record system has not yet been 
established by and large. Government of 
Goa who have not yet enacted a ceiling law 
have informed that unless the promulgation 
of records of all villages is finalised and 
Supreme Court gives a decision in the Ap
peal in respect of the 5th amendment to the 
Agricultural Tenacy Act, it woukl not be 
possible to introduce the land ceiling Bill in 
the Legislative Assembly.

y792t9i yoei1 RiT9(io9S2 /S1&i2:{)  
brrSao) oS de(i92 9o) yk3iae Sr /ia(Se)

2481. SHRI SANAT KUMAR MANDAL: 
Win the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether the Scindia Steam Naviga
tion Company has locked horns with the 
Shipping Corporation of india in a bid to 
regain its share of cargo on the trade routes 
between India and the USSR, GDR, Poland 
and Romania, that are covered by inter- 
Governmental bilateral agreements; and

(b) if so, the reaction of Government 
thereto?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). The cargo allotted to Indian Lines on 
the trade routes between India and USSR/ 
Poiand/GDR/Continent was being shared 
Co. Ltd. (ISS) and Scindia Steam Navitga- 
tion Ltd. (SSN) as per an in terse agreement 
among these lines. This arrangement con
tinued till the SSN discontinued operating its 
liner sen/ices whereafter the said cargoes 
were shared by the SCI and the ISS. Conse
quent upon SSN resuming its liner services 
with effect from January 1990,10% share of 
cargo was allotted to it which was subse
quently raised to 15%. SCI has indicated that 
the restoration of the full share of 25% as 
provided in the in terse agreement will be 
considered alter SSN deploys more vessels 
in liner operations.

AaiI2 /skosae AaS5e7o io /i22i2Sae

2482. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether Government have set up 
any project for prawn culture at Cannanore 
in Kerala;

(b) if so. the estimated capacity and̂  
allocation made for the project; and

(c) the details of allocatbn made by 
Union Government for brackish waterprawn 
culture ak>ng the Kerala coast during 1990- 
91?
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). The Government have sanc
tioned the establishment of a Bracklshwater 
Fish Farmers’ Development Agency (BFDA) 
with its headquarters at Cannanore for de
velopment of prawn farming in the d Istricts of 
Cannanore, Calicut and Kasargod, during 
1990(Sample)-91. The total estimated cost 
of the BFDA per annum is Rs. 21.70 lakh.

The Central Government wouk) provide 
financial assistance to the extent of Rs. 7.63 
lakh per annum, with an equaiamount coming 
from the Government of Kerala. The remain
ing amount is to be obtained from commer
cial banks as loan. This BFDA will develop 
about 50 ha bracklshwater area per annum, 
for prawn farming.

(c) A token provision of Rs. 20 iakh has 
been made for bracklshwater prawn farming 
in Kerala during 1990-91, in the Central 
Budget. The release of funds, however, will 
be governed by the demand raised by the 
Government of Kerala and utiiisatk>nof funds 
released during the previous year(s).

qeTeoS&1e2o Sr naiki1 Qia1 '2 ueaiki

2483. SHRI MULLAPPALLY RAMA- 
CHANDRAN; Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether Government have any pro
posal to further develop the Aralam Farm at 
Cannanore in Kerala; and

(b) if 80, the details thereof and the 
proposed alkscatbn for the same?

State Farms Corporation of Indifl, who are 
undertaking the following devek^ment ac- 
tivitiee:—

(i) Coconut is being brought under 
drip irrlgatton system.

(ii) By lift irrigatton, the area under 
irrigat»n plantation Is being in
creased.

(iii) Gap filling is being undertaken in 
the existing plantation, where the 
same has been damaged.

(iv) Preparatbn of Rubber sheet is 
being discontinued and sale of 
ammoniated Rubber Latex has 
been started to fetch more income.

(V) Hybrkf Coconut seed garden is 
being developed where Dwart par
ent crossed by Tall parent crossed 
by Drarf parent are being multiplied 
for raising nursery. This will fetch 
more income to the farm. For this 
purpose a pollen Lab has been set 
up.

(II) The ailocatk>n of resources for 
development works is made by the State 
Farms Corporatton of India based upon their 
own financial resources. There is no pro
posal pending for any Govt, assistance for 
these development works.

yeoo92( s& .eke&mS2e bJ7mi2(e io 
/r9kooia9&iai1hi ueaiki

2484. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of COMMU
NICATIONS be pleased to state:

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATK5N IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). (I) The Aralam Farm is run by the

(a) whether Government had cleared 
the proposal for setting up a Telephone 
Exchange at Chittariparamba in Cannanore, 
Kerala;



203 Written Answers AUGUST 23.1990 WrktM Answers 204

(b) the reasons for not commencing 
work there;

(c) when is the work likely to commence 
on this project; and

(d) whether any representattons have 
been received in this this regard, if so, the 
details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) Mon availabiHty of suitable accom* 
modatton and Equ^ent.

(c) 1990-91.

(d) A representation has t>een received 
from the fion’ble M.P. regarding setting up of 
a Telephone Exchange at Chittariparamba. 
Kerala

(c) whether the Shipping Corporation of 
India has meanwhile suspended the sha
ping service:

(d) if so, whether the suspension has 
been objected to by Government and if so. 
the details thereof;

(e) the details of the cargo carried from 
India to Australia during the past twelve 
months; and

(f) the decision taken by Government on 
the proposal of Shipping Corporation of India?

THE MINISTER OFSURFACE TRANS
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). The operation of any liner servk:e is 
decided by Shipping Corporation of India on 
commercial conskJerations. The Shipping 
Corporation of India has kept the Ministry of 
Surface Transport informed of its decision to 
discontinue the service.

AaS&S)ik Sr y/' oS q9)7S2o92se) 
)kL2392( yeaT97e oS ns)oaik9i

2485. SHRI MULLAPALLY RAMA- 
CHANORAN; Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether the Shipping Corporation of 
India has sought the permissk>n of Govern
ment to discontinue its shipping service to 
Australia;

(b) if so. the reasons therefor;

(c) The Shipping Corporatton of India 
has temporarily suspended its servk» to 
Australia with effect from 30.6.1990 as this 
service has been tosing heavily for many 
years and there is no immediate prospect of 
this service becoming economically viable.

(d) No. Sir.

(e) Details of commodities exported to 
Australia during April, 1989 to March. 1990 
are given below:—

COMMOD/7Y QUANTITY
(PROVISIONAL)

1 2

Tea 490855 Kg.

Coffee 604282 Kg.

Rice 565 Ton
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1 2

Tobacco unmanufactured 660B0 Kg.

Tobacco manufactured 1S007 Kg.

SpicM 766454 Kg.

CashflMf 1599741 Kg.

Sesame & Niger Seeds 229153 Kg.

HPS GROUNDNUT 69 Ton

Castor o9 not chemca'ly 
modified

SODOO Kg.

Shettac 46751 Kg.

Marme Products 6S5869 Kg.

Cotton raw including waste 24 Ton.

Iron ore 526976 Ton.

Mica 44115 Kg.

Iron & Steel bar/lnod etc. & 
Fem> Aloy

455 Ton

Primaiy ft semMinished iron & steel 320 Ton

Jute Manufactures excluding 
floor coverings.

3385 Ton

in addition, small quantities of other 
miscellaneous cargo was also carried.

(f) Does not arise in view of the reply to 
parts (a) ft (b) above.

Fall in Ajirieutturai Production

2486. SHRiKAILASHMEGHWAL:Witt 
the Minister of AGRICULTURE be pleased 
to state:

(a) whetherthe atention of Govemment 
has been invited to the findings of a study by 
the PHD Chamber of Commerce and Indus
try (PHOCCI) which has revealed that there 
has t>een a significant fan in agricultural 
productbn growth rate;

(b) the reaction of Government thereto;
and

(0) the Government’s assessment of
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the reasons of such a fall in agricultural 
production?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) Yes, Sir. The growth rate in agricultural 
production has fallen from 3.13 per cent in 
pre-Green Revolution Period (1949-50 to 
1964-65) to 2.64 per cent In the Post-Green 
Revolution perwd (1967-68 to 1988-89).

(b) and (c). The PHDCCI in their study 
has included the year 1964-65 in both the 
time periods of comparison which is not 
desirable. Further, the years 1965-66 and 
1966-67are generally not taken into account 
in any of the two time periods by convention 
because of severe drought experienced in 
the country during these two years.

The primary reasons for decline in growth 
rate of agricultural production is the fall in the 
rate of expansion of area which has declined 
from 1.61 per cent per annum in the Pre- 
Green Revolution period to 0.26 per cent per 
annum in the Post-Green Revolution period. 
Further, the comparison base in the Post 
Green Revolution period being higher, equal 
absolute increments in production in the two 
time periods are bound to result in lower 
growth rate in the Post Green revolution 
period as compared to the Pre-Green Revo
lution period. Nonetheless, there has been a 
substantial increase in the growth rate of 
productivity there has been a substantial in
crease in thegrowth rateof productivity of 'all 
crops' which has risen from 1.30 per cent per 
annum in the Pre-Green Revolutton period 
to 1.92 per cent in the Post-Green Revolu
tion period. The rise in productivity of wheat, 
groundnut, rapeseed & mustard, sesamum 
and cotton has particularly been very im
pressive in the Post Green Revolution pe
riod.

It may also be added that record pro

duction of rice, wheat, foodgrains. oilsaeds 
and sugarcane have been achieved in the 
year 1988-89. The performance is iikeiy to 
be repeated in the year 1989-90 as weH.

.eke&mS2e /S22e7o9S2) S2 /so Sr .921 
8iik)

2487. SHRI KAILASH MEGHWAL: Will 
the Minister of COMMUNICATiONS be 
pleased to state:

(a) the number of the subscritjers who 
have been provided out of turn priority tele
phone connections under orders of the 
Minister since December. 1989; and

(b) what parameters Ie9(met I9om ome 
Minister in doing so'?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) The informa
tion IS iseing collected and will be laid on the 
Table of the House.

(b) The telephone connections are 
sanctioned on merits of the case.

[Translation]

n(a97skosaik q)TekS&1e2o '2 /mroSoi 
Ri(&sa i2t yi2omik Aia(i2i

2488. SHRI SIMON MAIWJDI: Will the 
Minister of AGRICULTURE be pleased to 
state;

(a) the steps taken during the last three 
years to remove backwardness in the field of 
agriculture in Chhota Nagpur and Santhal 
Pargana (Jharkhand) areas; and

(b) the details of projects sanctioned for 
agricuhural devebpment in these areas?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTRE AND



209 Writt0n Aftswefs BHADRA 1.1912 {SAKA) WrtOmAnswais 210

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). Agriculture is a State subject. 
However, programmes like Mlnikit Demon
stration. National Pulses Development Pro
gramme, Assistance to Small & Marginal 
Fanners for Agricultural Development 
Scheme, National Oilseeds Development 
Programme. Oilseeds Production Thrust 
Piogramme, Special Rice Production Pro
gramme have been taken up for the Devel
opment of agricutture in the State of Bihar 
inckiding its areas of Chhota Nagpur and 
Santhal Pargana (Jharkhand), by the Gov
ernment of India.

\EngHsh]

em States for increasing the crop productkm 
includes:

(i) Integrated Programme for Rice 
Devetopment in Tripura & Assam;

(ii) Natkmal Pulses Devek)pment Proj
ect in Arunachal Pradesh, Assam, 
Manipur, Meghalaya. Nagaland and 
Tripura;

(iii) C l̂seeds Production Programme 
in Tripura, Sikkim and Assam;

(iv) Special Jute Development Pro
gramme in Meghalaya. Tripura and 
Assam.

n(a97skosaik AaSts7o9S2 '2 RSaom 
bi)oea2 yoioe)

2489. SHRI HARISH PAL: Will the 
Minister of AGRICULTURE be pleased to 
state;

(a) whether thê e has been no break 
through In agrk:uUural production in the North- 
Eastem States during the recent years;

(b) whether Government propose to 
launch a special programme to increase the 
agricultural production in these States; and

(c) if so. the details thereof?

AaS&S)ik) rSa rs2t) rSa 7S2)oas7oN1 Sr 
d92( dSit) 92 /S2(e)oet 79o9e) Sr  

)oioe)

?490. SHRISHRIMATIVASUNDHARA 
RAJE: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether some State Govemments 
have submitted proposals to the Unk>n 
Government for prociding funds for the 
constructbn of ring roads in the congested 
cities of those states;

(b) if so, the states from where the 
proposals have come, and

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTRE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTRE (SHRI NITISH KUMAR); (a) 
The agricultural production in North-Eastern 
/States has been fluctuating year to year as 
it is largely dependent on rainfall. Because of 
the comparatively less developed infrastruc
tural facilities and terrain conditk>n there has 
not been a real break through in agriculture.

(b) and (c). The Special Programme 
already under implementation in north East-

(c) the steps taken to approve and pro- 
vkie funds for the proposals submitted by 
various States Govemments?

THEMINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(c). Constitutnnaliy, the Government of India 
are primarily concerned with roads declared 
as Nattenal Highways only. The primary 
responsibility for all roads other than Na- 
ttonal Highways in States is that of the State 
Govemments concerned. The Government 
of Gujarat have proposed constructbn of
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Ring Road connecting Rajkot-Morabi and 
Ra^ot-Jamnagar (State Road) estimated to 
cost Rs.163 lakhs for financial assistance 
under Central Road Fund. This Scheme has 
not so far been approved as the actual 
augmentation of CRF is yet to take place.

/SSat92ik9S2 92 de)eia7m i7o9T9o9e)

2491. SHRIMATI SUBHASHINI ALI; 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether apart from thirteen labora
tories under ICAR coordinated Pesticide 
Residue Scheme, CSIR Laboratories such 
as national Botanical Research institute are 
also doing s-milar research in plants such as 
better leaves, Neem, etc.;

(b) if so, the details thereof indicating 
foods, farm products tested, pestiades 
analysed and results obtained;

(c) how is active and meaningful col- 
lat>oration and avoidance of overlapping 
brought about amongst Research and De
velopment units involved;

(d) whether there has been any meet 
mg's and exchanges before embarking on 
these products; and

(e) if so, the details thereof?

for different pesticides being used in the 
country. In addition, neem products h«ve 
been tested for various crop pests. The 
Central Food Technology Research Insti
tute, of CSIR is engaged in pestteide resklue 
assessment in food and has devetoped tech
nologies and formulations specific to con- 
servatk>n and protection of food as a part of 
post harvest technology chain. The National 
Botanical Research Institute of CSIR is car
rying on investigations on pesticides resi
dues in betel leaves as a part of its opera
tional research project.

(c) Meaningful collaboration and avoW- 
ance of overlapping in the programmes is 
being achieved through jomt meetings of 
ICAR and CSIR scientists at annual work
shops, seminars and mutal exchange of 
visits at ICAR and CSIR laboratories.

(d) Ye-'* Sir

(e) CSIR scientists regularly paitksipate 
in the annual workshops and seminars or
ganised t>y ICAR on Pesticide Residues, 
Betelvine and Neem.

Oi2ti:) ce2eaioet v2tea Ua: 92  
uia2ioiNi

2492. SHRIJANARDHANAPOOJARY- 
Will the Minister of AGRICULTURE be 
pleased to state:

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTRE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTRE (SHRI NITISH KUMAR): (a) 
Sir, the research conducted in ICAR is 
complementary to the work being done in 
CSIR. While ICAR is laying more emphasis 
on pre-harvest resWue analysis, CSIR is 
concentrating mainly on pestlckle residues 
during the post-harvest phase.

(b) Research under tOAR has estab
lished tolerance limits ana waiting perkxfs

(a) the number of mandays generated 
in Karnataka during 1990 so far under the 
Jawahar Rojgar Yojna; and

(b) the number of mandays proposed to 
be generated during the next six months?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) About 267 Isdch mandays of efnpk>yment 
are reported to tiave been generated In
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Kamatakafrom January, 1990to June, 1990 
under the Jawahar Rozgar Yojana (JRY).

(b) About 346 lakh mandays are likely to 
be generated in the State during the next six 
months, i.e. from July to December, 1990 
under the JRY.

'1&Sao Sr bt9hke B9k

2493. SHRI S.C. VARMA: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) the quantrty of edible oti imported 
during the last three years, year-wise and 
the yearly outgo of foreign exchange;

(b) what has been the increase in oilseed 
productton after the setting of the Tech
nology Misskm for oilseeds and reductton in 
the import of oilseeds; and

(c) the quantity of oilseeds supplied by 
the National Seeds Corporatk»i during the 
aforesaid perx>d, and the demand, year- 
wise and State-wise to boost up production 
of oil in the country?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) The quantity of edible oils imported dur
ing the last three years and the value of 
imports is as follows:

Oil Year Import of edble 
oil (lakh tonnes)

Value of imports 
(Rs. in crores)

1 2 3

1986-87 14.97 667.67

1987-88 18.19 1060.95

1988-89 3.73 245.71

(b) After the setting up of TMO in 1986 indicafed below.
the productton of oilseeds has gone up as

Oil year Oilseed production 
(mWion tonnes)

1 2
•

1986-87 11.27

1987-88 12.65
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1 2

1988-89 17.89

1989-90 (Estt.) 17.16

(c) The demand and supply of oilseeds the last three years are given in the State-
by the Nat'ional Seeds Corporation during ment given l>elow.
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2494. SHRI GtROHARl LAL BHAR- 
GAVA: Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) since how long telephone d^ectory 
of Jaipur has not been printed in English;

(b) th'e percentage of change in tele
phone nunibers of officials of Government 
offices and undertakings;

(c) whether any rule is licely to ba framed 
to necessitate printing of telephone direc
tory every year; and

(d) if so, the action taken by Govern
ment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) The last issue 
of English Telephone Directory was printed 
in 1986. However, a supplementary direc
tory indicating changes and other important 
telephone numbers has been issued in April, 
1990.

(b) The percentage of change in tele
phone numbers of officials of Government 
offk^s and undertakings is about 16%.

n&&aSTik oS ueaiki 8eet' i2t /9(ia  
ISaNeae{rs2th99

2495. SHRI T. BASHEER:W>0 the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether the Kerala Bead) and Cigar 
Workers’ Fund Bill sent by Kerala Govern
ment for administrative approval of the Un> 
bn Government has bean pending for a long 
time; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS <SHRI 
SUBODH KANT SAHAY): (a) and (b). No. 
Sir. The Kerala Beedi 4 Cigar Workers’ Fund 
Bill, 1990 has been received for administra
tive approval only on 25.6.1990.

[Translation]

'))se Sr fkii

2496. SHRI GIROHARI LAL BHAR. 
GAVA: Willthe tfinistarof HOME AFFAIRS 
be pleased to state:

(a) whettier there is any restr»tk>n on 
issuing visa to tourists who come to India for 
spirrtual quest; and

(b) If so. the reasons therefor?

(c) and (d). The Telephone Directories 
are to be printed every year. This coukl not 
be folbwed in case of Jaipur due to violation 
ofterms and conditions of the contract bythe 
approved contractor for printing 3 issues of 
the telephone directory. hk>wever, a new 
contract has now been approved and the 
1990 issue of English directory is expected 
in December, 1990.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) There are no 
rastrictnns on the issue of visa to persons 
who wish to come to India to study any 
aspect of Indian culture or to expbre its 
spiritual traditbns.

(b) Does ncrt arise.
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2497. SHRIKALPNAlMSONKARtWitt 
th« Minist«r of C0MMUN1CATK>NS b» 
phasad to stato:

(a) th« numb«r of dopendmits of the 
decaasod amployaas of the Miniatry of 
CommunicatkMts who have not bean pro
vided jobs on oomf>aaaionate grounds dur
ing the last three years, year*wlse;

(b) the assbtanoe being provided by 
Government to the dependents of the de
ceased for their Hvenhood;

(c) whether Qovemment propose to 
ensure that jobs are provided to the depend
ants within six months of the employee's 
death; and

(d) 9 so, when and if not. the reasons 
therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) to (d). The in
formation is being collected and will be laid 
on the Table of the House.

DrirTkIng water In the Vtttagea of Rajast
han

2498. SHRiMATI VASUNOHARA 
RAJE: Wm the Minister of AQRICULTURE 
be pleased to state:

(a) whether Government have identi
fied tile drinldng water p r^e m  \^tagM h  
Rajasthan;

(b) if so, the district-wise number thereof 
as on 31 December, 1989; and

(c) ome )oe&) oik^e2 oS e2)sae &Soihke 
drinldng water supply to those viNages?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AQRICUL
TURE (SHRI UPENORA NATH VERMA):
(a) Yes. Sir.

(b) The district-wise number of problem 
villages as on 1st April, 1990 was as un
der:—

S/. No. Nam» of th6 District Numlj0rofprobhm v9!ages

1 2 3

Alwar 8

2. Barmar 2

3. Bharatpur 8

4. Chittoigarh 4

5. Churu 62

6. Ganganagar 279

7. Jaipur 24

8. Jaisalamer 6
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1 2 3

9. Nagaur 2

10. Udaipur 5

Total 400

(c) Out of 400 problem vfllages men- 
tionad above, 15 have already been pio* 
vkied wHh potable drinking water as on
1.7.1990. Another 333 villages win be pro
vided with this facility by 31.3.1991 and the 
remaining 52 problem vHiages will be cov
ered in 1991-92.

[r/ansAMonj)

Reservation of Seats in Stale Legisla
tive Assembly of Sikkim

2499. DR. BENGALI SINGH: Win the 
Minister of HOME AFFAIRS be pleased to 
state:

people of N^ialese origin in Sidum consti
tute an overwhelming majority of the State 
and do not require any reservation of seats 
in the Assembly.

[EngBsm

Fire safety in BuHdings in Delhi

2500. SHRI P.R. KUMARAMANGA- 
LAM:WiHthe Minister of HOME AFFAIRS be 
pleased to state:

(a) whether a laige number of buildings 
in Delhi are not fire safe and if so, the 
reasons thereof;

(a) whether SM(im Government has 
urged Union Govemmerrt to restore the 
system of reservation of seats in the State 
Legislative Assembly;

(b) if so, the steps being taken by Gov- 
-emment in this regard; and

(b) whetherthis is due to negligence on 
the part of MCO, ODA and NOMC staff who 
certify these buildings; and

(c) 9 so, whether any action has been 
taken against negligent staff in view of sev
eral disastrous fires over the last one year?

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) The Chief 
Minister of Sikkim has urged that the reser
vation of seats for Sikkimese of Nepalese 
origin be restored.

(b)and(c). Barringthe sections of people 
for whom seals have been reserved, the

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) 157 high-rise 
buildings constructed prior to 1983 in Delhi, 
do not have adequate in built fire safety 
measures. The owners of 0iese high-rise 
buildings are taldng steps to provUe mini
mum fire safety requirements.

^h* RSD y9aw

te) Does not arise.
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Supram* Court QuidaHnM on ralM  to 
Punjab Miorants

2501. PROF. K.V. THOMAS; Will th« 
Minister of HOME AFFAIRS b9 pl«as«d to 
state:

(a) whettier Government are aware of 
the Supreme Court guidelines on relief to 
Punjab migrants;

(b) whether these guidelines wHI be 
made applicable to Kashmir and Sri Lankan 
migrants also; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes. Sir.

(b) and (c). h would be for the Govern
ment of Jammu & Kashmir to tal̂ e a view in 
this regard.

As regards Sri Lankan refugees they 
stand on adifferent footing and are extended

relief as per scales preswibed by the Gov
ernment.

Devek>pnnant of inland Watmmys in 
Kerala

2502. PROF. K.V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the Central Schemes taken up for 
the devetopment of inland waterways in 
Kerala; and

(b) the estimated total investment in 
Kerala for the next five years forthe devetop
ment of inland waterways?

THEMINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Beskles the Hydrographic sun^eys and 
techno-economic studies of the Kovalam- 
Kasargode stretch ofWest Coast Canal which 
have been taken up as Central Schemes, 
the fottowing Centrally Sponsored Schemes 
for devetopment of inland water transport in 
Kerala have been taken up:

(i) Improvement of Champakara Canal 
(Stage-ll)

—  Rs. 155.25 lakhs

(ii) Improvement of Udyogmandal Canal — Rs. 18d.80 lakhs

The works on the Centrally Sponsored 
Schemes are being executed l>y the Govt, of 
Kerala

(b) Altocattons of funds for investment 
for IWT Sdiemes including those in Kerala 
for the 8th Five Year Plan 1990-95 have not 
yet been finalised and wlH be known afterthe 
8th Five Year Pbn is finalised. However, 
under the annual plan 199041 an altocatton 
of Rs. 1.20 crorea has been made In the

Central Plan for the devetopmdnt of Inland 
Watenways in Kerala.

[Translation]

Setting up of Electronlo Tetephona 
Exohangas in flawa and Satna Distrlctt 

of Madhya Pradeah

2503. SHRIYAMUNAPRASADSHAS- 
TR I: Will the Mlfiistar of
OOMMUNICATK>N8 beplaasMitoatate:



231 WHtten Answms AUGUST 23.1990 WrttanAnswn 232

(a) whether the survey for setting up 
Microwave System in Hanumana and Gov- 
indgarh of Rewa district and Rampur 
V«^}heian town of Satna district of Madhya 
Pradesh, has been completed and

(b) if so, when electronic exchanges in 
Hanumana. Govindgarh, Mangavan and 
Semeria of Rewa district and Rampur 
Vaghelan town of Satna district are pro
posed to t>e set up?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The survey for 
30 Channel UHF System between Man- 
umana-Sidhi has been completed. No sur
vey has been undertaken for Govindgarh of 
District Rewa and Rampun/aghelan of dis
trict Satna.

(b) Electronic Exchange 128 port C.DOT 
is likely to be set up at Semoria district of 
Rewa in the year 1990-91 subject to availa
bility of equipment For other stations like 
Hanumana, Govindgarh, Mangavan and 
Rampurvaghelan, small Electronic Ex
changes wilt be installed during the remain
ing period of 8th plan.

yeoo92( s& Sr .eke7S1 8saeis i2t  
AaST9irS2 Sr .ekeJ ri79k9o: '2 deIi /L:  

Sr Oitm:i Aaite)m

com facilities are being provkled by the 
Departmental Telegraph Ofrioe functkming 
at Rewaciiy. At present there is no proposal 
to set up Telecom Bureau in Rewa CHy. 
However, Notmnal Telex is under installa
tion and likely to be commissfoned during 
1990-91.

[Englbh]

qeLTea: nkkSIi27e oS bJoai qe&iao1e20  
oik 8ai2t9 AS)o Oi)oiai '2 As25ih i2t  

L91i7mik Aaitiim /ka79ei

2505. PROF. PREM KUMAR DHU- 
MAL: Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) the number of vacancies on 31 
December, 1989 in Group ’D’ in the grade of 
Postman Cadre;

(b) the number of Extra Departmerttal 
employees absortied against those vacant 
posts;

(c) whether all Extra Departmental 
branch Postmasters working in Punjab and 
Himachal Circles are being pak) delivery 
allowance from 1 January, 1986 in lieu of 
additional work of delivery of mails, if not,the 
reasons therefor; and

2504. SHRIYAMUNA PRASAD SHAS- 
TRIrWHItheMinisterof COMMUNICATIONS 
be pleased to state:

(a) whether there is a proposal to set up 
telecom bureau and provkie telex facilities in 
l ^ a  city of Madhya Pradesh; and

(d) whether all the Extra Departmental 
runners mail carriers are being compen
sated for performing addlttonal duty of deliv
ery of mails, H so, the quantum of the com- 
pensatton paid to them. If not, the reasons 
therefor?

(b) if so, when the sakf facilities are 
likely to be provkled there?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). Tele

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The numbarof 
vacancies on 31 December, 1989 is given 
bekw:—
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Qreup*D‘ eadr« 

rasimftn s cdoro

~  2S49 

—  3857

(b) The number of Extra Departmental 
employees abeorbed against those vacant 
posts is given below:

Group ‘O' cadre 

postman's cadre

—  531

—  1003

(c) Alt the Extra Departmental Branch 
postmasters in Punjab and Himachal 
Pradesh Postal cbcies who attend delivery 
woik’s are being paid delivery allowance at 
the rate of Rs. 50/>p. with effect from 1.1.86.

(d) The workload of ED Runners/ED 
Mail Carriers performing the woik of delivery 
of mail is computed after taking into account 
the delivery work, 7 any, performed by them 
and their aOowances are accordingly degter* 
mined. In such eases, the defivery work is 
not additional but a part of their normal duty 
which is duly compensated by suitable ad* 
justment of aUowances.

[Translation]

Ae2ikS2 oS QaeetS1 Q9(moea) raS1 
Bs5iaio

2506. SHRIC.D.GAfMfT; Will the Min. 
ister of HOME AFFAIRS be pleased to state;

(a) the number of applications received 
under "Swaiantrata Sainik Samman Pen* 
Sion Yojana' from freedom fighters from 
Gujarat tiH March. 1990;

(b) the number of cases out of them in 
which sanction was accorded and the num
ber of those who have actually started get
ting penskm; and

(c) the time by which the remaining 
applicanls are likely to get the same?

THE MINISTER OF STATE M  THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) T il March, 
1990,6753 appticatfens were received from 
Gujarat

Out of these appTicatbns, penekm 
has been sanctioned in 3516 cases as on
31.7.1990. As regards the number of appli
cants who have actually started getting 
pension, no such information is avattattle 
with the Ministty of Home Affairs.

(c) Only one application is pending for 
want of verificatnn report from the Jail au
thorities about the claimed jail suffering of 
ttie freedom fighter. The case can be final
ised only after receipt of verificatbn report

DaflMnd and Production of Edible ORa 
and Oilseeds In Gujarat

2507. SHRI C.D. GAMrT: Will the Min
ister of AGRICULTURE be pleased to state:

(a) the annual demand and productnn 
of edible oils and oilseeds in Gu arat;

(b) whether any special programme has 
been chaked out by Unk>n Government for 
increasing the productbn of edible oils and 
oilseeds in Gujarat; and

(c) if so, the details thereof and whether 
any special facility has been provided to 
farmers in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) The annual estimated demand and pro
duction of edible oils in Gujarat is 3 lakh 
tonnes and 5 lakh tonnes respectively. The 
estimated productton of edfele oilseeds for 
the year 1989-90 in the State of Gujarat is 
24J7 lakh tonnes.
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(b) and (c). Centrally Sponsored Scheme 
of the new Oilseeds Productbn Programme 
intfoduced from July, 1990 is being imple* 
mented in 15 districts in the State of Gujarat 
for increasing the production of groundnut, 
rapeseed-mustard, soyt>ean, sunflower, 
sasamum and castor. The development 
components of the project are;—

(i) The production of breeder's seed 
by Indian Council of Agricultural 
Researdi.

(ii) Production of foundation seed by 
National Seeds Corporation/State 
Farms Corporation of India/State 
Seeds Coiporatbn/State Agricul
tural Universities.

groundnut and soybean.

(xiv) Supply of gypsum/pyrite for rape
seed-mustard and groundnut. The 
total outlay of Oilseed Production 
Programme during 1990-91 isRs. 
70 crore, on 7525 basis between 
Centre and State Governments.

yeoo92( s& Sr i ym9&:iat io Li59ai

2506. SHRIC.D.GAMIT: Will the {Minis
ter of SURFACE TRANSPORT be pleased 
to state:

(a) whether Government had decided 
bng ago for setting upaShipyardatHajirain 
Gujarat; and

(iii) Seed Village Scheme for quantity 
production.

(iv) Distrixition of certified seed by 
National Seeds Corporation/State 
Fanns Corporation of India/State 
Seed Corporattons.

(v) Distribution of seed minikits

(vl) Distribution of (riant production 
chemicals.

(b) if so. the reasons for not starting the 
construction work of the shipyard at Fiajira so 
far?

THE MINISTEROF SURFACETRANS- 
PORT(SHRIK.P. UNNIKRISHNN):(a)There 
has been no proposal to set up a Shipyard at 
Hajira in Gujarat.

(b) Does not arise.

y&eet AS)o yeaT97e '2 cs5iaio

(yiO Supply of plant protectk>n equip
ments.

(viii) Mobile plam protectk>n squads.

(ix) Organising demonstration by In
dian Council of Agricultural Re> 
search.

(xl) Distributton of improved farm im
plements.

(xil) DistrNtHition of sprinkler sets for irri
gated groundnut.

250a SHRI C.O. GAMIT; Will the Min
ister of COMMUNICATIONS be pleased to 
state;

(a) the number of places in Gujarat 
where Speed Post Service is available at 
present;

(b) the number of addittonal places In 
the State where this facility is proposed to IM 
extended during 1990-91; and

(c) the time by whteh this facility is likely 
to be introduced there?

(xiH) Supply of rhizobium culture for .Lb O'R'y.bd BQ y.n.b BQ .Lb
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MINISTRY OF COMMUNiCATiONS {SHRI 
JANESKWARMtSKRA) {a)ThoSpMd}*ost 
Service is avaitabte at three cities nauneV 
Ahmedabad, Vadodara and Surat.

p ) No proposal for extmsbn is under 
consideration at present

(c) Does not arise in view o< above.

de2o p9ihoooo: rSa Aio2i AS)o Brr97e 92 
yimeh(i25 '<)oak7k Sr 8L1a

2510. yLd'y'OBROndnRq'gH9iome  
•Minister Sr BBOOvRo/n.'BRy be pleased 
to state:

(a) whether the Patna post offioe m 
Sahebganj district of Bihar isfunctioning in a 
rented building;

(b) if so, the monthly rent fixed therefor;

(c) whether the rent therefor is being 
paid regularly: and

(d) if so, the details thereof and if not the 
reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No post office 
by the name of PATNA exists in Sahebgan] 
district. However, the position of PATNA 
post office is that this post office in Sahe- 
bganjdistrict (Bihar) is functioning in a rented 
building.

(b) The monthly rent fixed is Rs. 80/* 
with effect from 1.12.82.

(c) Rent has not been paid since De
cember, 1989.

hancement of rent The case for enhance* 
TTfent of rent is beir^ processed.

qe7e2oae9keio9S2 Sr ISa97 Sr Srr97e Sr 
dwpwBw Ui9&sa

2511. SHfU GiRDHARi LAL BHAR- 
6AVA: Wai the Minister of 0DMMUN1GA' 
TD N S  be pleased to state:

(a) whether Government have issued 
orders to decentralise the offioe of R J-O . 
Jaipur and distrlnite its work among the 
district twadquarters;

(b) If so. the reasons therefor

(c) whether any employees of Depart
ment of Posts are authorised to open mail 
under Post Office Act, 1898;

(d) whether the employees who have 
t>een authorised to open mail in Rajasthan 
have t>een given necessary training tfierefbr 
and if so, their number and the period of such 
training; and

(e) the steps taken by Government to 
check tampering of mail?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir. An 
order was issued to experimentally decen
tralise the work of RLO, Jaipur to the Head 
post offtoe in Rajasthan. The ei^rlment 
was to run for six months, but it has been 
kept in abeyance from 1st August, 1990.

(b) RLO is an oM institution of the De
partment which has t>een working under old 
procedures. Decentralisation of a portton of 
the RLO work is a part of restructuring of this 
institution for making it mors efficient.

(d) The reason for non-payment of the 
rent Is that the landlord is not willing to accept 
the existing rent and he is pressing for en*

(c) Employees of the Returned Letter 
Office designated for the purpose, are au-
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thor!s«d to open maH under the Indian Post 
Office Act 1898.

(b)ifso.tii^n;and

(e) if not, the naaons thorotor?
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(d) Does not arise, as the experimental 
decentralisation has been itept in abeyance.

(e) Action under the Act has not caused 
tampering with mails.

/Sai caSs& S2 As25ih

2512. SHRIHARISHRAWAT:
SHRI M.V. CHAN- 

DRASHEKARA MUR- 
THY:

SHRI V. SREENIVASA 
PRASAD;

Win the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether any core group has l>een 
set up in connection with Punjab problem;

(b) if so, the details thereof including the 
parteulars of its members; and

(c) the rights and jurisdiction of this 
group’

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIR S(SHRI 
SUBODH KANT SAHAY): (a) No, Sir.

(b) and (c). Do not arise.

p92N92( Sr 8i(e)mIia Ium nh2Sai  
Ri92uikD 8aekkk: i2t miktIi29 h: y.q

2513. SHRI HARISH RAWAT: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether Government propose to 
connect Bangeshwar city in Almora district 
in Uttar Pradesh with Almora, Nainital, Bareilly 
and Halwani through 8.T.D. service;

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) By March. 1993.

(c) Does not arise.

.ikN) ILm Ba(i29)io9S2) te1i2t92(  
ye&iaioe yoioe)

2514. SHRIHARISHRAWAT: Witt the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether Government are having taH<s 
wHh those organisations which are demand
ing separate States:

(b) if so. the names of such organisa
tions and since when these talks are continu
ing; and

(c) whether Government propose to hold 
taH(s with those organisations also which are 
demanding divsion of Uttar Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). At the 
request of the Chief Minister of Assam, 
Government of India agreed to participate in 
tripartite talks with Assam Government and 
All Bodo Students' Union. The talks are 
continuing since 28.8.1989.

(c) There is no such proposal.

B&e292( Sr €wqwBw ^.eke&mS2e{)] Brrk7) 
io di2L7meo

2515. SHRI HARISH RAWAT: Will the 
Minister Of COMMUNICATtONS be pleased 
to state:
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(a) wh«th«raSJ>.0’so(fioa isproposad 
to be opened in Ranikhet to knprova tele* 
oofnmunteafon $ervicas In Abnora dtetrict of 
Uttar Pradesh; and

(b) If $o. the time t>y which eaid office is 
iilteiy to be opened there?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) There is no 
proposal to open SOCs office at Ranikhet as 
it is not justified at present.

(b) Question does not arise.

Opening of Poet Offloee in balagliat 
District of IMadhya Pradesh

2516. SHRI KANKARMUNJARE; Wilt 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of post offices in Madhya 
Pradesh, distnct-wise,

(b) whether there is any ptoposal to 
open f>ew post offices in different Pandiayats 
of Bataghat disuict:

(c) if so, the number of new post offices 
KkeV to he opend during 1990-91;

{d) if not, the reasons therefor; and

(e) when Government propose to open 
new post offices in this region?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The informa- 
tKMi is furnished in the Statement given be- 
tow.

to (e). The Department is at present 
carrying out an evaluation of the Seventh 
Plan programmes so as to formulate appro
priate norms for opening of post offtoes in the 
Eighth Plan. State and district targets are 
expected to be laU down thereafter.

STATEMENT

Madhya Pradesh

SI. No. District Ho. otPostOKces

1 2 3

1. Morena 250

2. Bhind 242

3. Gwalior 188

4. Datia 98

5. Shivpuri 218

6. Guna 181

7. Tikamgarh 178
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SI No. Distrkt No. ofPoatOftkea

1 2 3

8. Chhataipur 210

9. Panna 142

10. Sagar 218

11. Demoh 155

12. Satna 269

13. Rewa 312

14. Shahdol 487

15. Sidhi 191

16. Mandsaur 299

17. Ratlam 174

18. Ujjain 199

19. Shajapur 168

20. Dewas 166

21. Jhabua 160

22. Ohar 184

23. Indone 158

24. West Nimar 291

25. Ea$t Nimar 214

26. Raigarh T63

27. Vidisha 159

28. Bhopal 128

29. S«hor« 167
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SLNo. District No. otPostOffhea

1 2 3

30. Ralsen 196

31. BetuI 216

32. Hoshangabad 247

33. Jabalpur 387

34 Narsinghpur 182

35. Mandia 213

36. Chhtndwara 261

37. Seoni 188

38. Balaghat 217

39. Surguja 268

40. Bilaupur 634

41. Raigarh 403

42. Rajnandgaon 207

43. Durg 324

44. Raipur 577

45. Bastar 544

yeoo92( s& Sr 2PI  .0kP&mS2, bJW 
7mi2()) 92 Oitm:i Pradesh

«;«?w yLd'unRundOvRUndbgH9kk  
ome O929)oia Sr /BOOvR'/n.'BRy he  
&9ei)et oS )oSkeg

for new telephone connections in each 
telephone exchange of Madhya Pradash;

(b) whether Government propose to set 
up any newtelephone exchanges in Madhya 
Pradesh during 1990-91;

(a) the number of applications pending (c) If so, the details thereof; and



(d) if not, the reasons thsrefor? (b) Y«s, Sir,
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHBA): (a) Out of 1092 
tetophone exchanges in Madhya Pradesh 
on 31 J.90, only 324 exchanges are having 
waiting list for telephone connections. The 
details exchange-wise waiting list is given in 
the Statement— I.

(c) During 1991.130 new telephone 
exchanges list atStatemen^— ll are proposed 
to be sat up in Madhya Pradesh subject to 
the availability of payment by a minimum of 
10 subscribers at each place and timely 
availability of equipments.

(d) Not applicable.

STATEMENT-1

S. No Name of Exchange Waiting list as on 31.3.90

1 2 3

Distrht:Balaghat

1. Baihar 18

2. Balaghat 152

3. Katangi 32

4. Ulbura (Kasba) 52

5. Malajkhand 1

Sub total 255

District Bastar

6 Bacheii 1

7. Bhanupratappur 4

8. Bijapur 1

9. Dantewada 3

10. Geedum 1

11. Jagdalpur 164

12. Kanker 21
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S. No. Nam4 of Exchango Widting list as on 31^.90

1 2 3

13. Kirandul 10

14. Narainpur 4

15. Sukma 1

Sub total 210

District BetuI

16. Amla 28

17. BetuI 187

18. Chicholi 10

19. Bhorandongri 9

20. Muhai €

21. Shahpur 12

Sub total 251

District Bhind

22. Bhind 286

Sub total 286

District Bfu^ai

23. Adampur 10

24. Berasia 72

25. Bhopal (A) RLU 500

26. Bhopal Arera 805

27, Bhopal City 1370

28. Bhopal <C) RLU 1200
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S.MO. NamofEieehango WahingSst ms on 313.90

1 2 3

29. Bhopal (G P )n .U SOS

30. 8 A p 8 i 9S M 50

31. cs2(i 5

32. Mismd 5

District B»asf>uf

Subtotal 4522

33. 6ara(tor 4

34. anaapiM 465

35. uhahi 222

36. Riui 19

SublBiai 710

District CMtetaajpur

37. flaffwinatahiM 22

38. Bijawar 33

39. /mi2tai2i(ia 1

40. Chhatarpur 100

41. Garhhnalabsra 3

42. Li9&ik&sa 2

43. ')i2i(ia 4

44. Khajurho 3S

45. ’Mafaaajapur 3
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S. No. NamaofBxchanga Waiting list as on 31.3.90

1 2 3

46. Nowgaon 16

Subtotal 227

District ChhMwan

47. Amarwara 7

48. Chhindwar 307

49. Damua 11

SO. Parasia 84

Subtotal 409

District Damoh

51. Damoh 193

52. Hatta 16

53. Hindoria 4

54. Narsingarh 2

55. Patara 1

Subtotal 216

District Datia

56. Datia 100

57. Sacodha 10

Subtotal 110

District DewM

58. Dewas 449
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S. No. Name of Exchange Waiting Bst as on 313.90

1 2 3

59. Hatpiplia 10

60. Vijayganj Mandi 2

Sub total 461

District Dhar

61. Bagdoon 49

62. Bakner 4

63. Dhar 179

64. Oigthan 4

65. Ghatabillod 18

66. Kanwan 1

67. Kesur 1

68. Lohari 1

69. Nagda 1

70. Pithampur 33

71. Sagarkutti 5

72. Semlda 1

Subtotal 300

District Durg

73. Baled 9

74. Bemetra 46

75. Bhilai 900
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S. No. Afaufw ofExdhang» Waiting list as on 31.3.90

1 2 3

76. Oallirajahara 25

77. Durg 1356

78. Kumhari 32

Subtotal 2368

DistrietGuna

79. Ashoknagar 83

80. Guna 256

81. Vijaipur 38

Subtotal 377

District GwaBor

82. Bhander 32

83. Oabra 116

84. Gwalior 4639

85. Gwalior Morar 179

86. Mohna 1

Subtotal 4967

District Hoshangabxl

87. Babail 26

88. BankhMi 27

89. Harda 54

90. Hosharnjabad 216
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S. No. Name of Exdiange Waiting Hat aeon 31.3.90

1 2 3

91. Itarsi 250

92. Khaparkheda 6

93. Khirkiya 20

94. Piparia 26

95. Rahatgaon 1

96. Sandia 5

97. Semriharchand 7

98. Shivpur 3

99. Shophapur 7

100. Sohagpur 26

Distria Indore

Subtotal 674

101. Ajnod 5

102. Betma 37

103. Dakachiya 23

104. Depalpur 50

105. Dharmapuri 19

106. Doodhiya 47

107. Gandhinagar 106

108. Qautampura 16

109. Hasalpur 13

110. Hatod 36
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S. No. Nam* of Exchange Waking Ibt as on 31.3M

1 2 3

111. Indora-TPU-i 15015

112. Indora-TPN 11538

113. Kachhalia 4

114. Kampal 1

115. Kanadia 22

116. Khundel 13

117. MangKa 184

118. Manpur 7

119, Mhow 500

120. PaKa 17

121. Rao 14

122. San«w»r 34

123. Simiot 8

124. Tillora Khurd 14

District Ji^ialpur

Subtotal 27723

125. Ambadi 2

126. Barela 14

127. Baigi 1

128. Bharaghtat 7

129. Boria 5
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S. No. Nanwaf-Enchange Watting Hstm on 31.3.90

1 2 3

130. Jabalpur 641€

131. Katangi^JEP} 6

132. Katni 69B

133. Kymon 2

134. Majgawansirolj 1

135. Managan 15

136. Nunsar 5

137. Panagar 50

138. Patan 1

139. Pipariya 20

140. Shahpura 8

141. Sihora 2

142. Siiondl 1

143. Singod 2

Sub total 7256

District Jhabua

144. AKrajpur 15

145. Bamnia 10

146. Jobet 10

147. Meghnagar 5
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S. No. Name at Exchange Waiting list as on 31.3.90

1 2 3

148. TtwCRa IS

District Khandwa

Sub«Btall 55

149. Builunpur 556

1S0. Haisud 4

151. Khandm 466

Disttkt KheugoM

Subtotal

1

1036

152. Anjad 1

153. Barwaha 44

154. Baiwani 6

155 Kasrawad 2

156. Khatgon* 120

157. Sendhwa 36

District MandUt

Sub total 209

156. Bamnjbanjar 9

159. Mandia 51

159A. Nainpur 1

160. Pindrai 6

Sub total 67

District Mandsaur

161. Bhanpura ®
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S. No. Name of Exchange Waitkig list as on 31.3.90

1 2 3

162. Garoth 14

163. Jawad 15

164. Mansa 5

165. Mandsaur 474

166. Narayangarh 3

167. SingoK 6

168. Sitamau 6

Sub total 531

District Morena 

169. Morena 141

Sub total 141

District Narsinghpur

170. Amgaon 3

171. Chhitapar 1

172. Oangidhana 2

173. Gadarwara 8

174. Golgaon 2

175. Gotegaon 20

176. Kanvvas 2

177. Karakbel 2

178. Kareli 8

179. Malanwada 1

180. Narainghpur 100
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S. No. Nam0 of Exchange Wailing list as on 91.3.90

1 2 3

181. Saikh«da 15

182. Salichouuka 5

183. Sihora 10

184. Tendukheda 16

District Panna

Sub total 195

185. Ajaigarh 6

186. Amanganj 15

187. Devadranagar 31

188. Panna 9

189. Panwai 6

District Fkugarti

Sub total 67

190. Khaisla 15

191. Ralgarh 242

District Raipur

Subtotal 257

192. Abhanpur 2

193. Balodabazar 3

194. Bhatpara 57

195. Dhamtari 228
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S. No. Name of Exchange Waiting iisi as on 313.00

1 2 3

196. Khaiora 5

196A. Mandirhasud 5

197. riaWapelfajiin 2

198. Neora 10

199. Polteri 4

199A. Pirada 4

200. Pithora 3

201. Raipur 4370

202. Saragaon 2

District Rausen

S i^  total 4695

203. Bareli 18

204. Gairatganj 25

205. Khargaoin 13

206. Mandideep 55

207. Obeduiiaganj 40

208. Salamatpur 12

209. Sanchi 18

210. Udaipura 5

District Rajgarh

Subtotal 186

211. Biaura 52

212. Bada 3

213. Chhapihera 10



273 Wrltton Answers- BHADRA1.1912 (S/4/C4) WrfttenAnsmts Z7A

S. No. Name of Exchange Wsdting list as on 31.3.90

1 2 3

214. Khujnar 18

215. Kurawar 8

216. Mangla 3

217. Maupadana 5

218. Narsinghgarh 47

219. Pachore 22

220. Saranpur 2

221. Suthalia 4

222. Zirapur 35

Subtotal 209

District Rs^nadgaon

223. Dongargarli 17

224. Rajnandgaon 342

Sub total 359

Otsfricf RsAlam

225. Bhatibadodja 3

226. Dhodhar 10

227. Jaora 149

228. Ratlam 1137

Subtotal 1299
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S. No. Name Exchange Waiting list as on 31.3.90

1 2 3

DistictRewa

229. Rewa 426

230. Samaria 17

District St^ar

Subtotal 443

231. Bina 38

232.

233.

234.

235.

District Saguja

236.

237.

238.

239.

240.

241.

District Satna

242.

243.

244.

Gaurjhamar

Khurai

Reh«

Sagar

Subtotal

Ambikapur

Bishrampur

Chirimiri

ChurchaoolHery

Manandragaili

Surajpur

Subtotal

Amarpatan

Amdara

Atra

4

20

13

929

1004

310

3

18

3

39

7

380

7

1

3
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S. No. Name of Exchange Waiting M a s  on 31.3.90

1 2 3

245. Bhatiya 1

246. Birsighpur 2

247. Chitrakoat 16

248. Jailwara 4

249. Maihar 24

250. Majhgawan 12

251. Nagod 30

252. Rampur Bagh«<an 2

253. Sajjanpur 1

254. Satna 858

255. Unchehara 11

District Sehore

Subtotal 972

2S6. Ahmedpur 5

257. Amlaha 3

256. Ashta 20

259. Bager 27

260. Baktata 12

261. Bilkisgani 4

282. Bodhni 5

263. Ouraha 3

264. Ichhawar 3

26S. Kurawar 7
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S. No. NanmofEiiehangt Waitngli$tason31^.90

1 2 3

2ftt. tfaasinghnaBar 1

282. JamunaodKMy 2

283. KOlma 17

284. Shahdot \2S

Subtotal 188

District Shahjapur

28S. Abhaypur 7

286. Batod 14

287. Kaiapipai 9

288. Khokrakaian 6

289. Maksi 10

290. Momanbaredia 15

291. Nalkheda 12

292. Shejapur 59

293. Sht^lplur 45

District Shivpuri

Subtotal 177

294. Shivpuri 284

295. Subtotal 284

District Sieffti

296. SMhi 8
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SLMo. HmmafEMehaagt ¥tamngUstason313.90

1 2 3

2S1. 1

282. JamunaooHiwy 2

283. Kalma 17

284. StnMoi 12S

Subtotal 188

DiB»iefStmt^pptr

285. AbKaypur 7

286. Baiod 14

287. Kaiapipal 9

288. Khokrakaian 6

289. 10

290. Momanbaradia 15

291 -----1—rtaifxIwOCi 12

292. Shajapur 59

293. ShMfalplur 45

District Shhffturi

Subtatar 177

294. Shivpuri 204

295. Subtotal 284

District Sidhl

296. SidN 6
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S. No. Nairta of Exchange Waiting list as on 31^.90

1 2 3

297. Singrauli 14

Subtotal 20

Distria Tikamgafh

298. Jatara 5

299. Mohangarh 2

300. Prithvipur 2

301. Tarichar 1

302. Ttkamgarh 39

Sub total 49

District Ujjairt

303. Akayajagir 6

304. Badgawon 2

305. Baranagar 13

306. Datanamatana 1

307. Ghatia 6

308. Ghiooda 3

309. Jatodia 4

310. Jharda 1

n il. Kharsodkalan 1

312. Kharsodkhard 6

313, Mahidpur City 3
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S. No. Name of Exchange Waiting list as on 31.3.90

1 2 3

314. Makedone 2

315. Nagda 92

316. Narwar 2

317. Tajpur 3

318. Ujjain 1036

Sub total 1181

District \/idisha •

319. Ganjbasoda 65

320. Gulabganj 17

321. Vidisha 333

Sub total 415

Grand total 66117

Total exchangas ar« 324 (including So. ISA, 196 A ad 199A)

STATEMENT-11

Now exchanges proposed to be opened 
during 90-91 in M.P. Circle

1. District Balaghat 3.

<i) Paraswara

(ii) Mahkdpar

(iii) Charegaon

2. District Bastar

(i) Tongpal

(ii) Sonarpal 

District Bhind

(i) Johlci

(ii) Jola 

(ili) Adhni 

(iv) Dehgaon



6.

8.

9.

(i) Sonakhar

(ii) Bhandargondi

(iii) PandriKheda 

District Damoh

(i) Tajgarh

(ii) Madiadoh

(iii) Hinota 

District Datia

(i) Chiral 

fii) Bhopli

(iii) Kasali

District Dewas

(i) Kamlapur

(ii) Kusmania

(iii) Doogarh

(iv) Bijagwara.

11.

4. District Bilaspur 10.

(i) Pandatarai

(ii) Adbhar

5. District Cl̂ hatarpur

(i) Bamitha

(ii) Buxwaha

(iii) Gulganj 

District Chhidwara
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12.

13.

14.

15.
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District Ohar 

(i) Tamlai 

District Duig

(i) Utai

(ii) Saja

(iii) ArKJa 

District Guna

(i) Baniakhedi 

(it) Nageswari

(iii) Banmore 

District Gwalior 

(i) Dada Khirik

District Hoshangabad

(i) Gunegaon

(ii) Seoul

(iii) Upgaon

(iv) Banwas

(v) Sangakheda

(vi) Kosla

(vii) Gadric

(viii) Ari

District Jabalpur

(i) Rathi
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16.

17.

18.

(iQ Ghana 

District Jhabua 

(l)Gora

Oiatriet Khandwa

(i) Panasa 

Cti) Madia 

(Hi) Chhama

(iv) Borggena 

(V) Loni

(Vi) Gl̂ ivat

(vii) Bardi 

(viiO Sirpur

District Khangaon 

(1) PipalBaon

(ii) Pad

(ia) Ohanoura

(iv) Lonara 

(V) Mangaion

19.

20.

21.

District Mandia

(i) Anjania

(ii) Narayanganj 

District Mandsaur

(i) Kadwara

(ii) Afzyaipur

(iii) RooppuraBval

(iv) PipliaRao-Ji 

(V) Kanjoda

(vi) jhs^aiPant

(vii) Runijh

(viB) Kasvau

(ix) Khedavada

(x) Jhampia 

Dstrict Morana

(i)

(H) TImni

(iii) Idod
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22.

23.

24.

25.

26.

27.

District Narsighpur 

(I) Osohagar 

(li) Lokipar

(iii) Barl̂ abada

(iv) Lilwani 

District Panna

(I) Tateho

(ii) Mazgaon 

District Raigarh

(i) Ladey

(ii) Jamgaon 

Disctrict Raipur

(i) Bareli

(ii) Shantipur

(iii) Tarpongi 

District Raisen

(i) Panjga 

District Rajgarh

28.

29.

30.

31

(!) Mandawar 

District Rajnandgaon 

(i) Tomeribed 

District Ratlam

(i) Pari<hra Kalan

(ii) Tikri

(iii) Harhara

(iv) Mannadkheda 

District Rewa

(i) Libas

(ii) Manjheii 

Distrct Sagar

(i) Chhulla

(ii) Bara

(iii) Hirapur 

fiv) Silgaon

(V) Bardoith Kalan 

(Vi) Rasana
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32.

33.

34.

35.

36.

(v») Shahjapur 

District Sarguja 

0) Dhorpur 

fii) Rajnagar Colliary 

District Satr̂ a

(i) Raigaon

(ii) Gunwara 

District Sehore

(i) NapalAI<hedi

(ii) Siddigw Gay 

District Seoni

(i) Mohgaon 

(il) Kahani 

(ill) Ugli

District Shahdol

(i) Amzor

(ii) Khannodi

(iii) Sagara

37.

38.

39.

40.

41.
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Distiict Shahjapur

(i) Jaisinghpura

(ii) PolalKhura

(iii) Nartdani

District Shiv Puri 

(t) Khirai

(ii) Manpura

(ii!) Malawali

(iv) Bamorikala 

District Tiltamgarh

(i) Balera 

District Ujjain

(i) Akasuda

(ii) Ramgarh

(iii) Mohanpura

(iv) Sanwa

(v) Indok 

Vkiisha



(i) Bhishanpura
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(ii) Barath

^h* .me rerkSI92( I&eai9mO rPi) hPO 
927saait S2 Col  S&i9io9S2) 92 M  IiNi Sr 
7rtS2e) tsa92( kmikiioom1e:ii9)gx

(tii) AtliKhojia
Y«ar ExpemStim tnaarodon 

cyckm» Re6ai(Rs. in crom)

(iv) Nafirau
1 2

(v) Batari 1987-S8 11.01

1988-89 12.03
[EngUsh]

1989-90 9.53
Measures to Combat Cyeionss Along

omi /Si)o Sr n2tmai Aaiti)m

2518. SHRIMATi SUBHASHINI ALI; 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether there is frequent havoc 
caused by cyclones along the coast of Andhra 
Pradesh leading to massive destruction;

(b) if so, the amount spent on relief 
measures during the last three years;

(e) whether a scientist of National Bo- 
tanicai Research Institute, LucKnow has 
suggested planting of rows of suitable fast 
growing lieas as a possible short-term bar
rier to combat the fury of the cyclone; and

(d) if so. the action taken/proposed in 
this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) The Andhra Pradesh coast is prone to 
one or two cydonie stonns every year on an 
average, which efther hit or skirt the coastal 
line, causing extensive damage to life and 
property.

(c) Neither the State Government of 
Andhra Pradesh nor the Ministry of Agricul
ture has receivad any such suggestion.

(d) Does not arise.

ReI .eke&mS2i q9ae7oSa: rSa qekm9

2519. SHRI NAKUL NAYAK: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the newtelephone directory 
for Delhi for 1990-91 has not t>een issued so 
far;

(b) if so. the reasons for the delay:

(c) when the new teleptrane directory is 
proposed to be issued to the subsafeers in 
Delhi; and

(d) the steps taken to expedite the 
matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Delhi Tele
phone Directory for 1990^1 has not been
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2520. SHRINAKULNAYAK:W ithe 
Minister of COMMUNICATiONS be pleased 
to state:

(a) the target fixed for providing new 
telephone connection in the country by the 
end of the Eighth Plan;

(b) the State and Union territory wise 
progress made so far in pnoviding telephone 
connections;

(b) IrftmiHtion as of 31st W  is 
given in ttie Statement giwen b^ow.

(c) Demand exceeds supply-

(d) 8th plan proposals envisage expan
sion of the nelworit to provide telephones 
practically on demand in all local exchange 
systems with capacity upto 5000lines and to 
contain the waiting period on an average to 
one year in local exchange systems with a 
capacity of more then SOOOlines by the end 
of March '1995.

STATEMENT

$1. No. Name of the Ckde Achievements upto 
31st May‘90 (lines)

1 2 3

A  TELECOM CIRCLES

1. Andhra Pradesh 3091

2. Assam 227

3. Bihar 1059

4. Gujaraty 2671

5. Haryana 154

6. Himachal Pradesh 232
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SI. No. Nam soltheCM s AchievemsMs 
31 St Msv'do (Ones)

1 2 3

7. Jammu & Kashmir 104

8. Karnataka 3112

9. Kerala 1703

10. Madhya Pradesh 3422

11. Maharashtra 3130

12. North East 593

13. Orissa 924

14. Punjab 1014

15. Rajasthan 2268

16. Tamil Nadu 1915

17. Uttar Pradesh 2627

18.
•

West Bengal 516

B. MTNL & METRO DtSTT.

1. Bombay 5285

2. Delhi 2526

3. Calcutta 90

4. Madras 1094

Total 38357
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(c) Y«8. Sir.

(d) KIshangarh-March, 1991.
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2621. PROF. RASA SINGH RAW AT: 
Will the Ministar of COMMUNICATIONS be 
pleased to state:

(a) tiie places in Rajastiian where S.T.D. 
facility Is likely to t>e provided in the Eighth 
Plan period;

(b) the criteria lor providing S.T.D. facil
ity at a particular place:

(c) whether rt is proposed to provide 
S.T.D. facility at Kishangarh and Vijay Nagar 
which are industrially developed cities and 
Naslrabad in Ajmer District; and

(d) If so, the time by which it is likely to 
be provkled?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) 117 stations in 
Rajasthan are planned to be provided with 
STD facility during the 8th plan period.

(b) The criteria for p.oviding STD facility 
during the 8th plan period are to provide STD 
facility to:

(i) all Distrbt Headquarters

(ii) all sub-divisbral headquarters 
equivalent Tehsil/Block Devetop- 
ment headquarters

(ill) all telephone exchanges of capac
ity 500 lines and above (as on 
1.4.90)

(iv) alt tourist centres, industrial growth 
centres, Pilgrim centres

(V) other automatic exchanges sub
ject to feasibility

Vijay Nagar-December. 1992 

Nasirabad-December. 1993 

SIndhI Migrants from Pakistan

252Z PROF. RASA SINGH RAWAT;
SHRI INDRAJIT GUPTA: 
SHRIJ. CHOKKA 1^0:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of Hindu refugees who 
came to Rajasthan during the past few years 
due to disturbances in Sindh in Pakistan;

(b) the amount spent so far by the State 
Government on these refugees and the 
amount contributed by Union Government in 
this regard; and

(c) whether the matter was taken up 
with Pakistan and if so, the outcome thereof?

THE MINISTER OF STATE IN MINIS
TRY OF HOME AFFAIRS (SHRI SUBEDH 
KANT SAHAY): (a) to (c). Informatten is 
being collected and will be laid on the Table 
of (he House.

S.T.D. Facility in HaldwanI, Bajpur and
Kashlpur In Nalnltal district, U.P.

2523. SHRI M.S. PAL: Will the Minister 
of COMMUNICATIONS be pleased to state:

(a) whether Government propose to 
provkle S.T.D. facility to telephone subscrib
ers In Haldwani, Bajpur and Kashlpur cities 
in Nainltal district; and

(b) whether necessary equipment have 
been made available for this purpose in the
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itoatB mentioned cities?

.Lb 'LOUy.bd BQ y.n.b BQ .Lb  
v 1 y .d 6 B Q BBOOvR'/n.9BRy ^yLd'  
UnqbyLHnd'yyLdn*g ^i* 6e)w y9aw

|b) Eiedionic exchange has been 
comiwisMoned st Kashipur; aHotanent of 
equipment has been made for Haldwani and 
Bajpur.

[E r,g m

91&Sao Sr AmSi&mSak7 ntt raS1 OSrSS0 
7i2 r9a1

SHRI SHANKERSINGH 
VAGHELA:

SHRIJ.P. AGARWAL;

Will the Minister oi SURFACE TRANS
PORT be pleased to state:

(a) whether technicai feasibffity the 
proposal for oonstruction of second bridge 
over river Yamuna near I.T.O. has been 
gone into by Oettii Administration and Union 
Govemmont;

(b) if so. the outcome thereof and further 
action taken thereon; and

2524. OR A X  PATEL:
SHRI SHANKERSINGH 

VAGHELA:

WiN the Minister of AGRICULTURE be 
pleased to refertothe reply givenon24 May. 
1990 to Unstarred Question No. 10321 re
garding import of Phosphoric Acid by the 
State Trading Corporation and state:

(a) whether the investigating agencies 
going into the deal of import of three lack 
tonnes of Phosphoric Add from a Moroccan 
firm during 1989-90havefinaiised their report;

(b) if so, the details thereof and the 
acton taken thereon; and

(c) H not, the time by which the report will 
be finalised and submitted to Government?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) to (c). CBI has submitted its report on the 
matter. The report is being examined.

(c) the details of alternative proposals 
under conskJeration of Government to meet 
tfie trafTic requirements in this area and 
when a final decisnn inthis regard is lately to 
betaken?

THE MINISTEROF SURFACE TRANS
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). Yes. Sir. Delhi Administration who 
are responsible for the proposed bridge have 
completed its feasbiUty study and the proi- 
ect has been agreed to in prindple.

(c) Since the proposal for a second 
brklge at the said location has been ac
cepted in principle, no alternative proposal is 
under consMeration.

y927e Sr Rio9S2ik n2ome1 92 1Sa292( 
Aai:oa0 Sr y7mSSk0 92 n1a9o)ia

2526. DR. A.K. PATEL:
SHRI SHANKERSINGH 

VAGHEU:

Will the Minister ofHOME AFFAIRS be 
pleased to state:

/S2)oas7orS2 Sr ye7S2t 8a9t(e STea 
6i1s2i d9Tea 2eia '.B 92 qekm9

2525. DR. A.K. PATEL:

(a) whether the Police authorities have 
been successful in their efforts to see that 
the practice of singing of National Anthem in 
the morning assemi>ly prayers of some
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schools in Amritsar district, which was 
sloppod by axtremists group, is resumed;

(b) if not. the number of schools where 
the morning prayers are still not being held in 
Amritsar;

(c) the reasons therefor; and

(d) whether similar situation exists in 
any other district as well?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY); (a) and (b). Ac
cording to information received from State 
Government, singing of National Anthem in 
schools is not a rule but a convention only. All 
schools do not observe it. There is no report 
atx>ut any school where morning prayer is 
not being held.

(c) and (d). Do not arise.

Production of Khesarl Dal

2527. SHRI RAVI NARAYAN PANI: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) State-wise production and consump
tion of Khesari Da! in the country;

(b) the purposes for which the Khesari 
Dal is used;

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) The names of States and their estimated

productbn of Khesari Dal during 1988-89 ie 
as under:*

Stat0 Production 
( ’000 tonn»s)

1. Bihar 219.6

2. lltodhya Pradesh 151.4

3. Maharashtra 24.4

4. West Bengal 35.2

All India 430.6

Actual estimates of consumption of 
Khesari Dal are not available in the absence 
of data relating to change in stocks held by 
Producers, Traders and Consumers.

(b) Khesari Dal is used for human 
consumption in the form of Dal. Roti, Besan 
and Papad etc. Stalks and leaves are used 
as fodder.

(c) Government of Assam and Uttar 
Pradesh have banned its cultivation and 
sale. The State Governments of Maharash
tra, Madhya Pradesh, Bihar and West Ben
gal have also been advised to consider 
imposition of ban on the Cultivation/Market
ing of Khesari Dal.

(d) The subject to impose a ban on the 
production of Khesari Dal comes under the 
purview of State Govemments. However, 
concerned State Governments have already 
been advised to consider a ban on the culti- 
vatkin/Marketing of Khesari Dal.

Crimes in Delhi

2528. SHRI R. N. RAKESH:
SHRI MANIKRAO HODLYA 

GAVIT:
SHRI JANARDAN YADAV:
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SHRIRAMLALRAHI:
SHRI MAOAN LAL KHUR- 

ANA:
SHRI PRAKASH V. PAUL: 
PROF. VIJAY KUMAR 

MALHOTRA:
SHRI GOPAL PACHERWAL:

Will the Minister of home aFFAIRS be 
pleased to state:

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) There has 
been marginal increase in these categories 
of crime in 1989 and 1990.

(b) The main reasons are massive 
increase in population and rapid urbanisa
tion over the years.

(a) whether it is a fact that crime rate, 
especially dacoity, attempt to murder, kid
napping. abduction and rape cases are in
creasing day by day in Delhi;

(b) if so, the reasons therefor:

(c) the number of crime cases which 
came to light during the last three years, 
year-wise and categorywise; and

(d) the steps taken by Government to 
minimise the crime rate?

(c) The informatnn is contained in the 
statement given below.

(d) Each Police Statton has t>een di- 
vkied into divisions and responsibility has 
been fixed on Diviston Offk^rs. PCR vans 
and Motor Cycle patrolling has been in
creased. Policepresence has been increased 
at vulnerable places. Pkd<ets have been 
posted at strategk: points and intelligence 
system has been strengthened. Frequent 
raids are conducted at hkJeouts of criminals.
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2S291 SHRIR.N.RAKESH; 
SHRIMANJAYLAL:

H9kk the Ministar of SURFACE TRANS
PORT he &kei)it oS )oioeg

(a) whfllher Union Govvnrunent had s«t 
up a oommitlM to raviaw 1h* provisions of 
the Motor Vshicte Ad. 1988 and the Rules 
madethenunder;

(b) whetherthe Committee has submit
ted its reoommendations;

(c) if so. the details thereof;

(d) if not. the reasons therefor; artd

(e) the time by which the Committee is 
IStely to submit its lecommendations to 
Government?

THE MINISTEROFSURFACE TRANS
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNiKRISHNAN): (a) 
Yes. Sir.

(b) to (e). The Committae had been 
entrusted with the task of reviewing aH the 
provisions of the M.V. Act, 1988 and Rules 
madethereundertaiong into account numer
ous representations received and to make 
sultabiie recommendationsformodificattons, 
amendments etc. This involved voluminous 
work. The Committee has since completed 
its delit>erations and its report is under f inali- 
sotion. It is expected to t>e submitted by 
15.9.90.

DFC

253a SHRIJ.P.A6ARM M L'W llttie 
m nhiii of SURFACE 1RANSF0RT be 
pleased ID slalK

(a) th* cfilaiia for construBting bus 
shelters by Detii Transport CoiporatkMi;

<b) whetherthe number olBuB8heitarB 
in Tram-Yamuna area is much less then the 
actual requirement: and

(c) ffso,tiM»actionproposedtobetaken 
in INb regard?

THE MINSTER OF SURFACE TRANS
PORT AND MtNtSTER OF COMMUNICA
TIONS (SHRt ICP. UNNIKRiSHNAN):Tha 
bus queue shelters for DTC are constructed 
by CPWD. based on designs approved by 
Delhi Urt»n Arts Commisskm. The con- 
structkm is undertaken at tocatkms keeping 
in view ^  aspects of heavy boarding and 
aGghting points, availabifity of space with 
enough set back from the main road.

(b) There are at present 276 bus shef- 
ters in Trans-Yamuna area. Acoording to 
DTCs assessment, about tOO more bus 
shelters are required to be pwwided in the 
Trans-Yaimina area.

(c) DTC has a programme to construct 
80 bus queue shelters in Trans-Yamuna 
area in 1990-91.

[T/anstotiofii 
ExpendHure Inciirrad in Bihar under 

JRY

2531. SHRI TEJ NARAYAN SMGH;
SHRI DEVENDRA PFIASAO 

YADAV:
Will the Minister of AGRICULTURE be 

pleased to state:



313 \Mitl0n Answers BHADRA1.1912 (SAKA) Wrtttan Answ0n  314

(a) the ftxpsnditura incurred so far 
under the Jawahar Rozgar Yojana in Bihar;

(b) the number of mandays generated, 
district-wise; and

(c) the concrete steps being taken to 
promote the Yojana in future?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) The year-wise details of the expenditure 
reported to have been incurred in Bihar 
under Jawahar Rozgar Yojana (JRY) so far, 
since the year of the launching of (JRY) so 
far, sincetheyearof the launching of JRY i ft
1989-90, are as under;-

Year Expenditure irtcurred
(Rs. in lakhs)

1989-90 31690 69

1990-91 8967.22*

* As per reports received upto July.'90.

(b) The Government of India do not 
monitor the empbyment generated district- 
wise in the States/Union Territories under 
JRY at the Central level. However, the 
number of mandays of employment reported 
to have been generated in Bihar during 1989- 
90 and 1990-91 are as under:-

Year Employment generated
(laMi mandays)

1989-90 907.31

1990-91 249.16*

As per reports received upto July,'90

(c) Based on the feed badt from the 
implementing agencies and other concerned

quarters, the JRY has been restructured 
during the year 1990-91 in the interest of 
better implementatton of the programme.

Public Telephone In Bhojpur, Bihar

2532. SHRI TEJ NARAYAN SINGH; 
WiH the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of public telephones 
sanctioned for district Bhojpur in Bihar;

(b) the time by which these public 
telephones are li)<ely to be installed; and

.HE MINISTER OF STATE OF THE 
W NISTRY OF COMMUNICATION (SHRI 
JANESHWAR MISHRA): (a) Two Public 
Telephones have been sqnctioned for 
Bhapur district in Bihar.

(b) These Public Telephones are likely 
to be installed during the current financial 
year.

(c) Stores matenal for these Public 
Telephones are being arranged to install 
these PCOs at the earliest.

Govemment Buildings and other
Houses destroyed by Terrorists in 

J & K

2533. SHRI TEJ NARAYA SINGH: 
SHRI PIYARE LAL HANDOO:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of Government buildings 
and other private houses destroyed or burnt 
by tenrorists in Jammu & Kashmir during 
1989 and first six months of 1990;

(b) the steps being taken by Govern
ment to check such incUents in future;
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(c) whether any survey has been con
ducted to assess the loss;

(d) tf so, the total loss estimated;

(e) whether any relief has been pro
vided to the victims whose houses got burnt; 
and

(f) if so, the details thereof?

(a) the details of new post and tele
graph offices opened in Rajasthan in the last 
three years, district-wise;

(b) whether Government propose to 
open some new post and telegraph offices in 
Rajasthan in the Eighth Plan; and

(c) if so, the details thereof, district-wise 
and year-wise?

THE MINISTER OF STATE IN THE 
I^ ÎNISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (f). The 
information is awaited from the Government 
of Jammu & Kashmir.

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATION (SHRI 
JANESHWAR MISHRA): (a) The informa
tion is furnished in the statement given be- 
iow.

[English] (b) Yes, Sir.

Opening of Post and Telegraph Offices 
in Rajasthan

2534. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMUNICA
TIONS be pleased to state:

(c) As regards post Offices, the details 
are to t>e woriced out after the draft Eighth 
Plan is finalised in consuKation with the 
Planing Commission. For telegraph offices 
there are no separate targets fixed district- 
wise.
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Protocols/Joint Communiques signsd 
with USSR

2535. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) the number of protocols/joint com
muniques signed between India and USSR 
during the last six months;

(b) the number of protocols signed 
between the two countries during the same 
period last year;

(c) the steps taken by Government to 
establish better economic relatons with 
USSR; and

(d) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
HARI KISHORE SINGH); (a) According to 
•vaitoble information, forty-seven protocols/ 
joint communiques etc. were signed be
tween January and end July 1990.

(b) Thirty-one.

(c) and (d). Some of the Important 
measures recently taken are:

(i) A Memorandum of Understand
ing regarding future Indo-Soviet 
economic cooperation was 
signed during Prime Minister’s 
recent visit to USSR;

(ii) A high-level Nodal Group within 
the framework of the Indo-Soviet 
Joint Commission is to be set up;

(iii) An Economic Cooperation 
Treaty/Long-Term Programme 
for Economic, Scientific and

Technical Cooperation is pro
posed to be concluded shortly;

(iv) Direct economic and commer
cial ties are to be established 
wtth Soviet Republics;

(v) The next meeting of the Indo- 
Soviet Joint Commisston is to be 
hekJ later this year.

Mobile Post Offices in f^ural Areas

2536. SHRI BAFVUARAVi VARMA; 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of villages without post 
office facility at present, State-wise;

(b) whether Government have any 
proposal to provide mobile post offices in 
these villages; and

(c) if so, the details thereof and when 
such postal facility is likely to be provided in 
all these villages?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATION (SHRI 
JANESHWAR MISHRA): (a) The informa
tion is furnish in the statement given betow.
(b) No, Sir.
(c) The policy of the Department is to > 

open post onices tor groups or viiiages and 
not for every village, Even though there is no 
post offk^ in these villages, they are visited 
by branch postmaster/delivery agent village 
postman etc., for the purpose of delivery of 
mails and payment of money orders. Such 
officials also carry postage stamps and sta- 
ttonery for sale and are authorised to book 
registered articles and to collect other letters 
for despatch. In a number of such vHlages 
letter boxes are also provided for posting 
letters. There is therefore no need for mobile 
post offices.
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Andhra Pradesh 12594

Assam 18689

Bihar 56947

Delhi 101

Gujarat 10630

Haryana 4569

Himachal Pradesh 14369

Jammu & Kashmir 5127

Karnataka 18739

Kerala SO

Madhya Pradesh 61619

Maharashtra 29239

North East 13848

Orissa 39480

Punjab . 9072

Rajasthan 26029

Tamil Nadu 6207

Uttar Pradesh 107877

West Bengal 31428

Total 466614

Note: Figuras for StatesAJnion Territories not shown almve are included in other States 
as follows:-
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(i) Daman/Diu/Dadra & Nagar Haveli Gu/arat

(ii) Lakshadweep Kerala

(Hi) Arunachal Pradesh. Manipur. Nagaland. Meghalaya, 
Mizoram, Tripura

North East

(iv) Chandigarh Punjab

(V) Pondicherry TamHNadu

(Vi) Sikkim/Andaman & Nicobar Islands Wast Bengal

Authorlsad Auto-rlckshaw Stand

2537. SHRI BHABANI SHANKAR 
HOTA: Will the Minister of SURFACE
TRANSPORT be pleased to state;

(a) whether Government are aware of 
the difficulties faced both by the auto-rid<- 
shaw operators and the public due to ab* 
sence of authorised auto*rickshaw stands 
with a telephone connection as in case of 
taxi in Delhi and elsewhere in the country;

(b) whetherOovernment are aware that 
Airport based taxis are not permitted to stand 
at city taxi stands and vice-versa thereby 
causing avoidable bss of fuel; and

(c) the steps taken or proposed by 
Government in this regard?

THE MINISTEROFSURFACETRANS- 
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN): (a) 
Delhi Administration have informed that the 
Traffic Police Authorities have been notify
ing the auto-rickshaw stands keeping in view 
the need and convenience of the general 
public. Requests for pioposed stands are 
considered by them from traffic point of view. 
Such sites as oonstJlute no hindrance or 
traffk: hazard are notified specifying therein

the authorizaton for the specified number of 
vehicles, after abstaining no objection from 
the concerned land owning authority and 
also keeping in mind the suitability of the site, 
its capacity for parking space and the need 
of the area.

As for the general telephone connec
tions at such stands, requests from the resi
dents in the respective area are attended to 
by the telephone departments/authorities.

(b) General Taxi stands are notified for 
the parking of a specified number of taxis 
according to availability of space at the site 
as also the need of a particular area. Since 
these are general taxi stands, depending on 
the availability of a parking slot, any taxi in 
the city can use the sKe. There is no bar on 
taxis based at the Airport from using any 
General Taxi Stand. However, Airport based 
taxis and specially those affiliated to the pre- 
pakf Taxi services normally operate from the 
parking area altotted for the purpose at the 
concerned Airpost Terminals.

(c) The State Govemments/U.T. Ad- 
ministratnns are being addressed to ensure 
prompt action for consklering applications 
as may be received for notifying of sites for 
Taxl/Auto-rickshaw stands, with appropriate 
facilities for use by the general public.
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ys)v9k2ih'0 Qia192(

2536. SHRI BHABANi SHANKAR 
HOTA: Win the Minister of AGRICULTURE 
b« pleased to state:

(a) whetherGovernmentareawaretliat 
in agriculture soil erosion, increased pesti
cide resistance and deaeased genetic di
versity of major crops havebeen mayor prot)- 
iem; and

(b) Kso.thestepstaken/proposedtobe 
taicenforatruly sustainable farming in India?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) Yes. Sir.

(b) Soil conservation measures are 
undertaken by State Governments. To sup
plement efforts of State Governments the 
Government of India has also talten up the 
following schemes to consenre soil and 
water:-

1. Centrally Sponsored Scheme of 
Soil Conservation in the Catch
ments of River Valley Projects.

2. Centrally Sponsored Scheme of 
Integrated Watershed Manage
ment in the Catchments of Flood 

.Prone Rivers.

To minimise thedependence on the use 
of pesticides. Government is advocating 
Integrated Pest Management (IPM) strat
egy. Greater stress is being given to encour
age cultural, mechanical and btoiogicai 
methods of pest control. Use of pest resident 
varieties, seed treatment and conservation/ 
augmeitfation of natural bio control poten
tials are the major thrust areas in this strat
egy.

Genetic diversity in mayor crops has 
been broadened through distant hybridisa
tion wherever feasbie as also through en
richment of germ plasm through import of 
advanced breeding materials and fixed va
rieties from abroad.

[Translathn]

Production of Kharif Seeda

2539. SHRI YADVENDRA DATT: Will 
the Minister of AGRICULTURE be pleased 
to state the target fixed for the production of 
seeds for various crops for the Kharif season 
during 1990-91 by farmers, cooperatives 
and private professional Institutions both 
Indian and multi-national separately?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KOMAR): 
No agency-wise targets of seed production 
have been fixed.

3. European Economic community 
(EEC) Assisted Integrated Water
shed Management in the Ravinous 
Areas of Chamlsal and Yamuna in 
Uttar Pradesh.

4. Reclamation of Ravinous Areas in 
daooity prone districts of Uttar 
Pradesh. Rajasthan, Madhya 
Pradesh and Gujarat.

[English]

Taking over of Lands of Indian Origin 
by FIJI Government

2540. SHRI YADVENDRA DUTT:
SHRI PARASRAM BHARD- 

WAJ:

WiU the Minister of EXTERNAL AF
FAIRS be pleased to state:
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(a) wh»therGov0rnm«ntar« aware that 
the Government of Fiji intends to take over 
all the lands being farmed by the people of 
Indian origin and to give the native Rjians the 
right to lease them;

(b) if so, the details in this regard; and

(c) the reaction of Government In this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARIKISHORESINGH):(a)and(b). Under 
the new Constitution promulgated on July 
25, 1990, the Agricultural Landlord and 
Tenant Act (ALTA) oontlnuesto be protected 
as an entrenched legislation under Article 
78(2), as under the 1970 Constitution. Gov
ernment of India Is not aware of any move by 
the Interim Government of Rji to alter the 
terms of the ALTA by such means as pro
vided for under the Constitution. However, 
GOI is aware that recent^ there have been 
cases when leases extended to farmers of 
Indian origin have not been renewed, once 
they lapsed Powerto lease land continues to 
be vested with the Native Lands Board, 
which had the same powers under the 1970 
Constitution.

GOI Is concerned at the attempts by 
the Interim Government in Fiji to institution
alise discrimination in vital economic mat
ters against people of Indian origin. In a 
statement made in the Lok Sabha on May
10,1990, the Minister of State for External 
Affairs condemned these policies of the in
terim Government of Fiji in strong terms.

n(9oio9S2 h: /aPI  Oe1hea) Sr OSSa92(  
8Sio) io 8S1hi: ASao .as)o

2541. SHRI RAM NAIK: Will the Minis
ter of SURFACE TRANSPORT be pleased 
to state:

mooring boats in Bombay Post Trust re
sorted to agitatton during the month of June, 
1990;

(b) if so, the details thereof and the 
reasons therefor;

(c) whether the supply of petrochemical 
products was affected as a result thereof and 
if so, the details thereof; and

(d) whether Government have consid
ered their demands and if so, the time bound 
programme to implement them?

THE MINISTEROF SURFACE TRANS
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN): (a) 
Yes Sir.

(b)and(c). About 48 marine crew of the 
mooring launches in Bombay Port Trust had 
resorted to strSce w.e.f. 5th June. 1990 over 
their demand for payment of Special Altow- 
ance of Rs. 250/- per month on the ground 
that the wori( in the 4th OH Berth in 
Jawhardweep is hazardous. Tho marine 
crew also refused to transport shore crew 
from Jawhaidweep to Pir Pau Island. As a 
result, the 4th OH Berth in Jawhardweep as 
weH as the Pir Pau Island had become inop
erative. While the POL vessels were handled 
in the other three berths of Jawaharsdweep, 
a vessel carrying chemical cargo (ammonia) 
could not be berthed in Pir Pau.

(d) The dispute was taken Into concill- 
atkin by the Regk>nal Labour Commissk>ner 
(Central), Bombay. Simultaneously, bilat
eral discusstons between the management 
of Bomtmy Port Trust and the Bombay Port 
Trust Emptoyees Unton were continued as a 
result of which a Settlement was signed on 
15th June, 1990 between the Management 
and the Union. The terms of Settlement are 
as under:-

(a) whether the crew members of (i) The mooring launch crew at<
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tachad to Jawhardweep and 
woifcing at Pir Pau, win Im  paid 
tha ‘Pir Pau Allowance* at par 
with tha ahora craw on tha sama 
tarma and conditiona, whanavar 
thayworitat Pir Pau.

(ii) Tha mooring iauncli craw de
puted at deap^raftad Fourtin Oii 
Berth at Jawahardwaep wiN t>e 
compensatadforberthing/Unber- 
thing/tumlng round of tankers by 
payment of Ra. 10/- per job per 
parson.

Accordingly, normalcy was rastoredfrom 
16th June, 1990 and an ammonia vessels. 
Which was affactad by tha agitation, was 
berthed at Pir Pau on 16th June, 1990 and 
she sailed after discharge on 17th June, 
1990.

nstkSWf9isik bts7io9S2 oS Qia1eai

2SAZ DR. LAXI^INARAYAN PAN- 
DEYA:

SHRI PHOOL CHANO 
VERMA;

WiU the Minister of AGRICULTURE be 
pleased to state;

(a) whether the Indian Agricultural 
Research Institute (lARI) has launching a 
mass education programme for farmers 
through tha audio-visual media by producing 
a number of video films on various aspects of 
the farming;

(b) if so, tha details thereof;

(c) whether Government ara consider
ing to sand a taam to exhibit these films 
produced in Hindi to farmers in Madhya 
Pradesh; and

(d) if ao, the details thereof?

THE MINISTER OF SYATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) Five films have been produced so
far:

(i) Indian Agrksuhural Research 
Institute (Hindi & English)

(ii) Towards bumper rice harvest 
(Hindi and English)

(iii) Golden Harvest-Mustard (Hindi 
and English)

(iv) Towards a second green revolu
tion wheat (English): and

(v) Underground pipeline (English)

(c) No.

(d) Does not arise.

ua9imkf9(:i2Ni2tai

2543. SHRI SAMARENDRA KUNDU: 
Will the Minister of AGRICULTURE be 
pleaaed to state:

(a) thesteptakenbyGovemmenttorun 
the Krishi Vigyan Kendra Located at Balia- 
pal, Orissa in an effective manner:

(b) the amount aik)catad to this centre 
for 1990-91; and

(c) the time by which it is Iflwly to 
function is a fuifiedged manner?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRK5ULTURE AND 
COOPERATKJN IN THE MINISTRY OF 
AGRICULTURE (SHRI NITiSH KUMAR):
(a) Sir, Krishi Vlgyan Kendra (KVK) located
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at Baliapal (Orissa) ooukJ not function effec
tively for want of adequate land. It has been 
decided to located the main centre of KVK at 
Ranital (Baliapal), where adequate land is 
available with Orissa University of Agricul
ture and Technology, Bhubaneswar. A sub
centre of the main centre will continue to 
function at the existing site at Baliapal.

(b) Rupees 5.45 laiths.

(c) Two years.

y7metske rSa Bhoi9292( ASkkso9S2 
/S2oaSk /eao9r97ioe) '2 qekm9

2544. SHRI MADHAVRAO SCINOIA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state:

(a) whether all motor vehicle owners in 
the capital have been directed to obtain 
pollution control certificates by January 1991. 
in accordance with a schedule prepared by 
the Transport Directorate;

(b) if so, the details of schedule laid 
down; and

(c) the steps taken by Government for

the issuance of the requisite certificates to 
vehicle owners?

THE I^INISTEROFSURFACETRANS- 
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). Directorate of Transport, Delhi 
Administration have informed that they have 
drawn up, and publicised through newspa
pers, a schedule for otytaining by the private 
vehicles registered in Delhi 'Pollution under 
Control" certificates by January, 1991. The 
schedule is prepared in accordance with the 
registration series of vehicles. The time 
schedule is as given in the Statement given 
below.

Commercial vehicles undergo pollution 
test as part of the test for certification of road 
worthiness.

(c) Directorate of Transport have seven 
static and eleven mobile pollution checking 
stations, apart from authorised 57 private 
garages/petrol pumps for issue of pollution' 
checking certifuate for private vehicles.

Forthe checking of commercial vehicles, 
the Directorate of Transport have estab
lished two vehicle Inspection Units.
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RiokS2i9 yIao92ia S2 bJoe2)9S2 bts7i0 
o9S2

2546. SHRIMADHAVRAO SCINDIA: 
Will th« Minister of AGRICULTURE b« 
pleased to state:

(a) whether a two day national Seminar 
on Extenston Education organised by Indian 
Council of Agricultural Research has made a 
number of recommendations to Government;

(b) if so, the details thereof; and

(c) The recommendations have been 
accepted In principle.

n1Ss2o ikkS7ioet oS Ba9))i v2tea  
/e2oaik dSit Qs2t

2547. SHRI ANADICHARAN DAS; Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the total amount sought and pro
vided out of the Central Road Fund to Orissa 
during the last three years, year-wise; and

(c) thereactionof Govemmentthereto‘>

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes. Sir

(b) The Seminar recommended 
strengthening of the extension education 
system of the ICAR, so that strong support 
could be extended to the state extension 
machineries. It was also recommended that 
the research-extension linkage should be 
strengthened.

(b) the details of bridges and roads 
sanctioned under the Central Road fund 
during the last three years?

THE MINISTER OF SURFACETRANS- 
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN): (a) 
Funds under this programme are provided 
keeping in view the total cost of schemes 
approved based on the accruals, funds al
ready released, inter-se priority on all India 
bases and the total amount available for the 
purpose. The amounts sought and provkled 
to the State Govt, of Orissa during the last 
three years are indicated betow:

(Rs. in lakha)

Year Amount Sought Amount Provided

1 2 3

1987-88 40.00 25.00

1988-89 5.00 -

1989-90 5.40 -



343 Wilttan Answers AUGUST 23.1090 Wrkt»n Answms 344

(b) No schemes pertaining to Bridges or 
Roads liave been sanctioned under Central 
Road fund During the last three years.

/e2oaik n)ik)oi2Se oS Bak)ii s2tea  
y&e79ik QSSt(ai92 AaSts7o9S2 AaSC

(ai11e

2548. SHRIANADICHARAN DAS: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) the Central assistance provided to 
Orissa underthe Special Foodgrain Produc
tion Programme during the last three years, 
year-wise;

(b) the targets fixed and achieved dur
ing the above period, year-wise;

(c) whether any target has been fixed 
for 1990-91; and

(d) the Central assistance proposed to 
be provided to Orissa for 1990-91 underthe 
Spedai f=bodgrain production Programme?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b) Special Foodgrain Production 
Programme was started from Kharif 1988. 
Rice and arhar are the two focus crops 
covered underthe Programme in the State 
of Orissa. Ragi has been introduced from the 
year 1990-91. The details of Central assis
tance provided to Orissa from 1986-89 are 
as under:-

Year Amount released (Rs. in bkhs)

Rke Arhar

1988-89 211.39 3.00

1989-90 537.00 3.00

During 1988-89, production of rice was 
52.64 lakh tonnes against the target of 60 
lakh tonnes. For 1989-90, the target was 
fixed at 63.30 lakh tonnes. Actual production 
is likely to exceed last year’s production. For
1990-91, a target of 64.95 lakh tonnes has 
been kept. No separate produdk>n target 
has twen fixed for Arhar crop. However, 
estimated production forthe year 1988-89 is 
1.05 lakh tonnes and estimates for 1989-90 
have not become duo from the State Gov
ernment.

(c) for 1990-91, a target of production 
64.95 lakh tormes of rice has been fixed. No 
separate production target has been fixed 
for RagI and Arhar.

(d) Under the Special Foodgrain Pro- 
ductton Programme-Rice renamed as Inte* 
grated Programme for Rice Development an 
amount of Rs. 560.04 lakh has been pro- 
vkled for the year 1990-91. For Arhar and 
Ragi crop a sum of Rs. 9 lakh and 20 lakh 
respectively has been provkied for 1990-91.

Qs2t) oS BaoS)i s2tia dsaik qoTokS&0
fiM ini rrO Q iB IIIIIM

2549. shRIANADICHARANOASrWiH 
the Minislw of AGRICULTURE be fA tm d  
to state:

(a) tfie total amount provkied by Unton 
Government to Orissa for Centrally tpon-
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aorad SchsntM and tha amount givan for 
Intar grated rural davalopmantprogrammas, 
Jawahar Rozgar Yo]ana and Drought Prona 
Araa Programma thara from aaparataiy 
during tha last thraa years;

<b) tha datails of works oomplalad by 
Orissa State Government under N.R.E.P., 
J.R. Y. and Drought Prone Area Programme 
and the amount spent thereon; artd

(c) the number of mandaya generated 
under the NREP and JRY7

THE MINISTER O F STATE IN TH E 
DEPARTMENT OF RURAL DEVELOP- 
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA);
(a)to(c). Statement is enclosed.
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2550. SHRIANADICHARANOAS.WiH 
th» Minister of AGRICULTURE b« pleased 
to state:

(a) the amount released by Union 
Government for various programmes tor 
upliftment of fishermen in Orissa during the 
last three years;

(b) the details of the programmes in
cluding subsidization programmes imple
mented in Orissa;

(c) whether the funds provided has 
been fully utilised during all these years; and

(d) H so, the details thereof?

THE MINISTER OF STATE IN THE

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) An amount of Rs. 371.78 lakh has been 
released to Government of Orissa under 
Central/Centrally Sponsored Schemes for 
upliftment of fishermen during the last three 
years (1987-88 to 1989-90).

(b) The Central/Centrally Sponsored 
Schemes implemented in Orissa are Group 
Accident Insurance for Active Fishermen. 
National Welfare Fund for Fishermen, Mo- 
torisation of Traditidnal Craft, Introduction of 
Improved beach Landing Craft, Fish Farm
ers Development Agencies (FFDA), Branck- 
ish Water fish Farmers Development Agen
cies (BFDA), Development of Fishery Indus
trial estate and Minor and Major fishery 
hart»urs. The details of subsidy/grants-in- 
aid sanctbned during 1987-88 to 1989-90 
scheme wise are given betow;

Nanw of Sc/ieme Fund retoasod during 1987-88 to 1989-90
(Rs. in lakh)

— Group Accident insurance Scheme for 
Active Fishermen.

5.37

— National Welfare Fund for Fishermen. 19.24

— Motorisation of Traditional Craft. 16.54

— Introduction of Improved Beach Landing Craft. 18.38

— Fish Farmers 'Development Agencies. 66.00

— Bracl<i$h Water Fish Farmers’ Development Agencies. 39.42

— Fishery Industrial Estate. 16.34

— Minor Fishery Harbour. 169.49

— Major Fishery Harbour. 21.00

Total 371.78
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(c) and (d). Th » infbrntation is being 
oollsctod and will b« laid on th« Table of the 
Sabha

[Translation]

Htakt 8i2N &ki2 rSa qa:ki2t /sLkTio9S2  
w '2 Oitm:i Aaiti)m

2551. 8hripyar«lalkliandalwai:WiHtha 
Minister of agriculture be pleased to state:

(a) whether Worid bank had chalked 
out any plan during 1984 for dryland cuKiva- 
tk)n in three districts of Madhya Pradesh; 
and

(b) If so, the name of the districts and 
development bk)cks inckided in this plan 
and the present positkm thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
CXX>PERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITiSH KUMAR):
(a) and (b). A World Bank aided Pikrt ProjM:t 
for Watershed Devetopment in Rainfed Areas 
was launched in 1984in the States of Andhra 
Pradesh, Karnataka, Madhya Pradesh and 
Maharashtra.

In Madhya Pradesh, the Phanda Block 
of Bhopal district and Sehore bkick of Se- 
hore distrkt are included in the project.

Now the State Government have pro
posed to expand the area in Bhopal and 
Sehore and extend the project activities in 
one watershed of Dhar distrk:t.

(a) the total amount aflocated under 
'Jeevan43haraScheme’to Madhya Pradesh, 
Rajasthan and Himachal Pradesh and the 
number of wells for which the amount has 
been altocated;

(b) whether the assistance provMed 
under this scheme is insufficient and a 
demand is bebtg made to increase the amount 
of this assistance; and

(c) I  so, the reactbn of Govemment 
thereto?

.Lb O'R'y.bd BQ y.n.b 'R .Lb  
qbAnd.ObR. BQ dvdnp qbfbpBAC
ObR. 'R .Lb O'R'y.d6 BQ ncd'/vpC
.vdb ^yLd' vAbRqdn Rn.L fbdOn*g
(a) The total amount alk)cated under ome 
Milfion WeHs Scheme (the correct name of 
ome y7me1e*oS Oitm:i Aaite)mD di5i)omi2
and Himachal Pradesh during 1990-01 is 
Rs. 52.80 crores, crores, Ite. 25.61 crores 
and Rs. 2.27 crores respectively. The amount 
underthe Scheme during 1990-91 has been 
altocatad not only for construction of open 
irrigatton wells, but also (where wells are not 
feasible due to geok)gk»l factors) for other 
schemes of minor irrigatton like irrigatkm 
tanks, water harvesting structures and for 
the development of lands of Scheduled 
Castes, Scheduled Tribes and freed bonded 
labourers including ceiling surplus lands and 
Bhoodan lands etc. allotted to them. The 
cost/area norms for these activHies are re
quired to be decMed by the respective State/ 
U.T. Governments. As such, fixation of thie 
physical targets at the central level was not 
possible under the scheme.

Qs2t) nkkS7ioet oS rkoitm:i Aaite)m  
s2tea UeeTi2 qmiai y7me1e

2552. SHRI PYARELAL
KHANDELWAL: Will the Minister of 
AGRICULTURE be pleased to state;

(b) The Government has not received 
any representatbn from the StateAJ.T. 
Governments regarding the provisbn for the 
scheme to be in-sufficient.

(c) Ouestton does not arise.
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deTS7io9S2 Sr qe&Saoio9S2 Batea)
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K;;>w yLd' A6ndbpnp
uLnRqbpHnpg H9kk ome O929)oea Sr LBOb 
nQQn'dy he &kei)et oS )oioeg

^i* ome &iao97skia) Sr omaee /ma9)o9i2 
&a9e)o) Sr Oitm:i Aaite)m ImS Ieae SaC
teaet oS keiTe '2t9i 92 «G%;D hso ome Satea) 
Ieae aeTS99et iroe2Tiat)[ i2t

^h* ome 79a7s1)oi27e) s2tea Im97m ome 
Satea) Ieae aeTSkoetl

.Lb O'R'y.bd BQ y.n.b 'R .Lb  
O'R'y.d6 BQ LBOb nQQn'dy ^yLd'  
yv8BBLunR.ynLn6*g^i*i2t^h*w .maee 
/ma9)o9i2 19))oS2ia9e)D 2i1)k:9 Oaw ps7 
fea)oaieoew Oaw Ui7Shs) US)e&ms) yS1ea) 
i2t Oaw Qai2) USm2 H:2i2oD ikk 8ek(9i2 
2io9S2ik)D 7i1e oS itTea)e 2So97e Sr ome 
yoioe cSTea21e2oD ImS Ieae itT9)et oS  
te&Sao ome)e rSae9(2 2io9S2ik)w LSIeTeaD ome 
yoioe cSTea21e2o aeT9eIet ome &S)9o9S2 i2t 
ae7S11e2tet omio 92 T9eI Sr Skt i(eD 9kk 
meikom i2t kS2( ae)9te27e 92 om9) 7Ss2oa: 
ome)e 19))9S2ia9e) he &ea19ooet oS )oi: S2 92 
'2t9i )sh5e7o oS (SSt hemiT9Ssaw .m9) ae7S1C
1e2tio9S2 Ii) i77e&oet i2t ome eiak9ea  
Satea) aeTea)etw

[E n g m

V t i  **------*■- ‘ rm  **----- ---------------^ ------- a. ------------- 1M i n i  Y 9 n x u n i r v n iio M r  in e n i A D r o M

K;;» yLd' 8n8nRdnB BLnuRbg  
H9L ome O929)oea Sr ncd'/vp.vdb he 
&kei)it oS )oioe[

^i* Imeomea '2t9i2 mi) &iao979&ioet 92 
i2: 5S92o Te2osae reao9k94ea &ki2o[

^h* 'r )Sw ome kS7io9S2 Sr ome &ki2o i2t ome 
reao9koeea) &aSts7et omeae[

^7* ome teoi9k) Sr ome '2t9i2 7S2)Sao9s1 
i2t ome9a oSoik )miae 7i&9oik 92 ome 5S92o Te2C
osae[

^t* Imeomeaome '2t9i2 7S2)Sao9s1 miTe 
e2oeaet 92oS i2 i(aee1e2o I9om ome1[ i2t

^e* 9r )SD ome teoi9k) omeaeSrl

.Lb O'R'y.bd BQ y.n.b QBd  
dvdnp qbfbpBAObR. 'R .Lb O'R'yC
.d6 BQ ncd'/vp.vdb ^yLd' vAbRqdn  
Rn.L fbdOn*g ^i* 6e)w y9aw

^h* ome &ki2oD Im97m &aSts7e) &mS)&mSC
a97 ittD 9) kS7ioet 92 qiNia 92 ye2e(ik ^nrC
a97i*w

^7* .me teoi9k) Sr ome o2t5i2 &iao979&iC
o9S2 iae i) rSLSI)gW

(Smegal Franc million)

(i) Government of India 2611.55

(ii) IFFCO 2611.56

(iii) SPIC 652.91

Total 5876.02
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(d) The two user-members of the con
sortium, viz. IFFCO and SPIC, have entered 
into a purchase agreement with the joint 
venture company in Senegal.

(e) The original agreement entered into 
in 1982 and valid for jl 5 years, provides for 
purchase of 110000 tonnes of phosphoric 
acid per year at international price FOB 
Dakar or cost of production, whichever is 
higher. The cost of production is computed 
at 80% capacity or actual production, which
ever is higher. Besides, there is a provision 
for additional supply of 50,000 tonnes per 
annum on an everage from 1986 onwards. 
The price for additional quantity would be 
fixed for each semester on the basis of the 
internatbnal price.

Qs2t) dekei)et oS yoioe) s2tea  
dpbcA

2555. SHRI BABANRAO DHAKNE: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the State schemes 
under the Rural Landless Emptoyment 
Guarantee programmes require prior ap
proval of Union Government for Central 
assistance;

(b) the amount released to the States 
under the Rural Landless Employment 
Guarantee Programmes, State-wise during 
the years 1987-88 and 1988-89; and

(c) the detailed prescribed procedure of 
submitting the proposals for approval?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA):
(a) Yes Sir. However, the Rural Landless 
Employment Guarantee programme 
(RLEGP) has been discontinued with effect 
from 1.4.1989.

(b) Statement - 1 is given below

(c) Statement - II is given below.
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M n .b O b R .W8

Pioiacts were prepared by the State 
Governments as per the Central Guidelines 
issued under Rural Landless Employment 
Guarantee Programme (RLEGP) and were 
appravedbytheGovernmentof India. Guide
lines of the programme provided that a shelf 
of projects would be prepared by State 
Government for works to be undertaken 
under the Programme. Adequate number of 
projects might be included in the shelf which 
can be executed during the course of the 
Plan periods on the basis of Plan alk)catk>n 
for the programme to the States. WhHe pre
paring the shelf of projects, a consckuis 
effort was to be made to particularly irtclude 
those works which benefitted the weaker 
sections of the community.

(2) The guMelines of RLEGP provUed 
that the work projects taken up under the 
programme should be prepared giving de
tails such asr-

(i) Purpose of the project.

(II) Location of the project.

(ii!) Details of works to be taken up.

(iv) Estimated cost of project.

(v) Time required for oompletton of 
project and phasing of expendi
ture.

(vi) Estimate of foodgrains.

(vii) Mandays to be generated.

(vIH) Social and Econofflic benefits.

(ix) Implementing Agencies.

(xli) Recoveries to be alleoled etc.

3. BeforesendingtotheGovernmentof

Indian projects were required to be approved 
by State RLEGP Project Approval Board. 
Project Approval Board was required to 
ensure that the projects were prepared in 
conformity with the objectives of the pro
gramme.

92oaStseooS2 Sr Qsek brr979e2o .ai7oSa)

2556. SHRIBABANRAO DHAKNE: 
SHRIMATI BASAVARAJES- 

WARI:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether Government have taken a 
dedston to launch a major exercise to popu
larise fuel-efficient multi-purpose small trac
tors among the small land-owning farmers in 
the country:

(b) if so, the details thereof; and

(c) the States where these tractors are 
likely to be introduced?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) Yes. Sir.

(b) The salient features of the proposed 
scheme are:-

(i) To k>wer land owning limit for 
toan for atractor from 8 acres to 
4 acres. This is, however, pro
posed only for small tractors of 
below 18 power take off horse 
power.

(II) Farmers In the category of 4to 8
acres of holding shouM be given 
bank toans for such tractor sets 
at reduced rales of Interest
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<iH) A8ubtidyof30%forpuichaseof 
such tractore and their andlliary 
aquipmant with a maximum limit 
of Rs. 30,000/- partraclor set will 

given to eijgible farmers of 
t>etween 4 to 8 acres and for 
tractors below 18 power ttrite off 
horse power. The amount is 
proposed to he used from the 
existing crop schemes for a lim
ited number of cases.

The decision at I & II are under oonsid- 
eratbn with the Ministry of Finance and that 
at III is being processed for sanction.

(c) In all the States of India 

[Translation]

Daclaratlon of Behrampur-Ankieahwar 
Road as National Highway

2557. SHRI MANIKRAO HODLYA 
GAVIT: WiH the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether Government propose to 
declare the State Highway from Behrampur 
to Anideshwar which passes through three 
Slates as a National Highway;

(b) if so, the time by which a decision in 
Giwly to be taken in this regard; and

(c) if not, the reasons therefor?

THE MINISTEROFSURFACETRANS- 
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN): (a) to
(c). The dedaratton of new Nattonal High
ways Isdependent upon a number of factors, 
viz. requirements projected by the State 
Governments, recommendations made by 
the Nath>nal Transport Policy Committee, 
fulfilment of criteria laid down for new Na- 
ttonal Highways, /nfer-ae priority attached to 
indivklual roads on an AH India basis, and

availability of adequate funds for the pur
pose, etc. No decision can be taken on 
Behrampur to Ankieswar road, till the Eighth 
Plan in finalised.

[Englisfii

STD/ISD Facility in District Headquar
ters of Bihar

2558. SHRI KARIA MUNDA: Will the 
Ministerof COMMUNICATIONS bepleased 
to state:

(a) the names of the district headquar
ters of Bihar whk:h are yet to be connected 
by the STD/ISD net-work;

(b) the time by whk;h these places are 
proposed to be provided with STD/STD 
facilities; and

(c) the expenditure likely to be incurred 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Godda, Lo- 
hardaga, Gumla, Sahebganj, Araria.

(b) By March, 1991.

(c) There is no seperate head of aUoca- 
tton for expenditure under 'STD'.

Expenditure on Repairs of Bombay- 
Agra National Highway

2559. SHRIMATI JAYAWANTi NAV- 
INCHANDRA MEHTA: Will the Minister of 
SURFACE TRANSPORT be pleased to 
State:

(a) the amount spent on the repair of 
Bombay-Agra Natbnal Highway during the 
last three years;
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(b) the amount sp*nt on th« repair of 
Pune^mbay section of the highway during 
the same period; and

(c) the proposals and allocations for 
development of the National Highway during 
1990-91?

THE MINISTER OF SURFACETRANS- 
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN); (a) 
Rs. 13S2.26 lakhs.

(b) Rs. 327.88 lakhs.

(c) An allocation of Rs. 948.98 lakhs 
has been made in the Annual Programme 
1990-91 for devetopment of Bombay-Agra 
National Highway in respect of 43 proposals 
Including 21 ongoing works. Similarly, an 
allocation of Rs. 368.70 lakhs exists in the 
current Annual Programme for Pune-Bom- 
bay National Highway covering 22 propos
als including 8 ongoing proposals.

Waiting List for Telephone Connections 
In Greater Bombay

2560. SHRIMATI JAYAWANTI NAV- 
INCHANORA MEHTA: Will the Minister of 
COMMUNICATIONS be pleased to state;

(a) the number of new connections 
given in Greater Bombay during the last 
three years;

(b) the number of consumers on the 
waiting listfortelephoneconnectionsinGreat 
Bombay; and

(c) the plans to provide telephones to 
those who are on the waiting list?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWARMISHRA): (a) Thenumberof 
new oonnectk>ns given in Greater Bombay

during the last three years is given betow:

BHADRA1,1912 (SA/C4) Writt»n Answers 37B

Y«ar New connections 
provided (Gross)

1987-88 50894

1988-89 58927

1989-90 658994

(b) The number of applicants on waiting 
list for telephones in Greater Bombay as on 
31.7.90 is 1,84,370.

(c) It is proposed to clear all pending 
appikjations as on 31.7.90 progressively by 
the end of 8th Five year Plan by commissk>n- 
ing of additional exchange capacity.

Constructk>n of Buildings by Telecom
Department In Himachal Pradesh

2561. SHRI K. D. SULTANPURI: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the expenditure incurred by his 
Ministry on taking on rent houses in Hima
chal Pradesh for their offk:iai use; and

(b) whether there is any proposal to 
construct new buiklings for this purpose in 
Himachal Pradesh?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA):

(TELECOM)

(a) The rent paM for the buiklings by 
Telecom. Department in Himachal Pradesh 
during 1990-90.

(i) On Administrative BuiMings Rs. 
98,224.00.
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^9k* .P7m297Pk 8s9kt92()D d ,w 
«Mw%K>wYY

^ABy.np*

'2 )S ria i) ome &S)o Srr97e hsLt92()  
oiN)2 S2 ai2o iae SS2S)a2StD omS q)&iao0 
1e2o Sr &S)o) mi) &i9t i )s1 Sr d)w  
«>wKGw%G?n ̂ ds&PO o9o9ao)i2 kiNm) oIi2o:2W 
92i omSs)i2t )9J ms2taet 2rioio:)iTi2* tsa~  
92( ome :eia «G€GMw

^.bpb/BO*

^h* 6i) y9aw 9o 9) &aF9Seet oS 7S2)oas7o 
2eI 9Jok9tk2() tsa92( ome €om Q9Ti :eia Aki2 
io ome rSk9SI92( &ki7e)gW

^9* nt1929)oaio9Te8sit92()io ySki2D 
Oi2t9w Li19a&sa E ymh2kiD

^99* .i7m297ik 8sLt92() io 

r0Si2oiyimro3

'Oi2ik9

AiaIi2SS

8Ss2ta: b)oiki ym91ki  

Bmia1)iki

----Manoi

Aiki92&sa

di1&sahs)mimia

^ABy.np*

n) Si «w»w«GGYD 7S2)oas7o9S2 ISa9o 9) 
(S92(S2rha.&S)oSrk97i)w '2 itt9o9S2D &aS5W 
i7o) rSa omi 7S2)oas7o9S2 Sr «K 1Sae &S)o 
Srr97e) ia 927kstet '2 omi n22sik Aki2 «GGYW 
G«w

[TnuistaHion]

Qv2ti oS ykioii rSa y1ikk i2t Oia(92ik  
ria1ea) rSa As1& yeo)

K;%Kw yLd' LvuvOqbB Rndn6nR  
6nBnfg H92 ome O929)oiaSr ncd'/vp.vdb  
he &kii)it oS )oioeg

^i* omi yoioeWI9)e i1Ss2o Sr (ai2o) 
&rST9oO oS ome y1ikk i2t Oi9(92ik ri22ea) 
)S ria rSa i(a97skosaik i&&k9i27e) i2t hSa92( 
&s1& )eo) )S ri2

^h* ok9e2s1oOaSrTTekk)7S2)oas7oeti2t 
t9i)ik i2t eke7oa979o: &s1& )eo) )eo s&D 
yoioe)I9)e[

^7* Imeomea omeae miTe hee2 )S1e 
9aai(s9ia9o9e) 92 &aST9t92( kSi2) i2t (ai2o) oS 
omiria1iaew

^t* 9r )Sw Imeomea i2: i2Fs99: mi) hee2 
7S2ts7oet 92 om9) ae(iat[ i2t

^e* 9r )SD ome teoi9k) omia)Srl

.Lb O'R'y.bd BQ y.n.b 'R .Lb  
qbAnd.ObR. BQ ncd'/vp.vdb nRq  
/BBAbdn.'BR 'R .Lb O'R'y.d6 BQ  
ncd'/vp.vdb ^yLd' R'.'yL uvOnd*g
^i* .mi i1Ss2o Sr (ai2o &aST9tit oS Tia9Ss)  
yIe)n|.) s2tea ome /e2oaikk: y&S2)Saet  
y7mi1i Sr n))9)oi27e kS y1ikk i2t OiaW  
(92i9Qi22ia^nyOQ* )927e «G€>W€»oS «G€GW 
GY 9) (mI2 92 )oioe1e2oW«w nhSso ?Y &ea7e2o 
Sr ome (ai2o) Ii) eia1iaNet rSa 192Sa 9aa9(iC
o9S2 ISaN) 927kst92( hSa92( i2t 92)oikkio9S2 
Sr &s1&)eo)w 8e)Nke)D (ai2o) i) (9Te2 9ao 
)oioe1e2o W'' Iiae ik)S aikii)it rSa omi  
7S2)o257oN1 Sr ymiLSI .sheIikk)|qs(Ied)  
^y.|qH* 92 ome yoioe) 9ti2o9r9it rSa y&e79ik 
QSSt(ai92) AaSts7oN1 AaS(ai11e ̂ yQ.A*  
tsa92( ome &ea9St «G€€W€G oS Usk:D «GGYw 
cai2o) &aST9tet rhaT(a97s9osaik N2&9e1e2o)
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oS ome y1ikk i2t Oia(92ik Qi1oiai tsa92(  
«G€%W«YGY 9) (9Ti2 92 ooikO2O9k W L'w

^h* n yoioi1i2o 92t97io92( yoioiWI9)i 
2s1hia Sr IeL)nts(Iikk) SS2)kasekit i2t  
2s1hiaSr&s1&io)nt9iiiki2(92iii2ti9iS0  
oa9e rkIsSa) 92)oiooit S2 omi ki2t) Sr )1ikk i2t

1ia(k2ikria1ia) s2tiaome ihSTiW1i2o9S2it 
iemi1iSrnyOQ92tst92(y.|qHrhayQAA  
9) 92t97ioit 92 )oioi1i2o W'fw

^7* oS (a). RS ist9 9aai(skia9o9i) 92 
&aST9t92( kSi2) i2t (ai2o) oS ria1ia) miTi  
hii2 haSs(mo oS omi 2Sok7i Sr om9) O929)oa:w

S T A T E M E N T -1

(Ra.lnbkh)

S. No. yHii|vaw Grarrts-tn-Ak! Released

«w n2tmai Aaiti)m >?YYw;?

Kw nas2i7mt Aaiti)m ;?«wY»

>w n))i1 «Y;€wY»

»w 89mia %»€?w€K

;w cs5iaio K»KGw«G

%D Lia:i2i ?Y;wK?

?w L91i7mik Aaiti)m %?;wGK

€w Ui11s E ui)m19a »GYw;€

Gw uia2ioiNi «?€€wY»

«Yw uiaiki «%«%w>Y

««w Oitm:i Aaiti)m »>Y;wK«

«Kw Oimiai)moai >€K«w%»

«>w Oi29&sa KYGwKK

«»w Oi(miki:i «>Yw;?

«;w O94Sai1 K€Gw;K

«%w Ri(iki2t >Y?wY;

«?D Ba9))i K?;Yw»;
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(Rs. in lakh)

VMt«nAnsw»n 384

S. No. States/U.T. Graras-ln-Aid Released

18. Punjab 831.12

19. Rajasthan 2025.69

20. Sikkim 46.60

21. Tamil Nadu 3863.43

22. Tripura 224.87

23. Uttar Pradesh 8620.91

24. West Bengal 2450,48

25. Andaman & Nicobar Islands 50.31

26. Chandigarh 10.43

27. Oadar & Nagar Haveli 7.67

28. Delhi 50.31

29. Daman & Diu* 148.28

30. Lakshadweep 59.91

31. Pondicherry 51.35

Total: 49778.29

* Includes Goa State also.

Note; 70 per cent of the release Is meant for minor irrigation works including boring and 
installatbn of pumpsets etc.

STATEM ENT-n

(Rs. h  lakh)

S. No. StatesAJ.T. Grants-ln-Mi Rahaaed

1. Andhra Pradesh 3700.57

2. Assam 239.97
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(Rs. in lakh)

S. No. StatoanJ.T. Grants-ln-Aid Roloaaed

3. Bihar 3459.52

4. Gujarat 93.75

5. Haryana 100.50

6. Karnataka 450.00

7. Madhya Pradesh 1338.76

8. Maharashtra 466.10

9. Orissa 892.29

10. Tamil Nadu 191.00

11. Uttar Pradesh 8288.73

12. West Bengal 1200.85

Total: 17770.00

STATEM EN T-III

(Rs. In kU(h)

S. No. Stat0s Grants Rehasad

1. Andhra Pradesh 38.546

2. Assam 22.310

3. Bihar 5.250

4. Karnataka 8.800

5. Madhya Pradesh 46.190

6. Maharashtra 26.781

7. Orissa 28.109
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(Rs.kiUkh)

S. No. Statos Grants Rshasad

8. Rajasthan 52.151

9. Uttar Pradesh 22.129

10. Tamil Nadu 33.886

11. West Bengal 7.423

Total 291.575
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y)ookOO2o Sr im 1jjnT  HEoEE Sr 
tS1 Q'(mooa0

2563. SHRI SURYA NARAYAN 
YADAV: 

SHRIC.SRINIVASAN:

Widths Minister of HOME AFFAIRS be 
piMssd to state;

(a) whsthor Government had an
nounced in 1989 that all the cases of pension 
to freedom fighters wHI be settled wMhout 
any further delay but the cases areyettobe 
finalised;

(b) if so, the reasons therefor; and

(c) whenGovemmentproposeto settle 
a0 the ceses of pension to freedom fighters?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) to (c). As per 
the Govemihent's announcement, the cases 
relating to grant of Swatantrata Saink 
Samman Pension have been finalised expe* 
dittously, to the extent possible. The pending 
cases could not be finalised for want of 
reports from the State Government con
cerned or because the recommendations of 
the Non>ONIdal Screening Committee for 
Arya Samij Movement case became avaik- 
able only some time back. In the fonner, 
cases, the applications can be decided only 
after receipt of the State Government's re* 
porters. In the latter case, the applications 
are already being processed.

widen the Delhi>Lucknow National Highway 
No. 24 In view of large number of aoddente
B f i Q  O O n ^ W I O f f l f  8 iiC i

(b) if so. the strelchee of the Highway 
proposed to be widened alongwlth the time 
schedule for completion of the work?

THEMINISTEROFSURFACETRANS- 
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI KP. UNNIKRISHNAN):(a) and
(b). Yes, Sir. PioviskM) for widening of 
GhaziitfMK) Hapur Sectkm (Km. 28.00 to 
48.60) to four lanes has been made in the 
Annual Programme 1990-91. Schedule of 
compietkm wouW be finalized only after 
deteiled proposals are received and .ap
proved.

Rio9S2ik deee)a7m /e2oae) s2tea 
'/nd

2565. SHRI SANTOSH KUMAR 
GANGWAR: Win the Minister of AGRICUL
TURE be pteased to state:

(a) the particulars of Nattonal Resear^ 
Centres set up by the Indian Council of 
Agricultural Research and the grante given 
to Ihem during the Seventh Five Year Plan 
period; and

(b) whether all these centres are func
tioning independently and it not, the reasons 
thereior?

H9te292( Sr BekmkPpst^2SI O Lw RSw K»

2564. SHRI SANTOSH KUMAR 
GANGWAR: WiH the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether there is any proposal to

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Sir, A list showing Nattonai Research 
Centre and grants given to them given in the 
Statement given betow.



(b) 15 Centres lunction directly existing manpower arKi infrastructural facili*
under the ICAR Headquarters, and ties of the institutes in the relevant Scientific
the remaining 5 are attached disciplines could be utilised by these
to different ICAR Institutes, so that the Centres.
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[English]

Aea)S2) iaae)oet 92 As25ih

2566. SHRIMATI JAYAWANTI NAV- 
INCHANDRA MEHTA: Will the Minister of 
HOME AFFAIRES be pleased to state the 
number of persons arrested In Punjab for 
terrorists activities during the year 1989?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) According to 
information available, 2466 persons were 
arrested for terrorist activities in 1989.

bJ&i2)9S2 Sr .mi2e .eke&mS2e bJC
7mi2(e

2567. PROF. RAM GANESH KAPSE: 
Will the Minister of COMMUNICATIONS be 
pleased to sts^e:

(a) the present capacity of Thane ex
change and the number of applicants from 
this area waiting for telephone connection as 
on 15 July, 1990; and

(b) the time by which Government 
propose to replace the old exchange by 
modern exchange and expand its capacity?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA); (a) The present 
capacity of Thane telephone Exchange Is:

(b) The following are the 
plans for replacement:

—  1700 lines: part replacement
of Thane-I during March, 1991.

—  3600lines;balancereplacementof 
Thane-I during March, 1992.

The following are the new modern ex
changes planned in Thane:
-Thane Cherai (Electronic) 7000 lines 
during 1990-91.

—  Mumbra (Electronic) 1000 lines 
during 1990-91.

—  Thane Cherai (Expansion) 3000 
lines during 1991-92.

—  Wagle Estate (Electronic) 4000 
lines during 1991-92.

naea9ik y&ai:92( Sr Ae)o979te)

2568. SHRIMATI SUBHASH INI ALi: 
Will the Minister of AGRICULTURE he 
pleased to state:

(a) whether there is any control on 
aerial application of pesticides in India as in 
U.K. and if so. the pesticides permitted for 
such spraying; and

^h* ome )oe&) oiNe2 oS )&ai: S2k: omS)e 
pesticides which are safe?

Thane-i:

Thane-ii:

5300 lines

8600 lines

The number of applicants on waiting list 
as on 15.7.90 was 14,427.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) and (b). Aerial spraying operation are 
regulated in our country under the insecti
cides Rules, 1971. These regulations stipu
late various parameters of safety to human



beings, animals and also about tha us« of thaRuiasframadthereundar.Thaatatanwrtt
appravadlnsactiddasandthaHonnulations showingHstofpastlcidessofarqjproviedfor
to ba sprayed fiom air. Approval for thausa aarial sparying on crops is givan balow.
of such insacticidas is aooordad undar tha Similar control also exist In many countries
provisions of the Insecticides Act. 1968 and Including U. K.

409 WtfttwiAnswrns BHADRA1.1912 (SAKi4) Wm»nAn»w0m 410
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ĉ ci, I  ^

CNJ

CDI

i

JS
I
5

7
CM

O
LU

w «  u>
S '



413 WrittM Answais BHAORA 1,1912 {SAKA) Wrk^n Answers 414

i1 CO

fS

> . 1

•B i 
l i

l/>

vu8 ■58 5
■s

g>
l i
U£ E
I I

1
3

CO

i
1

1■S CM

5̂ 5

H U H

CO

n

7
CM CNJ

o111

.§

<n

w

o
ci.

a

00

B

<M

%

i

3
<NJ

7eg

a

5  3  s
7  !? i?

CVi <M



41 *1 Written Answers AUGUST 23.1990 Written Answers 416

10
•5

.1

i/i
C

1*o
3
.2*

& I
*5 *5> 
£  .£ 
a> IS
X  "O

•5I

iO

in

CO

CM

?  £
5  8
“8 1  .2 3:
vw

7eg

B

S
iw

i

n  H  n

£ 5* 3
iQ
c{.
T—

7CJ

£

lO

7<M

I
s

*?CVJ

'I

B

CO

c4

Cl S2 55 8



417 VIMttan Answers BHAORA1.1912 {SAKA) WHtt»nAnmers 418

?
1

l l1- 40

- !  2 fII

1
CO

•8

1

1
•s

cv

J

a
?
S

I

OiU

7  7  7
Csl CM CNI

i l l  I s s
N

Z>

■B
■5B

o
.§

'8
£

It
i l

§  r



419 Writen Answers AUGUST 23,1990 Written Answers 420

/S)o Sr AaSts7o9S2 Sr HmeioD 
Aitt: i2t caSs2t2so

2569. SHRi SUDAM DATTATRYA 
DESHMUKH: Will the Minister of 
AGRICULTURE be pleased to slate:

(a) the cost of production of wheat 
paddy and groundnut in various States for 
the last three years; and

(b) the support prices declared during 
the above year?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) The latest available data on cost of pro
duction for wheat and paddy relating to 1987- 
88 and for groundnut for 1986-87 are as 
under:

Crop State Year Rs. per quintal

Wheat Punjab 1987-88 139.95

Haryana 1987-88 139.64

Paddy Punjab 1987-88 149.19

Haryana 1987-88 146.01

Groundnut Gujarat 1986-87 421.52

Karnataka 1986-87 387.26

Orissa 1986-87 358.68

(b) The procurement/minimum support the last three years are given bebw:
prices for wheat, paddy and groundnut for

Crop Marketing Year (Rs. Price quintal)

Wheat 1988-89 173

1989-90 183

1990-91 215

Paddy (Common) 1988-89 160

1989-90 183

1990-91 205
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Crop Marketing Year (Rs. Prhe quintal)

Groundnut-in-shell 1988-89 430

1989-90 500

1990-91 580

RPI AaS(ai12I Sr /WqSo rSa  
b9(mom Aki2

2570. SHRI SRIKANTHA DATTA 
NARSIMHARAJA WAOiYAR: Will the Min
ister of COMMUNICATIONS be pleased to 
state:

(a) whetherthe Centre for development 
of Telematics (C-Dot) has drawn up any new 
programme for Eighth Plan:

(b) the amount allocated for C-Dot to 
implement those programmes; and

(c) the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) The amount proposed for allocation 
for C-OOT programmes for the 8th plan is 
Rs. 230 crores

(c) Major products covered in the devel
opment programme of C-DOT are given in 
the Statement given betow.

Products Covered in the Devehpment 
Programme of C-DOT for the 8th Plan Pe
riod

A. Switching

1. 2S6PPBX

2. 256 P RAX with ILT features

3. 512 P RAX (Single Base Module 
Exchange)

4. Max-L (upto 20,000 lines with 
4:1 concentration)

5. MAX-XL (upto 40,000 lines with 
4:1 concentration)

6. TAX (Trunk Auto Exchange)

7. ILT (Integrated Local cum Trunk 
Transit Exchange)

8. Telephone

9. Computerised Trunk Manual 
Exchange (CTMX)

10. CCITT No. 7 Signalling system- 
introduction in C-DOT-OSS prod
uct family.

B. Transmission

1. 10 Chi. Digital UHF

2. 120 Chi. Digital UHF

3. 30 Chi. Digital UHF

4. 140 Mb/s MUX

5. 2/8 and 814 Mb/s MUX
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6. SONET (Synchronous Optical 
Network)

7. 2 Mb/s 6f OLTE (Optical line 
Terminal Equipments)

8. 6.4 and 15 GHE RF sub-system

9 .' Modems/Supen îsory

10. SBRTN (SatelIHe Based Rural 
Telegraph NetwoiK)

11. TDMA (Time Diviston Multi Ac- 
)

qiTekS&2I2o Sr A')moake)
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12. VSAT (Ve7  Small Apertute Ter
minals Satellite)

13. * Satellite signal processing

14. TDMA-Point to Multipoint 
(TDMA-PMP)

15. Single Channel Radio

16. 2/15 Shared Radio

17. 6 Channel UHF

18. 8/64 and 4/32 shared Radio

2571. DR. ASIM BALA:
SHRI SRIKANTHA DATTA 

NARASIMHA RAJA 
WADIYAR:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether steps have been taken by 
Government to promote fish productkm both 
in the inland and marine sectors;

(b) if so, the achievement made in that 
regard in the last three years;

(c) whetherGovernmenthaveset higher 
target for the fish produdbn in both sectors 
in the Eighth Plan; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NmSH KUMAR):
(a) Yes, Sir.

(b) Level of fish productk>n achieved 
during the last three years is given below:

Year Marin0 Inftnd Total

(h  lakh tones)

1987-88 16.58 13.01 29.59

1988-89 18.17 13.35 31.52

1989-90 20.58 13.92 34.50

(Provistonal)
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(c) and (d). Fish production twg*l for 
ttM VIII Fiv* Y«ar Plan is yet to ba finalisad.

AaStseokS2 Sr A iaok9kM '2 8iais2'

2572. SHRIA.K.ROY:WiNthaMinist«r 
of AQRICULTURE be piMBad to rafw to the 
raply given on 24th May, 1990 to Unstated 
Question No. 1038S, ragarding Consump
tion of fertilizer in Tea Gardens and state:*

(a) the source of crude from which 
naptha Is produced at BaraunI attd the route 
by which the crude is brought there;

(b) whether the same could be used in 
North Bengal to produce fertilizer at less cost 
for use m that Area;

(c) Whether Government would explore 
this prospect in the Eighth Five Year plan, 
and

do not propose to sat up a fertiliser plant in 
North Bengal based on feedstock derlyad 
from prude oil.

deFs9ae2O2o Sr q./ 8s)e) '2 qeLo9

2573. SHRI RAM BHAPUR SINGH: 
Win the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) the percentage rise in the number of 
DTC commuters at tiie end of 1989 as 
compared to rise at the end of 1988;

(b) the percentage of commuters re
quirement met by DTC at present and the 
steps taken to improve its servne; and

(c) the estimated rise in the number of 
DTCcommutersby theendof 2000 A A  and 
the perspective plant to meet the require* 
ment̂

(d) If not, the reasons therefor?

THE MINISTER OF STATEIN THE 
DEPARTMENT OF'RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA);
(a) The crude oil from which naphtha »  
produced at Barauni is from the North-East
ern regnn. This is transported by pipeline 
which passes through North Bengal.

(b) to (d). Crude oil cannot be used to 
produce fertilisers uhless refined in a refin
ery to produce naphtha or fuel oil. It wouM 
not be economicai to set up a refinery and a 
plant in North Bengal to produce fertiliser, 
when the requirements of nitrogenous f ertil- 
Isers in that area are met by productkm in the 
existing Namrup fertilisers plants. These 
plants are based on natural gas which is a 
more economk»l feedstock that naphtha or 
fuel oil. Besktes, non-utilisation of natural 
gas woukf result in flaring of a precious 
resource. For these reasons, Government

THEMINISTEROFSURFACETRANS- 
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN): The 
percentage increase hi DTC commuters in 
the year 1989 was 13.03% as compared to 
an increase of 4.06% in the year 1988.

(b) No specific modal-spHt study has 
been done recently In respect of passenger 
trips In Delhi. However, it is estimated that 
out of total number of commuters availing of 
vartous modes of transpprt in Delhi, about 
47% utilise the DTC services. The measures 
taken to improve the sen^k^s have been 
enlisted in the Statement given betow.

(c) According to the trend in the past 
years, the average annual increase in the 
number of DTC commuters has been about 
8.5%. At this rate by the end of2000A.D., the 
number of commuters may touch the figure 
of 1 crore daily. In the event of sole reliance 
on bus system, carrying of these passen
gers wouU require more than 12,000 
buses.
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y.n.bObR.

Steps taken by DTC to improve the 
services:-

(i) In addition to the normal route 
operation on 744 city routes, the 
DTC runs a number of special 
services to caterto specificneeds 
viz.,(1) rural areas. (2) resettle
ment colonies, (3) students 
specials. (4) lady specials, (5) 
railway specials. (6) tourist serv
ices etc.

ensuring proper parking of buses 
at assigned bus stops and edu> 
eating the drivers.

'1&Sao Sr Ae)oke9te)|92)e7oke9te) 
raS1 v Mwn w

2574. SHRI BHABANI SHANKAR 
HOTA: Will the Minister of AGRICULTURE 
be pleased to state:

(a) the names of pesticides/insecti
cides being imported from USA and which of 
them are in the baned list;

(ii) Surveys are carried out from time 
to time and services augmented 
as per traffic needs.

(iii) route rationalisation programme 
has been undertaken on a con
tinuing basis with a view to 
achieve gainful utilisation of re
sources.

(iv) For ensuring speedy clearance 
of traffic at heavy toading points, 
during rush hours, inspectorate 
staff is deputed.

(V) To ensure servfce efficiency on
the routes, besides deployment 
of regular checking staff on line, 
mobile checking squads have 
also been pressed into active 
servbe.

(vi) For the convenience of lady
passengers they are altowed to 
board the buses from exit gate.

<vii) Periodk: drives are launched for

(b) the quantity imported during the last 
three years and the value thereof; and

(c) thte reasons for import of such Insec- 
tiddes/pestickles which are banned in USA?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NIT1SH KUMAR):
(a) and (b). The names of insectickles 
imported from USA during the last three 
years (1987-88 to 1989-90). alongwith their 
quantity ad value, as furnished t)y the import
ers are given in the statement given betow. 
Of these only Captafol is in the baned list of 
EPA, USA published in 1990.

(c) in our country captafol use is re
stricted only as a seed dresser. This decisron 
is based on the recommendation of the Expert 
Committee constituted by the Government 
Since it is allowed for productton and usage 
in the country with the above limitation, import 
is also allowed from USAor any othersource. 
It is imported to supplement availability 
through indigerous productton.
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ITranslatiorii

OimLi 8iooik9S2) '2 8yQD r.8A i2t  
/'€Q

2575. SHRiTEJNARAYAN SINGH;
SHRI OEVENORA PRASAD

YADAV:

Will th« Minlstsr ol HOME AFFAIRS ba 
pleased to state:

(a) thetotalnumberolMahilabattalbns 
in Central Reserve Police Force;

(b) whether Mahila tMrttalions we also 
proposed to be formed in B.S.F., I. T. B.P. 
and C.I.S.F. on the lines of C.R.P.F.;

(c) if so, the dtfails thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) .One Battal
ion.

(b) to (d). No, Sir. In view of the role to 
be performed by BSF, ITBP and CISF, it is 
not considered necessary to raise Mahila 
battalions for these Forces.

lEngUsm

AaS&S)ik oS de&eik biie2okik yiaTkei0 
Oik2oi2i2Si n7o

2576, PROF. K. V. THOMAS: Win the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the umbarof time Essential Service 
Maintenance Act has been used after 1 
January, 1990;

(b) the reasons for using Essential 
Services Maintenance etc;

(e) whether aN Central trade union have 
protested aoainst the use df Essential Serv
ices Maintenance Act; and

(d) whether three is any proposal to 
repeal ffieESMA?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). After 
1 January, 1990, three orders were issued 
by the Central Government, in public inter* 
est, prohftMting strikes in essential services.

(c) Information is being collected and 
will be laid on the Table of the House.

(d) The present life of the Act is due to 
expire on 22nd Septemt>er, 1990.

.eaaSa9)o) 92 /s)oSt: '2 As25ih i2t  
Ui12s9 i2t ui)m19a

2577. SHRI P. C. THOMAS: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the numt)er of terrorists who have 
been taken to custody in Punjab and Ka
shmir during the past three months; and

(b) the number of Pakistanis out of 
them, if any?

THE MINISTER OF STATE IN THE 
MINISTRY OF riOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) According to 
available infonnatton 506 persons and 704 
persons were taken into custody for terrorist 
activities in Punjab and Jammu & Kashmir 
respectively, during the months of May, June 
and July, of this year.

(b) Investigattons have not revealed 
any of the above terrorists as having Paki
stani nationality.
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ReI) 'oe1 /i&o9S2et ’Aemkke L9 8 9( P9 
ci:e v&N8ai2‘

2578. PROF YADUNATH PANDEY: 
Win the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether Government’s attention 
has been drawn to the news item published 
in 'Jansatta' dated 21 May, 1990 under the 
caption * pehle hi begad gaye upkaran*;

(b) if so, the details of annual expendi
ture t>eing incurred on the purchase and 
maintenance of these equipments; and

(c) the defects noticed in these equip
ments and the action tal<ento fix responsibil
ity In this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes Sir.

(b) The information is being collected 
and will be laid on the table of the House.

(c) Some of the equipments became 
faulty during the operation which were re
paired under warranty clause and set right. 
The question of talking action to fix the re
sponsibility does not arise.

ymSao .ea1 ijom  rSa Asaek9iO Sr 
n(a97skosaik 92&so)

2579. SHRI KUSUMA KRISHAN 
MURTHY:

OR. U^XMINARAYAN PAN- 
DEYA:

SHRIGANGACHARALOOHi;
SHRI DALPAT SINGH PAR- 

ASTE:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whetherGovernmenthaveadvanced 
short-term loans to some States for the 
purchase and distribution of agricultural 
inputs such as fertilizers, seeds and pesti
cides; and

(b) if so, the details thereof. State-wise?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) A statement indicating the amount 
of short-term loans sanctioned to States for 
Kharif, 90 season is given below.

STATEMENT

Short-term hans released to Slates during Kharif 1990 season

(Rs. in cnms)

SI. No. State Amount

1. Andhra Pradesh

2. Kamataka

3. Kerala

K«w€;

11.50

2.00
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(Rs. m otOfBS)

SI. No. Srafe Amount

4. Tamil Nadu 9.10

5. Madhya Pradesh 11.25

6. Maharashtra 19.30

7. Rajasthan 8.60

8. Haryana 5.45

9. Punjab 8.10

10. Uttar Pradesh 17.65

11. Himachal Pradesh 1.45

12. Assam 3.40

13. Bihar 16.40

14. Orissa 8.90

15. West Bengal 17.80

16. Manipur 0.50

17. Meghalaya 0.15

Total: 163.40

roeFsOo h: '2t9i2 y7oe2oO0 oS '2tk0 
i2t AiN oS 8i2 RsSkiia Hii&S2i

2580. SHRI MADHVRAO SCINDiA: 
Will the Ministerof EXTERNAL AFFAIRS be 
pleased to aMle:

(a) whether Indian sdentistft have urged 
to the Government of India and Pakistan to 
banish nuclear weapons from this part of the 
worW;

(b) if so, tiie Government’s information 
about Pakistan’s response thereto; and

(c) the Government’s reactton thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS (SHRI 
HARIKISHORESINGH);(a) Yes. Sir.

(b) and (c). Government of bKiia do not 
believe that the problem posed by nuclear
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waapons can be soivsd on a bilateral or 
regional b u b  as the threat posed by these 
weapons has a global dimension. There is 
no Information as to the Pakistan Cover- 
ment's response to the appeal from tiie 
group of sdentlsts.

beei&e Sr .eaaSa9)o raS1 ASk97e cs)C
oS M  '2 As25ih

2581. SHRIBANWARILALPUROHIT: 
Win the Minister of HOME AFFAIRS be 
pleased to stale:

(a) whettierGovernmentare aware that 
dreaded terrorists in Punjab have escaped 
from the polioe custody In ttw month of July, 
1990;

(b) if so, the detaib thereof;

(c) whether any action has been taken 
l)y Government against the off idais respon- 
stile therefor; and

(d) If so, the detaib thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) to (d). The 
Mormation b being ooReded and would be 
laid on the tattle of the House.

[Tfarafatfbn]

h2&re1e2oiokS2 Sr As2kih' pi2(si(e '2  
Brkkeki9 HSaN '2 As25ih

2582. S. ATINDER PAL SINGH; Will 
the Minbterof HOME AFFAIRS be pleased 
to stale:

(a) whether the official woik in all the 
departments of the Government of Punjab b 
canled out in Pui^abi language under the 
Punjab Offidai Language Act, 1967;

(b) H not, the reasons therefor and the 
reasons for non^pbmentation of thb Act in 
alltha departmems; and

(c) the department-wise percentage of 
work being carried out in the official lan
guage?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) and (b). 
Punjabi language b being used in the admin- 
btrative work of various Departments of the 
Government of Punjab, as required unitor 
the Punjab Official Language Act, 1967,* in 
varying degrees. The main reason for not 
carrying out the entire work in all the Depart
ments in Punjabi language so far has been 
lack of adequate efficbnt stenographic serv
ices in P u r ^ .

(c) As par InfbrmaHon available with the 
Government of Punjab, the pereentage of 
work being done in Punj«bi in the following 
D^Mvtments b Indlcaied against each:

Nam9ofD0partmmtt pensenttige

r%-rOnM 85

Excise & Taxation 

HeaRh .

Irrlgaibn & Power 71.2

65.8

72.3
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Name of DBpaitmant percentage

industrws 73.9

Deputy Commissioner Offices 80.8

Small Savings 40

Industrial Training 86.6

Forest 83.4

Town Planning 69

Public Health 714

Cooperative 74.4

Prosecution & Litigation 67

Employment 80.8

Welfare 75.2

Food and Civil Supplies 82.2

Education 86.2

Treasury 82.8

Public Relattons 87.2

Fisheries 82.6

Animal Husbandry 84.4

Transport 62.9

Ex-Gratia Paymant to Families of 
Persona KiHed in Punjab

2583. S. ATINDER PAL SINGH: 
SHRIKIRPAL SINGH:

WiilthelMinisterof HOMEAFFAIRSbe 
pleased to stale:

(a) the number of cases in which ex- 
gratia payment/relief to the families/depend
ents of those liilied by terrorists in Punjab 
has not been granted so far; and

(b) the time by which the relief is likely 
to be given to them?
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODHKANTSAHAY):(a)and(b). Infor
mation is being collected from the Govern
ment of Punjab and wilt be laid on the Table 
of the House.

[English]

Antl-Pollutlon Measures In Delhi

2584. SHRI R. N. RAKESH:
SHRI MANIKRAO HODLYA

GAVIT:

Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether the pollution check of vari
ous kind of vehk;tes started by the Unnn 
Government in the capital is not applicable to 
Delhi Transport Ck>rporation buses; and

(b) if so, the reasons therefor?

THE MINISTEROFSURFACE TRANS
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN): (a) 
No, Sir. Directorate of Transport, Delhi 
Administratton has been conducting checks, 
for compliance of pollution standards, on 
vehicles, including houses of the DTC.

(b) Does not arise.

[TranslaiiorU

O9)s)e Sr QSae9(2 n))9)oi27e h:  
fia9Ss) '2)o9oso9S2)

2585. SHRI K. D. SULTANPURI: 
PROF. VIJAY KUMAR

MALHOTRA:
SHRI BALVANTMANVAR;

Will the Ministerof HOME AFFAIRS be 
pleased to state:

(a) the number of institutions in the

country receiving foreign assistance to im
plement various social welfare programmes;

(b) whether instances of misuee of 
foreign assistance t>y these institutions have 
come to the notice of Government:

(c) if so, the details thereof; and

(d) the steps taken to stop the misuse of 
foreign assistance?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) As on 30.6.90, 
12734 associatbns/organisations have been 
registered under Foreign 
Contributk>n(Regulatk>n) Act, 1976, to re
ceive the foreign contribution to implement 
vartous social welfare programmes.

(b) to (d). The associations/organisa
tions having a definite cultural, economic, 
educational, religious or social programmes 
and who receive foreign contributions, are 
required to send the intimattons in the pre
scribed form and within a stipulated perk>d. 
They are also required to receive such for
eign contributkins only through one speci
fied bank account and to send the audited 
accounts duly certified t>y a chartered ac
countant. Action is taken against the default
ing associations for contravention of the 
provisions of the Act. As on date 27 associa
tions/persons have t>een prohibited from 
accepting any foreign contribution and 40 
associations have been ordered to obtain 
prior permisston before accepting any for
eign contribution under the Act.

[English]

y7me2oe oS csiai2oee b1&kS:1e2o oS 
n(a97skosaik pihSsa

2586. SHRI RAMESHWAR PRASAD: 
Win the Minister of AGRICULTURE be 
pleased to state:
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(a) whsthsr Government hav* formu- 
iated any scheme to guarantee employment 
to the agricultural labourers throughout the 
year wHh minimum wages; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT IN THE MINISTRY OF AGRICUL
TURE (SHRI UPENDRA NATH VERMA): 
(a) and (b). Finance Minister in his budget 
speech for the year 1990-91 has announced 
that a beginning of an Employment Guaran
tee Scheme will be made for the drought 
prone areas and areas with acute problem of 
rural unemployment in selected areas of the 
country. The details of the Scheme are being 
worked out.

12.00 hrs.

[Translatior^

(Intampthns)

MR. SPEAKER: Khunainaji, please take 
your seat. You willget theoppoitunity. Vijayji, 
please take your seat. Your notice has been 
received.

{Interruptions)

[English]

MR. SPEAKER: Pleasetakeyourseats. 
Shri Dinesh Singh.

PROF. P.J. KURIEN (Mavellkara): Sir. 
please aHow me only one minute.

MR. SPEAKER: Yes. Mr. Kurien.

PROF. P J. KURIEN: Sir, I am really 
glad that Mr. Gujral is here, he has come 
back.

MR. SPEAKER: He has written to me

that he is going to makes statement at 4^00 
p.m.

{Intemjptions)

PROF. P J . KUREN: The entire House 
wants to know...

MR. SPEAKER: Mr. Kurien. Mr. Gujral 
is going to make a statement at 4.00 p.m. Let 
us hear Shri Dinesh Singh.

PROF. P.J. KURIEN: He is here.

MR. SPEAKER: He had already written 
to me that he is going to make a statement at 
4.00 p.m. sharp

Now, Mr. Dinesh Singh.

SHRI DINESH SINGH (Pratapgarh): Mr. 
Speaker, Sir, on Monday with your permis> 
Sion I had raised the question of privilege 
against the hon. Minister for Informatton and 
Broadcasting and Parliamerrtary Aitairs and 
submitted to you a motion of privilege against 
him for censoring *Khula Maneh"programme 
despite the commitment that he made In this 
House that he would not censor it. He has 
tried to take shelterunderthe word that it was 
not 'censored’, but that It was 'edited'. Now. 
the hon. Minister for Information and Broad
casting should know tfie meaning of these 
two words! 1 English. OthenMise he should 
look it up in the dictionary. *Editing' is only 
taking out or adding words to reinforce whet 
the writer or the speaker has said. It is not 
taking out the whole thing which is inconven
ient to the Minister. *Censoring’ is taking out 
the whole subject which is inconvenient to 
the Minister or to the Government Now the 
points that I had made. Sir. have been fortu
nately reinforced by an hon. Minister of the 
Government, the Minister of Railways, Shri 
George Fernandes, who was the Chief guest 
atthatfunctton and. Sir. I should like to take 
this opportunity to congratulate him for ex- 
pressirHil his views boWly both in Khula
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Munch* and in the newspaper. He has not 
taken shelter under play of words which the 
Minister of Information and Broadcasting 
has attempted to do. it Inings to my mind 
another Minister for Information and Broad
casting whom the infamous Hitler hed se
lected, and he did exactly the same thing that 
this hon. Minister is trying to do editing and 
censoring. This is not the way to censor in a 
democratic countiy. (Interruptions)

MR. SPEAKER: I will see your privilege 
motion and tften I will come to a decision.

SHRIDINESH SINGH: Sir. the point I 
would like to place t>efore you is that when 
Mr. George Fernandes was specifically asked 
whether he agreed with the hon. Minister’s 
statement that this was ‘editing’ and not 
'censoring*, he saM: ’’No, I do not."Therefore 
we have a courageous Minister even in this 
Government.

SHRIRAMNAIK(BombayNorth); There 
were no such Ministers in the prevtous 
Government.

{fnterrupthns)

SHRI DINESH SINGH: My diffkuiity is 
Mr. Upendrahappenstobeapersonalfriend 
of mine and therefore I find it very diffk;ult to 
find words to say against the deed that he 
has performed.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir, there is an agreement be
tween us that he shouM keep in news every
day.

SHRI DINESH SINGH; I realise his dif
ficulty in trying to shelter a policy of the 
Government, in fad all policies of the Gov- 
emment, against popular criticism and this is 
exactly what censorship is all about, Mr. 
Upendra. Now, this Government in which 
Mr. Upendra is a distinguished Minister has 
talked of free expressnn. it has now brought 
in a Bill to give freedom to eiectnonic media 
and therefore all kinds of doubts creep into 
our mindsas to their sincerity. (Interruptbns)

Sir, i am only trying to assist you in 
coming to a decisbn.

MR. SPEAKER: Let us save the time of 
the House.

SHRI DINESH SINGH: Sir, this is not a 
party matter, i am not raising an issue on 
behalf of the party. I am raising an issue that 
concerns this House as a whole, whether 
Ministers can come conscnusly to speak 
untruth here and mislead the House or 
whether this House will functbn on the basis 
of certain dignity when the Ministers come 
and speak with a sense of responsibility, so 
that their statements made in this House 
woukJ carry credibility not only in this House, 
but outside also and aH over the worki. What 
we are seeing is a drama in which the dignity 
of the House is being brought down because 
Ministers come quite casually and with great 
bravado make statements consciously know
ing that they are untrue. Sir. it is not a 
questnn of some clerk or organiser in the 
Doordarshan who may have taken some
thing out from the statement that Mr. George 
Fernandes has made. This 'editing’ as Mr. 
Upendra has put it and 'censoring' according 
to ail of us, has consck>usly been done by the 
Minister himself despite the protestatkm 
made by Mr. George Fernandes. He said, he 
kept on protesting not to take anythirtg out of 
that and yet the Minister comes to this House 
and tries to play on words and misleads the 
House. I am only trying to assist you. H you 
wish we can have a debate in this House on 
this, but it wouU be very much eastor if you 
wouM Immediately refer H to the Previiegee 
Committee so that this matter can be thrashed 
out there.
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MR. SPEAKER: I hava got another 
notic* o( priWlage motion from Mr. Jan- 
ardhana Poojary. t toid you that it is und«r my 
consideration, but you can maite your sub> 
mission.

(Intem^abns)

SHRI JANAROHANA POOJARY 
(Mangalore): Sir, it is a very serious matter. 
It had attracted tfie attentbn of the entire 
nation including the media. Here is a case 
where the hon. Minister had categorically 
stated that he stood i>y his statement which 
he had made in the other House also saying 
that he ‘edited’ and not ‘censored'. That is 
what he has stated in the other House and 
here also. What is the meaning of censor* 
ship? As perthe Oxford Dictionary meaning, 
censorship means *an official to examine 
goods, telegram, letter and films with power 
to delete." The authonty to delete is the heart 
of censorship. He has deliberately deleted 
and suppressed certain things which he found 
that It was not convenient for the Govern
ment. His own colleague had telephoned 
from Bangalore also saying "Mr. Upendraji, 
please see that everything is reproduced 
without any cut or suppression. I will face it 
and I will stand by it I can take care of it.” Not 
only that, in the discussion with his col* 
leagues also, it was found out, as reported In 
the "Indian Express* today, in the interview 
given to...

{Intenvpthns)

MR. SPEAKER: Please conclude. I do 
not want you to go into the merits of the case. 
It is no use quoting the dictionary meaning of 
censorship.

SHRI JANARDHANA POOJARY; The 
Minister in charge of Railways is asiting his 
colleague to present a truthful and faithful 
presentation of the programme to the nation 
but the Minister who is In charge of Informa
tion & BroadcaMing is suppressing it and

deleting certain words. His is suppressing 
and deleting certain things. (Intdiniplloniit

MR.SPEAKER:Pteaseconclude.lhave 
told you that your motion of privilege is under 
my consideration. I do not like that you 
shouki go into the merits of the case. You 
have menttoned it.

SHRI JANARDHANA POOJARY: Now 
It is for you to consider whether it is a privi
lege motton or not.

MR. SPEAKER: That is exactly what I 
say. I do not want to pre judge the issue.

SHRI JANARDHANA POOJARY: Al
ready privilege motnn has been given ear
lier. Today after seeing the report of the 
Indian Express, I also gave a notice. Now 
sufficient time was available for you to get 
the information. My colleague Shri Oinesh 
Singh has given notice. We want the ded- 
son now itself.

MR. SPEAKER: Shri L.K. Advani will 
now speak.

SHRI LK. ADVANI (New Delhi): So far 
as this "Khula Manch* episode is concerned,
I regard it as indefensible. But, Sir, I have 
risen at the moment only to draw your atten
tion to the fact that under Rule 222 of the* 
Rules of Procedure which relates to the 
question of privilege, it is for you first to 
decide whether consent shouki be grantqfl 
to the Member who has given notk;eto raise 
the matter. It has been happening in this 
House and I have twen watching it that even 
before you decide whether there Is a prima 
facie case warranting giving consent or not, 
the matter is raised and all kinds of things are 
said and a kind of discussion goes on which,
I submit very humbly, is contrary to the 
procedure lakf down and, therefore, my plea 
is that here two notices have been given. But 
the Members have spoken, not once M  
several times during the past two or three
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days. It is for you to obtain an explanation 
from tha Ministsr concerned and then come 
to a conclusion whether consent should 
begranted. H consent is granted, then we 
also have very many things to say about It. 
We win say on that occasion, but not in this 
adhoe, casual manner any one rising and 
mentioning his point This is may brief sub- 
misston. (Intsrruptbns)

SHRIVASANT SATHE (Wardha): Sir. 
what is your ruling? I am on a point of order.

MR. SPEAKER: My ruling is that the 
notice is under my active consideration.

(bawruptions)

MR. SPEAKER: My ruling is th a t it is  

u n d e r my co n s id e ra tio n . What is  th e  point of 
O ld e r?

SHRI VASANT SATHE: Sir, just how 
hon. Shri Advani has brought to your notice 
Rule 222.

MR SPEAKER: it was quoted by Shri 
Advani. (Intmnptions)

{Intatrvptions)

SHRI VASANT SATHE: Sir, the very 
fad that you were pleased to allow Shri 
Dinesh S i ^  the other day to state what the 
Privilege Motbn was shows Kindly see Rule 
222...

(Mtmjpthns)

Please have the Rule with you. Rule 
222 says:

*A member may, wHh the consent of 
the Speaker, raise a question in v d v in g  

abreach of privilege either ofa member 
or of the House or of a Committee 
thereof."

So. the moment you were pleased to 
aUow hon. Shri Dinesh Singh to raise it in the 
House, your consent to falsing It is given.

MR. SPEAKER: Mr. Sathe, you leave it 
tome.

{hitemjptions)

SHRI VASANT SATHE: Otherwise. In 
your Chamber itself earlier you could have 
said that he could not raise it. Youcoutdhave 
said that way.

MR. SPEAKER: There is no point of 
order.

SHRI VASANT SATHE: There is a point 
of order. The point of order is this... (/nfer- 
rupthn^ Fburdays have gone by now. There 
is nothing more required... (Intorrufahns) 
Four days have gone by. You have to tell the 
House. You can tell us: *1 reject the consent.” 
I don't mind.

MR. SPEAKER: What is this? You 
cannot force the Spealter to say this way or 
that way

(Marruptbns)

SHRI VASANT SATHE: What more 
evidence is wanted now? Here is the Minis* 
ter, a colleague who has made a statement. 
(Interruptions)

MR. SPEAKER: Mr. Sathe, there is not 
point of order. It is under my consideration. I 
will give the decision.

(Interruptions)

MR. SPEAKER: I wHi give my ruling. 

[Trm ts lt^ ]

SHRI VASANT SATHE: When?
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lEngHah]

MR. SPEAKER; That Icannot say. I will 
giv0 my ruling. It is under my consideration.

{kit^miptions)

f  HRIVASANT SATHE; Are wegoing to 
run this House arbitrarily?

(Intorruptions)

MR SPEAKER; You can meet me in the 
Chamber.

SHRI VASANT SATHE: We met you.

MR. SPEAKER; I have to go through 
the process. You know that. I can’t say off
hand.

SHRI VASANT SATHE: Yes.

[Translation]

What more information do you want? 
Untenvptions)

[English]

MR. SPEAKER: Mr. Akbar, please take 
your seat. I don't permit you. (Interruptions)

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, in Delhi...

MR. SPEAKER: Khuran^, please be 
brief.

SHRI MADAN LAL KHURANA; Mr. 
Speaker, Sir, I will make it short. Sir, the 
employees of AIIMS in Delhi are on indefinite 
strike for more than two weeks, as a result, 
many patients are not able to get treatment. 
But the use of police force to crush Uiis strike 
is depk>rable.

Sir, iwouM like to submit that a meeting 
of the Action Committee was heW under the 
Chairmanship of the Unbn Minister to con- 
siderthelrdemands and it has accepted their 
demands. I wouM like to submit that the 
recommendatkms of the Committee shoukJ 
be implemented. The attitude adopted by 
the Govemnnent to crush this strike is not 
proper, it will not be proper to crush any 
strike. It will only creat a sense of frustratton 
in them forever. I woukJ like to make two 
requests in this connectton. The first is that 
the Prime Minister shoukl inten^ene In the 
matter and try to solve the problem inconsul- 
tatton with the concemed ministry and the 
second is that the Home Minister should stop 
the Delhi Police from crushing this strike. 
(Intemptions)

SHRI HARISH RAWAT (Aimora): It is a 
very vital issue. Notices have been issued to 
the employees and they have been dis
missed from services. I have given an Ad- 
joumement Motion in this regard. Shri Khur- 
ana should support it. {Infanvptions)

SHRI L.K. ADVANI ( Neyv Delhi); Mr. 
Speaker, Sir, this is not only an issue of 
strike, but also an issue concerned with the 
future of a premier organisation like AIIMS. 
There is no other institution in the countiy 
like this. The strike is going on in this institu
tion regarding petty demands of employees,
I shall not go into the controversy whether 
the employees on strike are wrong or right 
but I would definitely like to submit that they 
had two main demands. In 1984 there was a 
cadre review, but some employees were left 
over. So it is the demand of these employees 
that their cadre shouki also be reviewed. A 
committee was constituted under the Chair
manship of the Dr. Tandon and it gave its 
recommendatk>ns. Now, it is their demand 
that the recommendatbns of that committee 
shoukl be implemented. I agree If the recom- 
mendatton of this committee are imple
mented, the Joint Council will also inten̂ ene 
if» the matter and it may affect the otherr
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interests. In my opinion, this strik» may come 
to an and if tlie cadra of tha iaft ovaramploy* 
aas is also reviewed. For two-three times, I 
have requested the Prime Minister, the Fi* 
nance Minister and the Health Minister. This 
is the first time, I am pubiidy speaking about 
it, because I thinly that it is not justified to 
destroy the functioning of such a big institu
tion for a small amount of Rs. 5 lakhs or 9 
lakhs. So, I wouM like to request tha Govern
ment to find out some ways for amicable 
settlement with the empbyees so that the 
strike may be called of at the eariiast. Police 
excesses on the employees for crushing 
their strike are highly improper, (htemjp- 
tions)

[Engtm

SHRi SOMNATH C H A TTER JEE 
(Boipur): We also support him. We want the 
Government to start negotiattons immedi
ately and resolve this matter.

[TranslaVon]

SHRI HARIKEWAL PRASAO (Satam- 
pur); With your permissbn, I would like to 
submit to the hon. Members of this House 
that there is gymkhana dub in Delhi estab
lished by the British people in 1913. As per 
rules of that dub. no one can enter there in 
Indian dresses. In this regard, I wrote a letter 
to the Hon. Prime Minister in May urging him 
toconsMerthe issue and take over that dub. 
In reply to my letter, the Hon. Prime Minister 
wrote that he i$ getting the matter enquired. 
I met him on 20th in this regard and asked 
him as to why the matter has not been 
investigated so far. When I told him that no 
one can enter that gymkhana club in Indian 
dresses, he was surprised. He asked me 
where this dub was? I toU him that H was 
tocated in Delhi. If no informatk>n is given to 
us on 23rd till 4 O'dock I atong with my 
friends will enterthat dub in Indian dress-up. 
I am mentioning it here with your permisston. 
I wouU like to request that... {bitorrvptions)

MR SPEAKER: You have finished. 
Please take your seat.

SHRI HARISH RAWAT: Only for the 
sake of Rs. 5.7 lakhs the Government is 
creating problems for all the patients. The 
entire House is unanimous in this regard 
exduding the Government. (Intemptions)

MR. SPEAKER: All the Cabinet Minis
ters are listening the opinion of the House.

(Interruptions)

SHRI MADAN LALKHURANA: Youmay 
please direct the Government.

MR SPEAKER: What directk>n can I 
give, when the entire House is saying? When 
there is continuous strlce in such an Institu- 
tk>n, the Government win immediately try to 
resolve It keeping in view the opinton of the 
House.

{kOrnvftthns)

SHRI HARI KEWAL PRASAO: I wouM 
like to request that according to a dedsbn of 
supreme court, delivered In 1987. gymkhana 
dub should be taken over by the Govern
ment,

PROF. PREM KUMAR DHUMAL 
(Hamirpur): Mr. Speaker, Sir. I would like to 
draw the attentton of the House and the 
Government towards the handicapped per
sons, who held a rally at Boat Clubyesterday 
in heavy rain. Any other class of the society 
would not have stood in such a heavy rain. 
They were staging rally in heavy rains, when 
I went there ak>ng with Shrimati Subhashini 
All, Shri Girdhari U l  Bhatgava and Shri 
Yadunath Pandey. They were demanding 
that the Government shouM pay attention to 
their problems.

n2J9eo: i2t reia mi) (a9&&et ome 192t)  
Sr omi mi2t97i&&et &eS&ke oS ImS1 hSom
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natura and sodoty have baan unkind, that 
thay would ba daprivad at ^  rasarvatbn 
lacHitiaa. if tha Prima Ministar axtands tiia 
rasawations bayond fifty paraant. Our Wei- 
fara Ministar had givan an assuranca in tha 
i^iya Sabha that a Bill in this ragaid, would 
ba brought in tha Monsoon Sassion. Even 
tt̂ a Prima Minister had given an assurance 
to that affect. On 29.7.90 tha Prime Minister 
has stated that Bill would be brought in this 
regard. The Government is requested to 
taka necessary steps to solve their prob
lems.

SHRIMATISUBHASHINIALI (Kanpur); 
Mr. Speaker. Sir, through you, I wouM defi
nitely like to add one more point to what my 
learned friend has saW right now, so that the 
injustice being metedouttothe handicapped 
people becomes dear to one end an. 
Throughout the country, the harMicapped 
people, aspectally the blind are subjected to 
humiliatkm whenever ttiey go to appear for 
examin^ns Ilka tha I.A.S. This happens 
despite the fact that they are duly called to 
appear in the exam and they have the nec
essary roll number with them. They are thrown 
out of tha axaminat»n hall by saying that 
they have no right to appear in such exami
nations. These people had demanded that 
such examinatkms shouM be conducted and 
they should be allowed to take their exams in 
Braille but the Government has rejected this 
demand. They are being subjected to such 
injustk».

MR. SPEAKER: Alright, now you please 
take your seat.

SHRIMATI SUBHASHINi ALI: I wouM 
lika tha entire Housa to condemn It in the 
strongest possible terms. The Government 
should try to attend to their problems, at the 
earliest. (IntarrufOhn^

MR. SPEAKER: Pleasaaitdown (frifar-

M a SPEAKER: You please taka your 
seat. You have all stood up, you shouW not 
act in this manner. It is not proper on your 
part to stand up, whenever you feel like 
doing so.

(Interwptiona)

MR. SPEAKER: You please tsrite your 
seat. I win call you.

PROF. VUAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Speaker, Sir, yesterday, 
in Oelhi, an innocent person was killed by 
some policemen in a police statton and the 
police themselves have admitted that the 
person killed was innocent and that he was 
not caught by the polk^, in connectton with 
any case. The police has stated that the 
person concerned had come to stay in the 
police statkin, on his own. Now the question 
Is why a person would go to stay in a pdk» 
station, on his own? The people of that area 
are agitated over the killing of that person in 
the police statton and a complete bandh is 
tMing ot»erved in that area as a protest 
against this act. Thousands of people are 
staging a 'dharna’ there, with the dead body, 
of the victim in their mklst. I demand that a
C.B.I. inquiry be ordered into it. The police 
officers posted in that area shoukl be sus
pended immediately and adequate compen- 
satton be pak) to the family of the deceased.
I wouM like the hon. Home Minister to give a 
satisfactory explanation for the occurence of 
such incklents, because going by the num
ber of deaths taking place in polne custody. 
It seems that the police have become a law 
untothemselvas. KtheHomeMinisterfailsto 
check this tendency in the police and if such 
killings will continue in polkse statnns, where 
will it lead us to? You please at leist ask the 
Home Minister to explain the position in this 
regard. {lnt»mjptlon^

MR. SPEAKER: You please take your 
seat. I am coming to that. Mr. Kalka Das, you 
please conclude within a minute.
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SHRI KALKA DAS (Karol Bagh): Mr. 
Speaker, Sir, durirtg yesterday’s heavy rains 
in Delhi, at about four o’clock, three people 
died in a wall collapse in the Kathputli colony 
in my area, which is mostly inhabited by poor 
and neglected artists. Five persons were 
seriously injured in that aockient and their 
conditton is said to be critical. The four-feet 
high railings adjoining the wall also collapsed 
as a result of this rain. It was built only one or 
one and a half years back. The collapse of 
the wan in such a short span after its con- 
structton can be attributed to the fact that the 
materials used for its construction were not 
according to the specif icattons and that very 
Httle cement was used for the purpose. As 
the Government is to be blamed for it, it 
shouW immediately order an inquiry into it. 
The contractor and Engineer worked hand in 
gbves with the then Municipal Councillor 
and got constructed such a wall that its 
collapse not only claimed the lives of three 
persons, but even the railings adjoining it 
came tumbling down ah>ng with it. I request 
that an inquiry be conducted into it and as per 
the polcy of the Government Rupees one 
lakh to the Kith and Kin of each of the dead 
persons, and Rupees thirty thousandtoeach 
of the injured shouW be paid by way of 
compensation. Further stringent punishment 
shouM be given to those found guilty in the 
inquiry. (Intenvfahns)

MR. SPEAKER: You please sit down 
why are you repeating the same thing?

(Intenvpthns)

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Speaker, Sir, you are social
ist and the poor people of this country have 
akjtof expectations from you. In yesterday's 
heavy rains in Delhi, eight people were 
crushed underthe debris. Whilethreepeople 
died on the spot, five seriously injured people 
are lying in a critical oonditk>n in the Dr. Ram 
Manohar Lohia Hospital. The Government 
on its part has not made any arrangement to

provMe relief to the affected In this case. I 
want to ask. whether, when in other places in 
this country... {htenvpthns) All these la
bourers betong to Bihar and whenever such 
inckients involving people from that State 
take place, the Government provkies them 
wtth compensation. I urge the Government 
toprovkjeacompensattonof one lakh rupees 
each to the families of those killed and also 
make immediate arrangements to provkie 
them with houses.

MR. SPEAKER: It’s over, now you take 
your seat.

SHRI SURYA NARAYAN YADAV; You 
don't permit me to speak. Five people, in
cluding children have been injured. They too 
should be provkied with relief and the Gov
ernment shouki make the necessary ar
rangements, without delay, {hterri^tions)

SHRI HARISH RAWAT: Mr. Speaker. 
Sir, during the last three rains. {Intern^ 
tions)

MR. SPEAKER: You please take your 
seat. When an hon. Member has been called 
upon to speak, you shouki be patient enough 
to listen to him. This is no way to conduct in 
the House. You please sit down.

(Intenvpttons)

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, during the last three rains, there were 
heavy floods in two rivers viz Ramganga and 
Kosi and also in some parts of the Gangas. 
Destructton on a large scale was caused by 
these heavy fkxjds in Bareilly, Pilibhit, 
Moradabad and also in certain parts of 
Rampur and Nainital. Some hilt areas of 
Uttar Pradesh also suffered heavy damages 
as a result of terrible landslMes, that occured 
simultaneously. {Interruptions) The 
Neelkanth area of Garhwal also suffered 
heavy damages and many pilfp’ims were 
killed in these landslides, but the Central



461 MU»nAnsw0t$ BHAORA1.1912 {SAKA) VMIten Answtra 4GZ

Govsmmsnt is y«t to provid« any assistance 
to Uttar Pradssh in this regard. Central team 
tias t»en de^Mtched there so far to study 
the gravity of the situation. Today, the situ
ation is pretty bad. Epidemics have spread in 
some areas of Pilibhit, Nainitai and Rampur. 
Dozens of children have died as a result of it. 
I think hon. Members of Parliament repre
senting BareiRy and Pilibhit Constituencies 
would also support my point... (/n(e/np- 
tions)

MR. SPEAKER; Mr. Surya Narayan 
Yadav. you please sH down.

(/arerrupr/bns)

SHRI SURYA NARAYAN YADAV: Mr. 
Speai(er, Sir,) tvifl stand up. You maite them 
announce some relief. They doni even have 
enough doth to lay as shroud on their dead, 
(/nfemftfibns)

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): Mr. Speaker. Sir. 
the hon. Member shoukl uphoM the dignity 
of the House. Regarding what he has saki 
atout the labourers...

MR. SPEAKER; True, he is an hon. 
Member, but he wont uphokJ the dignity of 
the House.

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, you please restrain him {Intem^kms) 
Heavy floods have caused landslkies in the 
hilly areas of Uttar Pradesh which has t>rought 
large scale destruction. Many people died in 
the Neelkanth region. Areas of Bareilly. Pil
ibhit and Rampur Districts of the State are in 
the grip of epkiemics. Hundreds of chiktren 
have lost their lives and cholera has spread 
panic among the people. I wouM tike the 
Central Government to render relief of the 
affected people by sending a Medical team 
there. Secondly, It shouki despatch a Cen
tral Study Team to assess the k»s suffered 
by the State. So that on the basis of its 
recommendations, the Centre can give the 
desired amount of assistance to the State 
Government, whk:h in turn can utilise that 
amount to provkle relief and succour to the 
flood-affected people. I am sure that M.Ps 
from Bareilly and other affected areas will 
also support me in this regard, {himup- 
tions)

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, you please listen to me......
(Int f̂ruptions) ...

MR. SPEAKER; You please sit down. I 
wont listen to you. You please take your 
seat. Unterruptbns)

SHRI SUBODH KANT SAHAY: I re
spect the sentiments and feelings of the hon. 
Member and regarding the questk>n that 
they don't even have enough ctoth to use as 
a shroud, I hereby direct the Delhi Admini- 
stratton to provkte all facilKies to them and 
also to make necessary antingements for 
the funeral rites of the dead. (Intemptfons)

SHRI RAJVEER SINGH (Aonia): Mr. 
Speaker, Sir, this is the second time that 
devastating ftoods have caused havoc in 
Bareilly. Budaun, Pilibhit and Nainitai. But no 
Central Study Team visited these areas and 
they are yet to get any kind of central assis
tance. Epidemics have already claimed 25 
lives in Bareilly District. Partk»jlariy my con
stituency, which is situated between two big 
rivers has not received any assistance so 
far. The assistance being provWed by the 
State Government is a very meagre, it 
amounts to rupees 200/- per head. I would 
like to ask the Central Govemment, whether 
a poorman, whose thatched roof house was 
washed away by the flood can rebuild a 
thatched hut with paltry sum of Rs. 200/-. 
Their financial positten is in dokJwms, the 
crops have got destroyed and the farmers 
aredyingof starvation. Moreover, twteefksod- 
ing of the Ganga has made life hell for them. 
People are dying in large numbers and they
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hava been cut off from the rest of the world. 
I request the Central Gtovemment to draw a 
contingency plan for that area and provide 
financial assistance to thelocalpeople. (Inter
ruptions)

SHRI RAM KRISHAN YADAV 
(Azamgarh): Mr. Speaker, Sir, Large-scale 
land erosion has t£d<en place in the Azamgarh 
district of eastern Uttar Pradesh, due to the 
unabated floods in River Ghagra, for the last 
one and a half months. Several villages have 
been inundated in the flood water rendering 
iakhs of people homeless. (Interruptions)

Mr. Speaker, Sir, despite such condi
tions, the inhabitants of that area are not 
receiving any kind of assistance from either 
the Central Government or the State Gov
ernment. people there are facing innumer
able difficulties due to the acute shortage of 
fodder, drinking water and medtctnes. They 
are finding themselves helpless. I would 
appeal to the Central Government to 
despatch a Special Central Team immedi
ately to assess the situatron there. In the 
mean while a permanent solution to check 
the fkx>ds and the soil eroston in Ghagra 
should be found out so that the people resid
ing in that area can heave a sigh of relief. 
(Irttenvptiona)

[EngSsli]

MR. SPEAKER: Mr. Kumaramangalam.

(Interruptions)

12.42 hrs.

(MR. DEPUTY SPEAKER in the Chaii\

SHRI P.R. KUMARAMANGALAM (Sa
lem): Mr. Deputy Speaker Sir. there is an 
important matter on which discussbn had 
started and not even half the discussion is 
over, namely, Discussbn under Rule 193 on 
the activities of LTTE in Tamil Nadu. Re

cently, developments have been going from 
bad to worse. Nearly 90000 refugees have 
landed today in Tamil Nadu according to 
official records and they have been distrib
uted. They have not been given any sort of 
necessities, let ak»ne any finarK:ial assis
tance. They are not even put in camps. They 
are thrown out literally in vacant fields. Not 
only that, on the 16th August, when the 
President of India was in Raj Bhawan, a 
serous happening took place. One police 
Sub-Inspector shot an Inspector in the Raj 
Bhawan vary cbse to where the President 
was staying. Such is the level of security in 
Tamil Nadu. So, the Discussion under Rule 
193 on the activities of LTTE in Tamil Nadu 
should be taken up immediately. The Ois- 
cussen was heard for about half-an-hour 
only. It is pending now. Therefore, I request 
that it may be referred to the BACto be taken 
up immediately (Interruptions)

MR. DEPUTY SPEAKER: Mr. Agnihotri 

[Translation]

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Deputy Speaker, it is a question 
related to my constituency. Only today, 
morning I have received a telephone call 
from Lalitpur distrk  ̂that about 200 farmers 
have been put into jail and are being tortured 
for non payment of their previous loans. Mr. 
Deputy Speaker, Sir, the farmers are being 
tortured despite the failure of crops for three 
consecutive years, it is onset of rainy sea
son. It is also a notable point that only Rabi 
crop is being cultivated in this regbn and 
kharif crop is not cultivated there. I would tike 
to request that the recovery of ksan shouki t>e 
suspended tillihe Rabi crop is harvested and 
torturing of the farmers shouki be stopped
immediately.

SHRI M.J. jAKBAR (Kishanganj). Mr. 
Deputy Speaker. Sir. I have come to know 
that our Minister of Home Affairs has an
nounced that Rs. I lakh each woukJ be given
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to 30 thousand unempk>y«d youth of Punjab. 
Mr. (>«putySp6ak0r, attof uftareoonoarnMl 
about serious situation of Punjab. Similarly, 
each of us wants to waan the youth away 
from terrorism, but I would like to know the 
source from which such a large amount like 
Rs. 300 crores will be paU. Secondly, by 
throwing away money like this you are giving 
an unwanted signal. There are bts of unem
ployed youth in every constituency of the 
country. What shaH we tell them when they 
too approach us for Rs. one lakh? Shan we 
ask them to indulge in secesstonist activities 
to get this Rs. one lakh. What are you upto 
and from which source will you pay this 
amount? You have not been able to ghw Rs. 
tan thousand to thefarmers. How wouldyou 
ptovkie Rs. 1 lakh each to 30 thousand 
youth? Why this sense of irresponsibility? 
How wouki you control it? The Government 
shouM think over it.

to give relief to these workers... (fntonup-
tions)

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, apartfrom the cyclones 
in Orissa, I had raised this matter yesterday 
also, but it seems that the Minister is not 
respondmg. That is why, this has become a 
serious issue. H the Ministers do not re
spond, what shall we do? This House wiH not 
functk)n. The Ministers are not cooperating 
for the proper functtoning of the House.... 
{Intsmptions)

SHRI ANBARASU ERA (Madras Cen- 
traO:The hon. Mentber, Shri Kumaramanga- 
lam has already raised this issue, the terror
ist activities of LTTE in Tamil Nadu.

MR. DEPUTY-SPEAKER: Then you 
need not raise it.

[English] SHRI ANBARASU ERA: I will just tell 
you the chain of action In one minute.

SHRI A.N. SINGH DEO (Aska): Sir. 
about one thousand retrenched empk>yees 
of the National Project Constructton Corpo- 
ratk>n have been sitting on dhama in front of 
the Sharam Shakti Bhavan for the last three- 
four days. Yesterday, they were completely 
wet in the rain and many of them have fallen 
sick today. The problem is not being listened 
by the Government not only now, but for the 
last three years. The prevtous Government 
and the Corporatbn had retrenched all the 
woikeis and they are only feeding three 
thousand offk̂ ers who are getting Rs. three 
to four thousand per month. When a Corpo- 
ratton is established, its duty is to give work 
to the workers and notto olftoers ak>ne. They 
have retrenched these workers and they are 
Iteding ail the virork done through contrac
tors. hwasonlytoavoklthecontraclorsthat 
this construdton company was formed. 
During the Congress regime this whole 
system of oontradors was Introduced. The 
Minister must Immediately take some steps

MR. DEPUTY-SPEAKER: Notthechain 
of actkin; please be brief.

SHRI ANBARASU ERA: On the 19th, 
Shri Padmnsfeha. General Secretary of the 
EPRLF was massacred ak>ng with sixteen 
other people. Time and again, we have raised 
this issue before this House, but no Minister, 
either the External Affairs Minister or the 
Home Minister, had an iota of interest to 
make a statement here regarding the activi
ties of the LTTE.

Another shocking news is that a rifle 
was found hanging from the tree and a 
playful boy climt>ed the tree and brought the 
rifle down... {IntemvUhns)

MR. DEPUTY-SPEAKER; This is not a 
regular discusston. Please conclude now.

SHRI ANBARASU ERA: Just a minute.
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Sir, when ho operated this rifle, he was shot 
dead.

Sir, ourrishermer« are being iddnapped, 
our custom officials are being kidnapped. 
These are the itind of activities going on in 
Tamil Nadu and this Government shows the 
least interest in this subfect. It is a serious 
problem. The smuggling activities of the 
LTTE in Tamil Nadu are increasing day by 
day. Therefore, unless the Minister of Parlia
mentary Affairs ensures a statement or a 
discussion under Rule 193 on this subject Is 
allowed here, we are not going to leave the 
situatton at this stage. I, therefore, strongly 
urge upon this Government to take action in 
this respect.

[Translation]

PROF. YADU NATH PANDEY (Hazar- 
ibagh): Mr. Deputy Speaker, Sir. I wouU like 
to draw your attention towards the rally of 
blind and handicapped which was heki at 
Boat dub and attended by us. Their condi
tion is very bad. As far as reseivatkm is 
concerned It Is being ghmn to scheduled 
caste, scheduledtribe and backward classes. 
I submit that blind and handicapped per
sons, who areeoonomicalty backward shouM 
also be given reservatton. They had gone to 
Prime Minister’s residence but the secretary 
whom I wouki not Nke to name, dki not altow 
them to meet the Prhne Minister. They are 
being neglectedfor no sinoftheirown. Infact 
they are the victims of mainutritk>n. humili
ation and infertority complex. I wouk) like to 
say that they shouU be altowed to meet the 
Prime Minister. Those who have suffered 
from humiKatbnorinfernritycomplexshoukf 
be helped to overcome this feeling... {Inter' 
ruptions) .

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Deputy Speaker. Sir, the t>lind 
and handk»pped people had staged a 
massive rally yesterday. They canled on 
their procession despite rain. But the admini-

stratnn is not paying heed to their demands. 
During my prevtous tenure as a Member, the 
Government in response to my representa
tion had assured that the handicapped per
sons wouM be given 3% reservatk>n in group 
'C  and group 'D' servtees. When i had raised 
the question in prevous sessnn the admini- 
Stratton had promised for three percent res- 
en̂ ation in group A and B also. The Supreme 
Court has given a ruling that reservation 
must rmt exceed the limit of 50% as a whole. 
Therefore, after making a provision of 22% 
for Harijans, 27% for backward castes in 
accordance with the Mandal Commissbn 
report, there hardly remains anything for the 
Handicapped. The administratton must see 
to it that the reservatnn for the handicapped 
is not affected. (Interri^ions)

[EngBsfH

MR. DEPUTY SPEAKER: Shastriji, you 
have made your point.

[Transbaion]

SHRi YAMUNA PRASAD SHASTRI; A 
few days ago the Prime Minister had prom* 
ised that a Bill on handicapped persons 
would be introduced in this sessfon. But no 
such Bill is in sight. I wouki Ike to request the 
Prime Minister and hon. Minister of Welfare 
that the Bill shouki be introduced at the 
earliest consklering the plight of the Handi
capped.

SHRIJ.P.AGARWAL(ChandniChowk): 
Mr. Deputy Speaker. Sir, I would Nke to 
mentton that in Delhi, (biterruptiorufi

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur); Mr. Deputy Speaker, they want to 
meet the Prime Minister.

MR. DEPUTY SPEAKER; Let me make 
it very dear that on a point as an exceptional
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caM, ono or two Members may be allowed 
to speak. It is not a regular discussioa

{Intimations)

MR. DEPUTY SPEAKER: Whateverthe 
hon. Member Is saying will not go on record.

Onteni4>tions)'

[TranslaUon]

SHRI J.P. AGARWAL: Mr. Deputy 
Speai<er. Sir, the situation of Delhi is pretty 
bad these days. There is no electricity for 8 
to 10 hours during the day. The entire old 
Delhi area remains enveloped in darkness. 
There is no water-supply either. The House 
collapse in rainy season. In my constituency 
a 17 year oki boy has died and an oki woman 
was serk>us!y injured as she sustained head 
injuries. No case has been registered in this 
connection. The Lt. Governor of Delhi is not 
ready to listen to our woes. Will the people of 
Delhi t>e made to suffer? The electricity and 
water supply in Sadar area of Delhi is not 
affected because a B.J.P. candklate has 
won from that constituency. But what is our 
fault? (Interrufahns) ...They call people at 
their homes and Intimkiate them and tell 
them that there is no water and electricity 
supply. H these Bhaitiya Janata Party people 
goon harassing the people like this how they 
wouki expect the people to remain on their 
skle. You have ruined Delhi... (/ntorrup- 
tions)

MR. DEPUTY SPEAKER; I wouM altow 
only one Member atatime. Please be seated.

{Intorruptions)

SHRI ARIF BAIG (BetuI): Mr. Deputy 
Sp«ak«r, Sir, Madhya Pradesh is the largest 
provlrtee of India. But it has no oil refinery

altho'igh a decision in this regaid has al- 
reaoy been taken. Bharat Petroleum Is going 
to sat up an oil refineiy at Khklkiya in Hos- 
hangabad distrk:! of Madhya Piadesh and a 
letter of intent will also be soon issued.

But, Mr. Deputy Speaker, Sir. I have 
come to know from the newspapers that this 
oil refinery is being installed elsewhere in
stead of Madhya Pradesh. I request the Hon. 
Prime Minister to kindly give a consideratk>n 
to this matter so that this oil refinery is 
installed at the same proposed site in Madhya 
Pradesh.

MR. DEPUTY SPEAKER: TeU this to 
the Prime Minister himself.

SHRI JAG PAL SINGH (Hatdwar): I 
had, today, tried to draw the attentksn of the 
hon. Lok Sabha speaker towards this issue 
through a notk» to this effect.

MR. DEPUTY SPEAKER: It will con
sume much time if we conskier every notice.

SHRI JAG PAL SINQH: Doordarshan is 
acting with partiality. A glaring example of 
this fact is that on 20th of this month I had 
drawn the attention of the Govemment in the 
Lok Sabha towards the act of demolHran of a 
mosque in my constituency but Doordarshan 
made no menton of this incident. This is 
because that was the issue of a mosque. 
Doordarshan swung into actbn as and when 
the BJP people raise any issue with regard to 
Ram Janambhoomi and gets their news 
telecast. I submit that an apprehension is 
rising high in the air in this country that the 
hon. Minister Shri P. Upendra, on the in
stance of a former Cheif Minister, is trying to 
turn the Indian Doordarshan into a private 
limited company for the sake of the Bhartiya 
Janata Party. Not a single word is being 
telecast in favour of the Muslims. Mr. Deputy

*Not recorded.
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Speaker, Sir, kindly draw the atterttion of the 
Central Government towards this. I tatted to 
the Minister of Railways and also to the. 
Minister of Home Affairs. The Government 
wants to wait till 200-400 Hindus and Mus
lims are killed there then only the construc
tion of the mosque wiH be started. I demand 
that the Minister of Railways be sent there.

MR. DEPUTYSPEAKER: Do not stretch 
it far please. Other Members also want to 
speak.

SHRIHARIBHAU SHANKAR MAHALE 
(Malegaon); The portrait of Baba Saheb 
Ambedkar has been installed in the Central 
Hall. The portrait has not been shown so far 
in the Parliament News telecast by the 
Doordarshan. At least his face shouki be 
shown by the Doordarshan.

SHRI KALKA DAS (Karol Bagh): Now- 
a-days, the birth centenary of Baba Saheb 
Amt>edkar is being celebrated. The portrait 
that was shown earlier...

MR. DEPUTY SPEAKER; This wouM 
nor do. Please t>e seated. Shrimati Bajpai.

DR. RAJENDRA KUMARI BAJPAI 
(Sitapur): On No. 24 of today's business has 
been enlisted

[EngBshi

Discussnn on atrocities on women in
different parts of the country."

[Translation]

that occupies the last place. DiscusskM> 
on this issue had been started at 4 p.m. 
yesterdtiy but it seems that the Government 
does not intend to hoM discussnn on it 
today. It does not yirant to complete it. That is 
why it occupies the last positkm on the list of 
business. The sitting will be over and the 
Members will leave the House. I request you

to make an announcement that discussion 
on this issue wlH be resumed at 4 p.m. 
Discussnn on this issue shouki be ghmn 
precedence over other business and re
sumed at 4 p.m.

[English]

MR. DEPUTY SPEAKER: I would ask 
the Wh^s of different parties to meet and 
decide and let us know.

[Transla^on]

SHRI YUVRAJ (Katihar); Mr. Deputy 
Speaker, Sir, Bihar tops in mica deposits in 
the country. The Mica Trading Corporatton 
based at Patna has been exporting it. In 
1972-73 the Corporation has made an in
vestment of just Rs. 16 crore and last year 
i.e. in 1988-89 it exported mk» worth Rs. 30 
crores. 1500 labourers have t)een rendered 
unemptoyed after merger with the M.M.T.C. 
I would like to request you to kindly maintain 
the status quo of the Headquarters of the 
Mica Trading Corporation.

MR. DEPUTY SPEAKER: This matter 
demands a thorough discussk>n.

[English]

It should be really an important and 
urgent matter.

SHRI KAMAL CHAUDHRY (HosNar- 
pur): Mr. Deputy Speaker. Sir, an Indian 
Naval Ship. Andaman, had sunk in the Bay 
of Bengal on Tuesday with 128 personnel on 
board. Only 113 have been rescued and 15 
have not been rescued so far. Most proba
bly, it is feared, that they have drowned. It is 
untoMiinale that i ship which was on a 
peace-time training misston, which was a 
routine exercise-it is Petya class vessel-has 
been lost.

May I know from the Prime Minlsler,
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who happens to be the Defence Minister, as 
to what went wiong, as to why proper weather 
briefing was not available, when India does 
have a good equipment fairly comparable in 
the world market for weather monitoring and 
weather forecast. May I ttnowfrom the hon. 
Defence Minister as to whai went wrong and 
what action will be taken to ensure that such 
accidents do not take place.

13.00 hr*.

[Translation]

SHRI S.P. YADAV (Sambhal): Mr. 
Deputy Speaker, Sir, I would like to draw the 
attention of the hon Minister towards the 
vast destruction done in my parliamentary 
constituency Sambhal by river Ganga.The 
Hasanpur dam has breached due to which 
one thousand villages will be inundated. 
Besides, three more villages of Tehsil Gan- 
nore of the Budaun district have been cut off 
due to erosion by Ganga as already brought 
to the notice of the House. Thus, Hasanpur 
and Gannore Tehsils of Moradabad and 
Budaun districts respectively have been badly 
affected by the erosion caused t>y Ganga. i 
urge upon the hon. Minister to kindly visit the 
area, conduct a survey himself and get the 
affected people relieved from the scourge of 
floods.

[English]

SHRI MANORANJAN BHAKATA 
(Andaman & Nteobar Islands); Water trans
port is the lifeline of Andaman & Nk»bar 
Islands. You know that the inter-island ship
ping service during the last six months is in 
a bad shape, because the workers in the sea 
are demanding pay scales and other bene
fits for a bng time. Unfortunately, the Minis
try of SurfaceTransport andother concerned 
authorities are not paying any heed to this.’ 
As a result, continuous agitatton is going on 
in the Andaman & Nioobar islands. The hon. 
Minister for Surface Transport Is here. I

woukl Hke to request him kindly to took into 
the grievances of the emptoyees working in 
the boats and ships under Andaman &Nico- 
bar Administration, proposals on which are 
pending In his Ministry. I would IHte to get a 
statement from him in this connectton.

[Translation]

SHRI KANKAR MUNJARE (Balaghat); 
Mr. Deputy Speaker, Sir, a big wine liquor 
factory is t>eing run at Rairoo in District 
Gwalior. The effluents being discharged from 
the factory in to the pond are causi.ng death 
of cattle, frogs and fish. People find it difficult 
to pass by that area due to foul smell ema
nating from the effluent, which may be a 
source of disease to the people. Then this 
effluent is turning the surrounding area into 
a barren land which will adversely affect the 
cultivation of crops there. The owners of the 
factory situated on the Nattonai Highway, 
should have installed a water filter plant but 
they are not doing so because the local 
administration and businessmen are in 
league with them. The Government has been 
told about the need to install the Water 
Treatment Plant. My submission is that this 
factory shouW be ctosed down. On 20th of 
the month. I along with two more M.L. As of 
the Janata Dal. Shri Gajraj Singh. Toshan 
Singh and Shri Bijendra Tiwari went to the 
Collector with a memorandum. We held a 
demonstration and took out a procession but 
no actbn has been taken till date. We have 
also drawn the attention of the Government 
towards the fact that steps should be tad<en 
forthwith in this regard the factory should be 
ctose down otherwise people of the area will 
be left with no option but to implement their 
resolve to disrupt train services. As this is a 
very sertous matter, the Government should 
pay immediate attention to it.

SHRI RAM NAIK (Bombay North); Mr. 
Deputy Speaker, Sir, ten people died, six of 
whom betonged to the same family due to 
collapse of i wall at the Air force Depot in
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Bombay. This was a tragic accident. I would 
like to asl< the Hon. Prime Minister as to what 
steps the Government is taking to avoid 
recunrence of such accidents In future? What 
amount of relief has the Government sanc
tioned to the next of kin of those who have 
died. I wouki also like to know the alternative 
an-angements being made by the Govern
ment to rehabilitate the people residing tn 
that area.

SHRI SANTOSH KUI^AR GANGWAR 
(Bareilly); Mr. Deputy Speaker. Sir, thou
sands of Postmen and class IV employees of 
the Post and Telegraph department are 
staging a demonstration at the Prime Minis
ter's reskience today. They demand that the 
ban imposed since 1984 on their recruitment 
should be lifted. There were 6 lakh such 
emptoyees in 1984. Their strength has now 
decreased by 14 percent instead of their 
number going up while the number of first 
class employees has registered an increase 
of 200 percent. Since the hon. Minister of 
Communications is present in the House, I 
wouM like him to immediately pay attention 
towards their reasonable demands so that 
necessary actbn can be taken.

[English]

SHRI N. SUNOARARAJ (Pudukkottai);
I wish to bring to the notice of this august 
House as well as to the Government the fact 
regarding security provided to the Preskfent 
of India at Raj Bhavan in Madras. Recently, 
our Preskient visited madras and he was 
staying in Raj Bhavan. Right in front of his 
room, there was a shooting inckient be
tween pol»e offk»rs one Constable, one 
Sub-Inspector and one Inspector. The con
stable picked up his rifle and fired three shots 
at the Sub-Inspector, who succumbed to Ms 
injuries and he died on the spot. That hap
pened right in front of the room of the Presi
dent of India In Raj Bhavan. This is oonsM- 
ered to be the highest security-cordoned 
plan in Tamil Nadu. This is the type of 
sacurtty which the Government is giving to 
the Praskjent of India I would like the Home

Minister to make a statement on this. (Mer-
mpthn^

MR. OEPUTY-SPEAKER: Papers to be 
lakl on the Table of the House.

13.051/2 hrs.

PAPERS LAID ON THE TABLE

Ministers (Altowancss, fUledlcal Treat* 
ment and Other Privileges) Amendment

Rules, 1990 & PresMent’s Pension 
(Amendment) Rules, 1990

[English]

THE DEPUTY MINISTER IN MINIS
TRY OF FINANCE (SHRI ANIL SHASTRI): 
On behalf of Shn Mufti Mohammed Sayeed, 
I Beg to lay on the Table—

(1) A copy of the Ministers' (AHow- 
ances. Medical Treatment and other 
Privileges) Amendment Rules, 
1990 (Hindi and English verstons) 
published in Draft Notificalton No. 
F.10/9/90-M4G under sub-sectten 
(2) of section 11 of the Salaries and 
Alk>wances of Ministers Act. 1952. 
[Placed in Library See No. LT- 
1252/92]

(2) A copy of the President's Pensk>n 
(Amendment) Rules,1990 (Hindi 
and English versons) published in 
Notifk»tk>n No. G.S.R. 676 (E) in 
Gazette of India dated the 30th 
July. 1990 under sub-sect»n (2) of 
sectionSof the President's (Emolu
ments and Pension) Act, 
1951.(Piaced in Library. See No. 
LT- 1253/92]

Notification, Under fltejor Port Trust 
Aet-1963

THEMINISTEROFSURFACETTIANS- 
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI K.P. UNNIKRISHNAN):! beg 
to lay on the Table a copy each of the 
following Notilk^tions (Hindi and EngKsh
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versions) under sub-section (4) of section 
124 of the Major Port Tnists Act. 1963:—

(i) G.S.R. 549 (E) pubHshed in 
Gazette of India dated the 13th 
June, 1990 approving the Bom
bay Port Trust Employees 
‘(Conduct) Amendment Regula
tions. 1990.

(ii) cwywi 634 (E) published in 
Gazette of India dated the 13th 
July, 1990 approving the Cochin 
Port trust Employees (Retire
ment) Amendment Regulations, 
1990.

(iti) G.S.R. 635 (E) published in 
Gazette of India dated the 13th 
July, 1990 approving the Madras 
Port Trust Employees* (Classifi
cation, Control and Appeal) First 
Amendment Regulations, 
1990.(Placed in Library. See No. 
L T -1254/92]

Annual Report and Revies of the 
working by Mahanagar Telephone 

Nigam Ltd. New Delhi

[Transition]

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): Mr. Deputy 
Speaker, Sir, I beg to lay on the Table a copy 
each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619 A of the Companies Act. 1956;-

(1) Review by the Government on the 
working of the Mahanagar Tele
phone Nigam Limited, New Delhi, 
for the yean 988-89.

(2) Annual Import of the Mahanagar 
Telephone Nigam Limited. New, 
Delhi, for the year 1988-89 along 
with Audited Accounts and com
ments of the Comptroller and Audi
tor General thereon.[Placed in 
Library. See No. L T -1255/90]

13.06 hrs.

ESTIMATES COMMITTEE

Rtth and Sixth Reports

[English]

SHRI JASWANT SINGH (Jodhpur): I 
beg to present the following Reports:—

(i) Fifth Report (Hindi and English 
versons of Estimates Committee 
on actk>n taken by Government on 
the recommendations contained in 
the 75th Report of the Committee 
(Eighth Lok Sabha) on Ministry of 
finance (Department of Revenue)- 
Customs-Accounling, Storage, 
Pricing and Disposalof Confiscated 
Goods.

(ii) Sixth Report (Hindi and English 
versons) of Estimates Commit
tee on action taken by Govern
ment on the recommendations 
contained in the 81st Report of 
the Committee (Eighth Lok 
Sabha) on the Ministry of Home 
Affairs-Andaman & Nk»bar Is
lands.

13.061/2 hrs.

PUBLIC ACCOUNTS COMMITTEE 

First, Second, Third and Fourth Reports

[English]

SHRI SONTOSH MOHAN DEV (Tripura 
West): I beg to present the folk)wing Reports 
(Hindi and English versions of the Public 
Accounts Committee:—

(1) First Report on actton taken on 
122nd Report (8th Lok ScMw) on 
BOXN WAGONS.

(2) Second Report on aclton taken on 
64th Report (8lh Lok Sabha) on
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[Sh. Soniosh Mohan Dev]

Coai and Coke Movements.

(3) Third Report on action taken on 
116th Report (6th Lok Sabha) on 
Functnning of Valuatk>n Cells and 
Vakiatkmof immovable properties.

(4) Fourth Report on actk>n taken on 
127th Report (8th Lok Sabha) on 
inductkm of an Aircraft in the Indian 
AirF«ice.

13.07 hrs.

lEngesm

PETmONS

(I) Formation of Inflight service 
Department In Indian Airlines

SHRIMATISUBHASINIAU (Kanpur): I 
tieg to present a petition signed by Shn 
Prpiiwal Kumar Bandyopadhyay and other 
Cabin Craw members of Indian Airlines 
regarcfing fbrmatkm of inflight Service De
partment 'm Indian Airttnes and other con- 
nected matters.

irianŝ ation)

(B> Sailing up of a statutory board 
for davaiopment of Marath*

13.071/2 hrs.

PREVENTION OF ILLICIT TRAFFIC IN 
NARCOTIC DRUGS AND PSY- 

CHOTI^PIC SUBSTANCES (AMEND
MENT) BILL*

[Engrish]

THE DEPUTY MINISTER IN MINIS
TRY OF FINANCE (SHRI ANIL SHASTRI) 
On behalf of Prof. Madhu Dandavate I beg to 
move for leave to introduce a Bill further to 
amend the Prevention of illidt Traffic in 
Narcotic Drugs and Psychotropk: Substances 
Act. 1988.

MR. DEPUTY-SPEAKER; The ques
tion is:

'That leave be granted to introduce a 
Bill further to amend the Prevention of 
lllcit Traffic in Narcotic Drugs and 
Psychotropic Substances Act, 1988.”

The motion was adopted

SHRI ANSIL SHASTRI: I introduce the
Bill.

13.081/2 hrs.

STATEMENT RE. ORDINANCE

Pravsntton of Illicit Traffic in Narcotic 
Drugs and Psychotropic Substances 

(Amendment) Ordinance,1990

SHRI PUNDUK HARIDANWE (Jalna); 
Mr. Deputy Speaker, Sir I sutimit a petition 
signed by Shri Sanjeev Bhaskar Deshpande, 
DilMp Kwusahib Tour and other people of 
the Jakta dbtrid of Maharashtra pertaining 
to the setting up of a statutory board for the 
devetopment of Marathwada area In Mahar-

[English]

THE DEPUTY MINISTER IN THE 
MINISTRYOF FINANCE (SHRI ANIL SHAS
TRI): On behalf of prof Madhu Dandavate I 
beg to lay on the Table an explanatory state
ment (Hindi and English verstons) giving 
reasons for immediate legislatnn by the 
Prevention of Illicit Traffic in Narcotic Drugs 
and Psychotropic Substances (Amendment)

TubKshed in the Gazette of India, Extraordinary. Part II. Section 2, dated 23.8.90.
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Ordinance, 1990.[Plac«cl in Library. SO0 No. 
L T -1256^0]

13^1/4 hra.

CONSERVATION OF FOREIGN EX
CHANGE AND PREVENTION OF SMUG
GLING ACTIVITIES (AMENDMENT) BILL*

[English]

THE DEPUTY MINISTER IN MINIS
TRY OF FINANCE (SHRI ANIL SHASTRI); 
On bshalf of Prof. Madhu Dandavato Ibogto 
mov0 (or leave to introduce a BiH further to 
introduce a Bill f urtiier to amend the Conser
vation of Foreign Exchange and Prevention 
of Smuggling Activities. Act, 1974.

MR. DEPUTY-SPEAKER: The ques
t ion  is ;

That leave t>e granted to introduce a 
Bill further to amend the Conservation 
of Foreign Exchange and Prevention 
of Smuggling Activities Act, 1974.”

7770 motion was adopted

SHRI ANIL SHASTRI; I introduce the
Bill.

Conservation of Foreign Exchange snd 
Prevention by the Smugging A d M te  
(Amendment) Ordinanoe, 1990.(Pteoad in 
Library. See No. L T -1256/90]

13.08 3/4 hre.

13.09 hre.

SALARY AND ALLOWANCES OF 
LEADERS OF OPPOSITION IN PARLIA

MENT (AMENDMENT) BILL*

[English]

THE MINISTER OF STATE M THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE M THE M M B- 
TRY OF TOURISM (SHRI SATYA PAL 
MALIK): On behalf of Shri P. Upendra I bag 
to move for leave to introduce a 801 further to 
amend the Salary and Alowanbes of Lead
ers of Opposition in Parliament Act, 1977.

MR. DEPUTY-SEPAKER: TTie quM- 
tion is:

That leave be granted to intnxfuoe a 
Bill further to amend the Salary and 
Allowances of leaders of Opposition in 
Parliament Act, 1977.’

The motion was adoptad

SHRI SATYA PAL MALIK: I mttoduoe 
the Bill.*

STATEMENT RE. ORDINANCE

[English]

Conservation of foreign exchange and 
prevention of smuggling activities 

(Amendment) ordinance 1990

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI ANIL 
SHASTRI). On behalf of Prof. Madhu Dan- 
davate I beg to lay on the Table an explana
tory sfatemont (Hindi and English versions) 
giving reasons for immediate legislation of

13.091/2 hrs.

TEA COMPANIES (ACQUISITION AND 
TRANSFER OF SICK TEA UNITS) 

AMENDMENT BILL*

[EngHsh]

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI AR- 
ANGIL SREEDHARAN); I beg to move for

‘Published in the Gazette of India, Extraordinary, Part II, Section 2, dated 23.3.90.
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[Sh. Arangii Sreedharan]

leave to Introduce a Bill to amend the Tea 
Companies (Acquisition andTransferof Sick 
Tea Units) Act. 1985.

MR. DEPUTY-SPEAKER: The ques
tion is: •

“That leave be granted to introduce a 
Bill to amend the Tea Companies 
(Acquisition and Transfer of Sick Tea 
Unfts) Act. 1985.*.

The motion was adopted

SHRI ARANGiL SHREEDHARAN: I 
introduce the Bill.

MR. DEPUTY-SPEAKER; The House 
stands adjourned for lunch to meet at 2.10 
P.M.

13.10 hrs.

The Lok Sabha then Adjourned for lunch 
Till Ten Minutes Past Fourteen of ttte 

Clock

The Lok Sabha Re-assembled after Lunch 
at Fifteen Minutes Past Fourteen of tfte 

Ctock

(MR. DEPUTY-SPEAKER in thechaii\

[Transiatkin]

SHRIMATI VIDYA CHENNUPATI 
(Vijaywada); Mr. Deputy Speaker. Sir, the 
issue raised by Shrimati Geeta Mukherjee 
regarding atrocities on women has l̂ een 
pushed right at the end without taking into 
consideration the fact as to what is the con- 
ditlbn of women.

[English]

It is an atrocity on MPs also.

SHRI MANORANJAN BHAKATA

(Andaman & Nicobar Islands); We all sup
port her.

SHRI INDER JIT (Darjeeling); The dls- 
cussnn on atrocities on women may be 
taken up immediately after the Extemal Af
fairs Minister's statement.

[Translatmn]

MR. DEPUTY SPEAKER; The issue 
was raised in the House on an earlier occas- 
sk>n too. I had said that whips of various 
parties should talk to each other and inform 
about the time to t>e fixed because some 
people want a discussicn on the kuwait issue 
also. I had asked them to have talks so that 
these two things can be done. You call your 
whip.

[Ertglish]

Let them meet and let them inform me as to 
what time they wouW lake up this discussion 
an atrocities on women.

[Translathr^

SHRI DILIP SINGH BHURIA (Jhabua)- 
It shouki be taken up immediately after 
Matters Under Rule 377 are over and can be 
carried on tilt 4 P.M.

MR. DEPUTY SPEAKER: Whatever you 
wish to do, you tell us after talking to each 
other.

[Translation]

SHRI HARISH RAWAT (Almora); Wo 
have already told our view point but the 
Government is not doing anything. We are in 
favour of an immediate discussk>n on this 
topic or it may be taken up after 4 P.M.

SHRI VASANT SATHE (Wardha): I was 
saying that an important topk; like atrocities 
on women has been left half way. Since eight 
hours have been fixed for discussion on 
Prasar Bharti. this issue will continue for 
another two to three days. As such, after 
Matter Under Rule 377 are finished, we can
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tak« up the si^sject which has been left haff 
way and after the completion of the same, 
Gujral Sahab Should make a statement at 4 
P.M. and thereafter, if Prasar Bharti is taken 
up it will be kleal for everyone. Once the 
Prasar Bharti biH is taken for discussk>n, it 
will continue for a k>ng time and thus when 
can the other topics be taken up since the 
House wiH sit till 6 P.M. As such, my request 
is to take the topic of atrocities on women 
after matters under Rule 377 and Prasar 
Bharati be taken up after statement at 4 P.M. 
You should not have any object»n to this 
submisston.

{EnglisH[

MR. DEPUTY-SPEAKER: Mr. Minister, 
how do you respond to this?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI 
P.UPEDRA): Sir, I do not want to disturb the 
Agenda.

MR. DEPUTY-SPEAKER: There is no 
procedural difficulty. It is a questton of ad
justing each other.

SHRI VASANT SATHE: You can take 
the sense of the House.

SHRI P. UPENDRA; We shall continue 
with the Prasar Bharati Bill. We shall take up 
the discussion on atrocities on women later.... 
{Interrupthns)

MR. DEPUTY-SPEAKER: I will use my 
discretion. I think, most of the Members from 
all the Parties want to discuss atrocities on 
women. Let us take up this discusston after 
Matters under Rule 377.

Secondly, on Kuwait also, some Mem
bers were asking that they shouki be allowed 
to discuss the issue. H is also an important 
issue.

SHRI VASANT SATHE: On a state
ment, there is no discusston.

MR DEPUTY-SPEAKER:Onastatement, 
there is no discussion. But some 
Members are really wanting it. We shall 
eithertake up a short duratton discusston on 
Kuwait today immediately after the state
ment or later on. But I leave it to the whips to 
deckle. I understand Mr. Upendra, Parlia
mentary Affairs Minister's difficulties because 
he has lot many Bills to press, he has no 
optton but to see that we pass them. Butlam 
using my discretnn and albwing the discus* 
ston immediately after that.

sit?
SHRI P.UPENDRA; How long wUI we

MR. DEPUTY-SPEAKER: That we wlU 
decide: we will talk in the chamber.

14.201/2 hrs.

MATTERS UNDER RULE 377

^'* Reet oS oiNe )oe&) oS AaS1Soe 
.Ssa9)1 '2 nas2i7mik Aaite)m

[English]

SHRI LAETA UMBREY (Arunachal 
East); Arunachal Pradesh, the land of the 
dawn-lit mountains in the north-eastern tip of 
India, is a breath-taking beauty. It has a 
population of over 8 lakhs whk^ constitutes 
of over 20 different linguistic tribals having 
distinct different cultures, traditions and 
customs. The tribals are very honest, sin
cere and of peace-toving nature They are 
spread over an area of approximately 
84,000sq.kms.

Snow covers the entire Himalayan 
Range for more than six months in a year. 
There are a number of perennial rivers in
cluding the famour Brahmpulra and hun
dreds of natural and historical lakes in the 
Slate. The climate is very healthy and very 
pleasant partk;ularly in eummer.

About 62 percent of the territory is cov
ered with thick ever-green forests. Its forests
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shelter some rare birds like the hombill. 
green-pigeons, wild duck, eta and a variety 
of other wiM life like elephants, tigers, wiM 
boar, snow leopards, pandas, musk deer, 
etc. Arunachal is also rich in otchki fk>re of 
more than 500 species. It has many places 
of historical importance Iflte Parshuram Kund, 
Malinithan and Tawang. This wonderland 
beckons the exptorers, scientists, historians 
and curious travellers to know and see more 
intimately its varied tapestry of cobur and 
scenic e> cciience. In order to promote tour
ism the State Government has declared 
tourism as an industry. I strongly appeal to 
the Government to give due priority to Arun
achal with regard to devebpment of tourism 
in the country.

(il) Need to Telecast final 
quences of the EPIC Ma> 
habharat

SHRIV. KRISHNA RAO (Chikballapur): 
The Mahabharat TV serial has ended with 
the death of Bheesma and it has not shown 
the ascendance to heaven of the Pandavas. 
The later happenings may require sevei^l 
episodes, as it is felt by many. The great epic 
has won the hearts of millions and it has 
spread to the nook and corner of the country. 
The people have expressed their desire to 
see the later happenings of Mahabharat too. 
Earlier when Ramayana TV serial came to a 
close there was a second part Uttara Rama- 
yan on pubik: demand. The pubKc demand 
for the extensnn of Mahabharat to showthe 
later happenings is growing in the country 
everyday. There is a great demand for ex- 
tensbn of Mahabharat to show the ascen
dance of Pandavas to heaven. This will 
provide an opportunity to the people of the 
country, especially the poor masses, to 
understand the great epk; in greater details 
easily.

Therefore, my demand to the Govern
ment is to extend the Mahabharat episode 
beyond Bhisma’s death.

(ill) Reet rSa )oe&) oS 927aeiO ome 
&aSts7o9S2 Sr caSs2t2so '2 
yui&saD LiatSk i2t piNmr10  
&sa t9)oa97o) Sr vooia Aaite)m

[Transiatiorii

SHRI RAM LAL RAHI (Misrikh): Mr. 
Deputy Speaker, Sir, Sitapur district of Uttar 
Pradesh is the main market of groundnuts in 
Uttar Pradesh, because atongwith Sitapur 
most of the areas of its neighbouring districts 
like Hardot, Lakhimpur and Shahjhanpur are 
famous for groundnut production.

Groundnut is an important oilseed. It is 
a matter of regret that at this time, there has 
Iseen a large scale downfall in the productkm 
of groundnuts in the main groundnut produc
ing are as Hke Sitapur, Hardoi and Lakhim
pur distrk:ts situated in the northern parts of 
India called Uttar Pradesh. The inflow of 
groundnut in 1971 -72 in the markets of Sita
pur which was 60-70 thousand bags on an 
average has come down to barely two to 
three thousand bags per day. Not only this, 
the season of groundnut whk;h was of six 
months in 1971-72 has now decreased to 
barely three nranths meaning there by that 
the productton of groundnut has come down 
to merely fifteen percent. Owing to this de
crease in the production of groundnuts and 
oilseeds there has been a steep rise in the 
prices of edible oils. Where as edible oils 
were available at the rate of Rs. 20 to Rs. 25 
in Novemt>er, 1989, it is now feared that the 
prk» wouM certainly shoot up some where 
t>etween Rs. 40 to Rs.50 t>y coming Novem
ber. The production of oilseeds is to be 
inaeased in order to control the growing hike 
in prices of edible oils. Concrete measures 
have to be taken up to increase the produc- 
tk>n of groundnut in Sitapur, Har^i and 
Lakhimpur districts of Uttar Pradesh.

We demand that the Government shouki 
set up a research centre somewhere be
tween Hardoi and Lakhimpur in Sitapur 
Oistrct for improving the quality of ground
nuts. The soil should be examined and it 
should be ensured that every farmer is pro- 
vkled seeds suitable for the soil at cheaper
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ratM or frM of cost forttw next SMMon, at an 
•xtansiv* lavai so that tha farmar may ba 
able to incraasa tha production of ground- 
nut.

^9T* RiitoSiios&k2tsioa9iikOiit  
S2 .iki7S11s2k7io9S2i 92  
89k9ia

SHRi CHHEDI PASWAN (Sasaram); 
Mr. O a | ^  SpaaKar, Sir, at prasant thara is 
not a single major industry teased on tele- 
oommunications In Bihar. The Government 
is laying great emphasis on self reliance in 
the matter of telecommunications and in this 
regard major telecommunication centres 
have iieen set up in most of the States. Such 
big industries have far reaching effects 
t>ecau8e with their support, many smalt in
dustries, attain tha capability to develop by 
themselves. Thus the development of such 
major industries is essential for creation of 
empbyment avenues. Bihar should also be 
given an appropriate share in the matter of 
development of telecommunication devices.

As such, I request the Government to 
set up at least one big industry based on 
telecommunication (mother industry) in Bihar 
also during the eight Five Year Plan.

(V) Reet rSa eiak: 7keiai27e Sr 
&e2t92( QaeetS1 Q9(moea{) 
Ae2)9S2 /i)e)

[English]

SHRI MANDHATA SINGH (Lucknow): 
Mr. Deputy Speaker, Sir, about three lakh 
freedom fighters throughout the country are 
suffering a great because their pension cases 
have not yet been cleared by the Unbn 
Government. This has created serious re
sentment amongst the freedom fighters 
through out the country. In most of the cases, 
they are receiving the pensions from their 
respective State Governments but the Home 
Ministry at the Centre has not yet been able 
to satisfy itself that they are freedom fighters. 
Tha All India Freedom fighters’ Association 
led by Shri Shil Bhadra Yajae is running from 
Pillar to post in the Secretariat Offices with

out any eonorete result it is, therefore, urged 
that the Government shouki immediaMy 
took into tha moltar and get tha pending 
pension caaas cleared without any further 
delay.

^T9* Reet oS 927kste 7S2)oas7o9S2 
Sr di9kIi: p92i heoIee2 Bh{W  
Nkkm i2t di27m9 92 ome b9(mom 
Q9Te 6eia Aki2

[Translattori[

SHRI R.LP. VERMA (Koderma): Mr. 
Deputy Speaker, Sir I wouM like to draw the 
attention of the Railway Minister, through 
you, towards the demand for a project re
garding the construction of a 294 km long 
Railway Line between Giridih and Ranchi via 
Koderma the work on which was started way 
back in 1977. The Govemment at that time 
conducted all kinds of sunrays and evalu- 
atton of the transport expenditure and uplo 
1984, 18 lakh rupees were spent and the 
routes were formulated and pillars erected. 
This Railway line is of great public impor
tance because It links the most neglected 
and backward areas of Bihar the three head
quarters of Vanachal or Jharkhand.

The Vanachal agitatton is demanding 
for a separate state for eradication of pov
erty. The different Prime Ministers have been 
giving assurances b> the public regarding 
constructton of railway line during public 
meetings heki atthe time of elections. Chhota 
Nagpur and Santhal Pargana are very rk:h in 
minerals. Forty six percent of the country’s 
minerals are found In this area. On account 
of the lack of concrete means of transport, it 
is not possible to set up industries in this 
area. No devek>pment is taking place.

As such, regarding the new plans of the 
new Government, I would urge upon the 
Govemment to sanctton the amount equal to 
the estimated cost of Fte. 262.47 c«>res for 
the construction of railway line between 
Giridih and Ranchi in the Eighth Five Year 
Plan.
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(vll) Need to Revamp the Agrlcul* 
tural Research Wing of Hin
dustan Fertlitaer Corporation 
Sindri

lEnglish]

SHRI A.K. ROY (Ohanbad): Sir. the 
recent transfer of eight senior scientists from 
the Agiteultural Research Wing of HFC 
(Hindustan Fertiliser Cofporation) at Sindri 
district, Dhanbad (Bihar) has created great 
resentment and apprehension that like the 
Design Section of the Project and Develop
ment India Limited (PDIL), the Government 
is working for dismantling this prestigtoiis 
establishment at Sindri. This particular re
search wing is not only the pride of Sindri, 
with a fertiliser factory around and a re
search establishment like PDIL, but of India, 
with more than 100 acres of demonstration 
farms marked for various investigativo work 
and a number of scientists and fiekJ workers, 
having both theoretical and practical exper
tise on the application of fertiliser to promote 
agriculture.

it is true that for some time there is a 
gradual decline in its activity and the land left 
unused, but that is due to the mismanage
ment, with no fault of the workers and scien
tists at Sindri.

The Government must come forward 
with its plan for the Agricultural Research 
Wirtg at Sindri, cancel transfer orders with
out the substitution or replacement of those 
scientists by others to carry on the research 
work, revamp this wing for effective utilisa
tion of the land to promote demonstration tot 
he cultivation around. K HFC is unable or 
unwilling to run this preslignus wing, it shouki 
be merged with the Research Wing of PDIL,. 
situated at Sindri itself, but in no case this 
wing should be dismantled, shifted or weak
ened at Sindri.

(viii) Need to take steps to meet the 
situatton arising out of Block* 
ade of Crude Cni supply from 
Assam

[Translation]

SHRI SURYA NARAYAN SINGH

(Balia); Mr. beputy Speaker, Sir, the iraH 
roko” agitatton launched by All Assam Stu
dents Unton in Assam has created a serious 
situatton. As a result of this agitation, the oil 
refineries of Bongaigaon and Barauni have 
ctosed. On account of the closure of Barauni 
oil refinery, the Barauni Fertilizer Factory 
and more than a dozen smaO scale indus
tries functtoning by using the by-products 
have come to a standstill.

Such a situatton has devetoped owing 
to the Hon. Prime Minister’s statement that 
the surplus oil will not t>e sent outskie As
sam. On account of this, the situatton has 
become more compltoated and the possibili
ties of the expanston of Barauni industry 
have come to an end. The possbility of 
industrial development in a backward state 
like Bihar is now remote. If such a line of 
actton IS adopted to stop the f tow of surplus 
raw material of one State to other States, the 
consequences of this blockade will be very 
damaging for the country.

in such a situatton we request the 
Government to take effective steps in this 
regard so as to ensure the continuous supply 
of crude oil from Barauni refinery.

(Ix) NeedtosetupNatktnalVatch- 
ing Training Academy near 
Ramgarh Jheel In Jaipur

SHRI GIRDHAR U\L BHARGAVA 
(Jaipur); Mr. Deputy Speaker, Sir. I woukJ 
like to draw the attentton oA the House to
wards this important matter under Rule 377.

During the 1982 Asiad the yatchtng 
competltton was conducted in Ramgarh lake 
situated in Jaipur. At that time, the State 
Government spent around Rs. 2 crores for 
developing this area, and for wkiening and 
setting right the path between Jaipur and the 
lake. Khel Gaon was established there and 
Boat Shed was made. The competitors 
coming for various Asian countries were full 
of admiratton for this spot and its arrange
ments. Khel Gaon is still used as a guest 
house for the tourists and the boat shed has 
been maintained very well.
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in 1986. an txpert oommittM of the 
Indian Sports Authority axprassad this view 
that Ramgarh iaita is the idaai piaoa for 
yatehing training, iteaping this in view, tha 
Contra Govarnmant in 1986 dacidad to set 
up N.S.N.I.S. in this area.

During tha course of Asiad the Central 
Govarnmant had asked the State Govern- 
ment lo allot the acquired land and yatehing 
oompiex to NSNIS. During the Seventh Rve 
Year Plan, njpees two crores were allocated 
for this project but the Centre tooit a decision 
to transfer this institute to Secunderabad 
and asked the Andhra Pradesh Government 
to give land t>y May, 1990 but tha land has 
not yet been altotted by the Andhra Pradesh 
Government where as Rajasthan had of
fered to provkie land for this purpose In July 
1969. The State has already started the 
training programme and the Sf^rts Authority 
has also given oars. By linking Ramgarh 
dam and Panas, water is to t>e filled through 
lift planning so-that the water of river Ban- 
gonga can come straight to Ramgarh dam 
and tha 48 anicuts buiit in the past should be 
removed.

My request is that keeping in view the 
opinion expressed by the experts due to non 
availability of land from Andhra Pradesh 
Government and facilities now available by 
spending crores of rupees, on Ramgarh' 
lake, a natkmai academy shouki be set up 
near Ramgarh take itself.

«»M; maiw

DISCUSSION UNDER RULE 193

noaS7ko9ei S2 HS1e2 '2 q9rreae2o Aiao) 
Sr omi /Ss2oa:P/S2r9|w

[EngSshl

MR. DEPUTY-SPEAKER: Now. we will 
take up further discussnn on atrocities on 
women indiffarentpartsofthecountry raised 
by Shrimati Geeta Mukherjee on 22nd Au
gust, 1990. Now, Mr. Thambi Durai will spr nk

DR. THAMBI DURAt (Karur): Mr. Dep

uty-Speaker, Sir, with great sense of sorrow, 
I am partkiipating in the discusston whteh is 
taken up under Rule 193, in this House, 
regarding atrocities on women in dffferent 
parts of the country. On prevk>us occaskms 
also, we had discussed on this subject in this 
very House and the hon. Members pointed 
out how our womenfolk in the country are 
sut^ected to various types of sufferings. Sir, 
the Indian culture is every ancient one and it 
is also a very ghirious one. According to the 
Indian culture, we respect the women and 
we have also gone to the extent of worsh^ 
ping women as Goddess, because she is 
considered to be giving protectton to the 
whole human race. Everyone of us knows 
that woman atone can attain the motherhood 
and it is only because of the women all 
human t>eings can survive. This Is also 
common in the animal worki.

Sir, when we get babies, first it is the 
mother who gives them protectton and nur
ture them with great affection and came. 
Male member cannot play that role. Not»dy 
can deny this fact, in the Indian phik>soph)(, 
the word ‘Shakti’ personifies the woman. 
The 'Shakti* plays a vital role in the whole 
human race. Withoutthe influence of ‘ShaktP 
none can survive. But gone are the days 
when we used to worship the Goddess. 
What is happening now? In our Indian soci
ety how are we treating the women? Even in 
the animal world, you ^ill find how affedk>n- 
ate the male animals to the female animals 
and how they help the female animals. In a 
literature, somewhere I have read one story. 
Two deers, i.e., one male and one female, 
are going in a desert. They are very thirsty, 
they want some water. After some time, after 
going a bng distance, they are finding a 
pond where a little water is available. The 
matter is enough for one. The female wants 
to see that the male drinks the water and 
quench his thirst even if it comes to the male 
’ "King the small quantity of water that is 

ava lable and th« fprnale has to remain with
out water. But the male insists that the fe
male should drink the water. That is the tove 
and affection between them. But nobody is 
taking the water, they are keeping quiet. 
Then the male wanWd to see that somehow
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th« female deer drinks the water and he 
suggests to her sayitv. ‘Lei usboth take the 
watertogether'. Then both of them try to take 
the water. The male does not drink the water 
while pretending to do so. Ultimately the 
female drinks the water. That is the affectkm 
even the animals have towards their fe
males. Now. what is that we are doing in our 
society? Are we sincerely helping our moth* 
erhood? We are not. That is the thing we are 
discussing now.

You t«tke the atrocities on women. We 
can see them in different aspects. In respect 
of the political aspect, we can see how they 
are suffering in poiitk»l life and also, to take 
their personal life, we can see how they are 
suffering. We are reading a tot of news in the 
newspapers on now the women are raped—  
not only raped, but also killed. This b what is 
happening. Not only that Even after the 
dowry system is abolished, how many dowry 
deaths we are coming across daily ?Yeste^ 
day. our colleague, Mrs. Geeta Mukherjee 
s p ^  with great agony about the sufferings 
of women. In I was in the Chair at the time. I 
was veiy much moved an when she actually 
weapt; she could not control here feelings, 
but somehow she managed any expressed 
herfeelings on how the women-are suffering 
in our society.

Sir. the dowiy system is an evil that is 
existing in our sodety.We are bringing so 
many laws, but we cannot overcome that 
problem.

Even atx3ut Sati we are ashamed to 
read in the newspapers what is happening in 
Rajasthan. In the last Lok Sabiia we dis
cussed regarding Sati. We are trying to bring 
many Acts, but these Acts are not truly 
helping our women. The main problem is the 
economic problem. If you are giving equal 
status in respect of economic activities and 
if they get income, we can definitely over
come this problem. I do not know what our 
Leftists friends are thinking about this. They 
want to get economfc freedom for our soci
ety. If we really make some kind of sincere

efforts to see that our women get equHical 
opportunities, not only employment opportu
nities but oppottunttles in political life also, 
thenoniytheirpratilemeanbeaolved. There
fore. the reeervatons we are making for the 
weaker sectk>n»— we are making resenm- 
ttons not only for backward classes, but we 
have also made resen/attons for Scheduled 
Castes and Scheduled Tribes because they 
are weak. In our society we want to give 
protecton to tfiem. That b  why we made 
resen^attons for them in Parliament also. 
Now, why cani we go to the extent of making 
50 percent resen̂ atton for women in all 
economic activities? if you are really sincere 
to help our women, first you make this law. 
Even when we are making 50 percent reser
vation for women, in that you make catego- 
riee— Scheduled Castes and Scheduled 
Tribes and other backward classes— I have 
nq objectkm. But you have to see that 50 
percent reservatkin shouU go to women 
because they form constitute nearly 50 per
cent of the whole populatkHi. (ktt»nupthn») 
We have to enact the law. Even for the Lok 
Sabha we have to see that 50 percent of the 
seats are given for women. Then only we 
can say that we have done justice for them. 
In the name of democracy, in the name of 
dominatkm t>y our male society, if you con
trol everything, there is no end. I sakt, our 
women culture is the ancient gbrtous cul
ture. We showed that mother is the goddess 
to the worM. Why cant we enact a law in this 
House stating that let 50 percent of our 
political leaders be women. If there is any 
guH in our system, we have to comefonward 
to bridge it. I woukl say that without giving 
employment opportunities to them, we can
not solve the problem of atrocities on women 
because the human tendency is, if you want 
to sun îve in this world getting some income, 
it is very essential. Without that, how can 
they survive? In rural areas, in the past, 
women also used to work atongwith men, but 
that is not happening now in urban areas. 
Now. it is stowly changing, but the percent
age is very negligible.lt is a very important 
factor. If you solve this problem, then even 
the dowry system will go away because they 
wouM be getting regular Income and defi
nitely they can survive even without the help
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of man. H you create such Hind of an atmos
phere, then only we can solve this problem; 
othenvise, we cannot solve. We can only 
make long speeches here and it would come 
in the newspapers.

In the polKical field also, women are 
suffering very much. Yesterday, many 
Members mentioned about our former 
Member Kum. Mamata Banerjee as to how 
she faced problems in Calcutta during agita
tion. Our memtMrs Smt, Geeta Mukhetjea 
and Smt. Malini je have condemned the 
attack on her. I also condemn that attack. H 
women face such problems, how will they 
come forward to participate in political activi
ties? Then, what is happening Tamil Nadu? 
All the Members coukl have read about It in 
the newspapers. In the last Lok Sabha, we 
have raised this issue as to how our leader 
Miss Jayalalitha was ill-treated and physi
cally assaulted in the Tamil Nadu Assembly. 
I want to mention about that incklent be
cause this dlscussk>n is about atrocities on 
women. How the Ministers had re-enacted 
some kind of a 'Mahal>harata' there in the 
Tamil Nadu Assembly? My leader Miss 
Jayalalitha was pulled down and her saree 
and the bbuse were torn. But nobody took it 
seriously, what had happenedto those people 
in the Lok Sat ha elections? The people who 
have indulged in such activities coukl not 
even get a single representatnn here. Can 
you see any DMK people sitting here? Then, 
when my leader Miss Jayalalitha was com
ing back after finishing here election cam
paign in Pondicherry, an attempt was made 
to kill her t>y dashing a torry against her car. I 
can show you the photographs of the torry 
and her car. These things have happened 
with the connivance of the police. We have to 
view it very seriously and condemn these 
kind of activities. If these tNngs happen to 
woman, how will they participate in poiitk̂ il 
life? Now also we can see as to how women 
are being humiliated in public life. I request 
the Minister, through you, to take necessary 
aetton regaiding the assault on my leader 
Mies Jayalalitha in the Assembly and also on 
the attempt to kiH her. it will definitely create 
some kind of confidence among the women 
I  i) to enibte them to comt forward to

participate in politteal life and do something 
to reform the society.

Sir, I do not want to take much of your 
time. I want to insist only one point more. If 
you really want to stop the atrocities on 
women, firstyou shouM make a law where in 
50 percent of all the activities including the 
economk: activity should ;be reserved for 
women. In primary education, only women 
should be appoint^ as teachers, ^ m e  kind 
of specialised jobs also should be given to 
women which are meant for them like bank 
emptoymerrt. If they are economically inde
pendent, definitely they can sun îve without 
the help of men in the worU. Then, there will 
not be any atrocity on wonran. Only mutual 
tove and affectron wHi abne make male and 
female survive together. Once again, I re
quest the Minister to make some good laws 
in Parliament to help our women.

MR.DEPUTY-SPEAKER: I request the 
whips of different parties to inform their col
leagues about the change in the schedule so 
that they do not have any grievance that they 
were not informed and they vrare not given 
any opportunity to speak. This change has 
l>een made at the instance of the Members 
in the House.

SHRI VASANT SATHE (Wardha): Sir. 
we shouM finish this discussion t>y 3.30 p.m., 
so that the Minister can reply at 3.30 p.m.

MR. DEPUTY SPEAKER: I have a very 
tong list. Let them discuss.

[Translation]

SHRIMATISUBHASHINIALI (Kanpur): 
Mr. Deputy Speaker, Sir, the house might 
have observed that ail the lady Members of 
the House are generally unanimous in their 
views and sentiments whenever there is any 
issue regarding women, whether ft is 
women’s commission or the atrocities on 
them or anything else, ft is because as I 
think, all of us who have come here as the 
elected members have paki the price for 
being women In our life whether for a short 
period or for a tenger period and this feeling
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is echoed by us in the House also. Today, we 
are talking about atrocities. I think there are 
various reasons for atrocities on women and 
we should analyse these reasons.

Some of the atrocities are based on 
class. As far as the villages are concerned, 
when the poor sections launch a struggle to 
demand their rights or for possession of their 
lands, their women are subjected to rape 
and rape is used as a weapon in order to 
suppress them, to crush their struggle and to 
kill their zeal to fight tor their rights. There is 
another set of atrocities, which are politically 
motivated. Third cause is that women have 
compromised that their status in the society 
is that of a second class citizen.- In all re
spects they are oppressed. They suffer 
socially, economically and psychologically. 
Consklering them an easy prey and weaker 
sex, atrocities are committed against them in 
different ways in our society. I would like to 
add that we should condemn all the cases of 
atrocities on them and express our displeas
ure unequivocally irrespective of the nature 
of the atrocities. If the Harijan women or the 
women farm the labourers of Uttar Pradesh 
are raped we should condemned it. N one of 
our sisters Mamata Banerjee is attacked in 
*<!ak»itta, we shouki condemn it unani
mously. We shouki make a demand to teach 
a lesson to the persons responsible for the 
attack. Our heads must hang in it shouki be 
matter of shame for all of us in this House if 
anywhere in the country atrocity is commit
ted against on unsuspecting girl of 10 or 5 
years. Having these feelings, I wouki like to 
say that if we are going to adopt a uniform 
attitude towards every inckJent of atrocity, 
why the inckients of rape of poor Adivasi 
women of 12 to 80 years of age in Tripura 
should also not be condemned when even 
the F.lRs of the victims are not registered. I 
wouM like to state in this House that a team 
oomprising of all the Lady members of the 
House shouki be sent to Tripura in the went 
of their rights not being protected, so that 
their voice can be raised here after giving 
them a patient hearing. All of us shouki have 
this feeling. Besides denoundrtg the inci'

dents of atrocities in the country, we should 
demand for punishment to those who com
mit such atrocities. In the same context I 
would like to draw the attention of you all of 
you towards way of atrocities, which has 
been started in our country. Today some 
parts of our country are facing the problem of 
terrorism. Many persons even consider ter
rorists as brave persons but perhaps they 
are not aware of the treatment meted out by 
them to women. In Punjab they are out to 
massacre women, they forcibly lift girls form 
the villages. They would keep them with 
them for some days and then send them 
back to their villages. No one dares to report 
the matter to the Polce. We just cannot 
imagine the atrocities being faced by the 
women of Punjab. It is learnt that inckients of 
this nature are taking place in Kashmir also. 
It is reported that women in Kashmir are 
being subjected to inhuman treatment by 
men bebngrng to Hizbul-Muzahideen and 
J.K.L.F. groups. There, the women are fkped, 
their throats are Slit acki is thrown on them 
and their dead bodies are thrown into dirty 
drains. Such atrocities are being committed 
under the guise of Political Heroism in our 
country. We shouki understand their reality 
and denounce such deeds. We have to 
create an atmosphere in the country against 
this. Here in this context, in additon to this I 
woukJ like to make a mentkin of an another 
type of atrocity that is committed against 
women in our country. Our protectors in the 
uniform also never lag behind in committing 
atrocities on women in our country .We often 
hearof rape in the Polk;e Stations committed 
by the men of G.R.P.F. and R.P.F. Now. who 
will save the women form these monsters? 
We politk»l workers know the role of the 
police very well because all of us have braved 
the stffiks of the polk» on one occask>n or the 
other when we were in the oppositfon. In 
certain states like Punjab and Kashmir, our 
constitutk>n has been thrown to I he winds for 
fear of terrorists. We are trying to t>ring the 
people of those states into the nattonal 
mainstream. We have heard that in Assam 
too the focal police have commht^ rape 
agamst some of the Bodo women. What will 
be the result of such Inckients? I woukl to say 
to the Hon. Honte Minister who is present in
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the House, that th«re is still need for stricter 
watch on the Security force personnel there. 
Governinent have a greater responsibility to 
protect women form such inhuman treat
ment. I wish that the Govern ment discharges 
this responsibility well. If we want to bring the 
people of such states into the mainstream of 
the country, we shall have to pay adequate 
attention towards this.

In the end, I would like to say about the 
reasons of increase in the numbers of the 
atrocities against women in the country Atroci
ties against women is not a new phenome
non in the country but what concerns us 
more is that our society is confronted with a 
new set of situation today. The very set up of 
our society is crumbling. Economic crisis is 
growing deeper day by day and unemploy
ment and poverty are great sources of dis
tress. People have no proper accomodation. 
The dwellings they live in are not fit even for 
animals. These are the factors, which are 
encouraging inhuman activities to grow in 
our country. Man has become the enemy of 
humanity and the women, the weaker sex in 
our society, are the worst victims of it inspite 
of 80 many sanctions like the social sanction 
for atrocities against women we shall have to 
improve their social condition also. Let it be 
clearly understood that women can no longer 
be subjected to repression in our country in 
the name of religion. Here I would like to 
make a mentnn of Shah Bano who is like 
mother to me and of Roop Kanwar who is like 
sister to me and aslo of Rose who is: Iso like 
my sister and who is fighting for her rights in 
Kerala.

Mr. Deputy Speaker. Sir, now the ques
tion is who is to be worsh )̂ped. Whether the 
Sati mata is to be worshipped or the women 
who nabbed the terrorists at Amritsar and 
killed them. What ideals and examples, we 
are setting up before the people? We have to 
change these norms. We have to change the 
sodal Meals. So far reiigkx) ha« been used 
in treating the women as second class citi
zens. We have to 1eeoome)e bhallenges. No 
only the religion, but also several other things 
are being used against women. These things 
will have to be stoooed. Today religion is

being propogated through Doordarshan. At 
the same time new beliefs, new values are 
also being spread in the society through 
Doordarshan. But what are these new be
liefs? These beliefs are being used to show 
the use of women in every walk of life. 
Women are being worshipped as deKies. 
But on the Doordarshan and A.I.R. women 
are being shown as models in various adver
tisements to boost the sale of various com
modities. Women are iMing used in the 
advertisements shown on Doordarshan to 
increase the sale of alt items. What is this 
belief? What are the ideals which the Gov
ernment is promoting through its media. This 
is a very serious issue for which the Govern
ment is answerable.

Mr. Deputy Speaker, Sir, education and 
various other media are being used to sub
jugate women and to exploit them for satiat
ing their lust. We will have to change the 
entire situation. This change cannot come 
merely by delivering speeches in the Parlia
ment. I woukJ like to know as to what is the 
stand of the Govemment with regard to 
struggle being launched by women for their 
rights at various places? What are your 
views in this regard? We woukl like to have 
reservation later, but we want justk» first. 
Lakhs of women work in the Aanganwaris in 
various parts of the country. If they come to 
Delhi to participate in a demonstrationthey 
are removed form service. They are l>eing 
questioned fortheir Jaking part in such things. 
They have no right to come to Delhi and hold 
demonstrattons for their rights. Not to speak 
of Aanganwadris, in every field, they are 
being suppressed and tortured. In Coal 
mines, or wherever they are working, if 
women raise their voice, they are beaten up 
by the goondas of contractors and mine 
owners. What is our Govemment doing? It 
simply allows them to be beaten and watch 
as mute spectators.,

Mr. Deputy Speaker, Sir, what I want to 
say is that it becomes the duty of the Govem
ment to give impetus to their struggle, to 
associate itself with their voice and with tfieir 
struggle. The Govemment should champk>n 
their cause and starWl by them whereverthey
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launch a struggle against the inhuman soci
ety. It has also to be ensured that the Gov
ernment would not albw women to be as
saulted. It would not stand in their way. This 
should be the Government's stand with 
regard to women.

Mr, Deputy Speaker, Sir, the Govern
ment has set up a national on Commission 
on women. I would like to thank you for this. 
At the sametime I would like that the Govern
ment should ask the State Govemments to 
take similar steps and set up Commissions 
on women in their respective States. The 
Government should provide funds to States 
for this purpose and thus provide strength to 
women's cause. Today women have woken 
up to fight against injusttee.ln this country 
they are trying to oome out of the blind alleys 
of superstitions beliefs, where they lost for 
centunies. Women have woken up and real
ised their organising capacity. Ail other 
people’s organisatbns shouki associate 
themselves with the women’s organisations. 
The Government will have to use their power 
in support of women. Then only atrocities on 
them can be checked. It is only then that our 
tales of woes will come to an end.

Mr. Deputy Speaker, Sir, with these 
words I would like to express my thanks to 
you for providing me time to speak.

SHRIMATI VIDYA CHENNUPATI 
(Vijayawada): Mr.Deputy Speaker, Sir, I 
wouki like to bring to your notk» a few points 
in regard to atrocities being committed on 
women. The Member preceding me, Shri- 
mati Subhashini Ali gave a good account of 
these atrioities. The problems being faced 
by women in the country are not just their 
problems but they concern very much men 
also. As women we play three types of rotes. 
We play the roles of mothers, wives as well 
as sisters. The respect men get from women 
is not being received by women from men. In 
this regard whichever party is at fault, that 
does not matter much, but we want that 
women shouM get equal respect. We want to 
give respect and take respect The respect

we give to men is not reciprocated by them. 
I am talking about some persons only. When 
we discuss the incidents of rape of women, 
it pains us a lot. I am not talking of all, but 
there are certain people who have no human 
sense in them at all. Those who commit 
rapes, have no humanity left in them. You 
are aware that in order to punish the persons 
commiting the crime of rape, an Act was 
passed in 1983 provkiing for life imprison
ment to such criminals. There are large 
number of Act, but these are not being imple
mented properly.We want justk». Women 
are being rajped in the polk:e stations where 
they go to register their complaints. In these 
circumstances can we expect something 
form this House? We goto police stations for 
justice, but we do not get justice. Today, 
even policeman dont hesitate to commit 
rape. What can we say about this in this 
House? Our hon. Minister of Home Affairs 
should ponder over it. Sometimes when we 
see that offk:ials are also involved in such 
type of cnmes, it pains us a tot. What can we 
say about the country and whom to com
plain? When the people who have been 
entrusted with the work to look into these 
cases commit rapes, what can we say and 
where to say. I got up to relate the state of 
things taking place in the country against 
women. You knowthat even nuns have been 
raped. Nuns, who have dedicated their lives 
to the servce of humanity have also been 
raped. Why do you want to supress that 
case? Nuns who are doing so much service 
are being raped. School going chikiren were 
raped in Dadar Express, but there is none to 
speak against this inckient. What are the 
Home Minister and the Chief Minister of the 
State doing in this regard? Do they think 
anything at>out it? Our chikJren go for study 
in different parts of the country. These days 
we are apprehensive about their safe return. 
Please think about it. Children travelling by 
train are being raped. Male members from 
among their feltow passengers do not say 
anything against these acts, neither they 
come fonward to help the victims. Due to this, 
parents, dread to send their children for 
studies. There is no difference between your 
children and our chikiren. The law and order 
situation is not good anywhere. This matter
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is no the concern of any particular party. Atl 
parties should sit together and think about 
the problenns being faced by women.

I was deeply pained to learn at»ut the 
rape of nuns in Uttar Pradesh. I cannot 
understand what to do and where to go? We 
are also women. We cannot go out during 
the night hours. Today there is no security of 
women. It is the duty of everyman to come 
forward and protect the women. As mothers 
we give birth to children, as wives we wor
ship our husbands and as sisters we wish 
good health for our brothers. When I went 
through the news report about the rape of 
nune, I was taken aback, when I learnt that 
It was staled m the medical report that no 
rape was committod on them. What does it 
mean? The hon. Minister of Home Affairs 
should took into this incident. Under these 
circumstances.l fail to understand what to 
say in this regard.The Central team of women 
which called on the Home Affairs was as- 
suredthattheculprits would be apprehended, 
but so far no action has been taken in this 
connection. People who have not sense of 
humanity in them commit such things. We 
women are not against men. No woman is 
against men. People who commit such in 
human acts, should be apprehended. There 
are laws to punish them. You should imple
ment these laws strictly. The incWents of 
rape and dowry death are on the increase. I 
woukJ not like to mention any particular state. 
It may happ>en more in Tripura, Andhra 
Pradesh or Uttar Pradesh and it may be less 
in some other states. The Government should 
check the atrocities committed on women. 
We have bt of affection for men. They all are 
our brothers.Therefore, I have a courage to 
say this patiently in this House. I wouki not 
like to go into the details of figures relating to 
atrocities committed on women because it is 
of no use. This is an august House. What
ever is said in the House, ultimately have a 
good effect.

For the last lew days. incWents of rape 
and kMnapping have increased very much. 
The Government should think about It seri
ously. BesMes, reference has been made 
about 'Sati practice in the House yesterday.

Sati procession was taken out and police dki 
not take any actton in this regard, after aH, 
what is the policy of the present Government 
in ;this regard? The Government was not 
able to take any actk>n against the revival of 
'Sati' Practk:e. The Government gave per- 
missk>n to the people to worship in 'Sati* 
temples. The Government could not take 
any action.

Yesterday, Shrimati Vijayraje Scindia 
had stated about ‘Sati’ practice that this is 
being done voluntarily by the women. No 
women performs ’Sati’ voluntarily but she is 
compelled to do so in the name of religbn. 
You know that Raja Ram Mohan Roy took 
step against 'Sati' practice and Lord William 
Bentinck had supported him and Anti-Sati 
Act was passed. If the husband of any woman 
dies and she is ready to become 'Sati' with 
her husband voluntanly, I wouk) like to ask 
you that if your wife dies, whether anyone of 
you IS ready to perform ‘Sati’ with her? I 
would like to ask the Hon'ble Minister of 
Home Affairs through you that if supporters 
of Sati practice worship in 'Sati' temple and 
support the ‘Sati’ practne. you should also 
ask them that if their wife dies, they shoukl 
also perform 'Sati' with her. In that case 
women will be proposed to become 'Sati' 
with the husband and will have any objection 
in dying with the husband on his death. But 
I would like to ask what action our Govern
ment is going to take in this regard? There
fore, we are saying that we do not want to 
become 'Satr with the husband... {Interrup
tions) I am raising the issue of attocHles 
because our Government is supporting the 
'Sati' practice. If it is not so, then why permis- 
ston has been granted to worship at the 'Sati' 
temple. Is that anti Sati? The Government is 
supporting ‘Sati'. When the procession 
reached there, they were supporting the 
'Sati’ practice. If the Government supports 
the 'Sati’ practice, all the women, inrespec- 
tive of their party attitiation, will not support 
the Government. All the women of this coun
try will unanimously say that they do not 
support the 'Satr practice. Shrimati Subhash- 
Ini All had stated that woman were united on 
this issue irrespective of their party affili
ation. Therefore, I would like to ask the
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Government to look into this and do some
thing about the 'Sati’ practice.

Women do not have even right to prop
erty. Dowry deaths are on the increase even 
today in ourcountry. The Government should 
think over it. What action they would like to 
take to eradicate this practice. All the political 
parties are talking about political reserva
tions for women, but they are not ready even 
to provide 10 percent reservation for women. 
How many women have been elected as 
members of Parliament? Notasingle party is 
ready to provide reservation for women and 
to give party tickets to women. Is there any 
member who is ready to do it? Therefore. I 
would like to say that unless more women 
are elected as representative in the House 
and reservation is provMed to women, noth
ing useful can be done. Just now, Shri Th- 
ambi Durai had stated that 50 percent reser
vation shoukj be provided to women, but no 
party is ready to provkie it. I know that we 
demanded 30 percent reservation, they are 
not willing to provkle even this much. Quite 
a number of times problems of women come 
up for discussion in the House but there is 
always lack of time to listen to the problems 
of women. The populatton of women is more 
than 50 percent in the country but we feel 
very sad that there is pancity of time to listen 
fo the problems of women in this House. We 
would like to say to the Minister of Home 
Affairs that justice should be given to us.

Stringent punishment should be 
awarded to those police men who are in
volved in rape case in the police statnns. 
Their sen/k»s shoukJ be terminated so that 
they know that they have committed a seri
ous crime.

SHRI SURYA NARAYAN YADAV 
(Saharsa): Women members of all the par
ties may come into Janata Dal, we will ap
point all of them as Ministers.

SHRIMATI VIDYA CHENNUPATI: No 
member is going to speak against it which 
ever party he may betong to. All of them have

supported it. Shrimati Geeta Mukherjee has 
said rightly said that all the men are her 
brothers, we should land support to them. 
Wo shouW ponder overthe ways and means 
to curb the atrocities committed on women.

MR. DEPUTY-SPEAKER: I wouki like 
to request you to spare some time to enable 
for an other woman member to speak.

SHRIMATI VIDYA CHENNUPATI: I 
Support the discussion raised by hon'ble 
member Shrimati Geeta Mukherjee under 
Rule 193 about the atrocities committed on 
women and give thanks to you for giving me 
time to speak.

SHRI DASAICHOWDHURY (Rosera): 
Mr. Deputy Speaker, Sir, it is a fact that after 
independence, atrocities are being commit
ted on women unabatedly, particulary on 
women belonging to Scheduled Castes and 
Scheduled Tribes and weaker sectrons liv
ing in villages. Today women are being killed 
in incidents of rape, atrocities and in cases of 
failure to being suffcient dowry. I would like 
to say that in cases of atrocities on women, 
nobody comes fonward to tender evidence. 
The main reason behind this is that the anti 
social elements who commit atrocities, are 
protected by the leaders and they also get 
protectran from the Administration. Conse
quently, is any case if filed by the women, it 
ends without hearing.

The hon. Member who spoke prior to 
me, was stating that correct report was not 
given in respect of rape case. It has been 
done not only in one or two incidents, there 
are many such incklents. I wouM like to tell 
you that there are thousands, of such cases 
in Bihar and Uttar Pradesh which are actu
ally rape cases but conrect report was not 
given by the Doctors in these cases. The 
anti-social elements who are involved in 
rape case go to the Doctor and get report in 
their favour by greasing his palm. Same 
thing has been stated about the Police In
spector also. What is situatnn in our Police 
stations today? If atrocity has been commit
ted on any woman, the case is not registered 
in the Police stattons. I would like to say that
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there is a need to enact such law isy the 
Government that if any Doctor has submit
ted a false report in respect of rape case...

MR. DEPUTY-SPEAKER:Thispoint has 
already been statedearlier also. Now, please 
you come to some other point.

SHRIDASAICHOWDHARY: Mr. Dep
uty Speal<er, Sir, I would like to say that there 
is a need to enact law to provide fordismissal 
of the concerned Doctor in case he is found 
to have submitted a wrong medical report.

MR. DEPUTY-SPEAKER; It has already 
been provided in the law.

SHRI DASAI CHOWDHARY: I would 
like to say that some more stringent provi
sions should be made I wouM like to appeal 
to all political parties that they should provide 
for expelling such of their worker s or leaders. 
Who are involved in rape cases. But I know 
there are some parties, who can not make 
this provision. Therefore. Sir, I would like to 
put forward some demand through you 
Police stations manned by women should be 
set up. In Bihar a Police Station manned by 
women has been set up in Patna, but no 
facilities have been provkled there. I would 
like that each District should have a Police 
stations whteh is manned by women and 
women Police officers should be posted in 
Police stations so that cases of atrocities are 
registered.

Secondly I would like to say that sepa
rate courts shouM be set up for women. 
Today, women who become victims have 
problem in producing witnesses in the court 
as a result of which they do not get justk:e. 
Mr. Deputy Speaker Sir, I would request the 
Gtovemment that separate courts shouki be 
set up for women. Today, women are not 
financially sound in rural areas as a result of 
whtoh they cannot go to courts against the 
atrocities committed on them. Therefore, I 
would request that an-angement shoukf be 
made for providing free legal aki to the 
women so that they may get justkse.

Fourthly, I wouM like to say that the

number of women in Police Department is 
quite less and that is one of the reasons for 
atrocities being committed on them. Today 
there is need to recruit more and more women 
in the Poltee depa<lment. They should be 
recruited as officers The existing vacancies 
in the Polk:e department should be filled up 
with women candidate only so that they can 
be saved from exptoitation and atrocities 
being committed on them.

Mr. Deputy-Speaker, Sir, in the end I 
would like to say that theGovernment should 
also find out as to how all the women welfare 
organisations spend lakhs of rupees granted 
by the Government to them. It is my personal 
experience thnt not even a single paisa is 
being spent on the welfare of women by 
these organisations. Action should be taken 
against such organisations which are not 
spending money on welfare of women and 
organisers of such institutions should but 
behind the bars so that the fund granted for 
the welfare of women can be spent on them, 
with these jtiertis I thank you.

DR. RAJENDRA KUMARI BAJPAI 
(Sitapur): Mr. Deputy Speaker, Sir the sub
ject we are discussig today is very important 
for the nation and also for the Indian Culture. 
It has assumed importance because the 
incidents taking place in our society are quite 
contrary to the status we have accorded to 
the women in the our national life. Many 
social evils have crept into our society and 
we wonder as to whk:h direction our natk>nal 
is heading in. As our condition is detertorat- 
ing in other fields likewise we are facing 
mordi degradattons of the society. Such 
instances are coming before us that women 
are being frequently insulted. Today, with 
hpAw hr art and at this age I am compelled 
to s^y t^ese things here in the House.

Mr Deputy Speaker. Sir not as single 
day passes when we do not get news of such 
incidents every day from Uttar Pradesh. Uttar 
Pradesh has been a symbol of India Culture 
and religion. It is the birthplace of great 
saints, Lord Rama and Lord Krishna but 
what is happening there today. On the one 
hand we say Sita Ram and Radha Krishna
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and the on the other hand such incidents are 
occurring there. Yesterday, Kumari May
awati was saying that— shudra-gawar-dol- 
pashu-nari, sakal taran ke adhikari. But the 
interpretation she was giving was not cor
rect. Anything which is not said by the main 
character is not important. It was said by the 
trightened ocean when Lord Rama went 
there to cross it. So it cannot be taiten as an 
ideal. Had K been said by Lord Rama, it 
would be ideal but it was said by an inani
mate ocean. Woman has a very high status 

Hindu religion. She is called Ardhangani 
and no religious rite can lie petfonned with
out her. Hut what is the state of affairs today? 
I would like to draw you attention towards 
some recent incMents. Atrocities are being 
committed in different forms in recent years, 
there has been cases of bride burning but 
now a days rape cases have taken promi
nence. I would like to cite some examples 
before the House. The incklent of Ropada 
appeared is Nayjivan and Amar Ujala news
papers on 31.7.90. The inckjents of 
Shahjahanpur, Jaitipour Police Station and 
Asati in Rameshwaripuri took place on 
30.7.90 and incidents at village Saidpur, 
Mabay, Police Station, Barabanki Bari Po
lice statton. village Gujarpur, Rajpur, Basant 
cotony in South Delhi.

[EngBsh]

MR DEPUTY SPEAKER; You please 
give this information to the Minister. There 
are other Members who want to speak. I am 
sorry I have to say this.

[Tmna/atkm]

DR. RAJENDRA KUMARI BAJPAI: Due 
to the shortage of time I am not going into the 
details. One or two incidents are glaring so I 
wouW like to mentnn them only. H is some
thing terrible. There are dozens of incidents 
that have taken place at Sikandra Rau, Ali
garh, Rajpur, Kanpur Dehat Meerut. 
Farukhabad, BiraliRaHwaystatkin.Cafeutta, 
Gajraula, Muradabad, Enhouna Rae Bareli

etc. Six such incUents took place atFatehpur. 
Such inckients have also taken place at 
Lucknow, Saidpur, Dhoulpur, Lameta and 
Shahpur. Minor girls of 11 years and 13 
years were raped. In Itawer. a 13 years old 
girl was raped not for one or two days but 
continuously for seven days and later on she 
was killed and her dead body was found in a 
f iekl. There was no one to give evidence. No 
one was arrested in the connectton. Later on 
they tried to suppress the case. Similarly 
Gajraula incident took place and there also 
efforts were made to suppress Doctors re
port. When I went there and talked to the 
sisters, they told me that the report was 
wrong. Earlier a Lady Minister of the Uttar 
Pradesh Government also visited them. The 
nuns were grieved overthe inckient. I clearly 
told that medical report had t>een changed 
and it shoukl t>e kx>ked into and the acton 
should be taken against the officer who tried 
to suppress the report. The next day the 
Chief Minister of Uttar Pradesh also wen 
there. Our statement was found correct and 
later on Doctor, SHO and Polk:e officer were 
transferred from there Such incidents are 
occurring because efforts are made to save 
the criminals involved in such cases. I have 
also referred to the incident of Rapada vil
lage. This village is surrounded by water 
from all sides. The culprits robbed the village 
and also raped more than three dozens 
young women. Not even a single young 
woman was spared. Ever woman herself 
told me about the incident. Had any one else 
told me about it I would have not believed 
him. K was difficult to reach the village. I went 
there t>y bulk)ckcart and also by boat. I 
visited the village after 12-13 days of the 
inckient but till then no people’s representa
tive had visited the village and no relief was 
given to them Shrimati Raje talked about 
Droupadi Chir-haran. The culprits robbed 
the village and raped the women and left 
them naked. Today I am saying it openly 
because people have stooped so low and 
the adminstratbn has become handk»pped. 
No actton Is taken against the cubits. Not 
even a single person has been an̂ ested In 
this connectton later on H was saki that 
nothing has happened there. The press 
reporters also visited the viltage.
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[English]

MR. DEPUTY SPEAKER: Don't came 
to th« incidents. We are discussing atrocHies 
on women threughout the country.

[Translation]

DR. RAJENDRA KUMARI BAJPAI: I 
mention about Uttar Pradesli because inci
dents have occurred there on a very large 
scale. Similarly a Tibetan woman was raped 
at Basant Colony in South Delhi. Such 
happenings in the country have brought about 
degradation in the society. We alt have to 
think over as to why such incidents are 
occurring. We have enacted a law under 
which when a woman is arrested a lady 
constable should remain with her and no 
woman should be kept in the Police Station 
for night. In spite of this law, women are 
being kept in the police stations. Recently 
what has happened with Surja Devi at Rae 
Bareli in Uttar Pradesh? The protectors of 
law should protect the law t>ut they them
selves have become destructors. To whom 
the public should approach for protection? H 
the Government cannot make arrangement 
for the protection of the people, what the 
public can do. People are agitating all around 
and calling for their safety. Today we are 
discussing atrocities on women. Atrocities 
are mostly being committed on Harijan 
women. The houses of Harijans are k>oted 
and their women are raped infront of their 
men. It is matter of great shame. The Gov
ernment and the House shoukf think as to 
how such things can be checked. Shrimati 
Kuchi Devi was bumt alive at Dhanraj in 
Fatehpur. Recently what has happened in 
Sikandra Rau?

[Englishl

MR. DEPUTY SPEAKER: Madam, 
Please excuse me. Avokl these incklents.

(Translation]

DR. RAJENDRA KUMARI BAJPAI: 
While replying to the discussion the hon. 
Home Minister should state as to the meas

ures the Government is propose to take in 
this direction and we would like to know as to 
why these incklents are increasing since the 
Janata Dal Government came to power.

[EngHstH

MR. DEPUTYSPEAKER; NowShri A.K. 
Roy. In your typical style, in a few minutes, 
please

SHRI A.K. ROY: Hours for them, and 
minutes for us. Why?

MR. DEPUTY SPEAKER: You have the 
capacity to say many things within short 
time.

SHRI A.K. ROY(Dhanbad): I havebeen 
listening to many fiery speeches of my many 
lady Members here. I have got great admira
tion for them and some fear. I humbly submH 
that we males are not that bad as has been 
presented. All males are fools and Members 
of Parliament are honourable fools, even 
including yourself. And the law-makers are 
first among all honourable fools, because 
actandthefact are poise apart. Mere wailing 
will not wipe out the cause. We are to go 
deeper if you are to see very dearly into it. 
Specially I like to request my lady Members 
to see in that way that com mon man does not 
commit atrocities on the women. Toilers, 
tillers, drivers, Harijans, agricultural labour
ers do not commit atrocities on the women. 
Only gentlemen do. Common man lives by 
robbing the rich; gentleman lives by robbing 
the poor. And it is gentleman, for example, 
the police man, politk»l man, economk: man, 
business man, offteial man, Press man, they 
all commit atrocities, it is committed not by 
the tribais but the ruling class. I was hearing 
that it was cutting across party lines, I have 
got no objection if you cut all party lines, but 
it does not cut across the class line. Atroci
ties on women are a phenomenon of the 
ruling class, those who do not toil, those who 
do not work and do not earn their bread by 
honest labour. In the tribal society, is there 
any dowry? Have you ever heard about it? 
We are discussing rape, rape, rape, practi
cally the House is being raped by all rape
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cases. Have you ever heard a single case 
where a tribal woman is raped by tribal man? 
No. They have got that moral. So. it is gen
tleman, it is not a common man. who does 
atrocities on women.

Many statistics have been placed be
fore the House about what is happening in 
different provinces. In Lakshadweep, in 
Andaman and Nicobar Islands there was not 
a single case of rape in the last 3*4 years. But 
all rape is taking place in Delhi. Why? This 
due to the fact that gentleman lives in Delhi 
and common man lives there.

MR. DEPUTY SPEAKER: What is the 
definition of the gentleman, according to 
you?

SHRI A.K. ROY: I gave the definition. 
Common man lives by robbing the rich and 
the gentleman lives by robbing the poor. This 
is the definition of George Bernard Shaw. 
You also know, when Adam delved and span 
where were those gentlemen? In Old Testa
ment, there was no report that God had to 
give dowry to Adam for marrying Eve. This is 
a phenomenon. You must understand that 
atrocities on women are connected with the 
general exploitation in the society. The 
matriarchal society fell and the patriarchal 
society was evolved. That was a great day of 
the defeatforthe entire womanhood. It started 
from that.

In the Memorable Book, you have defi
nitely read about the origin of the family, 
private property, etc. Fredrick Engels, the 
great Marxist, first presented the whole pic
ture of the exploitation and sex exploitation 
in the world. So. what he said is as follows:

“The first division of labour is between 
man and woman and the first class exploita
tion coincides with that of female sex by the 
male.” And, Sir, he has said that to emanici- 
pate women, first at the social utility level 
women should be given equal place with that 
of man. Then only, we can put them on an 
equal footing.

What is dowry, I would like to ask. Dowry 
is nothing but a social subsidy. Sir, you know 
the law of demand and supply. When the 
demand is more the supply is loss the price 
should increase. This is the basic law of 
economics. But here the proportion of fe
males is less, that of males is more. Natu
rally, the price of female should be more. But 
what is happening is just the reverse. Be
cause it is the same social problem, because 
of the social values of women are getting 
down and so it is distress sale of women in 
our social market. Sir, have you noticed it?

So, the main question arises about 
women's share in our social work. The whole 
things comes down to this. I am just mention’ 
ing it. I am reading According to F fednck 
Engels, what he wrote on that day*

**We can also say that to emanicipate 
women and to make her equal to man is and 
remains an impossibility so long as the 
woman is shut out from socially productive 
labour and restricted to private domestic 
labour. The emancipation of woman will only 
be possible when women can take part in 
paroduction on a large social scale and 
domestic work no longer claims nothing but 
an insignificant amount of her time."

That is what he had written at that time. 
That is why many Members have spoken 
about economic independence. But what is 
happening in the country all around?

In the textile industry in 1951 there used 
to be 25 per cent women workers. Today the 
proportion has diminished five per cent in 
1971 and after 1980 it has become 3.5 per 
cent.

In the coal industry—the other day we 
were arguing with the Minister when Shri Arif 
Mohammad Khan was there— and I men
tioned it. what is happening in the coal indus
try is, in the name of modernisation, in the 
name of mechanisation the entire female 
workers are being eliminated and now their 
proportion in the coal industry is coming 
down from 25 per cent to less than 10 per 
cent.
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In the mining industry also— I want to 
talk to about the Mining industry; please do 
not look at the cbck, Sir, let us see the 
position in the mining industry and after that 
we will see the time—the positk>n is the 
same.

MR. DEPUTY SPEAKER: That area is 
covered by one point of yours.

SHRI A.K. ROY: What is the position in 
the public sector undertakings? Do you know 
what is the proportion of women in the public 
sector? It is merely 2.39 per cent. That is the 
strength of the entire female workers in the 
public sector and day by day it is decreasing 
in the name of modernisation and automa
tion.

In 1965 in Nairobi there was an UNO 
sponsored Conference on Women. There 
they came out with some proposal and the 
national Federation of the Women also 
demanded 25 per cent reservations of the 
jobs in ail public sector organisations and 
also in the organised sector.

In these various ways we must think 
where we are going What I want to impress 
IS that not only are we not going forward by 
one step but we are going backward by two 
steps. We are pushing womanhood to more 
and more economic dependence so that 
consciously women have become the vic> 
tims of atrocities. I want to appeal to the hon. 
Minister that it is not a question of law and 
order problem, that it is not a question of 
feminism, it is a question of exploitation that 
is being perpetrated with ail sorts of atroci
ties on women, and so it should be taken in 
that broad outlook. That is the whole matter.

With these words, I conclude.

PROF. SAVITHRI LAKSHMANAN  
(Mukundapuram): Respected Sir, I am sorry 
to say that now-a-days, atrocities on women 
start when they are in the wombs of their 
mothers. Nobody can deny the fact that life 
starts in the womb of a woman. But unfortu
nately due to the sole reason that the child is 
going to enter the world with a uterus, it is

killed in the uterus itself. If my memory is 
correct, in 1977 there came to amnion syn
thesis test by whtoh it can be determined 
whether the foetus is girl or boy. The belly of 
a pregnant lady is pierced by the needle of a 
k>ng syringe and the needle, then through 
the uterus Inters the foetus— how painful it 
will be — collect the amniotbn Ik^uid. By 
culturing this amniotin, the highly sophisti
cated society of this unfortunate country 
prepare for a murder in the uterus. See. 
there are more than 100 clinics all over India 
whfch are ready to do this brutal test.

Albert Einstein's famous equation E « 
MC^ was misused to make horrible bombs, 
like wise these tests are being misused for 
killing girl child. Those who are not aware of 
this test or those who have no money to 
spend for this test following abortion, kills the 
baby child if she is a girl. Sir. you please 
believe there are rituals in certain societies 
that only one girl child would be allowed to 
persist. Sometimes, wet clothes are put upon 
the newly born baby’s face to kill her. Some
times when the baby cries paddy is put into 
her mouth to kill her Sometimes hot ashes is 
put into her mouth. Sometimes poisonous 
milk of some desert plants is dripped into her 
mouth. Sometimes the fruit of araliis grinded 
with milk and poured into the mouth.

According to 1985 census, one crore 
and twenty lakhs girl children were lx>rn in 
that year. But within one year out of that one 
crore and twenty lakhs, 13 lakhs died. Sheer 
carelessness is looking after the girlchild is 
the main reasons for this death rate. I hon
estly believe. That is the type of atrocity 
thrust upon the girl betow one year Sir. I am 
not elaborating this point due to lack of time.
I humbly invite the attention of the whole 
House, through you, Sir, to the sentence 
written in front of a clinic at Amritsar. ‘You 
please spend Rs. 500 today so that you can 
save Rs. 50,000 tomorrow*. It is the invitation 
for aborting girlchild. The Medical Termina
tion fo Pregnancy Act 1972 unfortunately 
save the anti-social elements.

Sir, the raping of a six or seven year old 
baby by a sixty or seventy year old man will
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be an amusing news to the mass media. The 
brutal man is in his eve of life. But what about 
the innocent baby? What about the beautiful 
flower crushed in the hands of the cruel 
man? Nobody will Itnowingly accept her as 
his wife. Her sexual life may have to face a 
psychological frigidity too.

Mothers consider their boys in fifteen or 
sixteen as an escort. But they keep a fearful 
eye upon their girls of the same age. Any
thing may happen at any moment affecting 
the safety of grown-upgirl. How an we blame 
them that the mother are silly when we live in 
the midst of such fiery stories?

in Kerala, at Thirnavaya, one Sujatha 
Jayagopan was murdered. The accused is a 
school master Mr. Aboobacker. The unfortu
nate lady was a motherof two chiWren. The 
crime the beautiful lady did was that she was 
not willing to yield to the ugly wishes of that 
man. What a pity it was that there were 28 
wounds in her dead body.

At Pulpally, a lady known as Omana and 
her five years old son were brutally injured, 
it is said, by her own husband Chandran 
Pillai in this month which is to be considered 
as holy, if we connect it with our independ
ence.

in Edachery, Remla, mother of three 
children, aged 32, was found dead in a well. 
Her husband left here before five years. She 
had some psychiatric problems, it is said. 
Whether a woman can be normal if she finds 
no means to meet her both ends meet? This 
incident also happened in this month.

Again, Ba<'athi, daughterof Akathethara 
Pappadiyil Kuttan, committed sunide at her 
twenties. The unmarried girl was pregnant. 
Who will pay lor her life? This incident also 
happened in this month.

At Ahmedabad, a husband soU her wife 
for Rs. 3000/- when we prepare to celebrate 
the annifersary of our independence

Raping and group raping are common

in the name of security clearance and ques
tioning at Kashmir. Will we be ashamed to 
hear that the criminals are from our own 
Amiy— Sur£d(sha Sena? When the Govern
ment spent Rs. 12 crores on 120 armed 
companies to protect Kashmir Valley. I am 
sorry to say that many of the Kashmiri girls 
bst their valuable virginity upon the same 
reason, I express my deep felt sorrow with a 
heavy heart in front of this House when i 
remember the words of a Chief Minister in 
the one of our States’ Don’t worry upon 
rapes; they are so frequent and so common 
as drinking tea in America"

At Calcutta in Parganas District 7 ladies 
were raped in a refugee camp. 15 giris were 
forced to walk naked in front of their parents 
and brothers and others. At bansala three 
health officers were raped.

Murder and raping in conection with 
theft are numberless. The body structure of 
poor woman in comparison with that of man 
IS hopeless to withstand the attack of man. I 
fear, I may loose my temper if I go into the 
details of the events happened at Gajaraula. 
At kasargodu, one Beepathumma who was 
atone in her home, was murdered for her 
gold chain worth five sovereigns. I am not 
quoting similar incklents.

Dowry deaths are so common in our 
Arsha Bharat. The number will be terrific if 
we collect the statistics for the immediate 
past two months. At Cochin, the mother of 
two young kids studying in 2nd and 3rd 
standards was found dead in her husband's 
house. She was only 26. Since her elder 
child is studying in 3rd standard she must 
have been married at her early teens.

16.00 hrs.

MR. DEPUTY SPEAKER: No, Madam 
this not necessary. There is no dispute on 
this point that there are atrocities committed 
on the women. We cannot give you time just 
for quoting. Narration is not necessary.

PROF. SAVITHRI LAKSHMANAN; So. 
I want to say only one thing. The Tamil Nadu
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Government brought 854 ladies with 85 
children from red light area in Bombay to 
Madras in Mukthi Express.

Did they get the real *Mukthi’ from their 
honible life? Firstthe Elisatest proved that 2/ 
3 of them are victims of AIDs. Then the 
Western Blot test corrected it But, their 
relatives are not ready to accept them. How 
can the State Government rehabilitata them? 
We have to think about that also when we 
talk about the atrocities on women.

Even in police department the position 
of women is not safe and that has been 
discussed in this House. So, I am leaving 
that point. Police Officers sometime come 
tiefore us as cnminals. I am not touching that 
point.

When we talk about the atrocities on 
women, we are not discussing atrocities on 
Harijans or atrocities on Brahmins, but it is 
the discussion about atrocities on women- 
hood as whole. I have only one question to 
pose to this Hose, through you Sir. When will 
this fire be 'out' or better quote the title of Shri 
Suni Dutt, M.P's picture on atrocities on 
women “Yeh Aag Kub Bujhegi".

MR. DEPUTY SPEAKER: I think the 
hon. Minister will require half an hours' time.
I think you can do it next time. There are one 
or two Members also who want to speak. I 
will see how it can be done. The Minister of 
External Affairs is here. Other hon. Members 
are also keen to listen to him. Now, the 
Minister of External Affairs.

16.02 hrs.

STATEMENT BY MINISTER

VisH of Minister of External Affairs to 
Moscow Washington, Amman, 

Baghdad and Kuwait In the Context of 
Gulf Crisis.

[English]

THE MINISTER OF EXTERNAL AF
FAIRS (SHRI I.K. GUJRAL): As the august

House is aware, I have been on a tour of 
some of the major countries concerned with 
the present Gulf crisis during the last seven 
days. I wouki like to take this first available 
opportunity to give a detailed report to the 
House regarding the highlights of this tour 
which took me first to Moscow, then to 
Washington foltowed by visits to Amman, 
Baghdad and Kuwait in that order. As Hon
ourable Members are aware. My colleague, 
the Minister of Civil Aviation Shri Arif Mo
hammed Khan has also just recently visited 
several Gulf countries to see for himself the 
condit»n of Indians there, to make arrange
ments on the spot for the repatriation of 
distress cases and to persuade the Govern
ments of those countries to make available 
to us additional oil supplies. I am sure the 
House would like to express its appreciation 
of the effort that he has made and commend 
him for the success of that effort.

The primary reason of the tour was our 
deep concern for the welfare, security and 
well-being of the large Indian commmunity 
that lives and works in Kuwait and elsewhere 
in the Gulf. We have approximately 172.000 
Indians in Kuwait, and in the Gulf as a whole 
about 1 -2 million altogether.

I spent nearly 2 days in Kuwait and used 
this opportunity to meet as wide a cross 
section of the Indian commmunity as pos
sible. I went to their school and to their 
residential areas, held two meetings at the 
Embassy which were attended by thousands 
of our people, and another two meetings at 
their residential areas, again attended by 
several thousands in each case. I spoke to 
individuals and groups where they lived and 
elsewhere. Their enthusiasm was tremen
dous. Several times during my address, 
slogans of "Bharat Mata Ki Jai” were shouted, 
and they greeted me with applause and 
warmth. There is naturally conskierable 
anxiety about the future and a great deal of 
tenston at present. However, visiting several 
places in Kuwait, I could see for myself that 
while the law and order situation is not nor
mal there is no cause for grave anxiety. 
There are tooting in some cases including 
the property of a few Indian nationals as but



523 Statt. by Minister Visit of
Ext Mrs. Mirvsterto

AUGUST 23.1990 Moscow, Wa^w^ton, 524
Baghdad S Kuwait

[Sh. I.K. Gujaral]

sever punitive steps have been taken be the 
authorities and this problem has by and large 
been brought under control Electricity, water 
and essential services are functioning nor
mally. Medical services are available for 
emergencies. Closure of banks has been a 
problem, but one bank opened the day I 
arrived and other banks are expected to 
open in the next few days, so that people are 
able to draw cash for their needs. There is no 
doubt that in Kuwait, shortages of food have 
appeared making rationing inevitable almost 
all shops are ctosed, but some cooperative 
stores selling essential goods and food items 
are open. But the Indians I spoke to and the 
leaders of associations informed me that 
while a number of items are not available, 
and most shops are closed, baste rattans are 
available for the time being. Common kitch
ens have been set up for those among the 
Indian community who are most needy and 
over 6,000 persons are being regularly fed at 
these kitchens. I conveyed to the leaders 
and al! those whom I met that their families 
and friends were anxious to receive news 
about them— t̂hat they should write letters 
and given them to me to carry back to India. 
Thus I brought 15 targe sacks full of letters 
back with me for posting.

I should mention the excellent work 
done by our Ambassador in Kuwait and the 
officers and staff of the Embassy who have 
undergone great hardship at this time of 
tension and daily diffteulty and have never
theless worthed around the clock to ensure 
that the welfare and needs of the Indian 
community are met by whatever means are 
available during the perbd of shortages. I 
myself have been the unprecedented crowds 
that gather daily at the Embassy, people who 
are in need of travel or other documents 
seek advice on what to do or ask for arrange
ments for repatriation. The Embassy has, 
with limited staff in such an emergency, 
coped extremely well in handling the situ
ation. Our Ambassador in Baghdad and the 
Embassy there are similarly to b? highly 
commended for, the current repatriation route 
is by land through which hundreds of India

nattonals anwe in Baghdad each day; they 
have to bs fed looked after and arrange
ments made for adequate transport. The 
Ambassador and his staff have devoted 
themselves entirely this task on a rour>d the 
ck)ck basis despite several impediment 
regarding non-availability of accommoda
tion and transport.

The future of our Embassy in Kuwait 
was discussed with the authorities. Iraq has 
decided that no Embasys will be altowed to 
continue after ^4-8-90. There is little optten 
for the Missten kicated in Kuwait, but to 
comply with this decision. Both in order to 
took after the welfare of the Indian commu
nity more effectively and facilitate repatria
tion, for which Basrah is likely to be the most 
used route, we are taking measures to 
strengthen our Consulate General there. I 
am confident that this arrangement will work 
satisfactorily. We are also taking steps to 
improve our communicattons with the Con
sulate General in Basrah to facilitate this 
vrork.

The authorities in Kuwait have been 
courteous and considerate to Indian natton- 
als, and there have been no serious com
plaints on this account. I have however with 
deepest regret to inform the august House 
that in the cross fire on 2nd August two 
Indian nationals lost their lives. I am sure that 
the House wouki join me In conveying to 
their families our deepest condolences and 
sympathy. We have also deckied to pay Rs.
25,000 as grant to each family, and are 
taking up the issue of their dues with the 
emptoyees. There was a report of another 
India national who died but this has not so far 
been confirmed. Apart from this, another 
Indian national was sertously Injured; there 
are a few other reports of minor injuries. We 
had received reports regarding Indians miss
ing or detained by the Iraqi authorities. I took 
all this up during my discusstons and was 
assured that there were presently no de
tained Indian nattonals. Nevertheless, on my 
request, the Iraqi Deputy Prime Minister & 
Foreign Minister agreed that specifk: instruc
tions wouki be issued to the concemed Iraqi 
authorities to verify if any Indian national had
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bean detainsd through mistaken identity, 
and that they would be released immediately 
507 Indians were detained on the first day, 
that is 2nd August. They have since tieen 
released and have left Baghdad for Amman 
by air, for India. Some other specific cases 
were brought to my attention. The crew of an 
Air Indian flight had been stranded in Kuwait. 
I am glad to inform the House that they have 
since been repatriated. Indian nationals on 
board a British Ainways flight transiting Kuwait 
were also stranded. Some of the ladies and 
children were brought back by me in the 
special aircraft in which I travelled. Arrange
ments are being made for the repat*iation of 
the others.

Here, I must commend the Indian asso
ciation leaders and other community volun
teers in Kuwait who have put in a great of 
hard woik and effort to ensure that during 
difficult times for the Indian commmunity, 
they are kx>ked after, their recruitments of 
welfare met and they are fed. Many of the 
more prosperous Indians are feeding hun
dreds of the more needy at their homes daily; 
they are shanng what they have for the 
benefit of the community as a whole. I con
gratulate them assure them that the people 
and the Government of India appreciate the 
services they have rendered to such a large 
Indian community. I am confident that this 
House would agree that the contribution 
being made by them are in accordance with 
our highest traditions.

I informed the Indian commmunity that 
while those who need to leave owing to 
genuine distress medk:al assistance or other 
humanitarian grounds may do so, we do not 
see any reason for has to or panic in leaving 
Kuwait. Our people have done well there 
they have contributed to the development of 
the nation and the present circumstances 
though difficult shouM not be a case for panic 
or hasty departure. I advised the leaders and 
members of the Indian commmunity to fur
ther strengthen the voluntary organisations 
thaat have so far done extremely well in 
keeping you the morale and rendering sen/- 
ice to the community. They were asked to 
decide among themselves what should be

the priority in regard to repatriatton. At the 
same time, I assured them that we were 
ctosely watching the situatton; we had made 
arrangements for repatriation of Indian na
tionals on a regular basis and we wouki 
gradually step up the numbere who could be 
repatriated. On these poirrts I had detailed 
discussions withthetocaiauthorities in Kuwait 
who agreed to provkie all facilities for the 
Indian commmunity. In fact they urged that 
Indian community should stay on and con
tinue to contribute to the economy. I myself 
brought back with me 200 of our natk>nals, 
including a few expectant mothers, other 
women, children arid distress cases in the 
Air Force aircraft in which I returned. The 
conditions of travel were exacting, but the 
demand was such that I felt obliged to help 
out to the extent possible. I would like to 
thank the Captain and crew of the aircraft for 
the great help they gave during the flight.

The present route for repatriatk>n is very 
inconvenient. It is by road from Kuwait to 
Baghdad and then to Amman from where Air 
Indian picks them up. In the present situation 
the journey takes 48 hours or more; it is 
hazardous and exhausting; it is no suitable 
for women and children or the elderly. We 
have, therefore, arranged with the approval 
of the Iraqi Government that an Iraqi aircraft 
will be chartered from Basrah which is ctese 
to Kuwait to take Indian nationals to Amman 
from were Air India will pick them up. Pres
ently It is planned to start with one flight per 
day, but this can be increased later accord
ing to the requirements. The Irdqi authorities 
are also processing our proposal for direct 
flights from Baghdad or Basrah to India and 
we hope this will be finalized in a short time. 
It has also been agreed that passenger ships 
might be used, but this is dependent on the 
present state of interdiction polcies and we 
are seeking furtherclarif ications on this point. 
.*'9 are, in any case, setting up offices on 
both sides of the Iraq-Jordan border to facili
tate passage by the land route. Two officials 
have already been posted on the Jordan 
side and two more are being posted on the 
Iraq side. Steps have also been taken for 
adequate receptbn at Bombay and Trivan
drum and for facilitating onward journey for
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which the Minister of Railways has agraodto 
provide free tickets. One ship owned by non
resident Indians, M.V, Safir has been in 
Kuwait since the crisis began. During my 
discussion it was agreed that the ship and its 
crew will be released. Efforts are also being 
made to see whether some members of the 
Indian community can be repatriated on t»ard 
this vessel as well.

Another point discussed with the Gov
ernment of Iraq was regarding the supply of 
food to the Indian community. I mentioned to 
President Sadam Hussain, the shortages 
and rationing faced by them and it has been 
agreed that whatever can be done within the 
existing circumstances will be done. What is 
needed is to improvethe availability and I will 
come to that presently.

During my discussions with President 
Saddam Hussein, Foreign Minister Tariq 
Aziz and other Iraqi leaders, I brought to their 
attentbn the numerous problems faced by 
the Indian commmunity in Kuwait. I stated 
that they needed assistance by way of addi
tional facilities for travel t>y road or air, provi
sion of necessary documentation, enforce
ment of law and order in the areas in which 
they live, medical aid etc. They promised to 
make ever effort to solve these problems. I 
Would like to express my gratitude particu
larly, to President Saddam Hussein and to 
the Iraqi authorities for all the help that is 
twing rendered to the Indian community.

The questbn of interdiction was dis
cussed with the Secretary of Stale, Baker in 
Washington, and I was informed that food 
supplies for humanitarian purposes as also 
medical supplies going t>y sea will not be 
stopped. We have, hov/everto see whether 
it is going to be really possible.

An important question discussed by me 
particularly in Moscow and Washington was 
the question of oil supplies at a reasonable 
price. As the House is aware over 40% of our 
oil imports including supplies from the Soviet 
Unk>n, originated in Iraq or Kuwait. The

responses that I got during my diecussions 
both in Moscow and Washington were gen
erally encouraging. Mr. Baker toki me that 
the US supported the proposal for an In
crease ol productk>n of GuH producers and 
others so that the overall shortfall and Its 
adverse efforts on prices and availability, 
could be minimized. The Soviet Government 
immediately agreed that they wouW seek 
alternative source for the supplies of oil 
which had hitherto originated in Iraq and saM 
they wouM wekxtme a delegatton from India 
to work out the details immediately ;they also 
offered oil of Soviet origin, an offer which 
wouM be examined to see if this can be 
availed of by India

There is also the overall questk>n of the 
adverse effects on the economies of coun
ties like India of the current devek>pments in 
the Gulf, particularly of the appKcatkm of the 
mandatory sancttons imposed by the Secu
rity Council. So far as the mandatory sanc
tions themselves are concerned. India woukf 
naturally keep step with the world commu
nity. However, in the present inter-depend
ent world severe or draconian measures 
applied in any part of the world cannot but 
have adverse effects the rest of the worM\ 
The UN Charter had visualized this problem, 
though not to be extent that it is present 
today, and had provkfed for recourse to the 
Security Council with regard to the solution 
of any special problems that may arise. In my 
discussbns in Moscow, the Soviet Govern
ment agreed that this was a matter on which 
joint efforts are needed at the international 
level to ease the burden on countries like 
India which are diversely affected. The sul>- 
ject was also discussed in Washington where 
I was toM that the US also believed that there 
must t>e intemattonal cooperatton to ease 
the burden on countries like India which 
were most adversely affected. W have al
ready commenced consultations in New York 
with several countries similarly affected, to 
expk)re the possibility of taking acton through 
the UN.

I now come to the situation in the Gulf in 
general. This was discussed at length in all 
the capitals I visited. There are problems
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which must b9 of priority cor>cam for lr>dia 
such as the tutur« of the Indian community,
oil supplies and prices and the burden of 
sanctions. At the same time. We have also to 
think the of possibility that exists for the de- 
escalation of the crisis before it engulfs the 
whole world. Any measure for de-escalation 
will be in keeping with the general trend of 
recent years towards global detente and 
strengthening of peace.

We in India are equally concerned about 
the dests^lizing effect of this crisis for our 
region. The Gulf regton is a neighbour of 
South Asia. Escalatton of tension or conflict 
there will have sertous repercussions on us. 
We have already seen that Pakistan and 
Bangladesh have decided to send troops to 
the area of tension in the Gulf. This couM 
very well be used as an excuse for further 
militarization of these countries thus posing 
a threat to the security of the whole region. 
This makes it incumbent upon all of us to kx>k 
for openings for de-escalation and defusion 
of tensten.

Here, I am not proposing that we as
sume a mediatory or good offices role. I 
made this clear to all the leaders met. Nev
ertheless, one of the objectives of the dis
cussions was to find whether there was any 
chance of reversing the on-going escalatton. 
This can only be explored tentatively at this 
stage. Though my discussions during the 
tour did not reveal much of a meeting ground. 
It IS imperative that efforts to this end con
tinue.

Clearly, humanitarian considerations are 
uppermost in our mind becuase of the large 
Indian community in the whole region; there 
are however, nattonalities of other countries 
too Including Iraq and Kuwait who are ad
versely affeded by the food shortages and 
other circumstances. As I already stated 
there is agreement among all concerned 
that food supplies for humanitarian purposes 
can be sent. However in the context of the 
present interdlctton poltoy, we do not know 
whether it is really going to work. We are 
conskiering the possibility of sending a ship 
load of food from India to alleviate the suffer

ing of the people of all nationalities caught in 
the cunrent crisis. It wouU also be a good 
Idea to exptore whether the Red Crescent or 
Red Cross Societies could play a role re
garding the welfare of the foreign nattonals in 
Iraq and Kuwait.

Finally I would like to take advantage of 
this occasion to restate our position on some 
of the major aspects of Gulf crisis. Immedi
ately after the onset of the crisis, we ex
pressed our regret that the differences be
tween Iraq and Kuwait oouM not be settled 
peacefully and stated or well-known positton 
against the use of force In any form in inter
state relattons and called for the sonnest 
possible withdrawal of Iraqi forces from 
Kuwait. At thesametime, we haveexpressed 
our disaproval of unilateral action outskle 
the framework of United Nattons by any 
country or group of countries to enforce the 
mandatory sanctnns decided by the Secu
rity Council. We are also against the induc
tion or presence of foreign military forces in 
this regton.

It is our hope that the escalatton that has 
taken place In the last three weeks in the Gulf 
will in the coming days, be reversed and the 
internattonal commmunity will see the wis
dom of making a determined effort to defuse 
the tenston and restore peace and stability in 
the region. Both the Arab League and the 
Non-aligned Movement have an important 
role in this regard.

PROF. P.J. KURIEN (Mavelikara): Sir. 
this subject is of concern to all the sections of 
the House and a number of clariftoations are 
required. Hence, I suggest that a discusston 
under rule 193 shouki take place, provtoed 
the Govemme^ have no objection.

SHRI I.K. Gujral: Sir, it is for you and the 
Business Advisory Committee to deckle.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF TOURISM (SHRI SATYA PAL 
MALIK); Sir we are not averse to the discus
ston.
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[Translatbn]

Keeping in view the situation I want to 
say that no Bill is being passed and no 
business is being transacted. (tntam Ĵtions)

[EngSsh]

MR. DEPUTY SPEAKER: I think the 
hon. Minister has made a detailed state
ment. There are many points involved in it. I 
have received slips from many Members 
who would like to speak and it appears there 
woukJ be many questions, it may not be 
possible for us to cover all the areas which 
are mentioned in the statement today. So. 
we can fix it tomorrow. We can have a 
detailed discussion on this statement. All 
hon. Members who want clarificattons to 
their questions wouM be welcome to do so 
tomorrow. It will be in the interests of the hon. 
Members also The statement is quite de
tailed and you would like to weigh and as
sess each and every point that is made there 
and you woukl tike to ask very pointed and 
pertinent questions. It take it that it is the 
consensus of the House that we take up for 
discusston tomorrow and clarificatory ques
tions can be asked immediately. May I re
quest the hon. Members that in view of the 
fact that you are all interested in discussing 
this issue, tomorrow’s discussion whidi is 
ribt mentk>ned in the rules, may t>e very very 
brief or it may no be there also!

SHRI AJiTPANJA (Cateutta North East); 
Will copies of the statement circulated?

MR. DEPUTY SPEAKER: Yes.

SHRI I.K. GUJRAL: I have in the mean
time received a report just now that the land 
route from Baghdad to Amman has been 
ck>sed because of some epidemic there. 
Hence urgent arrangements are being made 
to fiy people from Basrah and Baghdad to 
Amman direct.

SHRI YADVENDRA DATT (Jaunpur): I 
just want to make one request through you to

the hon. Minister. This is veiy important 
issue involving so many things. So, I hope 
the hon. Minister wilt agree to have a discus- 
ston in the matter.

MR. DEPUTY SPEAKER; He has al
ready agreed. It is already agreed that we 
are going to have a discussion tomorrow. 
We are not going to have the discussk>n on 
small points immediately after the question 
hour tomorrow. Let us wait for tomorrow. We 
will have enough time for It. Mr. Eduardo 
Faleiro, do you want to say anything?

SHRI EDUARDO FALEIRO (Mor- 
mugao): I just wanted to make a couple of 
points.

MR. DEPUTY SPEAKER: Not now. 
Tomorrow you can make.

SHRI A. VUAYARAGHAVAN (Palghat): 
The Government of Kerala has sent their 
Minister to the Gulf. He is waiting rn Bahrein. 
My request to the External Affairs Minister is 
to contact the Iraqi authorities and to make 
necessary arrangements for the visit of Kerala 
Minister to Kuwait.

MR. DEPUTY SPEAKER: Youcan make 
the point tomorrow. Now, we will take Prasar 
Bharati Broadcasting Bill.

SHRIMATIJ.JAMUNA(Rajahmundry): 
What about the discussion on Atrocities on 
Women?

MR. DEPUTY SPEAKER: I have saki 
that you will get the opportunity.

16.29 hrs.

PRASAR BHARATI (BROADCASTING 
CORPORATK)N OF INDIA) BILL—  

CONTD

[Engfish]

MR. DEPUTY SPEAKER: Now we will 
take up Prasar Bharati Bill motton forconsM-
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oration of which was moved by Shri P. 
Upendra on 21.8.1990 Shri Vasant Sathe 
was on his legs. He will continue to speak 
today and for the previous discussion, we 
will fix up appropriate date so that we will be 
able to give more time to some of the hon. 
Member as well as to the hon. Minister. Shri 
Vasant Sathe will speak now.

SHRI VASANT SATHE (Wardha): 
Yesterday I had pointed out that in this Bill, 
we are going to create a few Boards which 
will become emptoyers of alt the empbyees 
in the Doordarshan and AIR in public sector 
undertakings like Coal India and many other 
Departments. We have this system of man
agement, Chairmen, Managing Directors and 
other officers who are under the control of 
various Departments and Ministries directly 
under their control.

We are already talking in terms of par- 
tkiipation of labour in management. There is 
a Bill by this Government for bringing about 
a situaton where workers will have right to 
participate in the management itself. Unfor
tunately, in this Bill you will see from Sec
tions 9,10 and 11 onwards that the entire tot 
of emptoyees who are more than 38,000 will 
now become empk>yees of this new ̂ ard  of 
Management called Governors. They have 
absolutely no place in the system of man
agement. Kindly consider that here are utter 
outsiders. Those who will be Governors 
basically and those who will manage will be 
only three or four. They will be the Executive 
Governor, the Finance Governor, the Per
sonnel Governor and the Nominated 
Governor. D»-facto it is these four people 
who will b« there and the rest are part-time 
people, including the chairman.

As I saki yesterday with the qualifea- 
tk>ns required for these posts you won’t find 
them-Hf you consider those qualifications 
and the terms uptb 62 years etc. i was Just 
asking my good friend Shri Upendra as to 
whom Is he having in mind and who wouM 
agree to come to these positions as a part- 
time Chairman. Just imagine. We have been 
talking of eminent people. Which eminent 
media man wouM come? I am sorry, Shri

Upendra Is such an intelligent man with his 
previous experience as a bureaucrat and 
now a politician, he somehow took the gen
tlemen, eminent people in the media also for 
a ride by persuading men like Shri B.G. 
Verghese, Shri Pra.< Chopra and others to 
draft and prepare this Bill. Later on the posi- 
tk>n today is that, you have to ask any of 
these people. I would like to know from him 
whether he has done that.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): They have not drafted the Bill.

SHRI VASANTSATHE; I had seenthem, 
I had met them, they were talking in vartous 
meetings.

SHRI P. UPENDRA; I discussed the 
matter with them.

SHRI VASANT SATHE: I discussed it 
with them, O.K. fine. Kindly see which emi
nent journalist today, Shri Khushwant Singh 
Shri Pritish Nandy and even for that matter 
Shri......

AN HON. MEMBER; Shri M.J. Akbar.

SHRI VASANTSATHE; Shri M.J. Akbar 
is not there any more; he has joined our 
ranks. I would really like to know who would 
agree to be a part-time Chairman to work 
under the dictates of an Executive Governor 
and be tower in status than him as a part-time 
man. Kindly see this therefore. He has intel
ligently eliminated all these media people. 
They will not touch this corporatton with a 
pair of tongs, no eminent man will, no self- 
respecting man will. The age-limit is last 62 
years. What does he manage? This must be 
considered intelligently be all of us. In the 
management will you take people from pri
vate sector? Because from there administra
tors, management experts, etc. probably 
you might get. Is that what you have In mind?
I think, that is the danger which is coming. 
Kindly see. Sir, some people are from public 
sector undertakigs that you are having in 
mind actually, we wouM like to know. Who
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are these people, who would be the total 
super managers? We have never seen such 
a thing in any public sector undertaking. In 
MahamgarTelephone Nigam or in any other 
office like telegraphs, railways, people will 
grow from the ranks and go up. There are 
corporations, I know. Here, you are going to 
bring rank outsMers as Governors, who will 
be the employers under rule 9,10, and 11; 
and all these 38 thousand people who have 
worked all their lives, who have gone upto 
the level of Chief Engineers, D.G., Door- 
darshan, D.G., A.I.R. all these people will be 
empbyees of this super Board. What kind of 
a system is this? How can they get work 
done? 1 would really lime to know this. When 
they are a part of the Government, when 
Secretary of a Department or Minister Is also 
part of the Department of the Government 
then, you cannot get the work done; when 
you. today, are blaming them and throwing 
the blame on them, if something goes wrong, 
if some editirtg is done and if some censor
ship is done, you are willing to say, \vhat can 
I do?. The D.G. has done that or that person 
has done that,...

SHRI P. UPENDRA: Sir, I dki not say 
that. This is not correct.

SHRI VASANT SATHE: I am not talking 
of that. I am not talking of Shri Fernandes. I 
will come to that much later. I am talking in 
general. (Interruptions)

SHRI P. UPENDRA: I did not say that. I 
ahve not blamed anybody. (Inlenuptions)

SHRI VASANT SATHE: Therefore. I 
wouM like to submit this. Are you visualising 
tomorrow that the Part-time Chairman and 
this outsider. Executive Governor- you may 
give any pompous name, I do not mind, you 
can call them Governors, you can call them 
Governor-General, I do not care, but the 
questbn is,

How win they get the work done? You

are creating such a dkshbtomy that tomorrow 
you will find the real difficulty. Parliament 
control woukl have gone; we have no con
trol. Annual, reports will be placed. We will 
only be doing post-mortem, here. You have 
rendered Parliament so helpless actually. 
You would say, ' after having asked for 
explanation, after having done this, if they do 
not do, we will report it to the Parliament*. 
Parliament will pass a resolution. This, you 
know, what h is called. This is called San
scrit, Parliament will be doing, ' 
vandhyamaithun’, or showing its impotent 
rage, that is all. Under the rules, there is no 
power. Even if you pass a resoulation. 
Government will say, you have no powers. 
Here is a Corporatton; it will be such a big 
empire, with thousands of crores worth of 
property in their control, you will become 
helpless; you will make Parliament of this 
country helpless. This is what you are going 
to do and it Is the most dangerous thing.

SHRI INDER JIT (Darjeeling): What 
you are proposing, let us know.

SHRI VASANT SATHE: That will be 
discussed. We have given amendments. 
You read the amendments. My colleagues 
will be dealing with those amendments. I 
want to deal with the generality.

Sir, another most dangerous thing is 
this. Sectnn 12, Sub-clause (4) is a very 
dangerous area. This Clause says,' nothing 
in Sub-sectkm 2 and 3 shall prevent the 
Corporation from managing on behalf of the 
CentralGovemment and in accordance with 
such terms and conditions as may be speci
fied by the Government, the broadcasting of 
external servk:es and monitoring of broad
casts made by organisatk>ns outskie India 
on the basis of an’angements made for reim
bursement of expenses by the Central 
Government'.

Sir, how sertous tt is, if the security of 
this country is involved. For external broad
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casts, thara has been a spadai division, 
actually. This diviston Is now, avan as things 
are, being ignoted. They had a special 
seminar and a meeting, protesting against 
the way they are being today dealt with. 
Tomorrow what is going to happen? Does 
this Board consist of such expertise that 
external broadcasts will be minitorBd by this 
Corporation? You are going to leave the 
entire policy of how to comlMt. If tomorrow 
there is something from Pakistan orthey are 
in a warlike situation, who is going to look 
after this? The Government says that even 
uptill now, at least the External Division, 
Ministry of External Affairs and others had 
their men there to kx>k after. Tomorrow, in 
this Cotporaton, they have no place. So how 
will you took afterthe interests from the point 
of view of external security or external propa
ganda of this country? By leaving it to a 
courts, what kind of a joke are we going to 
have? WHi it be this super body, called 
'governors’? To whom are you going to en
trust even the operaton of external broad
casting servtee of this country and the moni
toring? I feel this is a very very dangerous 
thing which this Government is trying to do 
and will injure the interests of the country. As 
I say. will Parliament loses its control even in 
external matters iMcause now that proviston 
has gone? If they do something, there is no 
power of even taking over. If some serious 
thing or lapse on the part of the Corporation 
takes place, what control will you have on 
this board of governors? Will you come here 
to pass another law, a special law, to abro
gate all this? That will raise further 
constitutonal implications. Therefore, I beg 
of you not to try to rush the things In such a 
manner. I wouM request aN my colleagues. 
We are not interested in this in a partisan 
manner, ft is an Issue of national ir«er«st 
Therefore, this must beconsiderad.

Now, comes another most surprising 
tMng. if you take para (6) of section 12, they 
say:

The Corporatton shall have power to 
detennlne and levy fees and other senrioe 

charges for or in respect of the advw  ̂
tlsements and such programmes as 
may be specified by regulations.*

Para (6) of the Financial Memorandum at
tached to this Bill is vary dear and reads like 
this:

The Corporatton will, overa perkxlof 
time, strive to reduce its dependence 
on Government budgetary support”

Para 4 of the Rnandal Memorandum says:

*...The main receipt of the Corporatton 
will be the income from commercial 
advertisement which is about Rs. 230 
crores (grass) in 1989-90."

Progressively, if you want this Corpora
tion and the Board of Governors to become 
finandally self-reliant and independent, which 
will be the main source of income? Govem- 
ment will pay for capital as it is doing today. 
At present, the Government is funding to the 
extent of Rs. 58.2 crore on non-plan account 
and Rs. 408 crore on plan account. Tomor
row, this amount will grow. You willfund. You 
will get It passed from Partiament and give 
the fund to them. But after taking capital 
expenditure from you, their main recurring 
expenditure and income, as yourself say, 
will come from commercial advertisements 
and sponsored programmes. So de facto 
what wHI happen? As it is today, we are 
comtNning these two. We ourselves had 
prepared a plan in 1981 to divkle these two 
activities very dearly. Government, repre
senting the people in a devetoping country 
like ours, has a tremendous role and duty to< 
play towanis the people. We must not think 
otif in terms of gains, profits and revenues. 
This is a necessary expenditure fbr the waf- 
fare and education of the people. That is the 
main thing. Therefore, let us have this na- 
ttonal channel. If you want to have a com-
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mardal channel, tot us have a separate 
commercial channel and run It entirely on a 
commercial basis. There will be an element 
of competition also. That does not matter. It 
is fine. But what are we doing now? You are 
not destroying the monopoly. By this Corpo- 
ratbn, you are thinking in terms of only one 
organisation for both TV and radio. If only 
one organisation is there and that has also to 
depend on commercial earnings, then who 
will they become subservient to Sir*̂  Even 
today, the rich people, the capitalists and the 
monopolist clsiss are the main advertisers of 
Doordarshan and radio. This Government is 
now trying to open its womb, as it were, to 
multinationals. My fear is that tomorrow the 
main source of income of this so-called au
tonomous but in fact, independent body that 
you are gong to create to depower the 
powers of Parliament, will become virtually 
subsurvient to multinationals. They will ad
vertise basically. They will give the money to 
this group or gang of four who is to rule 
mainly as other Governors have no mean
ing. So, this is how your Corporation will 
become subsurvient and you will become 
an idle spectator. Therefore, my fear is that 
if this is what the Government is going to do, 
then tomon'ow it can easily be seen that 
outsiders will infiltrate in our country. We 
always talk of foreign interests, infiltratbn 
and all that. This is the best place for them 
the media to manipulate and control the 
programmes and everything. You will make 
It so easy for outsiders and agencies to 
infiltrate in our country. So, kindly consider 
all these things. This is the danger. I do not 
really understand as to why Shri Upendra 
thought it necessary to rush in this matter. 
Unfortunately, the instances today are by 
the interference of the Minister. Are you 
acting in panic? Is there a feeling in you that 
tomorrow this power will go away from you 
and till then, you can do whatever you can? 
I will tell you why there is this sort of attitude. 
It is because I find that there are some

dedsbns taken and iK>tifk»tions issued. I do 
not know whether this is done with your 
permission or not. if it Is done, then you must 
tell so. This was an order issued by the 
Director-General of AIR on 8.2.89. It reads 
thus: ‘Consequent upon the strengthening 
of Civil Construction Wing, AIR, vWe Ministry 
of I & B Order No. 5/51/85-B (P) dated 
27.10.83, it has been deckled to locate the 
office of CE (C)-H at Nagpur.* So, this was 
the decisk>n taken.

SHRI P. UPENDRA; What was the date 
of the order?

SHRI VASANT SATHE: It was dated 
8.2.89. I am saying that a decision was 
taken. We were there at that time. But after 
you came- 'you' means your Department or 
your Ministry— you have passed an order 
rescending this decision and staying the 
shifting of this offfce to Nagpur. Why? How 
are such decisions taken? Are you acting in 
panic today just as in ‘Khula Manch'? Unfor
tunately, I do not want to raise this matter. It 
has been discussed so much. But I must say.

[Translation ]

Whatever George Fernandes Saheb has 
sakl in this 'Khula Manch’ programme today, 
has exposed you completely. Today your 
own man has beaten you with your own 
stick. The Chief guest in the programme 
himsetf has admitted that you have cen
sored it. Even after his repeated requests not 
to censor It. you had censored it.

[English]

I am really surprised to see the way this 
Government has acted in panic. Unfortu
nately this Government is acting in a hurry. 
One after amther the Government is bring
ing populist programmes and policies and 
that too wHh the feeling that they must do it 
in this short period of one year; more so in 
this Session only. From the ramparts of Fort
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the Prime Minister announces certain things 
which are not even brought before the Par* 
llament. Is the election coming, I would like to 
know because the Minister for lnformatk>n 
must inform us.

SHRIINOER JIT: On the question of 
elections, they can give only disinformatton.

SHRIVASANTSATHE: No, that is the 
work of your department.

Sir, why I am saying that the Govern
ment seems to be in panic is that they began 
with the war hysteria. Then not to be undone, 
their another partner started a religious war 
hysteria. Sir, I am talking of the war psycho
sis. The Government is taking this country to 
a stage of disintegration. We have Caste 
war, religious war and now you have started 
the linguistic war. You began with the threat 
of a national war and now not to be undone, 
last but not the least you launched the casto 
war in this countiy. The most dangerous 
thing you did was that you did not even 
consuK your partner who has brought you in 
power. The other day Advaniji himself said in 
the House that he was not consulted and his 
party was not consulted. I don’t know whether 
in this matter or in any other matter you have 
consulted either of your crutches.

SHRI P. UPENDRA: Sir. this does not 
relate to Prasar Bhartl.

SHRI VASANT SATHE: I am talking 
about yourpolfey and not about Prasar Bharti.

[Translation]

Oh, you will destroy the Prasar Bharati. 
The Countty’s media is in your hands.

[Bnglish]

One after another in panic this Govern
ment has raised populist slogans and have 
brought in the populist polk:ies. And its worst

contributkin is the caste war. IwouMsaythat 
you will fragment the society by announcing 
implementation of the caste based resen/a- 
tten. I really do not know where they are 
going to tidie this country.

They began to say coffers are empty 
and on the other hand announced that the 
bans amounting to Rs. 10,000will be waived 
for the fanmers. But what happened? You 
committed a fraud on the farmers. They did 
not get any new k>ans because you wanted 
them to l>e declared as bankrupt.

AN HON. MEMBER: Sir. I am on a point 
of Older. We are discussing the Prasar Bharti 
but he is covering so many subjects.

SHRI VASANT SATHE: You have to 
learn a tot.

I would like to know from the Govern
ment as to what is its policy; what is its 
attitude and where does it want the nation to 
take. Today itself this point was raised that 
on the one hand the Government is saying 
that the coffers are empty and on the other 
hand it is saying that 30,000 people will be 
given Rs. 1 lakh. I wouki like to know why it 
is only in Punjab, why not in Kashmir and 
other parts of the country where we have 
unemployed people. Unemptoyed people 
are there. But your coffers are empty. From 
empty coffers. Rs. 300 crores are given. Rs.
10,000 crores are given. What kind of a thing 
are you doing? This Rs. 1,000 crores and 
more empire in the name of Prasar Bharati is 
going to be handed over like k)ck, stock and 
barrel.

Kindly see Section 15. What does it say.

it clearly says: * All property and assests 
(including the non-Ls^ 
sabel Fund) which 
immediately before that 
day vested in the Cen
tral Government fOr the
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(Sh. Vasant Sathe]

purpose of Akashvani 
or Doordarshan or both 
shall stand transferred 
to the Corporatten."

(tnterrufstions)

[Translation]

You must understand it that I am speak
ing in your favour. If you do not want to 
accept it, you may not accept. You may do 
whatever you like, you will finish everything. 
The way the present Government is rrmving, 
it is going to squander the funds of the 
country which have been conserved by the 
representatives of the people out of the 
money collected from the people over the 
last so many years. As I have already said 
is you transfer it and entrust its management 
to the 11 persons. They will squander the 
entire wealth. Workers will have no right. 
You will see that the condition of this media, 
once this media, goes out of your control, will 
deteriorate and the people who will run it 
wouM be the slaves of capitalists, because 
everything is going to come from there, total 
system will go in to their hands and it will go 
out from your hands. You will not t>e able to 
ask a single question. This will be your 
position.

Mr. Deputy Speaker. Sir, I want to say 
that the way this Bill has been brought, the 
whole set up today, is against the grant to 
autonomy. As i sakJ yesterday, it is against 
autonomy and against the interests of the 
country and it is going to curtail the rights of 
the parliament completely, therefore, I am 
opposing the whole bill. This bill has been 
brought against the main objective. Notices 
of many amendments have been given l>y us 
and by the members of other parties. You 
should refer it to a select committee. What is 
the hurry now? H could be brought in the first 
week of the next sess»n. But perhaps you

are not sure to convene next sesson and 
therefore you want to pass it in a hurry you 
are perhaps afrakl... {interruptions)

We are ready. If you have confkience 
that you are going to continue for 5 years 
then why are you getting nervous and rush
ing through it. (Interruptions)

I am afraid Makkasarji that if once this 
Corporatbn is formed, then there is no chance 
of getting further opportunity to speak. There
fore. I am speaking now You should try to 
understand it that: Vinashakaley Vipareet 
Buddhi”. You should lemove this madness. 
If one is bent upon destroying himself, then 
no IxxJy can save him. Same had hap- 
pended with Kauravas and Ravana, we can 
do nothing for such madness.

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Has yourleader notfacedthe same 
Situation‘S

SHRI VASANT SATHE: It all depends 
on people. Do not boast as everybody know 
as to how many votes you have polled. We 
have got many times more votes than the all 
the 143 M.P.S of Janata Dal and Natkjnal 
Front. Tfie number of elected Members of 
our party is more than any other poltk:al 
party. I want to say that even today the 
people of the country have faith in the

17.00 hr*.

Congress party, there Is no need of making 
such a noise. The people who walk on 
crutches. shoukJ not make such a noise 
They shouW not think of taking part In a race, 
ft does not behove them who are incapable 
and incompetent. Both of us can criticise 
each other, but it may cost you very dearly. 
(intetrupttons)

AN HON. MEMBER: We may be lame, 
but we are not mentaHy retarded. (Intemp- 
thns)
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SHRIVASANT SATHE: Evsn if we just 
mention the name of a person, you become 
restless. If anybody mentions tfie name of 
Shri Rajiv Gandlii. all of you get up as if one 
is bitten by a scorpion. It is your dear Prime 
Minister, please think about him. You tak 
about character, morality and Intent. ‘Khula 
Manch' has exposed the intent of Shri P. 
Upendra. Your leader and Hon. Prime Min
ister taks about character and value based 
arKi issue based politics. AN that he has done 
for his ‘young* relative, is being published in 
the Press daily. A person with such a great 
character has been brought to Rajya Sabha. 
This is the character of this party.

[English ]

SHRI P. UPENDRA; I am on a point of 
order. Is it permissible to cast aspersion on 
an hon. Member of the other House by a 
member of this House? You icindly give your 
ruling.

it with a view to achieve the main objective. 
So far as giving autonomy to the AI.R. and 
Doordarshan isooncerned, ft should be given 
to those people who run them. They should 
be ghwn more powers. If you do so we fully 
support it You should make such amend
ments, you should ghre autononty to them. 
These are our brothers and emptoyees, they 
have worked fortheseoiganisatkins through
out their Iffe. Autonomy should be given to 
them. The people who work as labourers 
have struggled for it. My colleagues also 
know it. I support the concept of autonomy. 
You have to give autonomy to A.I.R. and 
Doordarshan but lay this some selected IQ-
12 people will do whatever they like and wiH 
leave h. You aregoing to hand overthe entire 
capital in the hands of these people. If you 
hand over A.I.R. and Doordarshan in the 
hands of capitalists and multi-nationals you 
will have to repent throughout your life. 
Therefore, it is my suggestkm that for God's 
sake, you should not commit this crime.

SHRI VASANT SATHE: I have not 
mentioned any name. I have not said any
thing about him. All I sakf is that he has be.)n 
brought as an M.P. Now what is there? I am 
addressing you.

[Translation]

This Government has no right to talk 
about character, values polk:y and morality. 
I want to say that they just cannot make such 
a daim. The bill which Is being pushed 
through is being brought in a great hurry. It is 
nothing but deceiving the country, it is deceit 
with the people of the country. I only want ot 
say that you are deceiving the Parliament 
whk:h represents the people of the country. 
We oppose this Bill.

I demand that it should be refen-ed to a 
select commitee. It should be consklered by 
the committtee in a serious manner and 
amendments shouki also be incorporated in 
it, if you really what to make in-pnovement in

SHRI SANTOSH BHARTIYA (Far- 
rukhabad): Mr. Deputy Speaker. Sir, Shri 
Sathe had spoken for one hour and twenty 
five minutes. He gave me a lot of merterial tor 
thinking. Yesterday. Shri Sathe raised a point 
and I start my speech with that point. While 
giving his speech, for the first three minutes 
he stated that we have some duties towards 
people as elected representatives. When he 
was saying this, I was thinking of so-called 
golden days of 1975 and 1976. What were 
the duties of the elected representatives of 
the people then? I was recalling 59th Consti
tution amendment in this regard. I got more 
information while listening to his speech. I 
am say ng it because there is a saying in our 
village... (tntarru/aions)

[English]

SHRI A. CHARLES (Trivandrum): 
Where was Ulr. V.P. Singh at that time? 
(intanuptiona) it is my business.
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MR.DEPUTYSPEAKER: Iwillgiveyou 
the same amount of time. Do not worry. You 
will get more time, if you want.

ITranslaiion]

SHRI SANTOSH BHARTIYA: Shri 
Harish Rawat also knows that saying. "Lock 
is for gentle men and not for thieves”. I am 
saying this, because there is difference of 
attHude. Shri Sathe honestly presented one 
attitude and tried to referto all rules and laws 
to make an image of a person and to protect 
him from his misdeeds. What Shri Upendra 
stated in the t>eginning of his speech is in the 
manifesto of the National Front. We do not 
take subjective view, but we want to use 
media, Akashvani and Doordarshan for 
betterment of people, for increasing their 
knowledge and for throwing light on their 
problems. I support the attitude of Shri Sathe. 
Only that is possible with those rules and 
policies which we have seen and it is a 
different thing, if individualy we agree with 
those rules or not. We want to convince the 
people that in future they should accept the 
wrong policies after giving sertous thought to 
them. The fact is that the economy and 
administration which we have inherited are 
in a very bad shape andthe situatk>n in which 
we are living is not conducive for the com
mon man. The media has to play a role in this 
regard, i have some links with the press also. 
The role of media is to put the problmes of 
the people before the Government as also to 
tell the Government if the Govewmment 
policies are effective or not. On the other 
hand it should tell the people as to what the 
Government is doing for their welfare. Keep
ing in view the role of media, we have to 
consider four or five more points. We have 
to see whether media is protecting the unity 
and integrity of the country and democratic 
values of the constitution, protecting the 
rights of the people; giving factual and cor
rect information of national and international 
issues of the public interest; giving due 
importance to the publicity of the issues like

educaton and literacy, environment, heaKh 
and family welfare whether it is giving due 
pubinity to programmes regarding vivki cul
tures of the country; and giving enough time 
to programmes on games and sports, 
whether it is propagating programmes re
garding atrocities being comnnitted on women 
and showing such programmes which en
courage social justk» and condemning social 
evils like exptoitation, equality and untouch- 
ability. We have to think about all these 
issues and it is the role of media.

I do not remember the exact date when 
Doordarshan started functioning. I think it 
had started twenty years back before Shri 
Sathe become Minister and the Ministry of 
lnformat»n and Broadcasting was created. 
One shouW tell honestly if the points which 
I have raised have been implemented in 
letter and spirit. The Members who wilt speak 
after me, wilt raise more points. We can 
include only 10or20.150or200 items in this 
list. How much tong list can we prepare of 
programmes of the last 20 years. If we have 
shown aR these programmes, why has this 
situaton arisen? Why is there so much hue 
and cry amd atrocities in the country and why 
could we not alert the people? It appears that 
we have not done anything regarding the 
role of media. In recent years we have al
ways seen smiling face on Doordarshan 
dally in morning and evening in every situ
ation whether it is a natural calamity, fire 
acckient,devastatk>n or deaths at Kalahandi 
due to poverty and starvatk>n. On one side, 
news of calamities and atrocities were tele
cast and on the other skie a smiling face was 
seen on the TV screen.

Mr. Deputy Speaker, Sir, [)oordarshan 
was t>eing klentified with one particular per
son in the recent past. I am saying this with 
great regret that in 80 per cent villages of this 
country, there are no roads, hospitals, drink- 
ir>g water facilities and schools for primarcy 
edueatton. Did the media tell the peopl,e who 
are provkiing revenue, as to why the Gov-
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emment could not providd these facilKies 
during the last 40 years? And you daim 
yourselves to be their representatives. What 
were the reasons due to which these facili
ties had not been provided. Our country is 
under heavy debt, we are taking further 
loans for nnaking payment of interest. I think 
even anew born batjy has to bear theburden 
of debt of Rs. 2500. What are its reasons? 
Why have you set up Doordarshan or started 
cotour televiston? You have started it for 
enjoyment of some people. Doordarshan 
and Aakashvani have utterly failed to pro- 
vMe information to the poor and the common 
man about the reasons for his problems. We 
made this promise that we wouW Itoerate the 
media from slavery which can reach 50 crore 
people. We will liberate it from a particular 
type of functioning, that is to protect a person 
from Ns misdeeds and to show his good 
works. If a person indulges in some Irregu
larity, media was expected to tell the people 
about (t. We had made a promise that we 
wouM mad<e Aakashvani and Doordarshan 
more independent, autonomous, open and 
effective in the public interest. I am very 
happy that the Government has introduced 
this Bill to fulfil its promise. Mr. Deputy 
Speaker, Sir, today, tomonrow and perhaps 
day after tomorrow, when discussion will t>e 
held on this Bill, we be the golden period in 
the history of Indian media, whan we are 
discussing for the first time as to what is the 
requirement of the people of this country. As 
against it we have always thought about 
ourselves only. When we are elected as 
M.P. we devetop vested interests as the 
Members of Lok Sabha. I do not support that 
Wea, but I would like to thank the Govern
ment for providing us an opportunity to 
discuss the interests of the people, as also 
which policy can prove more appropriate 
and effective for people and what type of 
media they want and what are their require
ments in this regard. I feel very proud that I 
am speaking on this historic occasion. We 
want that the people of the country should 
get right to Informatton. I want to remind my

friends on the opposite side that they never 
tried to give correct informationto the people. 
People never got correct infomfiation under 
your regime which resulted in resentment 
among people. That resentment was lead
ing the people towards a rebellion. Most of 
the persons, who were in the power t>efore 
us, were crazy, but few of them were good 
and t>ecause of them people came to know 
about somethings, otherwise our country 
had to face the same situation which Phillipi- 
nes had faced. Just now Mr. Sathe had said 
very vociferously that this party had a large 
number of Members in the House. I would 
like to remind him that Marcos has got the 
support of more Members than his party and 
what was his fate? You can find many ex
amples of winning electtons against the 
wishes of the people, but people throw them 
out of power in spite of having majority. 
Several examples of this type are there in the 
world. Therefore, autonomy for Aakashvani 
and Doordarshan is very important and actu
ally we are fighting second war of independ
ence. I am saying this because these people 
had made our country economically slave. 
The second war of independence is to liber
ate ourselves from this economic slavery. 
We have to take part in this struggle. Aaka
shvani and Doordarshan are the sole means 
to reach the people who are economically 
backward or are being exploited; who are 
illiterate, poor workers and who have not 
been able to raise their votee and are fighting 
for second independence. The newspapers' 
can reach only the educated people. We can 
encourage, ispire and make aware 50 crore 
people to take part in this struggle and in the 
development of the country only through 
Aakashvani and Doordarshan.There is no 
doubt that it is very necessary to free Aaka
shvani and Doordarshan from the Govern
ment’s control and it will create new hori
zons for them. The main task of Aakashvani 
and Doordarshan is to tell people about the 
tenorists. The ten-orists are not only in Punjab 
and Kashmir, but there are economic tenvr- 
ists also who are active in our country and
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[Sh. Santosh Bhartiya]

the previous Government did not bottwr to 
ton the people about them. These economic 
terrorists have nexus with the t)ureaueracy 
and those people who were in power.

Sir, poverty wploitation and misforture 
has beseiged the country. What has led to 
this situatbn? What are the reasons for our 
economic tiadf-wardness? Why are we 
caught in the debt trap and in the vicious 
ctrde of poverty? These questions must be 
answered because the common man is not 
apprised of such matters. Otherwise we will 
break the promise made to the people and 
this win not be in national interest.

Sir. in the last few years Aakashvani 
and Ooordarshan have been controlled by 
middlemen. It Is generally believed that the 
previous Government too was pandering to 
middlemen. Apart from Doordarshan mid
dlemen have also come into the field of 
education. These middlemen who behave 
like double-edged swords were instrumental 
in the downfall of the previous Government. 
The system of mkMlemen must be done 
away with. The Government must change its 
attitude towards mkidlemen «who have 
bkinted the very thinking process of people. 
It is not properto make the masses addicted 
to programmes of meaningless entertain
ment without provkfing fresh material for 
thought. If this trend is not checked this 
Government too win unwittingly faH prey to 
the same mistake which the previous Gov
ernment dki deliberately.

Sir, programmes that create social 
awareness shouW be telecast on Ooor
darshan and this cannot be done until Ooor
darshan is free from Govemment control 
Ooordarshan and Aakashavani arethe most 
powerful media to bring about social aware- 
nees in the country. After the conversxMi of 
Ooordarshan and Aakashvani into a Corpo- 
rat bn the first step should be to kJentify the

capitalists who have the countiy ki thek grip. 
These peopto exptoit any calamity that be
falls that country for ttieir own benefit. Not 
only this, even MPs faH prey to the machina- 
tkMis of capitalists ar>d then made their r ^  
resentalkMis in Parliament Such MPs are 
easily kientified.

Sir. the people who are opposing this 
move are doing so because the present 
system is most suitable for them. They sup
port a particular Govemment because it 
consists of people who enable them to sur
vive. So at least I don’t have any complaints 
as to why they are protesting. The Govern- 
mem must remove the fear among people 
working in Doordarshan. These people fear 
victimisation if they produce good pro
grammes in an impartial manner. These 
people shouki be given the freedon to pro
duce and present programmes which reflect 
a true picture of society. Without social 
awareness the people wiH not be able to 
know the purpose behind every law enacted 
by the Parliament the 59th Constitution 
(Amendment) Bill but people are still un
aware as to its purpose.

Sir, the pul)lic shouki be Informed about 
all these things. The term 'prime time' was 
mentbned. This is the perkxi when the 
majority of the populatbn watches TV but at 
this time only meaningless programmes are 
telecast. Programmes relating to social and 
economic problems should be telecast on 
primetime. Entertainment programmes can 
be telecast before or after sudi programmes. 
This Govemment shouki bresdt the monop
oly of big industrial housesover Ooordarshan. 
Ooordarshan is not a source of porfit neither 
is it the private property of capitalists. What 
was sakf by hon. Shrl Sathe was actually 
their own doing. He says that such wouU be 
the repurcussk»ns. I doni know what he 
means, because didn't he Initiate this move. 
We want to break this monopoly and a big 
step towards this is to convert Aakashvani 
and Doordarshan into a corporatton that
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discourages manipulation by thoso who 
possess money power. H the Government 
meets the planned and non>planned expen- 
dfture of this organisation, the revenue from 
advertisements will come to the Govern
ment The problem created by the previous 
Government will not arise if the planned and 
non-ptanned expenditure of Ooordarshan is 
met by the Government. For this I congratu- 
ahe the Government. I would urge the Gov
ernment not to involve itself directly but to 
take action in consultation with others.

MR. DEPUTY SPEAKER: You want 
that there should be no Government control 
and then you want the Government to laite 
action.

SHRISANTOSHBHARTIYA: How can 
you say what I am going to say without my 
having said anything?

plain this point only.

SHRl SANTOSH BHAFtTIYA: I am 
saying it so as to introduce quality control.

MR. DEPUTY SPEAKER: Just tan us 
the previston urKler which the Government 
can exercise its control in this direction.

SHRl SANTOSH BHARTIYA: I am not 
speaking of what can be controlled by the 
Government but of methods to ensure qual
ity control.

MR. DEPUTY SPEAKER: Just explain 
how Shri Upendra shoukl handle it

SHRl SAMTOSH BHARTIYA: I am 
explaining it but you are not listening. If you 
interrupt me what will happen to the others 
who want to speak.

MR. DEPUTY SPEAKER; You want to 
withdraw Government control and then want 
the Government to involve ttself.

SHRl SANTOSH BHARTIYA: I want 
the Government to take action in consulta- 
tton with people who can enforce strict 
quality control.

MR. DEPUTY SPEAKER; The point is 
that these thing will not remain under Gov- 
emment authority.

SHRISANTOSHBHARTIYA: Ifeelthat 
you should not speak from the side of the 
Opposition.

SHRIMATI VIDYA CHENNUPATI 
(Vijayawada): How much authorSy will the 
Government have and how much authority 
will the Corporatton have?

SHRISANTOSHBHARTIYA; Madam, 
the Bill under oonskferatnn has the answers 
to such questtons. I am discussing the rele
vant clauses... {ht»rwptk>ns)

[Engiish]

MR. DEPUTY SPEAKER: Bhartiyaji; 
you please take your own line. It is no good 
deflecting you. It was just an interruptton. 
You can neglect it..

MR. DEPUTY SPEAKER; I am asking 
you a questnn that has arisen in my mind. If 
they lack the requisite powers, how can they 
take any actton.

SHRISANTOSHBHARTIYA: Withyour 
permission I can repeat the entire thing.

MR. DEPUTY SPEAKER: Please ex

[Tmnslation]

SHRl SANTOSH BHARTIYA; Sir, only 
such persons shoukl be appointed on the 
Board as are competent in their respective 
fields. And these appointments should be on 
a competitive basis. Othenwise a few people 
will continue to have their monopoly over 
Doordarshan and Aakashvani. Yesterday
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[Sh. Santosh Bhartiya]

Shri Upendra said that some people have 
become 'lakhpatls' in the last few years. I 
don’t want Doordarshan and Aakashvani to 
make people ‘lakhpatis*. Really talented 
persons, who want to improve the conditions 
of the people should be brought into the 
timelight. To select such persons, contests 
should be organised at the regional level to 
spot talent. Till now the persons involved 
with ‘News and views’ and other T.V. serials 
were of the view that T.V. drama films, news 
and views are different sides of the same 
coin. I feel that different persons should be 
engaged for the telecast of the programmes 
' News and Views' and other T.V. serials. 
The same persons cannot decide about the 
qualKy and contents of the programmes 
because the requirements differ in both 
cases.

Besides this, I wouM like to put fonvard 
one more suggestion and would request the 
Gtovernnront to consider it seriously. The 
proceedings of the Parliament and its com
mittees shouki also t>e telecast over Door
darshan. This is necessary because people 
should know that when any important issue 
is discussed after the Zero Hour then... 
(Interrupttons)

[English]

SHRI P. CHIDAMBARAM ( Sivaganga): 
We support it. Let the hon. Minister an
nounce it. (Interruptions)

SHRI VASANT SATHE: Now, we sup
port it. Let the Government take it up and 
decide on this.

SHRI SAIFUODIN CHOWDHURY 
(Katwa): I also support it. (Interruptions)

SHRI P. UPENDRA: The proposal was 
mooted sometime back. But the Congress 
Party vehemently opposed it at that time.

SHRI P. CHIDAMBARAM; We support 
it. Let him announce a scheme at the end of 
this Sesston. Let the record say that we 
support it and let a scheme be announed at 
the end of this Session. (Interruptions)

MR. DEPUTY SPEAKER; Ithink some
thing very good is coming out of this discus
sion. There appears to be consensus on this 
point and if the Government is interested, all 
parties are interested they can sit together 
and find out how it can be done.

(Interruptions)

SHRI INDER JIT: Sir, are you support
ing the concept of genuine 'Khula Manch'?

MR. DEPUTY SPEAKER; Certainly the 
Presiding Officer woukf be interested in what 
is going on during the discussion in the 
House.

(Intensions)

MR. DEPUTY SPEAKER: Let them 
discuss this. We can't deckle it here.

[Translation ]

SHRI SANTOSH BHARTIYA: Mr.
Deputy Speaker, Sir, I am putting this de
mand because I have often seen, I do not 
know what was the practk:e earlier, that 
whenever a subject, be it educatton, health 
or for that matter any other subjects, is taken 
for discussion after the Zero Hour, generally 
the chairs of the House are found to be 
empty. The people of this country shoukJ 
know how their elected representatives no 
matter whether they bebng to the ruling 
party or the opposHon adopt indifferent atti
tude to their problems and even cachinnate 
over them. I am of the opinton that the 
citizens of this country should know this. 
That is why I am making the demand to 
telecast the proceedings of the House Sir,
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Satheii read out each section of the Bill. I did 
not want to read out each section of the BiH, 
however, as a learned judge, you inten’upted 
me during my submission. I was submitting 
that no section or sub-section or for that 
matter any law can check a person to misuse 
it as it ail depends on the political will-power. 
When nobody could prevent you from im
posing emergency and enacting 69th 
Constituttonal Amendment Bill which de
prived citizens of a particular state the right 
of protection of life guaranted under the 
Constitution, it hardly matters that a particu
lar or sub-section is amended or deleted 
from the Bill, because if they come to power 
again, they will throw it into dustbon and 
make another law as per their suitability. So 
there is no meaning to his amendment. Sir, 
it is for the same reason that I did not taflt 
about the sub-section. However, before I 
conclude. I would like to point out one thing 
which is lacking in this Bill. I make this 
demand because I have seen that a point 
has been raised by Shri Sathe again and 
again in the House. We gave autonomy to 
the electronic media but it is we who have to 
t>aar the brunt of it because under the Con
gress regime, there was no autonomy to this 
media and not)ody dared to uttar a word 
against the Government. That is why we 
granted autonomy to this media, so much so 
that that the two media advisers of the former 
Prime Minister, i.e. Shri Karan Thapar and 
Shri Suman Dubey have also been assigned 
jobs in Doordarshan. This is the proof of 
autonomy that has been granted by us. This 
is called democracy. But there is yet another 
aspect of it also which shows how big indus
trial houses, press barons and the Govern
ment are in hand and gtove with each other. 
As soon as the Government of the Congress 
Party was voted out of power, the two media 
advisers of the prevwus Government were 
immediately emptoyed by the two different 
big industrial Houses and they are back on 
doordarshan with their programmes with the 
he^ of their emptoyers. Therefore, I wouki 
«ke to submit that in addition to this BiH which

Is a good step, yet another Bill regarding 
formatkmof aPrint Media Corporatnn should 
also be brought at the earliest. Because in 
order to break the alliance of the Govern
ment with the capitalists, print media must be 
freed from the clutches of big industrial 
houses. The press persons should be al- 
towed to publish newspapers on the basis of 
trusteeship. Something shouM be done in 
this direction. I am glad that members of the 
Congress Party who were earlieropposed to 
it are now supporting with clapping. But had 
they made this demand before November 
last year, they would have t>een entiled to 
this cla|)ping. Therefore, instead of shed
ding crocodile tears, some concrete pro
posal shouki be brought on behalf of the 
Congress Party, then only their intentions 
will be cleared. While supporting this Bill, I 
woukl like to submit that yet another Bill 
regarding formatnn of Print Media Corpora
tion must be brought in the House in the near 
future so that Print media which is under 
clutches of the big industrial Houses, couM 
also be freed.

PROF. RAM GANESH KAPSE (Thane); 
Mr. Deputy Speaker, Sir, a proposal to 
telecast the proceedings of the House was 
made by my predecessor Speaker. I support 
the proposal and just now Shri Chklambram 
has also shown his willingness to supportthe 
proposal. It means that now Congress Party 
intends to play a creative role as a respon
sible oppositbn. I am thankful to the Con̂  
gress Party for shedding its irresponsible 
behaviour in the House and adopting a re
sponsible attitude today. The proceedings 
of the Houm including that of Zero Hour 
should betelecast over Doordarshan. People 
will themselves judge what type of conven- 
tton do the Congress want to set up as an 
oppositk>n.... (Interruptions)...t am lending 
my support... {httrrvptions).. .Sathe ji in this 
concluding part of his speech has said, "whom 
God woukj destroy. He first makes mad.” I 
would like to tell him that this applies to them 
also if they oppose the proposal of giving
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(Prof. Ram Ganesh Kapse]

autonomy to eteclronic media, it is nothing 
but a shour madness on their part.

SHRIVASANT SATHE: You are like a 
man who after hearing the complete Ramay- 
ana enquires as to who was Sita. I am not at 
all against the concept of autonomy. I have 
been saying this thing in my speeches deliv
ered in the last two days but I am opposed to 
creating a separate body.

PROF. RAM GAt^ESH KAPSE: Sathe 
ji. I would like to give a reply to what you 
submitted.... {Interruptions)

SHRI VASANT SATHE: My submis
sion is this that the power of autonomy 
should not be abused. I am opposing it... 
(Interruptions)

PROF. RAM GANESH KAPSE: I heard 
your speech. I concluded from it that you 
want to give autonomy to all those thirty- 
eight thousand employees of the Electronic 
Media and no to eleven persons who would 
be at the help of affairs. Your submission 
also tarttamounts to 'Vinash Kale viprit budhi*. 
Autonomy has been granted to universities, 
judiciary and Elecion Commission for which 
separate laws have been made to effect this. 
You say that there is no need to bring this 
Prasar Bharati Bill if autonomy is to be given 
to its 38000 employees. This is rkiicubus.

I would like to say about the manner in 
which Ministry was run by you. What an ideal 
person like Shri K.K. Tiwari was made the 
Minister of State in this Ministry.

Minister. I wouW like to submit to Shri Sathe 
also to listen to me carefuHy. During the 
period from 1947 to 1976, there had been 
change of Director (News) only seven times. 
After that what happned? During the next 
thirteen years, ten persons were changed 
one after another. Some was transferred to 
Guwahati or some other places because 
they do not suit your criteria of autonomy. 
Why this was done?

I woukl also like to refer to the autonomy 
of the employees. Employees of 'Door- 
darshan’ and 'Aakashvam" themselves say 
how they were maltreated during the last ten 
years like slaves. There was a person who 
was the Minister of Information and Broad
casting ten years ago.

Our friend has sakJ that it is a very 
sensitive department and one should speak 
about it in all seriousness but he himself 
didn’t realise the sensitivity of it. Ourirtg 
emergency, his only work was to maintain 
the image of indiraji and Sanjay Gandhi. But 
today, he is talking of autonomy.

AN. HON. MEMBER: Who was the 
Minister then?

PROF. RAM GANESH KAPSE: Shri 
V.C. Shukla. (Interruptions)

SHRI VASANT SATHE: Where is he 
now-a-days.

SHRI K. MANVENDRA SINGH 
(Mathura): Mr. Deputy-Speaker, Sir, one 
should not mentton the names.

SHRIMATIVIDYACHENNUPATI: The 
name of aperson who is no tonger a Member 
of the House, cannot be mentk>ned... (Inter- 
nations)

PROF. RAM GANESH KAPSE: Ha has 
aksed. That is why I have mentioned the 
name.

PROF. RAM GANESH KAPSE: His 
name carti>e mentbned because he was a

SHRI VASANT SATHE: Where is Shri 
Shukla now?
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PROF. RAM GANESH KAPSE; It was 
only because of company that Shri Shukla 
behaved in that way.

[English]

MR. DEPUTY SPEAKER: Generally, if 
you criticise the policies and mention the 
names, we do not object to it. But the rule has 
been not to mention the names and only to 
indicate who that person has been. It will be 
better if you avoid the names please.

If you do not mind, just for your informa
tion and for the infonrtation of other Mem
bers also, I will read out.

“It is desirable that as far as possible a 
Member should not be referred to by 
name but in some other suitable way 
e.g. as Ihe Member who has last 
spoken,” Ihe Member representing... 
constituency", "the Member from “etc. 
If unavoidably necessary, full name 
may be used."

As far as possible, you follow this rule.

PROF. RAM GANESH KAPSE: Here
after I will only indicate.

ITranslatlon ]

Three years ago. the former Prime 
Minister had said in the press council.

[English]

We are not ripe for autonomy as far as 
media is concerned.

[Translathjn]

So. what does it mean, if you are in 
favour of giving autonomy. It would have 
been a surprise had you supported it. Some 
clauses coukl have beert amended later.

[English]

SHRI S. KRISHNA KUMAR (Qullon): 
Read our manifesto.

[Translation ]

PROF. RAM GANESH KAPSE: I have 
seen his manifesto. Shri Sathe had read it 
out yesterday. We agree that all these things 
are there in their manifesto. But today he 
demands autonomy for 38 thousand work
ers. Therefore. I would like to askhim whether 
he would support this bill because he talks of 
workers's participation in management.

SHRIVASANT SATHE: Whenhebrings 
the Bill, we will certainly support it.

PROF. RAM GANESH KAPSE: All 
right. We will see then, what stand is taken by 
the Congress in this regard. We know it.

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): What fate befell the director who 
altowed. “Gaii gall me shor hal” to go on the 
air?

{Int6rn t̂k>ns)

PROF. RAM GANESH KAPSE; Mr. 
Deputy Speaker. Sir, dreamsof some people 
come true during their own life time. When 
we were young, we chrished a vision th^ 
Aakashwani and Doordarshan wouM be 
ghren autonomy. Today, that dream is going 
to materialise. In 1980, our leader Shri L.K. 
Advani had made an ellort in this regard, but 
nothing was done to realise this dream. 
Moreover, such an attitude was adopted 
during the last ten years that autonomy test 
its attracton for the people. I am of the view, 
that there wiH be autonomy of the media in 
the real sense of the term only when credibil
ity of Akashwani and Doordarshan is re
stored and people who had lostfaith in them, 
onoe again turn to them for news and 
views.
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[English]

SHRi S. KRISHNA KUMAR: Shri LK. 
Advani said at that time only autonomy, not 
independence.

SHRI LK. ADVANI (New Delhi); I still 
hold by that. This Bill, substantially, is the 
same as the Bill that I had introduced in 
1979. Substantially it is the same. There are 
some departures... {tnierruptions) But some 
of them are very good. [Intenvpltorts)

[Transtathn]

SHRI RAM GANESH KAPSE: Advaniji 
still holds the same view point. Hon*ble 
member should also keep in mind the work 
that has been done by Shri Advani. For a 
tong time the Election Commission had been 
insisting on giving time to the Opposition 
leaders to experess their views on Akash- 
wani and Doordarshan. But after 1971, they 
also left it midway. However, Shri Advani 
gave it a practical shape. Today, he is sitting 
here and it is a matter of happiness that this 
Bill will be passed in his presence in the Lok 
Sabha. After the elections, Mr. Upendra 
drafted this Bill within 15 days. However, 
later developments such as the telecast of a 
programme on booth capturing and election 
analysis made us feet that it was noi very far 
off that an era of autonomy was going to 

visher in. I wouM say that about the pro
gramme "Khula Manch", I still hokJ that the 
things were presented in wrong way. It shows 
that it is not that easy to give autonomy. If the 
Government is really interested in giving 
autonomy the information and Broadcasting 
Ministry should keep away from meddling 
with the affairs of the media. (Interruptions)

[English]

(Interruptions)

SHRI BHOGENDRA JHA (Madhubani):

This Is the last exercise of power. (In te n t 
thns)

SHRI RAM GANESH KAPSE: This is a 
goodliason.

[Translation]

I also agree that there shoukl not be any 
difference in one’s preaching and practk» 
and the intenton of the Government shouki 
be clear. However. I wouW like to submit that 
in any case the Government should not have 
the authority of approval or disapproval of 
the programmes of the Prasar Bharati. They 
should be given autonomy and responsibil
ity. I am sure that being it so. they will work 
with full responsibility. Morever financial 
autonomy is most necessary. I feel that there 
should be the provision of charged expendi
ture for Prasar Bharati. It is a must in case of 
the devek)plng countries to spend on Door
darshan and AIR. It is necessary to make a 
provisbn of charged expenditure for Prasar 
Bharati as is done in the case of salary of the 
President etc.

As the Ministry of Health tooks after the 
physrcal health of the public so also the 
department having the responsibility of 
mobilising pubik: opinton shoukj pay atten
tion towards the broadcasting ntedia. It is 
premature to think in terms of privatisatnn, 
so do not talk of it. We can think over it. But 
not now. Today, we have to spend on it. We 
don't want to give them autonomy just to 
discuss In Parliament the routine things 
concerning the broadcasting media. We 
shoukl take care that Doordarshan does not 
become a commercial enterprise. I woukl 
like to suggest that if it is made an autono
mous institution, it should work with utmost 
care and responsibility in selecting the ad
vertisements. The Government shouM con- 
skier this suggestion. To improve the stan
dard of programmes, more facilities and 
more training should be given. Why doesn't 
the Government want to do the things which



565 PnsarBharatlBW BHADRA1.1912(SA/C4) Prasao’Bhsurati BSI 566

Pandit Nehru wanted to do and were done by 
Keskarji in his period of 10 years. These 10 
yBars of Keskarji i.e. from 1952 to 1962, was 
a golden period for Akashwani. The days of 
Rajas and Maharajas are gone. But the 
encoui'agement given to classical music by 
Keshl<arji was unparaltel. We should remem
ber that Pt. Nehru who was the Prime Minis
ter in those days had said in 1949 that they 
wanted to follow the pattern of B. B.C. Today, 
we are ready to follow that pattern. But when 
we do not want to give autonomy, the Issue 
IS made complicated by saying that there 
should be workers' participation and 38 
thousand workers shouki be given auton
omy. Today the Congress members foltew 
Shri Rajiv Gandhi instead of Pt. Nehru. The 
Hon’ble member has said, that is why he was 
saying... (Interruptions) I welcome his sug
gestions. It is necessary thatthere should be 
a full-time chairman, because the part-timer 
is not alkiwed under provisbns of the Bill. 
That won’t be something propoer. I wouM 
like to give an example. J.R.D. Tata was not 
a full-time Chairman of AIR INDIA. It matters 
a tot as to who is the Chairman. Some 
suggestions have been received regarding 
appointment. The Chairman, Press Council 
of India and the Chairman, UPSC will be on 
the appointing authority. The Lok Pal Bill will 
also come after sometime and it wilt be 
supported by both the Congress Party as 
well as by the Chief Justice of India. Pending 
the appoitment, of Lok Pal, I wouM suggest 
that no representative of Preskient shouM 
be appointed in the Board of Governors in 
his place. I wouM like to make a suggestion 
about Broadcasting council. Some mem
bers of N.F.D.C. shouki be included in it. 
There are a tot of academies concerning 
aits. But The Chairman of Sahitya Akadami 
should be included in it. My suggestton is 
that the power of sun/eillance should be 
vested withthe Boardcasting Council. I wouM 
like to suggest to Upendrayi and the future 
Informatton and Broadcating Ministers that 
no verbal informatton should be given. For 
future Ministers, I will suggestthat they shouti

inform ;)boutthe appointmentforfourweeks. 
Sometimes, a decision Is taken but not 
implemented. Therefore, attempts shouM 
be made for speedy implementation. The 
autonomy for only News and Common sub
jects woukf not do. You shouto conskierthe 
questton of provkJing autonomy to pro
grammes of educattonal and social values 
also. I wouM like to suggest the national level 
programmes on the line of ‘Worid affairs’ 
programme should also be prepared. There 
Is no need to entrust this work to a single 
person. As far as such programmes are 
ooncerned, they shouM be of competitive 
nature. The attentton should be paid on 
modem gadgets, newtechnkjues and facili
ties and also well trained and special staff. 
The Verghese committee has not suggested 
that autonomy be granted to Radto and 
Televisten, but it has suggested that it shoukJ 
be consMered. As soon as possible Aka- 
shvani and Doordarshan shouki be bifur
cated and intertransferability shoukJ be 
stopped completely.

«€wYY ma)w

Those who are not required in Aka- 
shvani should be transferred to Doordarshan 
and vice-versa. Similarly, inter faculty as
signments like asking the staff working on 
youth-welfare programme to prepare a pro
gramme on children should also be stopped. 
As such things have been going on iik6 tl̂ jff 
for the last 10 years therefore, a white paper 
should also be issued about our proposal. 
Earlier a fortnightly magazine was published 
from Akashvani.

MR. DEPUTY SPEAKER; How long 
will you speak?

PROF.RAMGANESHKAPSE: IwouW 
conclude my speech within one minute. It is 
necessary to sUrt that fortnightly journal 
because some communteatten with schol
ars and artistes Is a must for an Autonomous 
Prasar Bharatl. Therefore. I would like to
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[Prof. Ram Ganesh Kap$e]

request the members of 'Congress*!' also 
that they should support this Bill. I have 
already said that we are ready to include and 
adopt the proper amendments.

[English]

SHRI P. CHIDAMBARAM (Sivaganga): 
They are not accepting anything. (Intoirup- 
Sons) I said, ‘ we have amendments and let 
usdiscuss the amendments separately. Even 
now, he is not aocpeting anything. {Intarrup- 
thns)

SHRI P. UPENDRA: Sir. I invited the 
Congress Party for a discussion alorjg with 
Other parties separately also and there, their 
representatives came and said, ‘we are not 
ready with our views’. Twice they came. 
Once they asked me to postpone the 
meeting. I postponed it. In the postponed 
meeting also they came and said, ‘Sub
committee was informed on behalf of the 
Congress Party; we are not ready with our 
views'. Therefore, it is not correct that I did 
not discuss with them. (Intamptions)

SHRI P. CHIDAMBARAM: We have 
now notified our amendments. As Shri Sathe 
said, we have a laige number of amend
ments. Let us discuss the amendments. 

'(Jntem^ions)

SHRI P. UPENDRA; I discussed it. I told 
in the beginning itself. {Intamptions) I will 
consider those amendments.

(tntanuptions)

SHRI P. CHIDAMBARAM: We are 
having a debate, good. I am not saying, 'let 
us not have this debate’. All that we ara 
saying is, ‘let us sit down across the table 
and discuss the amendments.' Sir, when Is 
he going to discuss the amendments? {Inter- 
ruptions)

SHRI BHOGENDRA JHA (Madhubani): 
It is not too late now. (Intenvptions)

SHRI P. UPENDRA: I am ready. Sir. I 
am ready to consult them even now. {Inter- 
ruptions) Even now. I am ready to discuss 
any amendment. I will discuss. {Intenup- 
tions)

PROF. P.J. KURIEN (Mavelikara): it is 
ture. We have made it dear that we will 
move our amendments during the Session, 
and we will have further discussiorts. That 
further discussbn you did not hold. {Inter- 
njptions)

SHRI P. UPENDFiA: Now. I am ready. 
We are ready lor that.

(Interri^tions)

SHRI L.K. ADVANI; Mr. Deputy Speaicor, 
Sir, I am very happy that this debate has 
occasioned these inter-changes because I 
hold that launching upon autonomy is a very 
big adventure. I would be in the interest of the 
country, if we agreed upon what should be 
the nature of the autonomy. Now that all 
parties are committed to autonomy for the 
media, let us do it in a manner as it would 
t>est serve the country. So, if there are any 
suggestions, I am sure that the Government 
would consider them, because. I for one, can 
tell you I feel that the amendments that were 
proposed later on to this Bill, would com
pletely undermine any concept of autonomy. 
Therefore, I urge the Government, not to 
place them. Some of the Members, perhaps 
were not agreeable to my view point or the 
other view-point. But they accepted H. Simi
larly, t am surâ if there is any good sugges
tion, everyone will consider it. {butarrup- 
tions) May I say, Mr. Deputy Spacer, Sir, 
that throughout these days, an impression 
has been created. It may be wrong, It may be 
totally unfounded. But somehow, we got the 
impression that this particular Bill was being 
delayed. {Inlerruplions)
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SOME HON. MEMBERS; No. {Intar- 
ruptions)

SHRILK. ADVANI; i stand corrected.

I am very happy to know that when the 
Minister told me; He had invited the Con
gress Party for meeting; they came once and 
they said, we are not ready’; even in the 
postponed meeting, they said, 'we are not 
ready*.

After all, this autonomy issue has been 
discussed fordecades now. Therefore, there 
is no question of being not ready, let us 
discuss if. Even now, I am sure that the 
Government does not propose to pass it 
before Monday. We can pass it only on 
Monday. Eight hours have to be completed 
for this discussion. So, let us wait till then. 
{interruptions)

PROF. P.J. KURIEN: Don't say that we 
are not ready, (interruptions)

MR. DEPUTY SPEAKER: Don't re
spond like this.

{inten’uptions)

PROF. P.J. KURIEN: Let me put the 
records correct. {Intorruptions)

MR. DEPUTY SPEAKER; No. this is 
not like that. Ha thought so.

{Interruptions)

PROF. P.J. KURIEN: I would like to 
make it clear. We never said that we are not 
ready. What we said is, we will have further 
discusion during this session while the Bill is 
under discussion.

MR. DEPUTY SPEAKER: Mr. Kurien, 
you have made your point.

{Interruptions)

PROF. P.J. KURIEN; I also told him that 
In the meantime, we will move our amend
ments.

MR. DEPUTY SPEAKER; it is all right.

{Interruptions)

PROF. P.J. KURIEN: I wantto say one 
more point, {interruptions)

MR. DEPUTY SPEAKER; Let him fin
ish? Why don't you altow him to finish his 
speech?

{\nternjptions)

PROF. P.J. KURIEN: Secondly, I would 
also make it clear that through that we have 
raised some issues of importance. {Inter
ruptions) We nevertried to postpone this Bill. 
I should make it very clear. We want a 
discussion.

MR. DEPUTY SPEAKER: Oky.

SHRI BHOGENDRA JHA; Sir, I do not 
want to go into the past. Naturally, we got the 
aprshension that from this side, the delay 
was being caused. But let it be forgotten. 
Even now, I do not rule out that some amend
ments may be acceptable, if not in the par
ticular fomi in which they have been moved, 
these can be modifed. On this issue, there'is 
no vital clash of interests to which we cannot 
agree, h will be a very good thing if we adopt 
it unanimously. {Interruptions) We are all 
accountable for this.

{interruptions)

SHRI INDER JIT (Darjeeling): Mr. 
Deputy Speaker, as my friend, Mr. Jha, said 
a minute ago, it is a very welcome and 
healthy devetopment. My speciffc proposi
tion is that further consideratton of this 
Prasar Bharati Bill may be postponed until 
Monday and the intervening period be used
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for all-party discussions to hammer H out. 
(Inten^jthns) In any case, the Bill is unlikely 
to bediscussed tomorrow because you have 
already decided that we are going to discuss 
the statement which was made by Mr. Gujral, 
Foreign Minister, today. Therefore, why not 
we make this gesture‘> Instead of continuing 
this discussion tomorrow, let us have it from 
Monday. (Interrupthns)

MR. DEPUTY SPEAKER: Mr. ChWam- 
baram, you wanted to say something.

SHRI P. CHIDAMBARAM; I have noth
ing to add at the moment.

SHRI P UPENDRA; I have no objection 
to resume the discussion on Monday. To
morrow, I will convene a meeting of all the 
party representatives. We wilt thrash out the 
amendments.

{In tem ^hns)

[Translation]

PROF. RAMGANESHKAPSE: Iwoukl 
like to thank all of you who have welcomed 
my suggestbns. I had just five minutes at my 
disposal of which 2 or 3 minutes have been 
wanted. The Janata Dal election manifesto

contains the foHowing statement about the 
autonomous corporations:—

[EngHsh]

‘Itis noteworthythatthe NatksnalFronf 
in its manifesto relased on October 20, 
1989, committed itself to establishing 
autonomous Corporatnns for Televi 
sions and Radio, that is, separc, 
Corporations for the two media.*

[Translation]

Therefore, \ wouW like to suggest that 
this issue shouki be considered. I have 
suggested in my amendment that the word 
‘Governor; which is a constituttonal one 
shoukJ be replaced by 'Trustee' The word 
'Governor’ has been wrongly translated a. 
‘Shasak’ in the Hindi verston. Therefore, this 
should be reconsidered You should cor 
sider every proposed amendment careful̂  
so that there is full-fledged autonomy. I woulo 
wek»me it if it is so. Lastly, t conclude while 
thinking all those who put forward their sug- 
gestbns during my speech.

18.01 hrs.

Th» Lok Sabha Than adjourned till Eleven 
of the Clock on Friday. August 24, 1990/ 
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